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LOK SABHA 

_----_ 
Tueldoy, April 8, . J 986/ ChQltra 18, 1908 

(Saka) 

The £Ok Sabha met at EIlVen of the 
Clock 

(MR.. DEPUTY SPEAKER ill th. ehtlir] 

[E",II.h) 
MR. DEPUTY·SPEAKER: QUCltion 

No. S97-Sbrimati Bas'avarajeswari. 

SHRI P. KOLANDAIVELU: Sir, on 
a point of information. 

MR. DEPUTY·SPBAKER: NOt already. 
done. 

(1,,""uptlon8~ 

SRRI P. KOLANDAIVELU: You 
please listen to me. It is a pOint of infor-
mation. Her name is wronaly put, not as 
4B8Iavarajeswari' • 

MR.. DBPUTY·SPEAKER: It is 
already corrected. Correction' is alsQ liven. !, 

You can Dote it. ')r, 

(In,,",,ptlon, ) 
. .. ." 

L I., ~ 

2 

OR.AL ANSWBR.S TO QUESTIONS 

TelephoDe CoDDeetJoDs Durlq Sev.tII. Piau 

*597. SHRtMATI BASAVA·RAJBSWARI: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the total number of existioa' telepbone 
connections in tbe country i 

(b) . the number of telephone coDDections 
Govemment propose to provide durio, the 
Seventb Five Year Plan : 

(0) tbe to~al number· of applicatioDs for 
telepbone connections which are on' tbe 
wait'i~& lists; and 

(d) the total amount required to meet 
the demand? 

l'HB MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATe IN THE 
MINISTR. Y OF HOMB AFFAIRS (SHRI 
RAM 'NIWAS MIRDHA): (8) The total 

. number of 4iree,t telephoQe cODDectioD8 
work ina in the country on 3 J .1.1986 we. 

.30.19 latb •• 

(b) 1t is proposed to provide about 11 
lath telephone connection, duriDa 7th. Five 

. Year PJan. 

SHlU' NARAYAN. CHAUBSY :' . Do . 'l:'W~~1j The ·wa·itins "tiet lor tile wholo 
YOl1':i:now 'tire meaaiDI'of "Jlaaava' ? .. tl)unijy" 8S on 31.t1'g86 was 9.91 btkhs. 

. Ma;."J)J$P~'~SPEAttBa: 0al7·: .... v..,...".l~ .' . .' .. , 
I·'taow ' . 

. . ·'i .' 

" . \t! . 

(d) ~'be demand: tor' te',pbo~e COODoc-
do •. b)' tho -., .QI .... , 7\11 .PIa" ..... N '" 
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tbe Wotkins Group on CODlmun~atlona 
appointed by the PlaDniog Commission is 
16.63 lakb. For meeting this demand tho 
assessed allocation needed is Rs. 13.768 
erores at 1984 prices. 

SHRIMATI BASAVARAJESWARI 
Sir, out of the waiting list, will the hon. 
Minister be pleased to say the total number 
of telephone connections pendinl in 
Karnataka along with STD connections 'I 
If so, how long. the Government will take 
to complete tbe pending list? 

(b) Is it a fact that when compared to 
southern States like Andhra, Karnataka and 
Tamil Nadu, Kamataka is having very mucb 
less number of Tural telephones? If so, 
whether the Government would certain1y 
consider during this year ,pod try to give 
more rural connections irrespective of 
demand because the farmer and bankers are 
put to a lot of inconvenience for want of 
telephones ? 

SHRI RAM NIWAS MIRDHA: Sir. 
as on 31st January 1986, the waiting list in 
Karnataka Telephone Circle was 21.386. In 
Bangalore itself tbe waiting list was 28,013. 

As 1 have stated. it will not be possible 
to wire out the waiting list in the 7th Plan 
because of resource constraint. Almost the 
same thing applies regarding our rural pro-
grammes. We thought that we would be 
able to provide ooe telephone connection 
and peo would be available in S tq. km. 

. aRa. We wanted to do this during the 7th 
Plan. But, Sir, because of the resource 
constraint, that would Dot also be possible. 

SHRIMATI BASAVARAJESWARI : 
Sir, it it a fact that Bombay and Delhi have 
been provided with M.T.N. for tbeir fait 
and efficient running of the system '1 I want 
to know from tbe hon. Minister why j~ such 
eities like Banplore, Madras, Hyderabad 
and other metropolitan cities. sucb an 
opportunity is Dot provided ? 

(b) whether the hOD. Minister ia aware ••• 

MR. DEPUTY .. SPEAKER: What 
tdadam. you are puttioa (a). (b), (g) (d) 7. 

,SHRlYAn BASAVAllAJESWABJ : 
Only ODe questioD, I would put because yOU 
will Dot anow me afterwards. 

I would like to know whether the bOD. 
Minister is aware of tbe fact that tbere was a 
proposal to lOt up a digital unit in Baoaalore 
but subsequently it has been shifted to Uttar 
Pradesh? Now, win tbe bon. Minister 
assure me that be is soina to set up a second 
diaital factory at Bangalore ? 

SHRI RAM NIWAS MIRDHA : Sir, 
the second Digital Switching Factory in 
principle, we bad agreed to establish io 

. Bangalorc. We have Dot decided, as alleaed, 
to shift it to Uttar Pradesh. However. we 
have not taken any decision whether we are 
going to bave a second factory at all. 

WelJ, a8 regards the Introduction of 
latest electronic and other exchaDlcs, it is 
not correct that we are doing so only in 
Bombay and Delhi. We are installing 
electroniQ and electronic digital excbaoles in 
all the major cities that are mentioned by 
the hon. Member. 

PROF. MADHU DANDAVATB: Can 
you display tbe Congress election symbol in 
tbe House? 

(l1tt~'ruptlolts) 

SHRI NARAYAN CHAUBEY: Sir, will 
tbe hOD. Minister kindly state what are the 
actual conditions of telepbones in Calcutta? 
May 1 know why they very often fail -and 
what remedial measures have been takeD by 
the Goveloment to see tbat the Calcutta 
Te1epbones work in order? 

SHRI EDUARDO FALEIRO: Only 
telephones to work in order 'I Notbina olle? 

MR. DEPUTY-SPEAKER. : Pleaso 
order. 

SHRI RAM NIWAS MlRDHA: Sir. 
Calculta has a waitiDa Jist, as on 31st 
January, J 986, of 31.069. Tbe telephone 
system in Calcutta f. not satisfactorY for a 
variety of reasons. We are tryma to ·80 into 
tho cau... aDd we arc tryiDS to remecJ, 
them. W. are replaciD. the Ol~ achaDael 



with new ele.ctroDic ODei. ODe areat 
ditJlculty that comes is about tbe 'cable 
system. Tbe number or cab1e thefts in 
Calcutt· •. are very much biaher than' in aoy 
otber ·city. Tbat .is one reasOll why tbe 
system does Dot work won. We are trying 
to improve this and we are also seeking tbe 
cooperation of the State Government so that 
tbe cablo thofts could be reducod. 

PROF. MADHU DANDAVATB: Are 
those underground cables? 

.KUMARI MAMATA BANERJEE: 
Sir, our Minister is very mucb efficient. But 
his Department is not efficient. 

SHRI NARAYAN CHAUBEY: What 
a certificate to you, Minister 1 

KUMARI MAMATA BANERJEE 
You arc the blind supporter of your 
government. But we can criticise our 
government constructively, if necessary. 
This is our freedom. 

Sir, may I know from the hone Minister 
because we are very much conscious of the 
telepbone system, from this side and that 
side also- - all Members are very much 
conccrned--in this country. In our State, 
the condition of Calcutta Telepbones is not 
dying. It is dead. All these existing tele-
phones are now about to die. Has the 
Government any proposal to wind up the 
Departmcnt or is tbe Ministcr planning to 
introduce a new pilot J>roject in Calcutta, 
Bangalore, Cocbin, Madras also to improve 
the situation? Even tbe persons who have 
r08ilCCrcd for new coonections, for the last 
10 yeats, are not letting new connections at 
all. I am the nlember of the Advisory 
COOlmittee of the Calcutta Telephones. I 
have given several compJaints in regard to 
the Calcutta Telephones. We are not getting 
any fnlitful result. 

MR.. DBPUTY·SPEAKER: Wbat do 
)'ou want, Madam ? 

KUMARI MAMATA BANERJEE: I 
wouJd like to koow tbe efficiency of tbe 
Workers. You bave to see tho efficiency of 
tho Dtpartmo.Dt.· , 

.. ' . " 

SHRI RAM NIWAS MIRDHA: I 
have JUM said tbat the telepbone system in 
Calcutta is Dot wbat it ougbt to be. I have 

. lIveD .the maio reaSODS for that. Firstly, it 
is old equipment which we are trying to 
cbanse. New electronic e'lcbaoaes are put 
abd wherever electronic cxchanael are put, 
thiDJ8 bave improved. 

As regards cablina. we are trying to 
avoid cables as much as possible. We are 
tr)in8 to bave micro-wave towers between 
various p'arts of Calcutta because cables are 
a ,reat menace. By avoiding cabliol. we 
can reduce the faults in telephone system, 
I can assure the hon. Member that Calcutta 
system is in no way dead. It is improvina 
day by day. May be it is Dot improving 8. 
fast as you would like it to be. I can 
assure ber that it would improve as our 
various schemes like micro-wave and 
electronic exchanges and other things set 
tbrouab. 

( Trafl,latlon] 

SHRI RAMASHR.~ Y PRASAD 
SINGH: Mr. Deputy Speaker, Sir, tbrough 
you I want to know from the hon. Minister 
the number of people on the waiting list for 
telephone connections in Bihar. Besides. 
everybody is aware of the condition of 
telephones today in Bihar. I want to know 
whether there will be any improvement in 
the prevailiog conditions? 

SHR) RAM NIWAS MIRDHA: Sir, 
we are bringing about a lot of improveUleot 
in the telephone system in Bihar. But, as 
1 said in the beginning of my reply, we have 
been allocatea a very meagre amount as 
against the requirement of resources for 
bringiog about improvements in tbe telephono 
system in tbe country.. In my repJy, I have 
stated tbat the Planning Commission itself 
bad assessed tbe r~qujsite aHocatioD to be 
of the order of Rs. 13.768 crores for meetiq 
a demand of 76.b3 lakhs of telephone 
connectioJlS. Bilt as asainst the requirement 
of Its. 13,768 crores, we bave been alloca.ted. 
b. 4,010 crores only. Therefore. Mr. 
Deputy SPeaker, Sir, I would like to tell you 
aDd through you the hon. Members that tho 
improvement we intend to bring. about in 
the telephone system will not be pOIsibio 
widl to amall·. size of p1ao. alJocatiOD • 
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'., SHRI ATISH 'CH·ANDRA 'SINHA:' 
Apart from ibe technical difficulties, there 
are certaiu ditliculties rcaardina the aervices 
alto, the ,telephone operators and all these 
people. We neMr get '199. We 'aet 180 
after balf an bour, Would the hone Minister 
kindly see this problem apart from the 
tecbDical dit1icuJty tbat he hal prQIDised to 
look into? . 

SHRI RAM NIW AS MIRDHA: It is 
true tbat some of our services are Dot 
properly attended to and one main realon 
for tbat is the great amount of absenteeism 
that, wo have in telephone operators and 
otber statT. We are baving a dialogue witb 
tbe various staff associations. We are 
trying to live training to them, Sivo moti-
vation to them. We are trying to evolve 
sohemes for incentives so. that the 
absenteeism could go downl!"and the numbers 

to. 

respond. as bon., Members want. 

AebleylDg Self.SuJricieDC)' ID Alcohol 

*!98. PROF. K. V. THOMAS: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whctber. Government propose to. 
give licences to new distilleries ; 

(b) whether licences will be given (0 

distilleries for tbe purpose of export of 
alcohol ; 

(c) whether India is self-sufficient in 
alcohol; and 

. (d) if not, the steps taken for achievilll 
self· sufficiency in alcohol? 

THE MINISTER OF STATE IN THE 
"DEPAH1MENT OF CHEMI(,AL~ AND 

PETRO"CHEMICALS (SHRI R. K. 
JAlr'HANDRA SINOH): (a) to (d) A 
statement is given below. 

Stat __ t 

(a), .nd (b) Licences for new dlttftleries 
rot' 'lI;\,anufacture 9r industrial alcobol and for 
f)')anuf:a.Ctute of potablo alcohol for i,.oOw. 
(,-port are beh\. e<)nsidered on ·merit •• 

•• If'"~ ." 

(c) aud (d) .. ill4ia. baa" larpQr H' bco.I\l ,,' 
'_f~suf6cient ,in alcohol. However. d,arioa . 
tbe . last ,two "'alcobol year some short.'S' bU . 
beeD experienced. ,.,' WJ.tb '. th., . ,inc,r.caaiJl' . 
demand aelf .. sufticieDCY jn future woul4" ." 
dependent ,upon adequate availability 01, 
molasses, a bye-pr.oduct of SOlar, tbe 
av.ailability of whicb, woul4 also depend ,OD 
factors such as growth of Bu,arcane, caao 
crushed and SUlar produced. 

There is possibility. of increasing 
production of alcohol througb Ireater Ute 
of khandsari molasses, additional source of 
raw material like Tapioca. Furth~r 
production can be increased by improved 
'fermentation and distillation process wbicb 
Government is encouraging. 

PROF. K. V. THOMAS: In tbe 
Statement p)aced on' the Table of the Houae. 
the bon. Minister bas ~greed that new 
licences for distilleries wilJ be given for the 
export of industrial and potable alcohol. 
He has also said tbat for tbe )ast two years 
there is a shortage of alcohol due to nOD-
availability of adequate quantit)' of molasses. 
My question is this: In States like Kerala 
where there are pracHta))y no molasses, 
tapicea is available in large quantities. which 
is DOW used for food preparations aDd for 
the preparation of stalch. Will this tapioca 
be used for starting distiUerics or will you 
explore export possibilities ? 

, SHRI R. K. JAICHANDRA SINOH: 
As I mentioned in the main answer, 
distilleries for manufacture of industrial 
alcobol and manufacture of potable alcobol 
for 100% export are cODsidered OD 
merits. We have receiv~d an application 
from Kera]a. that tbey would like to 
tnanufactute potable alcohol from tapioca. 
But the present 'policy of the Government 
of India i,s tbat we do not allow any 
production or any manufacture of' potable 
alcohol in the country and until sueh t.ime 
the Government reconsiders'its own policy, 
we cannot give permission. But as for 
productiQn and 'maDufa~tuJc of jnduatrial 
alcohol from other sources 'tban mol.s" 
we will definitely consider on merjts. 

·,PROP. K. V" THOMAS : Tbe Mloilter 
&aid ,.tbat ,there. ,,- all ,atute ahor'"e 01 ad~hol 
for tbe last two'·· ,.1'1. Tb •.. ,majOl,: .... 



I)t~, .~~Q1 ,bat Is rtiaaut.ctured til. lbt. . . .. SHRI St:JRBSB 
,.eoIlO,.",. i$ "USeQ ·at ppta~le ' ~lcobql.'L".,I,: l~~I::,'>:~l~dlicatiOtl ••• : ••. 

KURUP : . J . weDt a 

cemidB from a fisbermen $,1.YIHa,e., ",1$ i.'ll" .. 
sm.n stretch of land of 3 km. wbtre·we have,' 
14 liquor ShO.pL, Now In our country there. 
8re'·mo·,. arrack.:·&bops .tban .,pan shops,,' It IS . 
a shame for ul. What ·effective stops will be 

. taken'by the Government to bring down tbe 
use.of alcohol., a drillkins mltet181 ? 

SHRI R. K. JAICHANDRA SINGH : 
Primarily ,this is a State subject. Tbe 
Cent.ral Government has issued instructions 
requesting the State Governments to permit 
more and more, use of alcohol for industrial 
purposes. We know tbat there is an acute 
shortage of alcohol. That is why we are 
al1owiD~ imports of. denatured alcohol at 
zero duty, tbat is, tbere is no duty at all. 
As I said, we are allowing manufacture of 
alcohol even if it is potable for 100% export. 
We have given three licences-one in ] 983, 
another in 1984 and another one in 1985. 
These are three companies. We Dave jiven 
licences for 100% export. 

, 
As far 'be maio question, for less use of 

alcohol for potable purposes, the State 
Governments have been told that they 
should take care thai more use of this 
should be for industrial purposes. 

SHRI SURESH KURUP: Tbere are 
alreadY, staodina. . instructions by the 
Chemicals Ministry. especiaIJy, to the State 
Governments rights from 1 f:J7o onwards tbat 
not a single drop of potable alcohol 
should be manufactured and no licences; 
sbould be given for tbat. In spite of this, 
the Government of Kerala bas issued licences 
for the manufacture of potable alcohol to 
tbree firms I. want to know whether it has 
come to the notice of tbe Ministry and what 
action the Government of India propose to 
take regarding this. 

SBRI R. K. J "ICHANDRA SINGH : 
As 1 said, it is a State subject. But any 
tnaoufacturioa plant which has an investment 
of less than Rs. 5 crores or aoy plant wbich 
bas aD .employment of less than SO persons 
need Dot haye, (0 como· to the ~cral 
Gov~rnJnent either· fof DQT'D ,rogistratiort. or 
for aDY li-. tbis is. ODQ, ad'ia:nt"se . the 
State GoverotDCGt ate takioiJ.' T,bal.i' why 
t~~". Su.ne "O~ve~ments do it no their OWD. 
WO are aWaR of 11.. Wo.,,~aVe ~~ti.~t ... 

MIt,' DEPUTY SPEAKB'R: Let blm 
finish ...... Yo~ listen to the Minister-. 
reply fir,'. ' 

(Int~r'lIptlon') 

MR ~ DEPU1:'Y SPEAKER.: No, .No. 
Let. the Minister finish his reply. 

( Interruptionl) 

. MR. DEPUTY SPEAKER: FOt 
supplemcDtaries, DO clarifications arc allowed. 

(In:e,,uptionl) 

MR. DEPUTY SPEAKER: Please 
take your seat. The Minister has already 
replied. 

SHRI SURESH KURUP: 1 waDt a 
claritkation. 

MR. DEPUTY SPEAKER: No 
clarifications are allowed during question 
hour. 

(Inlerruptlor,J) 

SHRI SURESH KURUP: I want a 
clarification. Not even a single drop of 
alcohol bas been manufactured. 

MR. DEPUTY SPEAKER: 1 wj)) Dot 
allow clarifications during question' hour .. 
You bave already put the supplementary 
question and the answer bas been given. 

SHRI BASt)DEB ACHARJA: Be bas 
not replied to the question. 

SHRI SURESH KURUP: Please uk 
him to reply 10 my question. 

MR. DEPUTY SPBAKER: First)'OU 
plea'se take your seat. Do not seek 
clarit1catjo~s like tbat. Mr. Minister, tint 
)'.ou finish ,our reply for his suppJomontla. . 

. SHlU 1. •. lC~ JAiCHANDltA SINOH; 
" SaVe ,ivea ·tIle 1'OtII". * 
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MR. DEPUTY' SPEAKER: He bas 
told that he hai ,given the reply. 

MR. DEPUTY SPEAKER: He has 
answered your question. If you want more 
details, you put it in writing and be will 
live the clarificatiolls~ 

SHRI SOMNATH RATH: Some 
intbxicated powder and liquids are imported 
to our country in the name of medicines. 
Similarly, powders and liquids are also 
manufactured in~ide India for being sold in 
licensed toddy shops in the name of alcohol 
by mixing water. This poses st!t ious health 
hazards for the poor people because they 
aet this at a cheaper rate. 

MR. DEPUTY SPEAKER: What 
about your supplementary? Please come to 
that. 

SHRI SOMNATH RATH: 1 will 
come to it. 1 want to know from the hon. 
Minister as to what steps the Government is 
going to take to eradica te this menace. 

SHRI R. K. JAICHANDRA SINGH: 
This adulteration problem is existing in our 
country. This matter is within the jurisdiction 
uf tbe State Government. 

SHRI SOMNATH RATH: No, No. 
It is imporled. I am asking about the 
imported powders and liquids which are 
coming into the country in the name of 
medicines ..... .. 

SHRI·R. K. JAICHANDRA SINGH: 
We are Dot aware of any such incidents. 
If the hon. Member cites any such instance, 
we will look into it. . 

SHRI BASUDEB ACHARIA: The 
Central Molasses Board desire the distribu-
tion of industrial alcohol for alcohol- based 
industries. 

(lnt~r,.up,'o"s) 

But the alcohol producing states do not go 
by the decision of tbe Central Molasses 
Board, because it is Dot sta tutory and the 
oecision of the Board is not biodina on them. 
1 'Want to know fromi tho bon .. MiDi,tor· 

whetber the 'Government propose .to, take 
an, concrete steps. so that ind.ustrial alcobol. 
based, iodus.tries do Dot suffer for wairt 01 
industria) alcobol. 

, SHRI R. K. JAICHANDRA SINOH : 
The Question can only come up when the 
matter is in the Central' List or the 
Concurrent List. 

(lnter",ptlo",) 

There is shortage of industrial alcohol, 
as I said, so, we are allowing imports at 
zero per cent duty. We are also teUing tbe 
industry for bo tter fermentation so that 
more ,and more alcohol could be extracted 
from the molasses. We cao bave more 
avaiblbiJity of industrial alcobol. 

(/nterruptionl) 

SHRI BASUDEB ACHARIA: What 
about distribution so that the industry may 
Dot suffer. 

(Jllle"uptlon3) 

[ TrafJslation] 

SHRI RAJ 'KUMAR RAI: You will 
not allow me, 
stands in my 
ground. 

[Engli,\'h) 

because the next question 
name, but that is no 

MR. DEPUTY SPEAKER: You are 
having a question jn your name. You can 
write to the Minister. He will reply. 

( Translation] 

SHRI RAJ KUMAR RAJ: You will 
not allow me to put supplementary, because 
the 'next questioD is in my Dame, but that is 
no ground. 

[Bng/llhJ 

MR. DEPUTY SPEAKER: If you 
want any further clarification, you write to 
tbe Mi'nister. He will rep)y. When you 
are bavins a question in your name. tbe 
next Q.uestiou.l canoot allow lupplemeutal1 
for )'OU DOW. 



CBAITB.A 18. 1908 (Sd£4) 

(,TIUIIGtItM] 

SHRI RAJ K.UMAR 'RAt: I do Dot 
want any clarification. You, have Dot even 
Jisteoed to what is my supplementary and 
you say that the next question is in my 
Dame and on that around you are not 
aUowin, me to put supplementary. This 
win be a very wrong precedent if you do 
not allow a supplementary howsoever 
important it may be simply on the ground 
tbat next question ataDds in my name. 

{EngIlJh) 

MR. DEPUTY SPEAKER: You are 
baving your question. I cannot anow a 
supplementary for you now. You write to 
tbe Minister. I am not allowing. Please 
take your sea t. 

Mr. BaJasaheb Vikhe Patil. 

(I"ler,uptlons) 

rTrllflllatlon] 

SHRI BALASAHEB VIKHE PATIL: 
Mr. Deputy Speaker, Sir, in view of the 
sbortage of industrial ,. alcobol, will tbe 
Government consider issuing permission to 
each sugar mill for baving a distillery? 
The second thing that I would like to know 
is that is it a fact that where the production 
of industrial alcohol is more, the Centra) 
Government gives permission to several 
States for the manufacture of hundred per 
cent potable liquor and how then the 
consumntioD of potable liquor will be 
reduced? 

[En,II.h] 

SHRI R. K. JAICHANDRA SINGH: 
As I said, we are allowing and encouraging 
production of industrial alcohol from any 
lOurcc Jor industrial purposcs. The present 
law la,. tbat we cannot allow manufacture 
of potable alcohol. But we are definitely 
allow ina manufacture of industrial alcohol 
from any source, whether fro,m molanes or 
from tapioca or an, indigenous raw material 
whieb is available in tbat part of the 
ORDtr)'. 

SHlU BALASAHSlI VIKHB PATJL: 
What about pal't (a) of my· question about 
Government permitting distillation in every 
suaar mnl? You are allot tina 100 per cent 
industrial alcobol consumption ~n to Statea 
like Keral. aod otber States ••• (lnte""pllolU) 

MR. DEPUTY· SPEAKER ; That i. a 
State ,subject. 

SHRl C. MADHA V REDDY: In view 
of tbe· fact tbat· there is excess capacity 
already created for the manufacture of 
industrial alcohol in the country and these 
industries are suffering because of lack of 
molasses which is a feedstock for tbese 
industries and in view of the fact tbat tbe 
Minister has m~ntioned in his reply that 
kandsari molasses is available in the country 
but they have no control over its distribution. 
may I know whether the Government is 
contemplating to change tbe Molasses 
Control Order so that kandsari molasses is 
available for the manufacture of alcohol? 

SHRI R. K. JAICHANDRA SINOH: 
This question of changing the Molasses 
Control Order has not been considered as 
yet. As I said, since it is a Stato subject, 
unless the State Governments are takeo into 
confidence ..... (J"te,ruptlons) There are 
primarily two or three surplus States in our 
country. If the hon. Members feel that we 
should bring this up either in the Union 
List or in the Concurrent List, tben tbe 
question of Centra) Government steppina 
in will arise. Till DOW it js purely UDder 
State jurisdiction and we cannot interfere in 
that. The only tbing we can do is, the 
Molasses Board can give directions and 
instructions; we can request the State 
Governments to allocate the surpluses to 
the deficit areas. 

[Trandatlon J 

Telegraph Fadllty Ia Post Olfleel •• 
Azamgarb DI4triet of U.P. 

*599. SHRI RAJ KUMAR RAI: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether Government propOIO to 
provide telegraph facility· in various post 
odiceI in Azamprb district in Uttar 
Pradesb; 



. APltJL ., 8,.,- 1986' ' ' .' 

" '(It) . If so, the aetton' '80' Itr taten or 
.JftlOJ)OI~ .. 'to be taken' by: GO\1et1imtht' in 
this r.r41 ; aDd 

(0) the time by wbicb teiegrapb facility 
will be 'provided in tho aforesaid post 

,MR. DEPUTY S'PBAJC.BR: Please ask 
about Azamgarh district in U.P. 

o8lces ? [rr.,lat/MI] 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MIN.lSTRY OF HOMB AF'FAIRS (SHRI 
R.AM NIWAS MIRDHA) : (a) Yes, Sir. 

(b) and (c) Action bas been initiated to 
provide telegraph facility in 54 Post Offices 
in Azamaarb Djstt., progressively by the end 
of 7th Five Year Plan. 

[Traulatloll] 

SHaI RAJ KUMAR RAI: Sir, accor-
diaa to the replY.liven by tbo bon. Minister. 
action bas been initiated to provided 
telearaph facility in 54 post Offices in 
Azamaarh district, progressively by the end 
of Seventh Five Year Plan. Sir, the issue 
that tboro arc absolutely no facilities of 
teiearapb and telephones in Azamgarb was 
taken up way back in the beginning of the 
Sixth Five Year Plan. Wi tb regard to the 
Telearaph offices tho hone Minister has 
laatod that ,1,rraDpments are beiDI made and 

. tbat they transmit tbe 'telegraph message on 
telephone. But when it comes to the 
telephones. they say that they have not been 
able to provide 80Y facility because tbere 
are certain difficulties sucb as 'paucity of 
funds. The position DOW is tbat the north 
eastern districts of Azamlarh. ~ania, Deoria, 
Gorakbpur. etc. arc backward in all fields. 
,Tb .. are DO means of communication there 
aa4 tho, are yet to see tbe rays of devolop .. 
mente Will·' aome foods be allocated for 
them iQ the ·Seventh Five Year" Plan for 
:pro¥iclioa tbolD teloarapb and" telephone 
facilities PJ'OINIsiveJy or will ·tbe :'Iame reply 
CODtiDue to be liven fepea ted), tbat it 
depends OD the availabUity of funds in wbich 

. case the proarammes belna formulatod' will 
.Ivot be ilnploraep$04 1 

SHRI RAJ KUMJ\R RAJ: That is' 
what I am doiDl. I want to know whether 
in view of tbe special circumstan~es ill' thole 
districts, will the hon. Minister have consul-
tations with tbe bon. Finance Minister and 
get special fund~ to provide telegraph and 
telephone fac;Uties in these districts durina 
tbe Seventh .Five Year Plan period? 

SHRI RAM NIW AS MIRDHA: Sir, 
54 Post Offices where, as I have mentioned 
in my reply, telegraph facility would be 
provided will also be provided with telephone 
facility during the Seventb Plan. So rar as 
the question that special programme should 
be formulated for Azamgarh and other 
districts of eastern 'Uttar Pradesh and that 
I should contact tbe Finance Minister in that ' 
regard is concerned, I would say tbat I am 
already in cootact with the Finance Minister 
and it would be my constant effort to 
persuade him to give concessional treatment 
at least to those scbem~ whicb arc meant 
for our rural and backward areas and to 
allocate funds so that the demands of the 
bon. Members of their respective areas could 
be met to some extent. 

saaI RAJ KUMAR RAI: Thoro is 
no difficulty with tbe Microwave. The hone 
Minister could have done that. Towers and 
already available there. Now I am puttina 
my second supplementary. Just DOW the 
bon. Minister was asked about the tele-
pbones. He has written: 

u As Stich composite rack bad to be 
diverted, to 'PaiDbad wbich bad also 
platmod for tbe expaosion and .who.re the 
wahine' Ust was more thaD Azanlaarb. 
Azamaarb Excbaaae ia expected to be 
oxpaDdod. whrn ;,there II im~t in, 
'&be aupPl1'poaitiOll' Of -tbe oquiPllleGt··~, 

i.,. .;, I 
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. Asa itl the same objection bas been raised 

-tbat siDee our waitina list is more it bas Dot 
beea poisibJe to clear it.. 18"" by divertiol 
the rack ·to otht.r districts, tbey are makin. 
tbem 6gbt among themselves. I would also 
like to say about the telegraph office. When 
I bad a meeting with the hon. Minister 00 
the 3rd instant, I had asked as to why they 
wete not doing it at Nai Bazaar which was 
ncar Dobrigbat. He had given reply about 
LaJaaoj which was situated 100 kms. away 
from Nai Gaon. I bad pointed out in tbe 
meeting tbat be bad committed a mistake. 
and that the topography was not correct. 
Alain on tbe 10th instant, the .same reply 
was received for which ·the httn. Minister 
bad admitted his mistake. This is how the 
department is functioning .••. . (Interruptlo",) 

[English) 

MR. DEPUTY SPEAKER: What do 
you want? 

[T,an.tlatlon] 

SHRI RAJ KUMAR RAI: The other 
hone Members ha ve said about the bon. 
Minister tbat be is very efficient, but wben 
it cornea to his departmental replies, they are 
the same stereo-typed. He admits tbe 
mistake 00' the 3rd instant and if on the 
10th instant, he again writes the same reply, 
it is but natural for anybody to express 
resentment. It seems, a step-motberly 
treatment is being given to us and the sbare 
of our area has been diverted to other areas. 
I would like to know from the bon. Mini-ster 
wbetber be would extend the microwave 
facility to" the districts of eastern Uttar 
Pradesh where power etc. is available , 

8H1\1 RAM NIWAS MIRDHA: Sir, 
as said by tbe bon. Member. we have held 
meetinss not only with tbe bon. Members 
ftom Uttar Pradesh. but we have held. 
meetiDlI witb tbe bon. Member. from other 
States a180 from time, to time. Senior 
otIioel1 of. oW': Department have also 
attended such mcetiDli aad we bav. COD~ 
Iidenct all the ,tcbemca to wb~b tbo. !wa. 
Membon want' priorit)' to be ,iv .. · I WIDt 
to "\1t.C', U)o. bop. M~~. ~9' &pill tblt 

',- " , 

'. 'it "",., "be" .• , eDdeaveal·tb futly··'im,le. 
merit aU' tbe 'decisJotis taten d1trtIfa . tile . 
eourse of tb~se mectluaa. 

.'[Bn,lllh] 

SHal itA,) KUMAR RAI: l'ba" put 
certain demlJlds fot eastern U.P. for whleb 
tbo Minister bad Dot replied. 

MR. DEPUTY SPEAKER: . He said 
tbat he win calJ a me(tiDI'and consult tbe 
Members. 

{ Tr",,,.ltltlor..] 

SHRI KAMMODILAL JATAV: HOD. 
Deputy Speaker. Sir, the hOD. Miuistet 
deserves congratulations for providiDl 
communication network aU over the 'CbUntry. 
In my constituency, 8till ••••••••.• 

(InterlTlptlonl) 

(Englllh] 

MR. DBPU1Y SPEAKER: Y·ou ask 
regarding Azama8rb district, if you have any 
questions. 

[Translallon] 

SHRI KAMMODILAL JATAV: I am 
talking about my constituency only. Our 
hOD. Minister deserves congratulations, 
because the Department of Communications 
bas made biS strides, but I would like to 
draw his attention to Morena area .,hero 
many Pancbayats do not bave aD, Post 
office or telephone fac~lit)'. I want to know 
wbethe.. arranaemeots would be made to 
open Post Offices in those area. ? 

[&,11811] 

Ma. DEPUTY SPEAKER: No. No. 

SHRI CHANDRA PRATAP 
NAR~YAN· StNGH: Sir, yOQ. pJopotrlted 
to tbe .bon. Member tbat he ahould ... 
queltiOD about Azam .... h omy aDd you did 
not Ii"., him permiuiOB to uk·. ........ 
,bout· _stem·V.'. 
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MR. ,DEPUTY SPBAICER..: 1 told bim 
he aJaould only aat question reaardiDI 
Aamaarb. 

[r''''''lItloll] 

SHRI RAM NAGINA MISBItA: Mr. 
Deput, Speaker. Sir, in the neilbbourbood 
of Azamaarb is located Deod. district, you 
sbould bave no objection to a lupplemcntary 
regarding that. If you would not allow tbe 
reply to tbe question to come, how would 
tbe good of tbe people be possible? 

(EIIgll,h] 

SHRI ATA-UR RAHMAN: Sir. I 
waDt to sive a aualeadoD ••.•••••• 

MR.. DEPUTY SPEAKER: You caD 
give your sugaestlon wben you speak OD tbe 
Demands of Grants of this Department. 
PlealO take your leat. 

POIts of el,n Judges. etc. hi Goa, Damaa 
_Diu 

*600. SHRI SHAN1'ARAM NAIK: 
Win the Minister of LAW AND JUSTICS 
be pleased to state : 

<a> the number of posts of Civil Judaes. 
Senior Divisi~n and Civil ludles, Junior 
Division in the Union Territory of Goa. 
Daman and Diu ; 

(b) whether Government of the Union 
Territory bas proposed to i(.crease the 
Dumber of these pOlts ; and 

(c) if 10. the details thereof? 

THB MINISTER OF STATB IN THB 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHAR.DWAJ) : <a) SaDctioned 
streDltb of Civil ludae (Senior Division) and 
Junior Division in the Union Territory of 
Goa. Daman and Diu is Dine and eJcVOD 
respectively. In 'addition to tbis two posta 

I of Civil ludic&' Junior Division at Ponda 
and Vasco Da Gama were uparaded al Civil 
Judae Senior DivilioD k.piDl tbo lower 
posta in abe,aoCO, 

(b) aD4. (c) A propoaaJ was reooivtd 
from tbI Govemmen,t of GOA. Daman ud 
Diu for the estabUshmeut or 4 new court. of 
CivU Judaea (Junior Diviaioo). After 
examinatioD GovernmeDt b .. approved tile 
establishment of 3 new courts of' Civil ludp 
(JuDior Division), one each at Peroem, 
Sanauem and Satari (Or Canacona). 
Necessary sanction is beiDl issued in con-
sultation with Finance. 

SHRI SHANTARAM NA1K: Sir, the 
courts of judicial magistrates first-class 'and 
civil judaes are the ftrat ladder of our 
judiCiary and that needs to be strengthened. 
Even the most bardened terrorists in ~hi' 
wuntry bave to be produced before these 
courts inftially. althoulb it is a fact Mr. 
Charles Sobhraj was arrested iD may consti· 
tuency yesterday in Goa and wal Dot 
produced before the JCM. That is a 
different thiDa. But terrorists and hardened 
criminals bave to be produced basically 
before • judicial magistrates first-class. 
Tberefore, I would like to ask what special 
plan of security you have chalked out 80 
tbat you ain submit to the Home Miniatry 
for protectiol these judicial magistrates 
first-class and civil judges, before whom 
these hardened criminals are produced for 
remand. etc. 

SHRI H. R. BHARDWAJ: Sir. I 
appreciate thr; anxiety of security. because 
Charles bas landed in Goa, but wbat is tbe 
question? They wanted additional posts 
of civil (junior division). We have given 
tbem. If you want security you ask your 
Government to provide security to tbem. It 
cannot be transported from Delbi. 

SHRI SHANTARAM NAIK. There 
are no uniform scales for judicial magistrates 
tint-clasa aDd civil judges tbrouahout tbe 
country. I would like to ask whether you 
have £1), proposal to bave a ·unifotm scale 
and service cODditions for judicial.malis-
tratea first .. class and civil judges tbrouahout 
the couotry ? 

SHIll H. B.. BHARDWAJ: I . !lave 
liven more tblD tbat. There are 11 talukas 
in Goa. Daman and Diu. Sov. t:OUrtl 
wen CUDcti08m, iD lbe Juaior DivilioD. 
~P" ia ." tbat we bavc. Detwork of 
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courts in Ooa, eacb taluka should be ,iva 
one court. We have aarced to 'boir 
proposal. 

PROF. MADHU DANDAVATB: 
You have misunderstood him. He wants 
same scale of justice everywhore. 

SHRI H. R. BHARDWAJ: Same 
scale of justice is there.. Tbere is nO 
question of giving a different scale to any 
part of the country. He is concerned about 
the security aspect. I think tbe judps are 
very safe. When you could arrest Charles 
Sobhraj there. 1 think. the police network is 
very sound there. 

SOME HON. MEMBERS: No. No. 
It was by Mabarashtra police. 

SHRI H. R. BHARDWAJ: So far 
as my part is concerned, it is ahe extension 
of the Maharasbtra Higb Court to Ooa. 
Tbe judicial administration is the same. So 
Car as the pay scales are concerned, I have 
yet to receive a prOposal from Goa 
administration and we will certainly go into 
it because I feel that judiciary must be paid 
as adequately as far as possible by tbe 
States also. 

SHRI EDUARDO FALEIRO = We 
are definitely Dot doiDS justice to our judges. 
The Minister bas stated about the security 
for the judges. J5 the Minister aware the 
Supreme Court judges who have got 
security at the moment have written to tbe 
Government to withdraw tbe security, 
because they ba ye no money to pay for the 
electricity . charges for tbe liaht in the 
compound throughout the nigbt? I would 
like to know what has happened in reality 
to follow up action to bis statement that 
he would briD& in tbe COUISC of tbis session 
a Bill to increase tbe sal ark 6 of the judses 
of the Hiah Courts aDd the Supreme Court. 

MR. DEPUTY-SPEAKER: How is it 
connected to tbe main question ? 

SHlU EDUARDO FALBJllO: Be 
win rtpfy ; it is Dot crou·uamiDI·tioD. It 
iI Parliameot of Iodi.. ' 
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SHill B. I.. BHARDWAJ: I am 
happy tbat be bas put tbis question. So 
'at u tbe electricity cbarles for the hoU5C1 
of tho judpa are coDcomed, DOW tbore is a 
decision of t'te Home Ministl1 that all tbe 
electricity CharPI which are there on account 
of the security will be borne by them aQd 
tile Rqi3tr1 bas been cODveyed of tbis. 

With reprd to tbe expenses incurred by 
tbe judges for their own consumption, we 
bave made a comprehensive arraosement ,iQ, 
the forthcomina proposal that we have made 
and we are, implementing tbat and tbe 
Cabinet bas takeo 8 decision in that direction 
also aDd tbe judges are more tban satisfied. 
We bave conveyed them tbe decisioll. 

lDerease I. Assets of Larae SJzec1 Compules 

*601. DR. B. L. SHAILESH: Will 
tbe Minister of INDUSTR Y be pleased to 
,tate : 

(a) whetber it is a fact that many 
larle-sized companies following within the 
100 biasest aroup have been able to increase 
tbeir asset-bue by at Jeast two to three 
times merely by introducing a new methodo-
10lY of evaluation ; 

(b) if, so, what is this new methodology 
and bow it is considered an improvement 
in India against the conventional "CODtltant 
purcbasina power (cpp)n approach; 

(0) the benefits derived by these 
cvmpanies by trebHna assets through current 
cost-aa:ountiDI : and 

(d) Government's reaction thereto? 

THB MINIST£R OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) A few companies, 
beloDgtDI to larse houses, have increased 
their alSet·baae by two to tbree times by 
revaluation of fixed .Slets during the last 
tbree·four ,cars. 

(b) and (c) Fixed assets are generally 
revalued on the basis of current matkotl 
replacement COlts of tbese assets mainly to 
4itc1aee tile pteaeDt value of the" asset, m 
tilt _Dual &OCOUDtI~ ., ' . 
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(d) 1be ,eompudeI Act. 1956, cloeI flot 
PlOblbit iuch revablation of assetl. Howe"" 
' .. fact of revaJuadOD is .. required to 'be 
~Jo~ III ,u.c BalaDce sbeet. 

DR. B. L. SHA lLESH: M,. Deputy 
Speaker. 'Sir, earlier, M.R.T.P. Act was Dot 
applicable \\pto a capital of Rs. 20 crores. 
Tbil limit bas DOW been raised to Ra. 100 
Cl'OteI. I wliDt to know whetber assets of 
bis industries have increased due 'to tbls 
iacreaae and if so. whetber Government 
would cODSlder revising this limit alain? 

THE MINISTER OF INDUSTRY 
(SHRt NARAYAN DATI TlWARI): 

, AccordiDi to the raeu which are before us, 
tbe re-evaluation bas DO special relation to 
its dates, tbe figures with us are upte 31.12.84 
wborea tbe decision reaardinl M .. R. T.P. 
limit bad nOI been taken by then. I 
conaider it may duty to make it c]ea" for 
,be information of tbe bon. Member that in 
.... evalu.tioD, it is to be added 10 tbe 
M.R. T.P. denomination and there is no 
f1UC1tion of subtracting it, meaning thereby 
that tllo essest revalued for tho purpolC of 
resistration for M.R.T.P. will also be 
considered. If they say that tb e assets have 
i1lOM8Md from 30 ~o 60, tben 60 will be 
ad.ded. The intention of tbe hone Member 
II iIlherent in tbl' principle. 

(EcILrla] 

DR. DATTA SAMANT: As per our 
study and the Government figures given in 
Rajya Sabha, among the big houses, Birla 
is No.1 with Ra. 3400 crores, Tata is No, 2 
with Rs. 33CO crores of assets and the total 
assets of these hundred bouses in December t 
1984 wero Rs. 30000 crores, that is more 
than 1986-87 developmeDt plaD. I D tbe 
last five years, their assets bave doubled. 
TMrelore, 1 waDt to ask a spcei6c question. 

'$ome. of these bil bouses are making 
four °to five industries sick or closed every 
,ear. Tate. bave ,dOIlO that; Mafatlals 
baw closed 2-3 fuctoriea iD Bombay; 
J 'ct It ,ba,e closed 2-3 f.etories in Bombay. 
Tbe ... " of \hOae bouSes, are 8()io. \lP by 
ltapI aDd boudl. TIIIJ are maid.. IOIDO 

f~tories.$ick every •.. Four tbousand c,o~ 
or ,teD per ceot of the' bank capital is bloCked 
by the biS houses· 'in . these sick units. . II 
the Goveromeot seriously tbipkinJ . of 
transferring some of the assets of tbe.o hi, 
houses to the sick units which they· are 
making. if they Dnd them resPQnaib1e l' 
Because of aU tbese things, tbere is black 
money to tho extent of Rs .. 40,000/·. 

SHRI NARAYAN DUTT T1W ARI : 
Well. The hon. member will agree tbat 

.. this question does Dot arise of this particular 
question. But I would still venture to 
answer. This is resardiog the revaluation 
of assets. The hOD. member would be 
aware tbat tbis House has already p8ucd 
a legislation tecent)y, a few weeks back for 
seltin& up a board for reconstruction. This 
board is goiog to be constituted witbin the 
next few weeks. This Board has been 
authorised to do exactly what the bon. 
member bal in mind, i.e. whenever any 
company falls ski, this Board wi)) have tbe 
power, after a proper bearing. to order 
promulptioD of merger of sick uni ts with 
healthier units. for any house. 

SMRI K. S. RAO: Sir, while 
permitting tbese monopoly industries to 
increase their capital based on the market 
value, the Government is giving a facility to 
them to avoid paying tax for tbis increased 
capital, for wbich they could get the benefit 
of depreciation and all that, earlier. Will 
tho Minister of Industry thjnk in terms of 
askins such industries, where tbey have 
increased their capital. to start industries 
in no-industry-areas, without taking any 
assistance from tbe Goveroment of Iodia 
institutioDs ? 

SHRI NARAYAN DATT TIWARI: 
Sir, this is a fallacy, which I want to clear .. 
There is no question of any tax avoidance 
because of this revaluation. Revaluation is a 
stanoard practice everywhere. Revaluation 

. of assets or reduction in the value of assets. 
is a sta,odard pra.clice, jf neccssa,ry. _ under 
the Companies Act, Section 211, Schedule 
VI. As far as tax avoidallce goes, it ,is· 'lOrY 
clear that f.or pur.pose ()f income tax;, beuefits 
win be depreciated only .to the, _tent of 
oriiioal"oost. ~imilarl)', for raisiol publiC 
dtpoli". for .uc of, \1011ua 1Jlu •. or fresh 



. ,capital' Gebco tures "rom financial in.titutio.na, 
only tbe ortawal coat will be kept in view. 
Th~ ()n~y btnefit tbat can be deriv~d from 
this is. IOBletim~s w hell tb-=' bank requires a 
second charge, pema,s then tbey call aet 
some facUities for this second charge for 
the Mak comp8,oies. As far as Do-industry 
areas are concerned, we bave already 
announced certain facilities and incentives, 
if the MRTP companies want to set up 
industries in no-industry district •. 

SHRI S. JAIPAL REDDY: Earlier, 
tbe tendency amona tbe larger houses was 
to play down their assets. Now tbe 
Minister ad mitted that during the l,st two 
or tbree years, they have been revahJiDI 
their assets upwards. Docs it not show 
that our MRTP Act has become a 
deadJetter ? . 

SHRI NARAYAN ,DATT TIWARI: 
I do not think that I can agree with the 
bon. member, because I bave a list of all 
tbe MR IP and the bigger companies. 
Facts show that only 8 companies wbich 
are said to be big house companies, have 
revalued their assets. And others, who 
bave also marginally increased their 
revaluation are only 37. 1 cannot say that 
by and large, a bigger Dumber of MRIP 
companies are taklUg recourse to this. 

( Translation] 

SHRI BANWARI LAL PUROHIT: 
Hon. Deputy Speaker, Sir, with reaard to 
the reply given by the hone Minister just 
now 1 want to know whether sick units , . 
could be merged with the profit earnang 
units of the biS houses such as Tatas-who 
own, suppose, 100 industries-under tbe 
M.R.T.P. Act? 

SHRI NARAYAN DATT TIWARI: 
Yes Sir. So far as my iniorlUation aoes, 
such provision is tbere in it. 

lEngll~hJ 

Memorandum of Uaderstaading Signed 
bet'ft',en Iadla aDd 'Praaee 

-602. S·HRIMATI USHA CHOODHARl: 
Win the Minister ,of CO:MMUNlCATIONS 
.bo~to,Uto: 

'Ca) wbetber a 'memorandum of 
under_taDdiol· had .. been signed between tbe 

. 'postal authorides 01 India and Frall£. OD 1 . 
Mar-eh. 1986 ; and 

(b) jf so, the details thereof? 

THE MINISTER OF STATE OP THB 
MINISTRY OF COMMUNJCATJONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHkI 
RAM NIWAS MJRDHA): (a) No, Sit; 

(b) Details of a Memorandum of 
Uuderstanding between tbe Postal 
Administrations of India and France are 
being worked out. The Memorandum will 
be signed after getting approval of the 
Ministries concerned. 

[T'Qn~/Qt{on] 

SHRIMATI USHA CHOUDHARl: 
Mr. Deputy Speaker, Sir, I want to .know 
from the hon. Minister "bether as a result of 
ihis agreement between t\\O countries, France 
would pnwide us technical and economic 
assistance and· if so, what is the nature 
thereof ? 

1 do not want to say anything about 
the present day telephone system, but I 
must say tbat its financial conditiou is not 
good. Just now, the hon. Minister haa 
himself admitted that there is acute shortaae 
of financial resources and meterial. I want 
to know whether the question of brinaina 
about improvements in the . telephone 
system is under consideration ? 

SHRI RAM N'IW AS MIRDHA: Sir. 
we had sianed an agreement witb Finaoco 
in 1980 which was extended upto 1985. On 
the expiry of tbis period, when a deJosation 
of the Postal Department of France visited \ 
India, they wanted this aal'eement to be 
extended further. Talks were held with ~ 

~ them in this reaard aDd we bave arrived at ~ 
some conclusions. Tbe ambit of this ~ 
a&reement is very limited. We do Dot WaDt 
to take any Bott of financial or other 
assistance from them~ wo havo made., some 

, provisions in it only to stud, aDd .aoquire " 
iof~rm.a,doD OD nc", techniques wbicb we 
propose iDtroduoo ill OUl' IGMal D~~' 
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and which are already in voaue there. It 
will take sometime to finalize this 
qreemcnt. 

So far as the question of telephone 
system is concerned, this aarecmeot is witb 
their Postal Department only. Telephones 
are not included the-rein. 

SHRIMATI USHA CHOUDHARI: 
JUlt DOW the bon. Minister bas slated that 
the talks are beiDa held on the technical 
aspect only. It would bave been better, 
bad be mentioned the nature of the 
aareement because we want to introduce the 
technology like computers in our country 
and that may ba ~e some other impact also. 
We do talk about openina bospitals and 
DOW scbools in our country under the 
essential services lik.e health and education, 
but we do not care to see as to how many 
students go to those schools. We say tbat 
th~y sbould be given education. In the 
same way, if the Government treat telephone 
and postal service as an essential service, 
baa the financial assistance been given tu 
tbis department on the basis of profit and 
loss 'I If so what is tbe quantum of profit 
earned or loss suffered therefrom? Due to 
tbe recruitment ban imposed since 1 !:Its 2, 
thousands of trained R.T.P. workers are 
jobless. Besides, tbe Government also 
want to (educe the postal and other services. 
I want to know from the hOD. Minister as 
to what kind of policy is this ? 

SHRI RAM NIWAS MJRDHA: Sir, 
the Question was about tbe talks being held 
witb France, yet a wide lansing questioD 
has been raised ••.••• (jnle/'fupIIOII,) 

SHRlMATI USHA CHOUDliARI: 
We want tbat there shoul" be development 
in the eouatlY and it is in tbis connection 

, that 1 want to know it. 

SHRI RAM NIWAS MIRDliA: Sir, 
postal Service network is not being reduced. 
About the quantum of loss, I would like to 
tell tbat tbe expected loss around Rs. 223 
Clore.. The ban imposed on creation of 
new posts by tbe Central Government is 
not due to t.be lOSS but duo to lomo other 
factors aDd this ban ie applicable to our 
deparunent as wen. Therefore, we have 
,attn up tho mat*' of aiviDa tome 

relaxation in tbe case of R.T.Ps. with the 
Ministry of Finance rcquestilll them that 
we should be Biven some poots for R.T.Ps. 
ootwitbltandiD8. the ban so .that tbe R. T .PI. 
who are on tbo waitina Jist for a 10Dg time' 
could be absorbed permanently and relief 
given to them. We want that these 
employees should be confirmed as early as 
possible and our Ministry will certainly 
extend maximum possible cooperation to 
them in tbis regard. 

Oil Reserve In MaaJpur 

·603. SHRI N. TOMB! SINGH: 
Will the 'Minister of PE1ROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Government ba v e finalised 
tbe programme of undet taking seismic 
surveys to find O)J,t the location of oil· 
bearing States in the country during the 
Seventh Five Year Plan period; 

(b) if so, the details thereof willa 
particular reference to Manipur ; 

(c) whether earlier surveys bad 
indicated possibility of oil resel ve in Manipur; 
and 

(d) if so, when further work for its 
exploitation will be taken in hand? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) to (d) It is 
proposed to undertake about 261000 line 
kms. of seismic survey in the followina 
basins in tbe country during the Seventh 
Five Year Plan:-

1. Cambay 
2. Upper Assam 
3. Assam ArakaD 
4. Bengal 
S. Rajasthan 
6. Himalayan Footbills 
7. Krishna-Godavari 
8. Cauvery 
9. Bombay Offshore 

10. Kerala Kookan 
11. Kutch-Saurasbtra 
12. ADdamans 
13. NabaDa41 
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Geoloaical survey bas earlier been carried 
out ,ta Maoipur but 80 rar t-be area is rated 

,with low prospects. At present there are 
DO plans to extend survey to Manipur. 

SHRI N. TOMBI SINGH: Thouab I 
have to praise tbe Government for the 
ambitious plans to make a seismic survey 
over 8 long line of area covering as many 
a. 261,000 line Kms. during tbe 7th five 
)'ear Plan, tbis fails to encourage us; 
ratbtr this bas increased our apprehension 
that a s.tate like Manipur is soing by default. 

The reply says tbat a geological survey 
was conducted earlier, and on the basis of 
it. Manipur area bas been rated low" May 
I know when tbis survey was conducted, on 
what scale and what sophisticated machinery 
was used? To our information, the 
Manipur region is very rich ; and even now f 
tbere are natural reserves of gas everywhere .. 
It 18 a kind of natural and unnatural sort of 
phenomenoD. So. may I know when tbis 
lune, was undertak~n and wbat was its 
cost, and what level of people were involved 
iD this earlier survey ? 

SHRI CHANDRA SHEKHAR SINGH: 
Apart from tbe geological surveys done in 
the '40s even earlier, ONGC took up further 
aeololicaJ mapping in 1964 in Manipur 
with a view to find oil ; and a total area of 
850 sq miles was covered under this. But 
the survey revealed that this ,area was full 
of comparatively older rocks which are 
highly faulted and characterized by igneous 
rock structures, which metamorphosizes 
even the sedimentary rocks. So, according 
to the findings sofar, Manipur bas· been 
rated poor. in terms of hydrocarbon reserves. 
But we propose to undertake a new lurvey, 
and use new techoiques of photo-geological 
analysis. And if there is anY possibility of 
finding oil in Manipur. we shall undertake 
further measures in that dirtctioD. 

SHRI N. TOMBI SINGH: Tbe reply 
bas mentioned the Himalayan foothills also. 
The term 'Himalayan foothills' indicates a 
very comprebeDlive aDd. a very 10nl line. 
We would like to set a definition of it. 

I am , thankful to th. Minister for bis 
..-uraDCO tbat Manipur will here-surveyed. 

Now, ma, J let 'an assurance from tbe 
Mjnister that wbon Government .makes a 
survey of the entire Himalayan footbill., 
manjpur wjlJ be given priority, because the 
survey there was made two decades 810, and· 
witbout sopbisticated equipment! and all 
that? May I get this assurance from the 
Minister, viz. that Manipur will be giveD 
priority in this proposed survey ? 

SHRI CHANDRA SHEKHAR SINGH: 
In the Himalayan foothill areas, priority 
would be given to tbe more prospective 
areas. But 1 had indicated jUst now that 
new techniques of surveys are being 
undertaken in Manipur and if there is any 
Possibility of oil finding there, we shall 
certainly go ahead with it furtber. 

MR. DEPUTY 
Question Hour is over. 

SPEAKER.: The 

WRITTEN ANSWERS TO QUESTIONS 

(EtlglI,h] 

Forelga Exchange for Import of Aeeessorlee 
for Maratf Can 

*604. SHRI M. RAGHUMA REDDY: 
Will the Mioister of INDUSTRY be pleased 
to state: 

(a) whether attention of Government 
has been drawn to the news item captiooed 
"Maruti a drain OD foreign exchange" 
apl'earing in the Statesman of 12 March, 
1986 ; 

(b) the amount of foreian exchanae so 
far granted 10 Maruti Udyog Limited for 
import of accessories for Maruti Cars • t 

(c) whether Government are keepiD, a 
watch over it ; and 

(d) if 10. the details tbereof ? 

THE MINISTBR OF INDUSTRY 
(SRkI NARAYAN DATT 'TIWARI): <a> 
Yes. Sir. 
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(b) Upto March 1986. an amount o·f 
US S "138 mntton 'bas been spent by Maruti 
UdYOI Limited for import of compone.nts 
for Maruti vehicles. 

(c) and (d) The indilenisatioD ploaramme 
of Maruti Udyog Limited is reviewed from 
time to time. 

Village Post Offices 

*60S. SHRI P. KOLAND4IVELU: 
Wn1 tbeMinister of COMMUNICATIONS 
be pleased to state : 

(a) the number of village post offices in 
the 'country , 

(b) bow many are in their own buildings 
and bow many in rented buildingS ; 

(c) wbether there are post offices in all 
the village s ; and 

(d) if not, bow may viUases are without 
post offices ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY Of HOMB AFFAIRS (SHRI 
RAM. N1WAS MIRDHA): (a) As on 
28.2.1986. there were 1,28,669, rural post 
offices in the country-

(b) Out of 1,28,669 rural post offices 
1,16.425 are ex.tra.departmen~l offices for 
wbich accommodation is provided by the 
extra-departmental p.ostmasters themselves. 
,The Dum ber of departmental post offices in 
rural areal is 12,244. Information as, to 
bow many of tbese departmental post offices 
arc in their own buildings and how many 

, are io rented buildioiS is being caJlceted aDd 
will be laid on the Table of the Houtc. 

(c) ~o. Sir. 

(4) TJle number of vinasea where there 
are DO poet offices il 4.29,434. However, 
iD IOcb 'Yilla,et also tbe facility of delivery 
.Dd collection 'of postal articles, payment of 
,180M' orders. sale or ,postale .tamps ,and 
lta~rv and ,...CioD Qf 'postal : anid08 

are provi4ed' by 'villaro postmen' and other 
similar postal 'employees deplOyed', ita tbe' , , 
raral areas. Besides, 61.162 of ,such vUllles 
are also served by rural mobile, post offices .. 

( Trau/alloll ] 

ConsultatioD with local public representatl,. 
for settiDl up ladostries ill 'No ladustrJ 

Districts' 

*606. SHRI M.L. JHIKRAM: WilJ 
the Minister of JNDUSTR Y be pleased to 
state : 

. (a) whether Union Government have 
issued any guidelines to State Governments 
for setting up industries in 'No Industry 
Districts' ; 

(b) whether one of these guidelines is 
tbe requirement to consult the ]oca] public 
representatives including Members of Parlia-
ment in regard to the Dature of the 
industries, selection of site, ctc. ; and 

(c) if so, how tbe compliance of this 
guideline is ensured by tbe Union 
Government ? 

THB MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI) : <a> 
while no guidelines have been issued to State 
Governments for settiDJ up industries in 
-No Industry Districts', it bas been tbe 
policy of the Government to encourage 
industrial development. of .backward areas, 
including such districts. 

(b) and (c) Do not arise. 

ProduCtiOD of ADtl .. T.B. drugs 

-607. SHltI HARI KRISHNA 
SHASTRI: 
KUMARI PUSHPA DEVI: 

Win the Minister of INDVSTRY be 
pleased to refer to tbe reply liveD to 
Unatarred Question No. 319 Oft 25 February t 
1986 regardina ,production of Anti-T.B. apd 
LeprolY Druas and' Itate : 

(a) tile nemo. of anti-T.B. dr. 'boiaa 
• prodUCed, . ift tbe country" 'from· loter-

., . me4latc at ..... ; " 



(b) since' when tbete df08l are produce( 
(rOm intermediat6 atales ; 

(c) when these drulS will be produced 
from baSic stages ; 

(4) whetber it is a (act that different 
mark .. upl ate being aUo91ed on diiJerent 
anti .. TB medicines; and 

(e) if so, the policy in tbis regard , 

THB MINISTBR OF INDUSTRY 
(SURI NAR.AYAN DATT TIWARI): (8) 
and (b) Among the anti .. r.B. dIUIS produced 
in the country, Rftampioia, Pyrazinamide 
and Ethambutol are being produced from 
intermodiates, right from the commencement 
of production, which varies from bulk druas 
to bulk drul· 

(c) Efforts are alredy on to produce 
tbese drugs from basic stages by the various 
unita. Down-pbasina or manufacturina 
programmes depends upon a number of 
factors, like availability of tecbno\o1!Y, cost 
ctroctivon_ of productioD, economy of 
scales. 

(4) and (e) Yes, Sir. Mart"ups on 
dfff'erent anti·T.B. formulations are 1'1\0'1104 
In attordan~ with the provisions of tbe 
Drup (Price Control) Orders. 

PubUe can Offices .8 Uttar Pradesb 

-608. SRRI BARISH RAW AT: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the number of Puhlic Call Offices 
fUllctioning in Uttar Pradesb circlo 8. at 
tbe end of tbe financial year 1985. 86 ; 

(b) wbotber thi. Dumber conform. to 
the nonna fixed therefor in relation to tbe 
population and erea of tbe State; aDd 

(0) If not, the extent to wblch tbit 
number falls abort of tbl. requirement aod 
the ltepa proposed to be taken by the 
MiDiatr'J to fw81 tbia requlremeot ? 

THE MINISTSI. OF ITATE OF THB 
. MINISTllY OF COMMUNICATIONS 

AND MINISTBll OF STATB IN TaB 
MINISTRY OF BOMB AFPAIRS (SHltl 
RAM NIWAS MIRDBA): (8) 3671 Lona 
.DiItaDoc Public call Oftices are f&mOliODIDI 
in Uttar Pradesb Circle at tM end of 
finaaeial year 1985·86. 

(b) The present lOllS terms objective is 
to' provide at least one telecommunication 
facility in every inhabited ,COItapbical area 
bounded by a h~xason whose side is 5 Xms. 
As per this norms, sliD 1915 bexaaons are to 
be covored a. on 31.3.1986. 

(c) The shortfall all over the country Is 
about 27,000 hexa,oDs at the bcginina of the 
7th Plan. Due to resource constraints, it is 
proposed to cover only 1/3rd of the ahortfall 
OJ) aD averaac in tbo country. 

lUUltri. In Bdward Areat wlftt e .. tral 
Infestment Subsidy 

-609. SHR.I SRIBALLAV PANIGRAHI· 
Win tho Minilter of INDUSTRY be pleased 
to state : 

<a> whother it is a fact that the Union 
Government declared a 'Central Investment 
Subsidy Scheme' to extend facilities or 
.ubsid, to be disbursed for setting up of 
industries in the backward areas • , 

(b) if so, the total amount of infeftment 
in each of such industries. State-wise • J 

(c) the quantum of production or thae 
Industries; 

(d) WMtMt reports bave been received 
re~alding stoppasc of producdon in some 01 
these industries; 

(e) jf so, since when and the oam. 01 
_h industrics. State-wise ; and 

(I) the steps taken or propotcd to be 
tabo by GOVWDUlCJlt in lbiI reeat4 1 



APR.IL S. t986. ,. 

.THE MINISTER. .l .OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI): (a) 
to (0: The Central Investment Subsidy 
Scheme was introduced in 1971 to encourage 
tbe entrepreneurs to set up industries in 
Centrally declared industrially. backward 
districtsl areas. The Scheme is -currently in 
vogue upto 31.3.1987. So. far a sum of 
Rs. 392,86 Crores has been reimbursed to 
States/Union Tarritories. Information about 
the 'investments and tl'te production in the 
industries set up in backward areas is not 
main tained ceD trail y • 

Under the Central Investment Subsidy 
Scheme, industrial unHs availing of Central 
Investment Subsidy must remain in produc-
tion for a period of five years from the date 
of comlnencement of production failiog 
which the amount of subsidy is to be 
refunded. Short- breaks in production 
extending to six months due to shortage of 
raw meterials, power etc. can, however; be 
condoned. 

So far, the following units have refunded 
the subsidy during the lut three years owing 
to closures of their units :-

STATE 

Himachal 
Pradesh 

Maharasbtta: 

NAME OF THE UNIT 

1. MIs. Krishna Dal Plan, 
Mehatpur 

2. n Arnar & Co t Solan 

3. " Ess Dee Rubber Co. 
Ltd .• 

4. " Datta Soap Inds., 
Aurangabad 

5. ., Micronic Associates, 
Aurangabad 

6. " Parimal Printers, 
Aurangabad 

7. " Kancban Products. 
Aurangabad 

8. " N.O.B. Wire & Steel 
lods., Ra tnagiri. 

9. It Pancbsbeel Saw 
Mills, Chandrapur 

10. " Modern Poultry 
IQd~ •• C)a~~rapu~ 

STATE 

11. 

Tamil oNadu: 12. 

Goa, Daman 13. 

and Diu: 14. 

15. 

NAME OF THS·UNIT 

" 
" 
)' 

S. P. Cbinchalwar 
Rice Mill, Chandra-
pur 

Diamond Saw and 
Tools (P) Ltd., 
Madras 

Crystide Super Soda 

Pundalik Iron Works 

Woodlands Hotel. 

Radio Telephone Servlee 

*610. SHRI V. SOBHANADREESWARA 
RAO: Win the Minister of COMMUNI-
CA TIONS be pleased to sta te : 

(a) whether Government have decided 
to introduce Radio Telephone Service in the 
country; 

(b) if so, the places where this service 
will be introduced and by what date; and 

(c) the salient features of this service? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINJSTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS M1RDHA): (a) An experi-
mental Radio Mobile Telephone Service has 
been operational since 31.12.85 in Delhi. 

(b) An cxperimentul Cellular Radio 
System is contemplated for Bombay U.s 
about two years. 

(c) Details are given in a statement 
below. 

StatemeDt 
• 

MOBILE TELEPHONES FOR DELHI 

1. A trial project for introduction of MobBe 
Telephone System in Delhi TelcpbODO 
System was formulated by Telecommu-
nication research Centre of Department 
of Telecommunications. This system 
bas been made operational .~ 

. 31.1 Z.~5 iJl Pelbi. ' 
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2. Tbe .ystem provides telephone service 
in. any ty pe of moving vehicle such as 
motor cars. Tho car telephone will 
bavo all tho facilities available for tbe 
ordinary Telephone. 

3. The Mobile Care Telephones consist of 
radio Trans-receiver aod the hand set 
with tbe telephone instrument. A high 
sain antenna about a meter 10na is 
required to be mounted in tbe centre of 
the vebicle at the top .. 

4. Land to Mobi\e, Mobile to land and 
mobile to mobile calls are possible in this 
system. STD and lnternationaJ caUs 
can a Iso be made from the mobile 
te1ephone. 

S. With this mobile telephone in cars, the 
subscriber is not cut off from the world 
of communication when they are on 
move, For the mobile subscriber. there 
are 'additional facilities such as call 
store, call recall and programmable 
dialling. The number dialled gets 
displayed on the handset. 

6. The system in Delhi is of a type with a 
single base station covering whole of 
Delhi and can provide connection to a 
few hundred subscribers. 

7. The system proposed for Bombay is of a 
different type -·Called "Cellular Radio 
System"-which can accommodate a 
number of base stations each serving one 
cell. This system can provide Mobile 
Service to several thousand subscribers, 
although init iaIJy the prOV1Sl0n in 
Bombay is being proposed for about 
1200 Mobile units. 

Change in licensing norms for certain 
Industries 

• *611. SHRI K. PRADHANI : Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) Whether Government are contem-
plating to change the licensing norms by 
fixing a minimum capacity for certain 
JJdu stries against. the maximum capacity 
tumlt earlier ; 

(b) jf so, the board outlines of tbe 
new licensing norms contemplated ; and 

(c) bow it will help in ensurioa 
economics of Sa1e and optimal capacity 
utilisation ? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI): 
(a) to (c) Under a scheme of re-endorse-
ment of capacity announced in January 
1986, licensed capacity is re-endorsed in 
respect of undertakings which have 
achieved a capacity utilisation of 80% or 
more, on tbe basis of highest production 
during any of the previous five year plus 
33- J /3% thereof, subject to certain conditions. 
In cases where even after permitting the 
increase in capacity by way of re-endorse-
ment, the scales of operation may still be 
below minimum economic levels, such 
undertakings could get their capacity 
endorsed up to the minimum economic 
levels of operation. To facilitate re .. 
endorsement of capacity as proposed, a list 
of industries with suggested mInImum 
economic levels of capacity is being worked 
out and is proposed to be published shortly 
for general informatinn. 

Power Shortage in States aod Union Territories 

*612. SHRI BRAJAMOHAN 
MOHANTY: Will the ~jnjster of 
ENERGY be pleased to state: 

(a) the details of power shortage with 
the extent of power inadequancy in different 
States and Union Territories during the 
month of March, 1986 ; 

(b) the extent of power supply to each 
of the States and Union Territories from 
the Central grid to meet the power shortage; 

(c) the States in which the power 
shorta8t bas been the highest ; 

(d) whether any study has been made 
relating to loss of production both 
agricu1tural and industf,ial during the year 
1985-86 and if 10, tbe details tbereaf· and , 



(e) Whether any study baa bleD made 
nlatiDI10 the effect of Don-avaUabUity of 
required power in achievina t.he Seventh 
Five Year Plan targets; if 'so, tbe detaUI 
dlereof , 

THB MINISTER OF ENBRGY (SHRI 
V ASANT SA THE): (a> The power 
abortaao in different states and Union 
Territories during March. 1986 is liven in 
the Statement-) given below. 

(b) Tl1c power suppl, to States and 
Union Territories from Central leneratins 
.tations during 1985-86 is given in the 
Statement.11 given below. 

(c) The States which had encrsy shortage 
of more than 10% in March, 1986 arc 
Jammu and Kashmir, Uttar Pradesh, 
"arDataka. Bihar and Orissa. 

(d) and (e) No such studies have been 
made b~ tbe Doptt. of Power. 

Statement 

Pow, Shortag~ In March, 1986 

Name of State (Figs. in M. U.) 
Shortalo 

1 

Haryana 

Himachal Pradesh inc). BSL 

Jammu and Kashmir 

2 

32 

1 

Punjab incl. NPF 

Rajasthan 
Uttar Pradesb 

Delbi 

Chandisarh 

Northern RelioD 

Gujarat 

Madhya Pradesh 

Mabarasbtra incl. Goa. 

Western Region 

Andbra Pradesh 

K.aranataka 
Kenla 

Tamil Nadu 

Southern Region 

Bibar 

15 
40 

174 

2 

288 

31 

44 
75 

218 

9S 

303 

111 

West BeDgal incl. Sikkim 42 

D.V.C. 

Orissa 

Eastern Region 

North Bastern Region 

All India 

42 

128 

323 

13 

1012 
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Proposal to Bring Down Prices of Bulk Drugs 

*613. DR.. G. VlJAYA RAMA RAO : 
DR. T. KALPANA DEVI: 

Will the Minister of INDUSTRY be 
pleased to stato : 

(a) whether bulk drug prices are 
proposed to be brought down soon as 
reported in the 'Economic Times! of 10 
March, 1986; 

(b) if so, the details thereof; 

(c) whether the number of formulations 
specially for common major diseases like 
Leprosy, T.B., Asthma and Hypertension 
will also be brought down ; and 

(d) if so, the details thereof ? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DA TT TIW ARl) : (a) 
and (b) In the recent budget, Government 
has totally waived Excise Duty on patent 
or proprietary formulations based on 
additional 41 essential and life saving bulk 
druiS. 

(c) and (d) Prices of a large number 
of patent or Proprietary formulations 
required for treatment of T.B.J Diabeties, 
Dysentry, Worm Manifestations, Antibiotics, 
Asthma and Cardio-vascular diseases would 
come down on account of withdrawal of 
ex.cise duty of 13% ad valorem, annou.nced 
in the budget. Government are aware of 
the need to rationalise formulations. 

Drug Policy 

*614. PROF. MADHU DANDAVATE: 
SHRI P. R. KUMARAMANGALAM : 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether the attention of 
Government bas been drawn to the news 
report under tbe caption "Drug Polic), to 
bave clear-cut formula" published in 'The 
Economic Times, (Delhi) of 13th March,. 
1986 ; 

(b) if 80, tbe whether this news report 
bu mentioned -Price control for select fow 

only', 'Escalation clause to spur Irowtb·, 
Better deal for ex-FERA Companies', as 
main features of tbe new Drug Policy ; 

(c) . whether the Drug Policy referred 
• .I' 

to In the news report is the correct version 
of the new Drug Policy of Government 
which is yet to be placed before Lot Sabba • , 
and 

(d) if so, how had the leakage of the 
new Drug Policy taken place prior to itl 
annOUDcemen t in Lok Sa bba ? 

THE MINISTER 
(SHRI NARAYAN 
(a) and (b) Yes, Sir. 

OF INDUSTRY 
DATT TIWARI): 

(c) The Policy has not been finalized 
yet. 

(d) Does not arIse. 

Oil Exploration in Saurashtra by ForelgD 
CompanJes 

*615. SHRI AJOV BISWAS: Will 
the Minister of PETROLEUM AND 
NA 1URAL GAS be pleased to state: 

(a) whether it is a fact that a contract 
was signed witb Mis. Chevron in 1982 for 
oiJ exploration and exploitation in 
Saurashtra otT-shore Block-lI by the oil 
and Natural Gas Commission ; 

(b) the terms and conditions of tho 
contract; 

(c) whether the oil and Natural Gas 
Commission has any plan to invite foreiSD 
companies to take up certain areas for 
exploration and exploitation ; and 

(d) if so, the details of the plans? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHBKHAR SINGH): (a) Yes. Sir. 

(b) The broad terms and conditions of 
the cODtract wece as under :-
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Phase I ' Phase II 
(Optional) --- ----

I. Maximum Explo- 3 years 2 years 
ration period 

2. Survey SOOO LKM 
commitment 

3. Dr;lHng 3 wells 2 welJs 
commitment 

4. Financial US $ 29 US S 18 
commitment million million 

5. Production - to be shared on a 
sliding scale. 

6. Working - upto 50% after 
interest commercial discovery 

was established. 

(c) and (d) Bids have been invited by 
Government on March 20. 1986: from 
experienced international compaDles to 
explore for oil and natured gas in 27 blocks 
in the offshore areas of Saurashtra and 
Konkan-Kerala basins in the Wester~ 
Coast and Cauvery, Krishna .. Godavan, 
Palar and Mahanadi basins in th~ ~asterD 
Coast. The last date for submissIon of 
bids is November 30, t986. 

(Translat/on) 

Quality Test of Medicines Manufactured 
by IDPL 

"616. DR. CHANDRA SHEKHAR 
TRIPArHI: Will the Minister of 
INDUSTR Y be pl,ased to state: 

(a) whether samples of the medicines 
manufactured by the Indian Drugs and 
Pharmaceutical. Ltd. during ] 984 .. 85 were 
taken lor quality test ; and 

(b) if so, the number of medicines, 
samples of which were taken, and the 
standard of medicines found after the test? 

THB MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARJ): 
<al Yes, Sir. 

(b) IDPL manufactured 12' formula-
tions during 1984·85 and during the 
manufacturing process the samples of tbese 
formulation were tested by IDPL and foond 
as per standard. 

(ElIglish) 

News I tem Captioned "VIP Dlscouat 
Scheme Anti-Consumer" 

·617. SHRI BANWARI LAL 
PUROH1T: WiiJ the Minister of 
INDUSTRY be pleased to state; 

(a) Whether the attention of 
Government has been drawn to a news item 
captioned I'VIP discount scheme anti-
consumer" appearing in the 'Indian Express' 
of 16 March. J986 ; 

(b) if so, whether the office of the 
Director General, Investigation and 
Registration (Department of Company 
Affairs) has since ordered a preliminary 
investigation into tbe said scheme; 

(c) whether to launch such a scheme 
is the violation of the MRTP Act; and 

(d) tbe action Government propose to 
take in tbis regard? 

THE MINISTER OF INDUSTRY 
(SHRl NARAYAN DATT TIWARI): 
(a) Yes, Sir. 

(b) Director Genral (Investigation aD~ 
Registration has, after conducting preliminary 
investigation, made on application to 
MR TP Commission under section 36B(c) of 
M R T PAct, J 969 suggesting an en quiry into 
unfair trade practice indulged in by MIs. 
Slow PJast Ltd. 

(c) aod (d) The matter is before MRTP 
Commission which has necessary powers 
under MRTP Act, 1969, to take appropriate 
action. 

Participation by D.S.I.O.C. fa EXPO. 
LONDON'84 

5660. SHRI BHATTAM SRIRAMA. 
MUR TV: Wilt t . the Minister of 

INDUSTRY be pleased to state: 
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<a) whether Delhi Small Industries 
Development Corporation (DSIDC) 
participated in EXPO· LONDON'84 organised 
by FIBA under export promotion 
proaramme ; if so, the list of participants ; 

(b) whetber annual fees for registration 
of participants have been paid ; 

(c) whether payment towards service 
charles have been made by tbe parties as 
per &lfoement ; 

(d) the names and value of goods 
carried to London for sale ; 

(0) the names and value of unsold 
lood8 brougbt back ; 

(f) tbe amount in foreign 
caroed and repatriated to India; 

(a) the reaSODS for deficiency; 

currency 

(b) tbe total amount spent by DSIDC 
on tbelr representatives; and 

(i) whether unsold goods have been 
verified by DSIDC/RBI/Customs/CCI & E 
and otber Oovernment authorities, with 
details? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DBVELOPMENT (.,HRI M. 
All UNACHALAM): (a) Acoording to 
Delhi Administration. Delhi Small Industries 
Development Corporation (DSIDC) 
pa.rticipated in BXPO· LON DON~84 oraanised 

by FIBA under export promotion programme; 
the Jist of participants is liven in tbe 
statement given below. 

(b) There was no condition for tbe 
participants to pay annual fee. 

(c) Tbe service cbaraes have been 
deducted as per agreement @ S% of sale 
proceeds of goods from the payments 
received, on behalf of the participants. 

(d) Value of goods cal ried to london 
for sale was Rs. 4,63,786. The items taken 
were Handloom articles, Imitation Jewellery, 
sarees, gift items and Brass artwares. 

(e) Tbe value of the un-sold goods was 
Rs. 2,74.014.62 ; all the goods were handed 
ovC'r to the participants for sale in London. 

(f) Foreign currency earned and 
repatriated to India was £ t 1,089.95 and 
$ 3,350.00. 

(8) Expo-London was scheduled to 
start on 1.11.84, but the whole arraogements 
made for the Expo were thrown out of 
gear due to sad assassination of our Late 
Prime Minister Smt. Indira Gandhi ; all out 
efforts under tbe circumstances were made to 
make the Expo a success, but short fall in 
the sale occured due to unforeseen change 
in the schedule of Expo-LondoD. 

(b) A sum of Rs. 1,63,070.81 was 
spent by DSIDC on its two representatives. 

(i) In view of the reply to put (0) 

above, tbe question does Dot arile. 
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8ta-..t 

LIlt of P4rtlclpan" I" :expo-London '84 

Name Desig-
nation 

1 2 

1. Mrs. Geeta President 
Bhargava 

2. Mrs. Uma Prop. 
Chaudry 

3. Mrs. Anju Prop. 
Sacbdeva 

4. Mrs. Mala Prop. 
Krishna 

5. Mrs. Madhu Partner 
Chopra 

6. Mrs. it.R. Ptop. 
Rcsamwala 

,. Mrs. Mchsooda 
Beaum Prop. 

I. Mrs. Parzooa Prop. 
bojen 

Age 
( yrl. 

3 

37 

St 

2S 

29 

29 

50 

·33 

22 

Nationa- Sex 
lity 

4 5 

Indian Female 

-do- -do-

-do- -do-

-do" -do-

-do- -do-

-do- -do-

-do- -do-

-do- -do-

Wrl,,,,, Aft,w" SO 

Name &. Address of the 
conCf.rn. 

6 

FIBA, A-304, DefeDCO 
Colony. New Delbi-24. 

M/s. Fabric, M .. 79, 
C. Circus, New Delhi-I. 

MIs. A. K. CreatioDa, 
18/13, Hauz Khas, 
New Delhi. 

MIs. Classic International, 
8-6/15, Safdarjang Enclavo, 
New Delhi. 

MIs. Jewel Impex, 831. 
G. T. Karnal Road, Indl. 
arca. New Delhi. 

M/s. International 204. 
Nirmal Tower. 

Barakhamba Road. Now 
Delhi. 

M/s. Jbclum Exports. 47 A, 
J'awahar NaSIr. Srlnqar. 

MIs. Leaf IntomatiODal. 
Flat Q. South Patel Nar., 
New t>elbi. 
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1 2 

9. Mrs. S.L. Partner 
Marya 

10. Mrs. Anupam Mg. 
Gupta 

11. Mra. Sharda 
Jain 

12. Mrs. Asha 
Chandra 

13. Mrs. Neena 
Malhotra 

Partner 

Partner 

Prop. 

Partner 

'14. Mrs. Krishna Prop. 
Sikand 

15. Mrs. Usha 
Khanna 

16. Mrs. V. 
Bbargava 

17. Mrs. O.M. 
Nigamwala 

Prop. 

Prop. 

Prop. 

3 

33 

S3 

30 

21 

4S 

40 

29 

APRIL 8, 1986 

4 

Indian 

..do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

s 6 

Female M Is. R.L. Marya Hosiery, 
3528, Qutab Road. S~ar 
Bazar, Delhi·6. 

-do-

-do-

-do-

.. do .. 

-do .. 

.. do-

.. do .. 

-do-

M/s. Roopa Export, 2647, 
Churiwalan, Delhi-6. 

M/s. Sharda ElLport Houle 
Shillong, 10-A, 
Lachaumiers Hills, 
Sbillong (Meghalaya). 

M /s. Shanta Claus, 
3-Todar Mal Lane, Baogali 
Market, New Delhi, 

Mis. Sonu Exports, 
8-Savitri Cinema Complex, 
Greater Kailash II, New 
Delhi, 

MIs. Tipperah Trans 
Con tinentals 59-Sunder 
Nagar, New Delhi. 

MIs. Usha Exports .. 
1/5~B. Asaf Ali Road, 
New Delhi-I. 

MIs. Vinco International, 
166 NOTe Ph. I, 
New Delhi. 

M./ •• Special Arts V-74, 
Pandara Road, 

New Delbi. 
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Revision of Electoral Rolls In Assam 

5661. SYED' SHAHABUDDIN: Will 
the Minister of LAW AND JUSTICB be 
pleased to state : 

(8) the dates of publication of the 
electoral rolls of Assam 1985, constituency-
wise; 

(b) tbe number of electors incloded in 
the draft roll and the final roll of each 
constituency ; 

(c) the number of objections received 
and admitted by the e)ectoral registration 
officers in each constituency; and 

(d) the number of claims received and 
adolitted in each constituency by the 
electoral registration officer? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDW AJ : (a) The elec-
toral rolls were finally published on tbe 7th 
November, 1985. 

(b) to (d) A statement is given below 
detailing the position relating to disposal of 
claims and objections in finalising the 
eJectoral rolls in Assam. The aggregative 
picture is provided in the statement. Similar 
data for each constitu.tncy are not readily 
available. Information for each constituency 
is being compHcd and will be laid on the 
Table of the House. 

Statement 

1. Total number of persons 
ensumerated as on 
1.1.85) 

2. 
3. 

Persons in List-I 

Persons in List·)J 
. .. 

104.54 Lakbs 
64.82 Lakhs 
39.72 Lakhs 

4. 
s. 
6. 

Electors in draft rolls 95.83 Lakhs 
Claims filed ••. About 10.00 Lakbs 
o bjecti ons fi led 
(including plan papers 
objections) ••. About 13. vO Lakhs 

7. Claims accepted 
L, Objections acccpttd 

S.74 Lakhs 
2.92 Lakbs 

Autbority- Third Annual Report-198' 
(Page 9) Election Commission 
of India. 

ScIIetaeI for Defelopmeat of Ja'palgori 
District of West Bengal 

5662. SHRI PIYUS TIRAKY: Will 
tbe Minister of INDUSTR Y be pleased to 
refer to tbe reply given to Starred Question 
No. 236 on 11th March, 1986 regarding 
setting liP of industries in areas inbabited by 
Scbeduled Castes, GirijaDs and Adivasis 
under public sector and state : 

(a) whether taking in view the back-
wardness of JaJpai&uri District in West 
Bengal some schemes have been proposed by 
the State Government as well as by the 
Union OO\lernment to bri!l8 the district at 
par with developed districts of the country 
during the Seventh Five Year Plan period; 
and 

(b) if so, the details thereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) 
(a) and (b) Industrialisation of specific 
areas is primarily the responsibility of Slate 
Governments concerned. The Central 
Government supplements their efforts by 
providing various concessions and incentives 
for industries in identified back\\,ud areas 
No Industry Districts. The Central invest-
ments are primarily in large industrial 
projects of a basic character. The location 
of such projects has, therefore, to be decided 
on broad techno-economic considerations. 
It bas been the policy of tbe Government 
that subject to these considerations compa-
ratively backward regions are given 
preference in tho location of Central Plojects. 
Jalpaiguri has been identified as No Industry 
Distl iet and entrepreneurs setting up 
industries in this district are entitled to 
over .. riding priorHy in grant of licensing, 
highest tate of Concessione} Investment 
Subsidy i.e. 25% subject to a maximum of 
B.s .. 25 lakhs, Central Finance and assistance 
for devtlopment of infrastructurat facilities 
etc. During the period from 1983 to 1985 
two Letter. of Inteot and two Industrial 
Licences bave been issued, for seU ing up 
IDdultrioa in tWa Diatri;t. 
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Legal Senlee Programme Ia Aadhra Pradesh 
5 «a. 
~. SHRI C. SAMBU: Will the 

Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether there is any proposal to 
establish legal aid cells at vinaMe level to aid 
tbe poor litiaants in want of justice ; 

(b) bow far the free legal service pro-
gramme is implemented in Andhra Pradesh; 
8Dd 

(c) the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARD W Al): According 
to the information furnished by the 
Committee for Implementing Legal Aid 
Schemes :-

(a) There is no present proposal to 
establisb legal aid cells in every village. On 
principle, the basic revenue unit of the 
Tahsil bas been accepted for location of 
such calls. These are being located in noo-
urban areas for spreading legal awareness 
as also for pre-litigation advice to the poor 
litigants. 

(b) and (c) In Andhra Pradesh> imple· 
mentation of legal and service programme 
istarted late but it bas picked up momentum 
o tbe last 4-5 months. Several Lok Adalats 

have been held in the State. The State 
Legal Aid and Advice Board is trying to 
have tbe sitting of Lok Adalats as often a9 
possible and aims at baving one such Adalat 

every week. The last Lok Adalat was held 
on 29th March, 1986 at Anantapur. 

(Tranllatto" ) 

Espeadlture iDeurred on Publkity by 
Dbarat Heavy Electricals Limited 

5664. DR. A.K. PATEL: Will the 
Minister of INDUSTRY be pleased to refer 
to tbe reply given to Unstarred Question 
No. 295 on 19th November, 1985 reaardiD8 
amount apent on publicit)' by BHBL and 
ltate : 

(8) the total expenditure incurred on 
publicity by DHEL during each of tbe last 
three years and curreD t year and the amount 
spent on advertisoments out of it ; 

(b) the names of the newspapers and 
magazines etc. in which these advertisements 
were publisbed and tbe amount given to 
each magazine and newspaper during each 
of the last three years for pubishins tbese 
advertisements ; and 

Cc) the number of times computeri 
bave been used for collecting tbis 
information during the past two years? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE. 
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) The expenditure incurred by BHEL on 
pUblicity and the amounts out of these spent 
on advertisements during 1982-83, 1983-84 
and 1984-85 are aa under:-

Year 

1 

1.982-83 

1983-84 

1984-8S 

Amounts 
spent on 
publicity 

2 

252 

271 

256 

Amounts spent OD 
advertisements (out 
of the amounts 
mentioned in Col.2) 

3 

(Rs. in lakhs) 

23.~7 

16.28 

39.34 

Information in respect of 1985-86 is 
beiDI collected and will bo placed OD tho 
Table of the House. 

(b) The information il aiven jU thO 
Statement liVeD below. 

(c) TwiGc. 
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Statemeat 

Lilt of N~wSPQP,r6, Magaflne4 ~tc .. In 
which odverl/~ement8 were pub/l8hed by 
aBEL I" 1982-83, 1983 ... 84 and 1984·85 

Year Name of Newspaper 
Magazine/Souvenir 

1982-83 9th IntI. Coal Conaress 

Aftab-e-Jadid 

Amrit Bazaar Patrika 

Amuthasurabi 

Anand Bazar Patrika 

Asiad-1982 

Bharat Krisbak Samaj 

Bhaskar 

Blitz 

Business India 

Business Standard 

Business W or ld 

Central Board of Power 
and Irrigation 

Centre 

Chapte .. Cbapte 

Chemical Bogg. world 

Commerce 

Competition success 
Review 

Current 

Daily Jagran 

Dainik Bhaskar 

Deccan Chronical 

Deccan Herald 

Desh Bandhu 

Direetorate of Police 

Dinamalar 

SGoIlODliG Timos 

AmountRs. 

s~oo.oo 

4264.00 

85773.68 

3000.00 

8280.00 

4000.00 

3000.00 

16720.00 

11420.00 

33980.00 

14441.70 

11328.00 

5121.21 

6600.00 

3534.04 

4262.00 

12441.45 

25250.00 

13900.00 

11829.00 

7750.00 

18331.02 

30772.27 

8175.60 

4000.00 

4~13.00 

55857.27 

Year Name of Newspaper 
Magazine/Souvenir 

1982-83 Eenadu 

Electronics for you 

Financial Express 

Forum of Financial 
writers 
Free Press Jouma) 

Hindustan 

Hindustan Times 

Hitayada 

Illustrated weekly 

Imprint 

Indian Electrical Manu-
facturers Association 

Indian Export Service 
Bulletin 

Indian Institute of 
P~blic Opinion 

Indian National Trade 
Union Congress 

India Tiding 

India Today 

Indian Export Journal 

Indian Express 

Indian Nation 

Industrial Product 
Finder 

lndustr ial Times 

Institution of Engineers 

Jaaran 

Jusaotar 

Kalki 

Kannada Prabba 

Link 

Mathrubboomi 

Amaunt Rs. 

20882.00 

5900.00 

36738.7' 

6200.00 

10980.85 

6630.64 

159006.40 

10342.07 

9000.00 

5680.00 

4924.24 

11200.00 

5892.95 

3860.69 

5428.45 

15140.00 

5500.00 

218948.22 

5191.60 

17922.00 

5280.00 

4313.63 

4065.00 

7860.39 

3000.00 

3400.00 

4203.70 

4800.00 
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Year Name of Newspaper AmouutRs. Year Name of Newspaper Amount Rs. 
Magazine/Souvenlr Magazine/Souvenir 

1982-83 MP Chronicle 12906.00 1982-83 Sunday 7000.00 

Nai Duniya 12950.00 Sunday Observer 7200.00 
National Herald 43211.39 Swadesh 790000 

National Solidarity 5626.23 The Hindu 156268.75 
National Union of The Tribune Trust 5640.00 
Journa1ists 6151.70 

Times of India 225339.22 
Navabharat 9432.00 

Trade Fair Authority 5400.00 
Navabharat Times 14037.00 

Tribune 28997.97 
Navajeevan 5262.00 

Urja 6652_53 
Naval Med Symposium 5(;00.00 

Vyapar Udyog Samachar 3124.80 
News Mag. 8400.00 

World Science News 5449.04 
Onlooker 8900.00 Christian Science 

Operation Research ~067.60 Monitor-Boston 23)(0.00 

Panth Prakash 3944.55 Khaleej Time-Dubai 8500.00 

Panth Weekly 3l14.40 A l-Akhbar-Cairo 36710.00 

Parents & Children 3675.86 Others (including 
Magazines receiving 

Patriot 24428.98 less than Rs. 3000) 381710.66 

Pioneer 9949.35 -------
TOTAL 23S7218.~1 

Prachand 11218.00 -------
Pragavani 6794.00 

Prajavani 7800.00 1983-84 Deccan Herald j 13532.00 

Premier 5700.10 Democratic Forum 4500.00 

Press Journal 3120.00 Desb Bandhu 4600.00 

Public Sector in India 7000.00 Director Digest 6200.00 

Purchase 16230.00 Dushpur Darshan 6300.00 

Ramana Maharshi Economic Times 14142.70 

CNTR 3000.00 Eeoadu 16632.00 

Reader Digest 24100.00 Electrica) India S300.oo 
Red Cross Society 5000.00 Financial Express 18434.00 
Sarita 4700.00 Free Press JourDal J5400.00 

Sarvottam 4520.00 GS Staff HeIer. Comm. 3000.00 

SatJ)udavani 3120.00 Hindustan 32450.00 

Science Toda)' 4320.00 Hindus tan Times 129859.64 

Statoaman 149544.86 Hitavada 9140.00 
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Year Name of Newspaper 
Magazine /Souveoier 

1983·84 Indian Iostitute of 
Sciences 

Indian Pump Manu-
factures Association 

Indian Express 

Indian Worker 

International World 

Jagran 

Jansatta 

Jugaotar 
_" 

Krishak Jaga t 

Link 

Mazagon Dock 
Supplement 

Mazdoor Sandesb 

MP Chronicle 

Mukta 

Nai Duniya 

National Herald 

Navabharat 

Navabbarat Times 

Navajeevan 

Amount Rs. 

3782.00 

6500.00 

89121.00 

6241.47 

3000.00 

9400 .. 00 

5000.00 

11843.47 

S)98.~ 9 

4520.00 

9000.00 

3000.00 

12797.10 

6685.00 

17000.00 

28498.00 

3600.00 

10840.00 

6050.00 

News Mag 5600 .00 

Northern Ind. Patrika 6300.00 

NTNL Research Institute 5000.00 

Onlocker 6400.00 

Patriot 22262.00 

Photolinks 7906.00 

Pioneer 100 4.25 

Prabhat 

Pracband 

Prajamitra 

Prajavani 

Pratiks!lan 

3000.00 

5846.75 

3160.00 \ 
7800.00 

3520.00 

Ye.ar Name of Newspaper 
.Magazine/Souveoier 

1983-84 Quami Awaj 

Women Education 
Centre 

Reader Digest 

Resident Executive 

Rooplekha 

Sakshi 

Samyukta 

Science Circle Bultn. 

Science to day 

Statesman 

Sun 

Swantantara Bbarat 

Trade Fair Authority 
of India 

Telegraph 

The Hindu 

Times of Deccan 

Times of India 

Tribune 

Tricbur 

Amount RI. 

4000.00 

3000.00 

9450.00 

'000.00 
3399.00 

3340.18 

6000.00 

5000.00 

7040.00 

89090.30 

4750.00 

3800.00 

SOOO.OO 

10843.47 

121430.00 

3600.00 

95889.52 

10059.00 

3366.00 

Udayavaoi 3600.00 

Urja 3600.00 

World Science News 5599.\8 

Yugdbarma 4000.00 

Electrical world-
New York 17085.00 

Ceramic Review-London 5000.00 

Others (Including 
Magazines Recelvioa less 
than RI. 3000) 420002.31 

TOTAL 1628181.97 --------
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Year Name of Newspaper 
Magazine/Souvonoir 

Amount Rs. 

1984.85 Aaj Ka 1 

Airforce Station, Pal am 
Allababad Natya Sangh 

3600 

3000 
3000 

Amrita Bazar Patrika 74580 

Anand Bazar Patrika 7500 

Arentecb 5000 

Association for new Enorgy 
and New TecbnoloJY 5000 

Astik Samaj 

Blitz 

Bulletin of science, 
Banptoro 

Business India 

BUliness Standard 

By-word 

Competition Master 

SOOO 

5250 

15000 

6JOO 

7500 

6000 

3000 

Competition Success Review 6800 

Current 4500 

Daily thanthi 10200 

Dainik Bhaskar 12030 

Dainik Jagaran 4250 
Data News Features 5000 

Deccan Chronicle 64197 

Ocean Herald 38855 
Delbi Recorder 

Design and Editorial 
Consultants 

Dhina Malar 
Dinamani 
Delbi PubUc Scbool 

Economic Timos 
Eeoadu 
Bmploymeat News 

Film Centre 

financial Bxprett 

4000 

48193 
3875 
4800 
5000 

22804 
172179 

~ 

39201 
~ 

22494 

14900 

Year Name of Nowspaper 
Malazine/Souvenoir 

AmoUDt as. 

Free Press Journal 

Ganga Motor Stores 

Oorakhpatra 

3500 

10075 

3000 

Gurukul Kangri University 3500 

Hindu 247186 

Hindustan 27997 

Hindustan Times 50400 

Hitavada, Bhopal 8480 

Indian Agricultural Quarterly 
Review 3000 

ICARE-ARMY HQ. 4000 

Institute of Company 
Scretaries of India 3000 

Indian Electrical Manu-
facturers Association 5700 

IMA-ONGC Masters Golf 
Tournament 10000 

India International Rural 
Culture Centre SSOO 

Indian Export Bulletin 6S800 

Indian Express 330324 

Indian Institute of Welding 4000 

Indian Nation 3000 

Indian Navy Exhibition 
Souvenir 3000 

Indian ~Jympic Association 3S0oo 

Indo--Africa Survey Issue 

Inkworld 

Instruments & Electronics 
Monthly 

International Conforence OD 
Fracture 

Jaaaran 

Japotar 

. lCaiaarika Varte 
KanDada Prabba 

29800 

3000 

3000 

3000 

12876 

12900 
3000 

6113 
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Year 'Name of Newspaper' 
, Malaliooi/Souveuir ' 

J( altun and Sons 

Ketal Kamudi 

Kbaa Kbabar 

Mainstream 
Malayalam Manorama 

MatrabhooQli 

MP Chronicle 

Nai DU!'ga 

National Conference on 
Indian TribolOlY 

National Education 

Information 

National Herald 

Navbbarat 
Nav Dharat Times 
New African Journal 
New Time 

Northem India Patrika 

, Nutan Kahaniya 

Oil India Limited 

Onlooker 

Patriot 

Pioneer 
Prabbat Prosa 
Prajavani 

Principal BHEL School 
Hyderabad 

Probe 

Purcbase 
Readen Diaest 

Samachar Post 

Sanluktb 

ScieMe Circle Bul,ledo 

Amellat lta. . YOIr 

3196 

4SOO 
3800 

1200 
8500 

7200 
.. 

5640 

3800 

8910 

3658 

13577 
11200 

23080 
8200 

14450 

6300 

5000 

3640 

3200 

8743 

5609 
; 138S88 

2808S 

6592 

3000 

3140 
26000 
3200 

8000 
10000 

Shree Sbree Aund "a,. 
,Staab 10000 ' 

'AOCOUdt R.~ 

Sbri Dbarmik Lila Committee "00 

S.I. AS~D 13957 
SPIC/MACAY/PBSTIWAL 8,55000 
St. Patrict. Hiab School. 
Hyderabad 5000 
Statesman 1808U; 
SUD 4000 
Supply and Transport Army 
HQ. 41000 
Swatantra Jyoti 3900 
Telearaph 7500 . 

Times of Deccan 4000 
Times of India 160099 
Tirucby fChapter of IDltitute 
of Cost and works 
Accountants 3000 

Tirucby District PootbaU 
Association '000 
Topkana VidyaJ,a 5000 

Trade Fair Authorit, of lodia 5000 

Tribane 7600 

Vdayvani .800 
V International Seminar of 
Economic Journalilts 3000 

DieweM, Hambura 62ei9l 
SuddeDtscbe ZeituOI. municb 66202 

Handels Blatt. Dusseldrof 471'1 
Adi France 'S76206 
Kheleej Times 2"M 
Gulf Times 9432 

Others (includiD8 mapziDea 
receiviDs le .. thaD ltl. 3(00) 82f022 

Total. 39344'5 
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Hhaaehal Pradesh ' 

5665. PROP. NARAIN CHAND 
PARASHAR: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) tbe names of places in Himachal 
Pradesh which have 8 facility for the niaht 
delivery of telegrams, District-wise: 

(b) whetber it is proposed to extend 
tbis faeil ity to cover all the District Sub· 
,Divisions and Block Headquarters; 

(c) if ~o, ,,'bether any comprehensive 
programme for tbis purpose 'bas been drawn 
up for the Seventh Five Year Plan ; 

(d) if 50. the details thereof ; and 

(e) if not. the reasons there for and 
what are the criteria for tbe introduction of 
the facility of delivery of telegrams during 
tbe night? 

THE MINISTER. OF STATE OF THB 
MINISTRY OF COMMUNtCATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : (a) Facility for 
night delivery of telegrams is avaiiabJe in 
the followins places of Himachal Pradesh as 
indicated : 

Night del ivery Place District 
up to 2200 brs. ---+- --

(2200) Hamirpur Hamirpur 
Mandi Mandi 
Kulu Kulu 

Dbaramsala Kangra 
Simla Simla 

Night dtIiver.y 
up to 2200 hrs. Chamba Chamba 

Night delivery 
up'to 2000 hra. Solan Solan 

Naban Sum.ur 
Una Uoa 

Bilaspur Bllaspur 
Palampur I'.aqra 

Restricted rii.ht 
cleHvery between 
2200·0600 bra. 

Sw't. 

(b) No. Sir. 

(c) No, Sir. 

(d) Does not arise. 

(e) Tbe reaSODS are : 

(0 Lack of justification 
basis; 

(jj) No demand from 
Government. 

'SllIda 

OD tralDe 

Public/State 

(iii) Lack of volunteers for perform in. 
Jate fee duties during ther closed 
bours of the telegraph office. 

The volume of traffic handled is aeoeraJly 
abe crit:rian for fixing the working hours. 
Telegrams are delivered during tbe working 
bours of an office and durina the closed 
hours includinR at night if late fee service 
is available in that office. NormaUy, ordinary 
telegrams are not deJivered at night between 
2200· 0600 houTs. Delivery is restricted 
only to Express Telegrams with "Niabt" 
instructions and private personal category of 
telegrams relating to- availability/departure 
and intimation of sickness/death if tht' office 
is open at nigh.t or if late fee volunteers are 
available .. 

M8nUracfure of telepbone Equipmeat 

5666. SHRI CHINTAMANI lENA: 
wm tbe Minister of COMMUNICATIONS 
be pJea!\ed to state: 

(8) whether tbe components for the 
manufacture of telephone eqoipment, are 
beina imported; 

(b) if so, the amount annually 
involved; 

(c) whether any faroiln firm has offered 
its tecbnolos), to manufacture tbese part. io 
Jndia: 

(d) if so, tho Dames of those firms 
aad tor. aDd 'COb4ttiODS thereof '; and 



(0) what steps are heiDI takem by 
Government . to establish sucb units to 
manufacture telephone equipment in the 

GOuDtry so as to save foreign exchan,e? 

THE. MINISTER OF STA.TE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATB IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) Some. 
raw material/components are being importod 
by the Indian Tel"pbone Industries Limi ted 
(ITO for the manufacture of its prescnt 
des ian of telephones. 

(b) The landed cost inclusive of 
Custom Duty paid for such imports by the 
111 has been about Rs. 3 crores during the 
,ear 1985 .. 86. 

(c) Yes Sir. ITI bas cntered into a 
collaboration with Mjs. ITT FACE Standard 
of Italy for manufactijre of telepbone 
components to new technology. 

(d) Mis. Siemens AG (West Gern1any) 
MIs. ITT FACE (Italy) 
MIs. Ericson Information System 
(Sweden). 

Tbe terms and conditions of these offers 
arc according to the FC approval given to 
the different units by the Govt. 

(e) Government bave licensed SO units 
including ITI in private and public sector 
for tbo manufacture of modem telophones 
in the country. They will be manufacturing 
telepbones usin. one of tbe above there 
technoloaies. 

Setting up of Gas-Based Thermal Power 
Project 

5667. SHRI R. M. BHOYE: WIll the 
Minister of 'BNERG Y be pleased to state : 

<a) whether any decision has been 
taken by Union Government for setting up 
las based thermal power plants in tbe 
country; and 

(b) if so, the sites selected for this 
purpose aloogwitb tbe production capacity 
of each plant as well as the amount of fund 
allocated for the purpose ? 

THB MINISTER OF ENERGY (SHR.I 
VASANT SATHS,: (a> and (b) The 
position regarding the setting up of tbe gas-
based thermal plants in the. country is 
indicated in the Statement given below. 

Statement 

s. Description of- the Proposed site proposed Position of funds 
No. proposed projec( production allocated. 

capacity 

1 2 3 4 S 

I. Projects proposed to be set up 
in ,tbe Contral. Sector 
~ ..... ___.~---....... -------.-. ....... 
1 •. '~I~iIled Cycle Gas Turbine l) Kawas 600MW An initial outlay 

. Projects aloDa tbe Hama- (Gujarat) of Rs. 10.00 ora. 
BiJaypur-Jaadisbpur Gas U) Aurai,a 600 MW for these projects 

'''Pipl-liae. (U.P.) has been made in 
iii) A~~a 430 MW Ule Sev.nth Plao. 
~than) 



1 2 

II. 

2. Combined Cycle Oas 
Turbine Project in Assam. 

Projects in the State Sector. --
3. Gas Turbine Seta in 

RajastbaD 

4. Lakwa Gas Turbine Project 
(Phase-II) in Assam 

S. Lakwa Gas Turbine Proj~t 
(Phase.l) in Assam -4th .. 
Unit 

6. Bar8mbra Gaa Turbine 
Project in Tripura 
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4 

KatbaIsuri 280MW 
(Assam) 

Ramgarh 3 MW 

Lakwa 60MW 

Lakwa 15 MW 

Baramura 10MW 

5 

It is proposed to 
implement this 
project with ex· 
ternal assi.tanco. 

An allocation 'of 
Rs. 3.94 erSt bas 
been made it tho 
Seventh Plan. 

An allocation of 
Rs. 34.0J ers. bas 
been made in the 
Seventh Plan. 

Already under 
construction : the 
unit is expected to 
be commissioned 
in June 1986. Tho 
approved outlay 
for 1984·85 wu 

• R8. 1.70 crs. and 
an alJocation of 
Rs. 1.58 Cli. bal 
been made in tbe 
Seventh Plan. 

Already under 
cODstructioD ; tbe 
unit is eXpeGted to 
be commiuioned 

. shortly. The app~oved outlay for 1984·8$ was RI. 
S crorea and an allocation of Ra. 2.31 era. bat 
been mad. in tbe SevlDtb l'Jaa. 



Study Reprdia, ProAt.blllt, of MultlDatioDal 
Drua CompaDies 

5668. SHRI SHANTI OHAl{IWAL: 
Will the Minister of INDUSTRY- be 
pJeased to state: 

<a> whether his Ministry has made 
any study about the profitability of 
multinational drug compani"s during tbe 
Jast three years; and 

(b) if so, the percentage of net profit 
to net worth and capital employed of each 
during tbe last three years, year· wise ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH): (a) and (b) No, 
Sir. However, returns in Form 6 submitted 
by a number of companies show that their 
profitability 00 the formulation activity is 
well within the norms specified in the Vth 
Schedule to the Drugs (Pric~s Control) 
Order, 1979 viz. 8 to 13% of the sale 
turnover. 

Tamil Nadu Government's Policy to set 
up ·Uaits in Backward Areas throu~h 

Joint Ventures 

5669. SHRl N. DENNIS: Will the 
Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact tbat Tamil 
Nado Government's policy to promote more 
joint venture., set up units in backward 
areas and to create more job opportunities 
bas been defeated by their own development 
aaencies ; 

(b) jf so, whether the Union 
Government have sought any report from 
tbat S tate in tbis regard ; and 

(c) if 10. tbe details thereof ? 

THB MlNISTER OF STATE IN TB~ 
DBPARTMENT' OF INDlJSTRIAL 
DEVELOPMENT (SHRI M. 
AR.UNACHALAM): (a) to (c) It is for 
tho State Government to aaaeu lb. 
pttfOJ'lDlllQO 01 their .pIlei •• 

• 
OpeDiD. 0 t. POlt Orfic,s and Sub .. Post Oflc. 

In "alallsl1di Distrkt of Orissa 

5670. SHRI JAGANNATH 
PATTNAIK: Will the Minister' of 
COMMUNICATIONS be pleased to state: 

(a) the Dumbe.l' of post cftices, sub-
post offices and otller btal1cht~. fUDctionio& 
ill the State of Orissa, particularly in tbe 
dish-iet of Kalabandi ; - • 

(b) the Dumber of such post offices 
fUDct ionillg in tbe rUlal 8IeaS, tOWDS and in 
otbcl cities; and 

(C) whether Govc:!nwt:nt pl'opose to 
open some mOle post offices in the district 
of Kalahandi, )1' so, tho Jocatlon and the 
time by which these post offices are bkeJy 
to start fuoctJonjng 'I 

THE tvllNlSTbR OF bTAl b O¥ IHE 
MINJSTltY OF COMMUNICATJONS 
J--~NJ) l'vHN1S'fbl.{ O~· SrAlc lN THB 
MH'IJSTRY OF HOME AFFAIRS (SHRI 
RAM Nl WAS MUil>HA) : (a) Tbere arc 
3S head post offices, 1368 sub post ofiices 
and (",132 branch Post Offices in Orissa. 
'lhe conespondlllg ti~ures for Kalabandi 
dlstnct are J ,50 and 3 J 2 respectively. 

{u) Out of 7535 Post Offices in 
-()l'issa, 69b9 are in rural areas and 546. in 
urban areas. 

lc) There are no proposals at prescnt 
to open' more post offices in Kaiabaodi 
dlbtuct. 

MaDu(acture of New Models of Motor Vebicle .. 

5671. SHRI DINESH SINGH: Will 
the Minister 0" INDUSIR Y be pJeased to 
stale whether Government proPQse to give 
permis&ioD to new entl ants to manufacture 
new models of motor vebicles 1 

THE MINISTER OF STAlE IN THE 
DEi?ARTMEN1' OF JNDUSTRIAL 
DEVELOPMENT (SHRi M. 
ARUNACHALAM): ~he matter is unde, 
coDsidor!l'tioD of tbe Oovornmeot. 



, . 
. 0, __ • of Post Of8ces, Sub·Post Offices ad 
.' Ir .... Post Offkes Ia Orissa 

5672. SHRI LAKSHMAN MALLICK: 
Will the Minister of COMMUNICATIONS 
,be plea,ed to state : , 

<a) the names and Dumber of sub·post 
offices wbich are likely to be up-Staded in 
tbe State of Orissa during the current year; 

'and 

(b) the names and number of new 
post oftices, sub-post offices and branch 
post offices to be opened in the State of 
Orissa during the Seventh Five Year Plan 
period? 

THE MINISTER OF STA4fB OF THB 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY CF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) There 
are no proposals at present for upgrading of 
sub .. post offices in Orissa during the current 
year. 

(b) The Dumber of new post offices to 
be opened in each Postal Circle is dete .. 
rmined on a yea~ to year basis baving. 
regard to the funds available under each 
Annual Plan. However, no new post 
offices were sanctioned in Orissa or other 
Circles durins 1985-86 on account of the 
ban OD creation of posts and also takins 
into account tbe extensive rural couverage 
already achieved, by means of regular post 
offices and by other means sucb as rural 
mobile post offices and daily delivery scheme. 
There are also no proposals at present for 
opening of new post offices in Orissa or 
other Circles during 1986·87. 

There are, at present, 7.535 post offices 
in Orissa CifCle wbich worka to an average 
of one POlt office to cover' 20.66 sq. kms, 
or 3499 peoplo. Tho correspondinl figures 
for the country as a whole are 21.94 sq. 
kIDS. and a population of 4748. It will be 
IOCD that the postal development of Orissa 
is abOad of tbc averaac for tho oountr1 a8 
I wbolo. 

Lok Adatat for Cues of WOIDtD ... Dallal 

5673. SHRI BALASAHB~. VIK.HB 
PATJL' Will the Minister of LA W- AND 
JUSTICE be pleased to state: 

(a) whether a Lok Adalat for cales 01 
women was held in the capital recently; 

(b) if so, the response of the litigcots 
and bow many cases could be settled'; and 

(c) w bether keeping in view the fact 
that tbe cause of women needs greater 
attention in the country, Government 
propose to bold such Lok Adalals in all tbe 
States at regular intervals so that aagrieved 
women get justice quickly 'I 

THE MINISTER OF STATE IN lHB 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : AccordiDI 
to th! information furnished by the 
Committee for Implementing Legal Aid 
Schemes :-

(a) A Lot Adalat for cases Concerni~ 
women was held at Delbi on 9.3.1986 under 
the auspices of tbe Department of Women 
Welfare and in collaboration with the 
Delhi Legal Aid and Advice Board. 

(b) There bas beeD a tremendous 
respODse from the litiaaots. so matrimoni4\l 
disputes were seuled. 

{c) Lok Adalats are oot beiDa held by 
tbe Government. the Commiuee for 
Implementing Lelal Aid Scbemes and tho 
State Leaa} Aid and Advjce Boards who 
ale responsible for orsanising the Lot 
Adalats are aware that tbe cause of women 
needs special attention and proper motivation 
is beiDa supplied at State level. 

JDtroclKtion of Modem Technology for 
Telephooe _ l_duMr, 

'674. SakI MOHANBHAI PATEL: 
lViU the Mintatcr of COMMUNICATIONS 
be plcued to lta&l : 
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. . (a) wbether the telephone: ios1rument 
manufactured Oll the basis of old' tecbnolo.,l 
is responsible for the faults .of the telephGoe 
"Item; 

, (b) if so, tbe details ; aod 

(c) what steps are being taken 'or 
proposed to be taken by Government to 
introduce modern technology fOT telephone 
industry? 

THE ·MINISTER. OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHRl 
RAM NIWAS MIRDHA): (a) and (b) 

Telephone instrument manufactured on the 
basis of old technology is not responsible 
for all the faults of the telephone system. 
The ex.isting technology instruments require 
more maintenance efforts and do not have 
certain facilities that ar" available in the 
latest technology telephones. 

(c) Government have approved the 
project of Indian Telephone Industries for 
the manufacture of one million telephone 
instruments of modern design at its Bangalore 
and Naini units with foreign collaboration. 
A numb~r of companies in the public/private 
sector have also been sivell Letters of 
Intent/approvals for the manufacture of 
telephones of modern design. 

Import of Equlpments by O.N.G.C. 

S675. DR. V. VENKATE~H: Will 
the Minister of PETROLEUM AND 
NATURAL OAS be pleased to stato : 

(a) whether it is a fact that the cost 
of imported equipment of Oil and Natural 
Gas Commission, Debradun has been 
Iteadily increaSing during the last two yoars ; 

(b) whether aDY effort bas been made 
to procure substitutes of imported equipment8 
aDdlor to organise tbeir production in the 
country wit-h foteiln technical know-how' , 

(c) if 80. the details aDd facts thereof • , 

(d) the details of the Ust of equ'ipmeDt 
. imported by~ONGC during 193:4, 1!.t8'4 and 

1985 with sources of origin, names ·of 
equi.pments and price paid for eacb item; 
and 

(e) tbe items proposed to be Imported 
by the Commission during 'J 986 and 1987 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS. (SHRI . CHANDRA 
SHEKHAR SINGH): (a) to (0) , Tbe 
information is being collected aDd wiu be 
laid on the table of the Sabba. 

COCODut Husk Control Ad 

5676. PROF. K. V. THOMAS: Will 
the Minister of INDUSTRY he pleased to 
state : 

(8) whether there is any proposal to 
repeal the Coconut Husk Control Act: 

(b) jf so, the details of steps to be 
taken to heJp the coir co-operatives in 
Kerala to get coconut husk and fibre ; 

(c) the details of the Central aid liven 
to Kerala Coir Co· operative Societies in 
1985 ; and 

(d) the details of belp to be given 
in 1986 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALA!v,I): 
(a) Yes, Sir. The Coconut Husk Control 
Order, 1973 is proposed to be rescinded. 

(b) A proposal of the Government of 
Kerala to intrOduce a le"y scheme only on 
coconut husk mainly to assist the coir co-
operatives in that State and delegation of 
powers under tbe Essential Commoditicl 
Act, 19S5 to the KeraJa Government to 
introduce the above scheme has been 
approved. The modalities of implementation 
are beinl worked out. 

(0) and (d) Under the centralty 
sponsored scheme of coOporativilatiOD of 
Coir Iodustey jnitiated ita Aupec. 198~, 
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centra' assistance on matchina basis was 
provided to the coir cooperatives for share 
capital aS9istance. managerial subsidy, 
pnrchase of equipment and marketing. 
Assistance given to Kerala under the scheme 
in 1984~8S was Rs. 100.82 lakhct and during 
tbe year 1985·86 an amount of Rs. 25.75 
takbs has been released. 

Withholding of L.P.G. Supply by Distributors 
at the Time of Hike in Price or L. P.G. 

5677. SHRI MOOL CHAND DAGA : 
Will tb~ Minister of PETROLEUM AND 
NATURAL GAS be rlt"l1sed to state: 

(a) the dates on wh ich price of LPG 
was raised and reduced respectively and by 
how much and whether there was any 
reduction in weight of LPG in cylinder ; 

(b) whether it is a fact that certaill 
dealers charged higher reviserl rates from 
those who had booked for the supply eallier 
than the date of price hike; jf so, . the 
rea~ons therefor, when the supply was 
delayed by the dealers only; 

(c) wheth~r any check was made in 
this respect during the transition period 
of prico hike and revision to check 
malpractices ; 

(d) if ~0~ the rec;ults th~r("of and how 
many cases came 10 his notice and the 
action taken against the def~nllters ; 

(e). if not the reasons why no action 
was taken to check malpractice and to 
regulate the supplies ; and 

(f) whether Govermre.'llt propose to 
take Dction now against the defaulters with 
the hel p of tbe records of the dealers ? 

THE MINISTER. OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHHJ CHANDRA 
SHEKHAR SINGH): (a) The price cf 
LPG was increased by Rs. 700/ .. rer M T. 
with effect from the mid night of 31st 
January/1st February, 1986. The prjre of 
LPG wa$ reduced by Rs. 280/· per M.T. 
with effect from the mid night of Sth 
February/6th February, 1986. There was 
DO cbange in the weight of LPG being 
marketed .. 

(b) to (f) Afl per ·the present ."rieio8 
mechanism/system of petro1eum products, 
the dealers are to charge the rate applicable 
OD ttc date of sUl'Ply irrespective of the 
date of booking. Any Joss or"" gain due to 
revision in rates, on the stock beld i, 
on dealers' account. 

Surplus Labourers In B.C.C.L. aud E.C.L. 

5678. SHR I BASUDEB ACRARJA : Will 
the Minister of ENERGY be pleased to 
~fate : 

(8) whether the Chairman. Coal India 
Limited has talked of one lakh surplus 
'abour in 13harat Coking Coal Limited and 
Ea~tern Coalfields Limited; 

(b) the reac;ons of workforce becoming 
f urplus after 14 years of nationalisation of 
r.oa' industry; and 

(c) whether officers and supervisory 
staff have also become surplus in that 
proportion ; if so, the details thereof; if so, 
the details thereof ? 

THE MINISTER OF' ENERGY 
(SaRI VASANT SATHP): (a) On the 
occasion of comph,:tion of a decade after the 
for~atjon of Coal ]ndia Ltd., Chairman 
elL, ftddressed the employees of Coal India 
Ltd. and its subsidiary coa] companies in 
the form of an Appeal and also addresstd a 
Press conference on ] 3.11.1985 wherein he 
mentioned only about CIL's employing 
lArgest man-power which was organisation's 
most valuable asset and emphasized tbat 
potential of this large manpower need to be 
urgently converted into useful productive 
force after proper training etc. He did not 
mention about sllrrlus manpower. However 
Baveja CommiUte estimated a surplus 
manpower of about 50,000 in BCCL in 
1978. The Chari Committee recently 
estimated 88 much surplus manpower in 
EeL.· 

(b) and (e) Since Chairman, elL baa 
not said anythiDI aboot surplus man· power. 
the question does not arise. 
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Clearance to Proposals of Aodhra Pradesb r or 
Power Generation 

5679. SHRI S. PALAKONDRAYUDU: 
Will the Minister of ENERGY be pkascd 
to state: 

(a) whether the Government of Andhra 
Pradesh have sent proposals for a ,1umber 
of new scheme for clearance by the Union 
Government for power generation ; 

(b)- tbe number of schemes cleared by 
Governmen t ; and 

(c) the I easons for delay in clearing 
the remammg schemes proposed by 
Government of Andhra Pradesh? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) to (c) The 
Andbra Pradesh State Electricity Board have 
submitted 13 new generation schemes for 
clearance (upto March. 1986). Out of 
these, 6 micro hydel schemes have been 
accorded techno-economic clearance and 
awaiting investment approval of the Planning 
Commission, 5 schemes are under appraisal 
in the Central Electricity Authority and 2 
schemes have been returned to the State 
Authorities for preparation of revised scheme 
reports. In addition, another 7 mini/micro 
hyde) schemes are awaiting Investment 
Approval of the Planning Commission. 

Criteria for Openjn~ of New Telegraph Office~ 
Offices During Seventh P Ian Period 

5680. SHRI AMARSINH RATHAWA: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) the number of telegraph offices 
openend in the country during the period of 
Sixth Five Year Plan State-wise; 

(b) the criteria adopted for opening 
new telegraph offices in the country; 

(c) what special measures are being 
taken to open telegraph offices in the 
adivasi areas of the country and parficularly 
in the District of Baroda ; 

(d) the steps being taken for quicker 
service for the delivery of telegrams which 
takes some time more than tbe ordinary 
post; and 

(c) the Government's proposal to open 
new telegraph offices during the Seveilth 
Five Year Plan? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNiCATIONS 
AND l\lINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHkJ 
RAM NIWAS M1RDHA): (a) 10,787 
Telegraph Offices (Combined offices) bad 
been opened during the Sixth Plan period, 
State-wise (Circle wi~e) number is given in 
the statement given below. 

(b) Long Distance Public Telepbones 
Telegra ph offices (Com bined Offices) in tbe 
rural areas are opened at category stations 
aud under spatia) distribution PoHcy, which 
is placed at the statement given below. 

(c) As per policy Dorms for Tribal 
area are lower than tb ~ normal rural areas. 
Moreover. while considering the population 
criteria a group of villages within a radius of 
10 Kms. can be combined in triba1 areas. 

(d) The steps taken for quicker survice 
for delivery of telegrams include. 

(i) Continuous coordinattd etTorts to 
improve circuit availability by 
provision of stable transmission 
media; 

(ii) Provision of stand-by power 
arrangements in a phased manner 
at all eTOs and DTOs to combat 
power failures. 

(iii) Modernif,ation of Telegraph network 
by inducting new technologicaJ 
methods such as the Store and 
Forwald Telegraph System to 
eliminate delays caused duc to 
multimanua) transit operatiODs. 

(e) 9000 LDPTtl/Combined Offices are 
proposed to be opened during the 7 tb Five 
Year Plan, 
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Statem.t-I 

6th PIa" Achlev~menl 0/ Combined Officel 
(1980-85) 

Name of Circle Combined offices 
Achievements. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

Andhra 

Bihar 

Oujarat 

J&K 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

North East 

North West 

Orissa 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

1853 

1038 

234 

54 

447 

193 

1424 

529 

5 

453 

358 

395 

2131 

1370 

303 

TOTAL: 10;,87 

Statement-II 

The present policy of the department for 
opening of Long Distance Public Telephones 
Combined Offices on loss basis during the 
6th Plan period (Annexure-I), has been 
under consideration of P and T Board for 
some time. Tbe studies undertaken tn this 
regard reveal that the policy of opening long 
distance public telephones without stipulating 
minimum revenue on the basis of population 
will result in disparity in the extension of 
this facility in the rural areas, particularly in 
hilly and sparsely populated regions of tbe 
country. After a careful review of the 
p resent pol icy and with a view to ensuring a 
more uniform penetration of teJecom facilities 

in the rural areas of a 11 States with greater 
emphasis on reliability of service. the P and 
T Board has decided as foHows : 

i) White the present policy, as detailed 
in Anne)(ure I will continue, the 
establishment of LOPTs accessible 
within 5 Kms. of most habitations 
in the country may be adopted as 
a policy objective to be achieved 
progressively by 1990 beginning 
from the current year. Stipulation 
of minimum revenue as a precon-
dition for providing an LDPT may 
be removed for LDPTs required 
for meeting this objective of spatial 
distribution. 

ii) Multi-Acces Radio Te]ephone 
System may be adopted as the 
tecbonology to estahlish LTPTs to 
improve, reliability and availahility 
in hil1y, coastal, forest and desert 
areas as well as tribal and scbeduled 
areas and other regions where 
power induction makes the open-
wire line unsuitable and in plains 
where the place is connected by 
road beyond a distance (route 
length) of 20 Kms. and in all.cases' 
where the Multi-Access Rural 
Radio System tends to be cost-
effective also. 

iii) Non-Departmental LDPT agents 
may be employed wherever nece-
ssary. either due to non-availability 
of Post Offices or where the working 
hours of the Post Office is in 
adc quate. The selection of Non-
Departmental LDPT agents will be 
decided by the G.M.T. of the 
Territorial Circle. 

iv) The remuneration for the Non-
Departmenta) LDPT agent may be 
(forty) Paise per call subject to 
a maximum of Rs. 250/- (Two 
Hundred and Fifty) per mon.h. 
and the working hours of the LDPT 
may be atleast 8 bourse The 
remuneration so received shall not 
constitute the main source of 
income to tbe LDPT ageD! except 
in the case of handicapped 
persons. 



85 Written Answers CHAITRA 18, 1908 (SAKA) Written An wer8 86 

The P & T Board have also directed 
that the entire country may be divided into 
clusters of villages forming heKagonal areas 
(with a symmetrical hexagon of 5 KM. side), 
leaving out. of course, areas which are 
uninhabited, like mountainous regions, 
rivers, lakes, deserts etc. and that the village 
to serve as the focal point in each cluster, 
where the LDPT can be located may be 
identified. The task of identifying village 
clusters for the esta blisbment of LDPTs to 
achieve the 5 KIn. accessibility objective has 
been entrus:ed to the National Council of 
Applied Economic Research (NCAER), 
whose report with detailed maps, would be 
made availnble to the Circles for planning 
purposes. 

On receipt of the detailed maps with the 
requisite data for location of LDPTs for the 
village clusters as per study by NCAER, 
Heads of Circles will arrange to draw up a 
detailed annual programme for opening of 
future LDPTs both on open wire system and 
Multi-Access Radio System with a view to 
implement the above decisoDs of the P & T 
Board. 

The project Estimates for the opening 
of LDPTs under the Multi-Access Radio 
System should, however, continut to be 
referred to the Directorate for tbe purpose 
of allotment of equipment etc. 

Annexure-I 

Policy fur P,ov;~io I of peos 0'1 L()IJ Categor/~s 0/ Stations. 

1. District Headquarters. 

2. Sub-Divisional Headquarters. 

3. Tehsil Headquarters. 

4. Sub Tehsil Headquarters. 

s. Block Headquarters. 

6. Pldces with a population of 5000 or more in ordinary areas and 2500 or more in 
backward or hilly areas • 

. --------------------..• ---~----. 

CONDI I'ION FOR PROVISION OF 
PUBLIC CALL OFFICES. 

CONDITION FOR PROVISION OF 
COMBINED OFFICES. 

----.. --- .... _--_._. ----------------
Will be provided progressively irres-
pective of loss and without any 
condition of minimum revenue. 

Will be provided progressively irres-
pective of loss and without any 
condition of minimum revenUe. ---_. -----,---- .. _----- .----,-.. ~-... -.'-' --. 

7. Pla.ces with Police Stations under the charge of an Officer of the rank of a Sub· 
Inspector of Public or above. 

CONDITION FOR PROVISION OF 
PUBLIC CALL OFFICES. 

CONDITION FOR PROVISION OF 
COMBINED Of'FleES. 

'--_._---------------
The anticipated revenue should be at 
least 25% of the ARE (Annual recur-
TiLlg expenditure) in ordinary' areas, 
and 15% of ARB in backward areu, 
and 10% of ARE in bill)' areas. 

The anti,ipated revenue should be at 
least 25% of the ARE in ordinary 
areas, and 15% of ARE in backward 
areas and 10% of ARE in hilly areas, 
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8. OUT OF THE WAY PLACES. 

a. Should be beyond 40 Kms. 
(radial distance) from an existing 
exchange. 

b. The anticipated revenue should 
be at least 25% of ARB in ordi-
nary areas, 15% of ARE in back-
ward areas and 10% ARB in hilly 

OUT OF THE WAY PLACES. 

a. Should be beyond 20 Kms. (Radial 
distance) from an existing exchange. 

b. The anticipated revenue should be 
at Jeast 25% of ARE in ordinary 
areas, 15% of ARB in backward 
a ~eas and 10% ARE in hilly 

areas. areas. 
(c) The anticipated loss should Dot 

exceed Rs. 2000/- p.a. in ordi-
nary areas and Rs. 5000/- p.a. 
in backward/hilly areas. 

9. Tourist/Pilgrimage centres agricultural irrigation power project sites/townships. 

CONDITION FOR PROVISION OF 
PUBLIC CALL OFFICES. 

CONDITION FOR PROVISION OF 
COMBINED OFFICES. 

------------------------------
a, The anticipated revenue should 

be at least 25% of ARE in 
ordinary areas, 15% of ARE in 
backward areas Clnd 10% of ARE 
in hilly areas. 

10. All other Stations. 

CONDITION FOR PROVISION OF 
PUBLIC CALL OFFICES. 

a. The anticipated revenue should be 
at least 25% of ARE in ordinary 
areas, 15% of ARE in backward 
areas, and 10% of ARE in hilly 
areas. 

CONDITION FOR PROVISION OF 
COMBINED OFFICES. 

---------------- ... _-------_------

On the basis of financial viability or 
in the case of loss on rent and guarantee 
basis. 

----"'" --'--'---'---'------'-'_" -__ .. " - -- -

On the basis of financial viability .or in 
~he case of loss on rent and guarantee 
basis. 

.- ----"'''--'-------,_. ---------
Note: 1. a. For considering the population figures, the populatio~ of the town 

or village alon~ should be taken into account and Dot that of a 
group of towns or villages except in the case of tribal areas where 
a group of villages with a radius of 10 Krns. from a central village 
can be considered. No two Public Telephones can be oppened 
under this rc:laxed condition within a distance of 10 Kms. from 
each other. 

b. When identifying important central villages for provision of Public 
Telephones, preference will be given in the following order: 

i. Tribal Development Bl()ck Headquarters. 

ii. Places where LAMPS (Large Sized Multi-purpose Cooperative 
Societies) are established ; and 

iii. Centres identified by the local Tribal Development Departments for 
dc.welopment of rura1 industries and/or irrigation projects for 
intensive agricultural development. 

2. No Telearapb Office should be opened on 105s if another te1esraph 
office is already working within 8 Kms. of proposed office. 
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CODnectlng of Simdega Telephone Exchange 
with Blrmltrapur Exchange 

568). SHRI SIMON TIOGA: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether Government have any 
proposal to connect the Simdega Telephone 
Exchange with Birmitrapur Exchange for 
better service ; 

(b) if so, by what time; and 

(c) if not, the reasons thereof '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STAlE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) No, Sir. 
Simdega is a Small Automatic Exchange 
parented to Gum)a Trunk Exchange. 

(b) In view of reply at (a) above 
question does not arise. 

(c) Connecting Simdega with 
Birmitrapur is not justified as the trunk 
traffic between these stations is low at 
preseot. 

Expansion of Nadapuram Telephone Exchange 
in Calicut Distdct 

5682. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister 
of COMMUNICATIONS be pleased to 
state : 

(a) whether Government have aoy plans 
to expand the Nadapuram telephone 
exchange in Calicut Djstrict in Kerala ; and 

(b) if so, the time by which the work 
is likely to commence on the same and what 
will be its increased capacity? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MlNISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) Yes, Sir. 

(b) A 200 lines capacity MAX-II type 
exchange has been planned for Nadapuram 
during 7th Plan, subject to availability of 
Jand for the exchange building. 

Supply of fu1l Requirement of Penlcllilng 

5683. SHRI MANVENDRA SINGH : 
Will tbe Minister of INDUSTRY be pleased 
to state: 

(a) whether attention of Government 
has been drawn to the news item captioned 
'Small Company makes 6 APA with own 
know how' appearing in 'Business Standard' 
of 24 February, 1986 ; 

(b) if so, whether it is a fact that 
Government are not supplying full require-
ments of Penicillin G to the unit; 

(c) the requirements of Penicillin 0 
requested by the unit and bow much bas 
been supplied by Government; and 

(d) the steps Government haveta ken 
or propose to take to supply the same in 
full capacity ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH): (a) Yes, Sir. 

(b) No, Sir. 

(c) Against its request for import of 
46 MMU, this unit was allowed 3f) MMU 
Penicillin G First Crystals during 1 ~84-85 
and 1985-86. 

(d) Government have issued guideline 
to the sponsoring authorities to recommend 
import of }>eniciJ1in G First Crystals to the 
extent of 70% of the requir~ments of indivi-
dual 6 APA manufacturing units. The 
balance 30% requirement has to be obtained 
by these units from indigenous manufacturers. 

Import of Penicillin for MaDufadUle of 6 APA 

5684. DR. KRUPASINDHU BHOI: 
Will tbe Minister of INDUSTRY be 
pleased to state : 
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(a) the quantity of penicil1in that has 
been allowed to be imf)orted for manufacture 
of 6 APA, year-wise during the last two 
years; 

(b) how much 6 APA would be made 
available against the above quantity and how 
much would be the shortfall of country's 
requirement of 6 APA till December, 1986 
as a result of this import; and 

(c) the reaS01l0 for allowiog import of 
6 APA by canalising agency at an excess 
outflow of foreign txchange of about US 
dollar 30 per kg. when on the other hand 
import of Penicillin has been allowed? 

THE MINISTER OF Sf ATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH): (a) About 553 
MM U Penicillin G has been allowed for 
import to various manufacturers of 6-APA 
during 1984 .. 85 and 1985·86 so far. 

(b) and (c) In 1986, the requirements 
of 6-APA in the country are put at 250 MTs, 
while the indigenous production is likely to 
fall short of this I'equirement even after 
taking into account the imports of Penicillin 
G first crystals already allowed. Thertf ore, 
imports of 6-APA are necessary. The price 
at which 6 .. APA is to be imported is decided 
by the State Trading Corporation in their 
c~mmercial judgement. 

Rules and Orders Regarding Receipt of Money 
Orders 

5685. SHRI V AKKOM 
PURUSBOTHAMAN: Will the Minister 
of COMMUNICATIONS b! pleased to 
state : 

(a) whether there is any rule or order 
tbat if the amount of money order exceeds 
Rs. 51)0/- the payee should go to the post 
office and receive the money ; and 

(b) if so, whether Government propose 
to reconsider tbis system in view of the 
difficulties faced by the pensioners and 
Qtbeu'l 

THE MINISTER OF STATE OF THE 
MINJSTRY OF COMMUNICATIO'NS 
AND MINISTER OF STATE IN THE 
M1NISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) Extra 
Departmental delivery agents and vjllage 
postman can pay at the address of tbe payee 
only money orders up to a limit of Rs. 
500/- (Tbe Divisional Superintendent of 
Post Offices can increase this at bis 
discretion). l>ostman can pay money orders 
at the resident of the payee up to the 
maximum value for which a money order 
can be issued. 

(b) There is no proposal to enhance 
the limits further and the limits have been 
fixed tak iog into consideration all aspects of 
the service including security. 

S.T.D. Facility in Durgacbak (Haldla 
Midnspore District, West Bengal 

5686. SHRI SATYAGOPAL MISRA: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether there is any proposal 
under consideration of the Telephone 
uepartment to bring Durgacbak (Haldia-
Midnapore District, West Bengal) in' the 
national network with S.T.D. facilities; 

(b) if so, the details thereof ; and 

(c) if not. tbe reasons therefor 1 

THE MINlS]ER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS. (SHRI 
RAM NIWAS MIRDHA): (a) Yes, Sir. 

(b) Durgacbak exchange is a part of 
the Haldia Telephone system. For 
Providing S fD facility to Durgachak, the 
transmission medium between Haldia and 
Calcutta is being augmented. 

(c) Does not arise. 

Fire and ExplosloDs io on Rrefinerles 

5687. SHRI G. S. MISHRA: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state; 
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(a) whether it is a fact that there were 
fire and explosion accide nts in Oil Refinerie:i 
and some· workers died as a result thcleof ; 

(b) if so, the causes of such accidents; 
and 

(c) the remedial measures adopted to 
prevent such occurences in future '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Yes Sir. 

(b) The accidents were due to leakage 
of hydrocarbons and their subsequent 
ignition. 

(c) The remedial measures include 
review of the existing systems and procedures, 
installation of additional facilities to prevent 
recurrence of such accidents as well as 
training of personnel for safety consciousness. 

Central Government Undertakings io Kerala 

5688. SHRf T. BASHEER: Will the 
Minister of INDUSTRY be pleased to state: 

(a) the names of Central Government 
public undertakings located in Kera!a ; 

(b) the authorised capital of each of 
them; 

(c) whether there is any proposal under 
Government's consideration to set up any 
new Central Government public undertakiog 
in Kerala ; and 

(d) if so, the details thereof? 

THE MINISTER OF Sf ATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) and (b) The det~tils of Central Public 
Enterprises with their registered offices in 
Kerala as on 31.3.85 are given b~low. 
---------" ... _--_. 

SI. No. Name of the 
enterprise 

1. The Cashew Corporation 
of India Ltd. 

2. Cochin Refineries Ltd. 
3. Cocbin Shipyard Ltd. 

Authorised 
Capital as on 
3"'3.85 

(Rs. in crores) 

2.00 

15.00 
70.00 

4. The Fertilizer & Chemicals 
(fravancore) Ltd. 

5. Hindustan Latex Ltd. 

6. Hindustan Newsprint Ltd. 

225.00 
10.00 

100.00 

(c) aJ1d (d) The decisions regarding 
location of Central Public Enterprises are 
taken by the Government on board techno-
economic considerations and it cannot be 
pre-determined on a State-wise basis. 

Consumer oriented Trade Policy 

5689. SHRI KAMLA PRASAD 
SINGH: Will the Minister of INDUSTRY 
be pJeased to state : 

(a) whether attention of Government 
has been drawn to the news item captioned 
"Consumer- oriented trade policy urged" 
appearing in 'The Hindustan Times' of 20 
March, 1986 ; 

(b) if so, whether there is any prol'osal 
. to streamline the distributive trade to 
perform its function in changing environ-
ment more effectively by offering their 
products for sale to anyone on the same 
terms and conditions for healthy 
competition so as to eoabJe consumers to 
get items at competitive rates/prices and to 
check concentration of wealth in fewer 
hands: and 

(c) if not, the reasons for gIVing 
monopoly to companies/producers/manu-
facturers to sell their products as tbey )ike 
thereby exploiting the consumers at large? 

THE M1NISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) Yes, Sir. 

(b) and (c) Adequate provisions 
a1ready exist in the Monopolies and 
Restrictive Trade Practices Act, ) 969. to 
ensure tbat products are sold on such terms 
and conditions as would promote healthy 
competition and enable consumers to get 
product at competitive rates/prices and for 
cbecking concentration ot economic power 
in fewer hands. 
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[TranI/arion 1 
DIrections to State Government to increase 

Dumber of SC/ST Judges 

5690. SHRI BANWARI LAL BAIRWA: 
Will the Minister of LAW AND JUSTICE 
be pleased tc? state : 

(a) whether Government have recently 
issued directives to State Governments to 
increase the number of judges belonging to 
Scheduled Castes ano Scheduled Tribes or 
make new appointments from amongst those 
communities ; 

(b) if so, the de~ni1s thereof; and 

(c) the State-wise number of Scheduled 
Caste and Scheduled Tribe judges at present 
and the exten t to which their number is 
proposed to be increased in each State? 

THB MINISTER OF STATE IN THE 
MINISTRY OF LA.W AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) and (b) 
The Government b~ave again recently 
addressed the Chief Ministers of States and 
the Chief Justices of High Courts requesting 
them to locate persons from the Bar 
belonging to Scheduled Caste., Scheduled 
Tri bes, other backward classes and minorities, 
and women, who are suitable for appoint. 
ment as Judges of High Courts so as to give 
them better representation on the High 
Courts than that exists at present. 

(c) The requisite information is given in 
the statement given be]ow. It is not possible 
to indicate tbe extent to \\ hicb the numher 
of Scheduled Castes and Scheduled Tribes 
Judges in the High Courts would be 
increased. 

Statement 

81. No. 

1. 
2. 
3. 
4. 
s. 
6. 
7. 
8. 
9. 

10. 

11. 
12. 
13. 
14. 
1S. 
16. 
17. 
18. 

High Court 

Allahabad 
Andhra Pradesh 

Bombay 
Calcutta 
Delhi 
Gauhati 
(iujarat 
Himachal Pradesh 

Sanctioned 
strength 

60 
26 
43 
41 
27 
9 

21 
6 

Jammu and Kashmir 7 
Karnataka 24 
Kerala 18 
Madhya Pradesh 29 
Madras 25 

Orissa 12 

Patna 35 

Punjab & Haryana 23 
Rajasthan 22 

Sikkim 3 
---

431 ---

As on 1.3.1986 

Actea 1 Judres belonging 
strength to Scheduled 

Caste 

47 
18 
40 
39 
23 
8 

17 
6 

6 
21 
18 
24 
21 

8 
32 
17 
21 
2 

---
368 ---

1 
1 
1 

1 

1 

6 

Judges belonging 
to Scheduled 

Tribe 
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[English] 

Dlstrlet Industries Centres In Orissa 

S6~1. SHRIMATI JAYANTI PATNA1K: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) wbether Government have a proposal 
to strengthen and expand the District 
Industries Centres: 

(b) if so, the number of District Industries 
Centres opened in Orissa so far; 

(c) whether Government prop03e to 
open some more District Industries Centres 
in 1986-87 ; 

(d) if so, the number of new District 
Industries Centres proposed to be opened in 
Orissa in the above year; and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPART~1ENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) Yes, Sir. 

(b) So far 13 District Industries Centres 
have been opened in Orissa State. 

(c) Yes, Sir. 21 new District Industries 
Centres have been sanctioned all over the 
country with effect from] .4.1986 in addition 
to 397 existing District Industries Centres in 
the coun try. 

(d) No new District Industries Centres 
are proposed to be sanctioned for Orissa. 

(e) Does not arise. 

Settlag up of Pbenol Project .at Cochin 

5692. SHRI K. MOHANDAS: Will 
tbe Minister of INDUSTRY be pleased to 
state : 

(a> whether there was a proposal to set 
up a phenol project at Cochin during the 
Sixth Five Year Plan ; 

(b) If so, tbe stage at which 1he I'roject 
stands at presents ; and 

(c) when the project is likely to be 
completed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH): (a) Pursuant 
to receipt of proposal, MIs. lIindustan 
Organic Chemicals Ltd. (HOC) (a Oovt. of 
India Undertaking) were granted an indus-
trial licence in September, 1985, for setting 
up a project at Cocbin for manufacture of 
Phenol (40,000 TPA) and Acetone (24,640 
TPA). 

(b) and (c) The project is expected to 
go on stream during the current calendar 
year. 

Regional/Administrative office of ONGC 
at Tbanjavur 

5693. SHRI S. SINGARAVADIVEL : 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the exploration work beiDg 
carried out by the Oil and Natural Gas 
Commission in Narimanam and Kovilkalappal 
in Cauvery Basin shows the deposits of gas 
and oil in abundance and the prospects are 
bright; 

(b) if so, whether there is no 
administrative or regional office In 
Thanjavur District where the sites 8re 
situated to supervise the work more 
efficien tly ; 

(c) whether an y demand has been made 
to locate the office in Thanja vur ; 

(d) the steps Government propose to 
take to locate the Regional al,d Administra-
tive Offices in Tbanjavur ; and 

(e) if so, wben ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH) : (a) The area i8 
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consideled prosl'ective and the extent of the 
pool is being assessed. The area is still 
under exploratory stage and needs further 

drilling. 

(b) to (e) A demand has been received 

for locating ONGC office in Thanjavur. 
The decision will have to be taken by 
ONGC keeping in view the operational and 

logistic requirements. 

Insurance of LPG Customers ror Deatb 
Dne to Cylinder ExplosIon 

5694. SHRJ HAFIZ MOHD. SIDDIQ: 
Win the Minister of PETROLEUM AND 
NATURAL GAS he pleased to state: 

(a) whether attention of Government 
bas been drawn to the:' new!o;item captioned 

"Gas cylinder or a cylinder .. bomb 1" 
appel1ring in the 'Hindustan Times' of 24 

March, 1986 ; 

(b) if so, whether it is a fact that the 

distributors of LPG have insured their 
customers for explosion-death for Rs. 10 

Jakh each ; 

(c) if so, the details thereof; and 

(d) how many deaths have taken place 
due to gas cylinder explosion during the 

last 12 month<; in Delhi/New Delhi, Canton-
ment and how many of them were paid the 
insured sum, with the details thereof? 

THE MINISTER OF STATE OF THE 

MIN1STRY OF PETROLEUM AND 

NATURAL GAS (SHRI CHANDRA 
SHEKHAR SlNGH) (a) Yes, Sir. 

(b) and (c) It is obligatory for LPG 
distributors to have a third party liability 
insuraDce covera&e of upto Rs. 10 lakbs per 
accident. 

(d) During tbe period 1.4.85 to 31.3.86, 
21 accidents took place Delhi out of which 
4 resulted in 14 deaths. Against 2 accidents 
claims were lodged by the customers and the 
same have been preferred to the respective 
insurance companies by tbe distributors for 

action. 

Approval to Coal Mining Projects 

5695. SHR.I HARIHAR SOREN: 
Will the Minister of ENERGY be pJeased to 
state : 

(a) the number of coal mining projects 
approved by Union Government for 
implementation duringr the Seventh Plan • - , 

(b) the names of the coal bearing 

States where those approved coal mining 
projects are located ; 

(c) the amount of investment ~pproved 

by Government for those coal mining 
projects; and 

(d) the details thereof? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE) (a) to (b) 
During the last two years of tbe Sixth Plan 
(1983-84 and 1984·8~), and the first year of 

the Seventh Plan (1985-86), Government 
have approved 58 coal projects (including 
advance action proposals) which will be 

under implementation during 7th Five Year 
Plan. An investment of Rs. 3795.52 crores 

bave been sanctioned for achieving an 
ultimate coaJ production of 99.87 million 
tonne of coal per annnm. The state-wise 
break-up is SiVOD below :_ 
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Name of State No. of Projects Ultimate capacity Investment 
approved (million tonnes/ sanctioned 
during 1983-86 annum) (Rs. crores) 

---------- ._, ........ ------ ----- ------
1 Bihar 8* 15.70 645.6S· 

2 Madbya Pradesb 19 42.97 1491.66 

3. West Bengal 5 6.91 307.44 

4. Orissa 3 6.50 117 .~3 

s. Andhra Pradesh 15· 11.20 443.18· 

6. Maharashtra 6 8.09 249.51 

7. Uttar Pradesh 2 8.50 540.55 

--- --- ----
58 99.87 3195.S2 

--- --- ----
*(includiog Advance Action Proposals) 

In addition, 74 other coal projects sanctioned earlier will also be under imple-
mentation during the 7th Plan. 

Applications for Industrial Power Connections 
Received from Badli Entrepreneurs 

Association of Delhi 

5696. SHRIMATI GEETA 
MUKHERJEE: Will the Minister of 
ENERG Y: be pleased to sta te : 

(a) the details of the applications for 
industrial power connections received by 
Delhi Electric Supply Undertaking from 
Badli Entrepreneurs Association of Delhi 
duriog tbe last three years, date-wise; 

(b) tbe action taken by Delhi Electric 
Supply Undertaking on these apply Under-
taking on tbese applications; and 

(c) whether most of the entrepleneurs 
have suffered loss due to non-action by 
Delhi F:lectric Supply Undertaking and the 
amount tbertof ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c) The 
informalion is being collected and will be 
laid on the Table of tb~ House. 

Illegal Coal Mining in Jagashar aod 
Khas Jagasbar area in Bibar 

5697. SHRI VIJAY KUMAR MISHRA: 
Will the Minister of bNERGY be pleased to 
state : 

(a) whether a number of people aro 
operating in the illegaJ coal mmmg in 
Jagashar and Khas Jaga~har areas of 
Hazaribagh District, Bihar' , 

(b) if so. the details thereof' and , 
(c) the remedial steps taken in this 

regard ? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SA THE): (a) to (c) It has 
been reported by the Central Coalfields 
Limited that some unscrupulous persons 
were reported to be indulging in iJlegal coal 
mining in Jageshwar and Kbas Jagesbwar 
areas which are outside the lease bold areas 
of the company. The District authorities 
of Hazaribagh and Girjdih Distr;<::ts aod 
local police were requested to take action 
against them. It is reported that the local 
police have made some arrests also in 'hii 
connection, 
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The State Government and coal 
companies bave been asked to take concerted 
action against the persons who indulge in 
illegal extraction of coal. The coal 
tompanies in, collaboration with the State 
Government law enforcing authorities 
conduct raids to apprehend the offenders. 

Settlement between Workers and Management 
of Dharat Petroleum Refinery at Bombay 

5698. DR. DATTA SAMANT: Will 
the Minister of PETROLEUM AND 
NATURAL GAS ~ be pleased to state: 

(a) whether it is a fact that as per the 
eXisting settlement between the workmen 
and management of Bharat Petroleum 
Refinery at Chembur (Bombay)~ the workers 
are getting Dearoess Allowance variation at 
4 per cent to 6 per cent; 

(b) whether it is also a fact that tbe 
management of Bharat P\!troleum have 
unilaterally implemented the service 
conditions of the workmen from February, 
1986, without consulting the Unions and one 
of the service conditions is 1.66 per cent 
Dearness Allowance variation per point; 
and 

(c) the total salary loss of a worker 
after 10 years and 20 years of service from 
now because of the reduction In DA 
variation as per above service conditions '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS ~HRI CHANDRA 
SHEKHAR SINGH): (a) 438 employees 
of the BPCL refinery who were on the pay 
roll prior to take over by Governmen t of 
India on 24 1.76 are covered by the 
settle me ot signed in 19 J 3 and continue to 
receive Dearness allowance as follows :-

BASIC WAGE 

On first Rs. 1,00/-
On next Rs. ISO/. 
On balance 

: DA for every 10 
point "SLAB" above 
cost of livins index 
No., 420 
1930 = 100 Bombay 

2.20% of basic wage 
1.20% of basic wago 
0.70% of basic wase 

The workmen who joined: the Corporation 
after take over are receiving industrial DA. 
Neutralisation rate for this is Rs. 1.65 per 
point over AICPI 492. 

(b) Tbe workmen who.:' were recruited 
after take over on 24.1.76 were initially 
placed on consolidated wages. New wage 
scales and DA formulae on public sector 
pattern were introduced by the Corporation 
increasing their salary substantially. 

(c) Wage revisions are done periodical1y 
and therefore it will be difficult to estimate 
future accruals twenty years hence. 

Recruitment of Local People of Assam in 
ONGC Projects 

. 5699. SHRI PARAG CHALIHA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether Government are aware of 
the resentment among the people of the 
oil producing areas of Assam viz. Sibsagar, 
Jorhat and DJbrugarb that tbe local people 
have been deprived of their opportunities 
for employment in clerical and subordinate 
levels of service in Oil and Natural Gas 
Commission as also in matters of promotion 
in higher cadres; and 

(b) if so, the steps taken by 
Government to remove 'tbe grievances of 
the local people ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRJ CHANDRA 
SHEKHAR SINGH): (a) and (b) The 
Oil and Natural Gas Commission, as per 
GoverI'lment policy make recruitments to all 
posts below the pay scale of Rs. 725-1480 
from amongst the candidates sponsored by 
the local employment excbanges. No 
deviation from this policy has come to tbe 
notice of the Government. The employment 
to such posts is, however, made as per tbo 
availability of vacancies and tbe need for 
such posts. 
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The Commission have, as per ru Jes, 
effecttd the promotion of local people 
within Class IV. from Class IV to Class HI 
and aaain. within Class III. Figures for the 
years 1981-1984 in this respect are given 
below: 

Class III Class IV ---- _...,_.----
1981 405 338 
1982 432 182 
1983 657 244 
1984 668 240 

--- ---
2163 1004 

t Translation) 

Industrial Units FunctionllJg Illegally in Delbi 

5700. SHRI KAMLA PRASAD 
RAWAT : Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether attention of Government 
bas been drawn to the news item captioned 
"Delhi mei har chhota admi udy()g mei" 
(every fourth man in Delhi is in Industry) 
appearing in the daily "Sandhya Times", 
Delhi of 25 February, 1986 ; 

(b) if so, \\ hcthrr Government have 
detected the industrial units functioning 
illegally without obtaining any licence from 
Government and have taken action against 
them; 

(c) )1' so, the number of such ingustries 
detected in Karol Bagh, Patel Nagar and 
Trans-Yamuna area of Delhi; and 

(d) jf not, the reasons therefor? 

lHE ~lINI5TER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRl M. 
ARUNACHALA.M): (8) Yes, Sir. 

(b) According to Delhi Adminjstration 
no door to door survey of illegal/unautho .. 
rised industria] units bas been conducted. 
However, during the course of routine ch(,c-
kina insl*tioD by tbe field staff of Municipal 

Corporation of Delhi, and also on receipt 
of complaints against functioning of illegal 
industrial units, prosecution action under 
Section 416 and 417 of the Delhi Municipal 
Corporation Act, 1':)57 bas been initiated 
against such units. 

(c) and (d) On the basis of complaints 
received and also at the time of routine 
inspection checking, 1807 such industrial 
units have heen identified and prosecution 
made during the last three years. 

[English] 

Telephone Connections 'n Mabarashtra 

5701. SHRI S. G. GHOLAP: WiJl 
the Minister of cOMMUNICATIONS 
be pI eased to state : 

(a) whether Maharashfra Telecommuni-
cation Circle is getting budget to provide 
only 10,000 Jines in a year while their waiting 
list of 60,000 telephone connections at 
present; 

(b) if so, the action taken by 
Government to remove backlog of telephone 
connections ; 

(c) \\ hether there are proposals to 
declare new districts like Kalyan which 
more work-load; and 

(d) if so, when? 

THE MINISTER OF STATE OF T11E 
Mlr....!ISTRY OF COMMUNICATIONS 
AND ~11NISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MlRDHA): (a) Yes, Sir. 
] be waiting list for telephone connections 
in Mahal a5htra tclecom circles (exclud iog 
Bombay and Pune telephone Districts) is 
58,263 as on 31.1.1 ,~86 and tbe physical 
targets for expansion durins 1986-87 is 
approximately lO,OaO lines. 

(b) Inadequate Plan aIJocation is tbe 
main constraint in our programme to remove 
the sizeable backlog of demand in 
Mabarashtra and other telecommunication 
circles in the COUDtry. The &rowin, demand 



lO? If/rltlen AnJMel" APRIL 8, 1986 

will be progressively met as and when 
adequate aBocations are made for 
telecommunica tions. 

(c) No, Sir. 

(d) Does not arise. 

Inadequa te Road Communication holds 
up setting up of factories In 'No Industry 

Districts' 

5702. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether any industrial units licensed 
for setting up of factories in Hno industry 
districts" have reported delays and produc .. 
tion problems due to inadequate road 
communica tion • , 

(b) if so, whether the appropriate 
State Government have been akrted about 
providing adequate roads to thest" factory 
sites; and 

(c) jf so, with what results? 

THE MINISTER OF Sl ATE IN 'I HE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(8) No, Sir. 

(b) and (c) Do not arise. 

Representation of Muslim Women on 
inadequacies of Shariat 

5703. SHRI ANAND SINGH: 
SHRI MAHENDRA SINGH 

Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether a sroup of divorced Muslim 
wom~n from Maharashtra visited New Delhi 
recently and submitted a memorandum to 
the Prime Minister about their woes and to 
bring bome to Government inadequacy of 
the 'Shariat' and to tive social justice to 
Muslim women ; 

(b) if so, the broad details of the 
memorandum ; 

(c) whether similar representations have 
also been received fJ om Muslim women 
individually and collectively from other parts 
of the country ; and 

(d) jf so, the reaction of Government 
thereto ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) Yes, Sir. 
A thirty-five member delegatioll of muslim 
men and women (divorcees) from 
Maharashtra and Goa had met the Prime 
Minister on Saturday, the 22nd February, 
1986. However, it has not been possible to 
find out whether any memorandum was 
given to the Prime Minister during the 
meeting. 

(b) Does not arise. 

(c) and (d) No other ftpresentatioD has 
been received by Government from muslim 
women on this subject. However, a large 
number of representations have been 
received in respect of tbe Muslim Women 
(Protection of Rights on Divorce) Bill, 1986. 
These will be examined at the time of 
consideration of the Bill in Parliament. 

Technological Financial Collaboration 
with Foreign countries for setting up 

Leather Goods Industry Uoits 

5704. SHRI RAMASHRA Y PRASAD 
SINGH: Will th:: Minister of INDUSTRY 
be pleased to state: 

(a) whether, the Union Government are 
considering to allow technological and financial 
collaboration for setl iog up new units and 
substantial expansion of existing units in the 
leather foot .. wear and the leather goods 
industry; 

(b) jf SO, to what extent this conce6sion 
has helped the leather goods industJ)' in tbe 
cauDlC1 ; 
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(c) the foreign \ \e-ups that win go during 
1986·87 ; 

(d) whether any Droposal in this regard 
has been received from foreign countries; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) and (b) Technical and financial colla-
boration for manufacture of leather footwear 
and leather goods is being permitted on 
merits, which has helped in technological 
upgradation of the industry and assisted 
significantly in exports. 

(c) to (e) It is not possible to specify 
the foreign col1aborations likely to materia-
lise during 1986-87. 

Modernilatlon of Industry and ensuring 
Quality of Products 

5705. SHRI P.M. SAYEED: 
SHRI K.V. SHANKARAGOWDA: 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) the proposals under consideration of 
Government to modernise the Indian 
industry; 

(b) whether it is a fact that a scheme to 
set up a group to look into various aspects 
of modernisation of industry is receiving 
active attention of Government; 

(c) if so, the composition of the pro-
posed group; and 

(d) the steps proposed to be taken to 
ensure the quality of products? 

THE MINISTER OF INDUSTRY 
(SHRI NARAVAN DA1T TIWARI): (a) 
to (d) In tbe context of Government's thrust 
on encouraging modernisation of existing 
units, Government have decided that any 
increase in capacity in respect of scheduJed 
industries arising out of modernisation 
replacement/ renovation upto 49% of the 

licensed capacity would be recognised and 
endorsed on the industria I licence through a 
simplified procedure. There is no proposal 
to set up a group to Jook into various 
aspects of modernisation of industry. The 
quality of products is ensured through tbe 
sch('me of lSI marking, to the extent feasible. 

Establishment of Aromatics Complex at 
Salempur, U.P. 

5706. SHRI BAL RAM SINGH 
YADAV: Will the Minister of INDUSTRY 
be pleased to state the progress in the 
establish men t of Aromatics complex at 
Salempur in District A ligarh, Uttar Pradesh? 

THE MINISTER OF SlATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH) : A letter of jntent 
has been issued to M (s The Pradeshiya 
Industrial and Investment Corporation of 
U.P. Ltd (PICUP) on ~.3,86 101' the setting 
up of an Aromatics Complex at Saleempur. 

Luerat ive Coal Mining In Jaintfa Hills 

5708. SHRI AMAR ROYPRADHAN: 
Will tht Minister of ENERGY be pleased to 
state : 

(a) whether lucrative coal mining in the 
Jaintia hills has come to a stop; 

(b) if so, the reasons therefor · , 
(c) whether some workers doing job of 

mining in a primitive manner with axes are 
being hounded out of Meghalaya ; and 

(d) if so, the details thereof and actiOD 
being taken by Government in the matter? 

THE MIN1STER OE ENERGY 
(SHRI VASANT SATHE) (a) to (d) In 
Megbalaya coal occures close to the surface, 
in isolated sma)) pockets. Tbe tIibals in 
the State have been carrying on coal mining 
on cottag('! industry basis in certain 
pockets with the knowledge of the State 
Government to take out their livelihood. 
The State Government are taking steps to 
undertake such mining through their State 
owned mining corporation. No mjnina 
Jease has been obtained by Coal India 

Limited in Meahalaya so fat. ' 
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Use of Alterntthe Sources or Energy 

5709. SHRt P. A. ANTONY: Will 
tbe Minister of ENERGY be pleased to 
state: 

(a) the measures being taken ,by 
Government for increased use of alternattve 
sources of energy, such a.s bio·gas wind"mill 
etc.; and 

(b) whether any evaluation bas been 
made of the cast of generation of such 
energy vis-a-vis of Electricity Boards? 

THE MINJSTER OF ENERGY 
(SHRI VASA NT SATHE): (a) Steps 
taken to encourage the increased use of 
alternative sources of energy devices include, 
technical supports, suhsidies and other 
fiscal incentives for construction/installation 
arranging demonstwtion programmes, 
training programmes for \'illagers, spread .of 
awareness through seminars, symposlU, 
radiu and TV, accelerated u,e through 
Central and State Nodal agencies as well as 
voluntary organisations Efforts are b~ing 

continued to extend the coverage of the 
existing programmes to more areas and to 
further reduce costs and improve efficitncy 
of these dc-vices through R& D, 

(b) Evaluation is in pr0gress; indications 
are that the cost of generation of energy 
through alternative sources, such as wind 
cneray systems, solar photovoJtaic system, 
biogas etc. has already become cost etIecti;c 
vis-a-vis conventional energy for certam 
applications and in certain conditions. 

J mprovement of (' oal Mining Practices 

5710. SHRI CHITTA MAHATA: 
Will .he Minisrer of ENERGY be pJeased to 
state: 

(a) whether an action group has 
suggested some measures for improvement 
of coal mining practices; 

tb) if So, the details in this regard; 

(c) whether his Ministry bas forwarded 
the recommendations to the Department of 
Coal for funher action ; and 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) to (d) 
An action group set up by Department of 
Steel has among other suggestions

t recommended measures for reducing the 
contamination of coking coal during mining. 
These measures arc manual ~ loading in 
underground mines for removing shale 
and stone and seJective mecbnisation in 
underground mines as well as in OpellCast 
mines operated in old worked out areas. 
These recommendations has been brought 
to the notice of Coal India Limited. 

Import of Raw Film and ProduetfoD by 
Hlodustan Pboto Film Manufacturing 

Company Limited 

571 J. SHRI T. BALA GOUD: WiIJ 
the Minister of INDUSTRY be pleased to 
state = 

(a) the requirement of raw film durjng 
the current year in the country ; 

(b) the quantity imported year· wise 
during tbe last three. years, country-wise; t 

(c) the total production jn Hjndustan 
Photo FiJm Manufacturing Company Ltd. 
at UdagarnandaJam (Tamil Nadu) ; and 

(d) how much of its production is 
used for the requirement of Government 1 

THE MINISTER OF sr ATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) The requirement of raw film in tbe 
country during the current year is as 
follows :-

Cine Film (B & W); J6.00 lakbs sq.m. 
Cine Sound 5.00 " 
Cine colour 
Positive 52.00 " 

t. 

(b) The statement showing country.wille 
imports of films in rolls. sensitized, unex-
posed perforated or not during 1980-81 to 
1982·83 is given below. (Data in this regard 
are available upto March, 1983 only.) 

(c) The total production at Hil1dustan 
Photo Films Manufacturing Company Ltd. 
during J 985 .. 86 has been 123.25 lakhs sq. 
metres valued at Rs. 11242.97 Jakhs, 

(d) Around 17% of the Company's total 
(d) if so, when the decision on the production duriog 1985-86 has been used fOl 

recommendations is likely to be taken? requirement of Government. 
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U.lateaded Pro8ta Made by Drua Compeales 

5712. SHRl SARFARAZ AHMAD: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether it is a fact that tbe drug 
companies have made huge unintended 
profits; 

(b) if so, the sttpS taken by his 
Ministry to expedite the collection under 
Equalisation Fund Account ; and 

(c) when the total amount of uninten-
ded benefits made by drug companies upto 
31 December, 1985, wil1 be colJect,d ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH): (a) Some 
instances of drug manufacturing companIes 
procuring bulk drugs at prices higher tban 
the prices allowed in the formulations have 
come to the notice of the Government. 

(b) Notices have already been issued 
to the manufacturers concerned with a view 
to conect the amount due into tbe Drug 
Prices Equalisation Account which bas been 
established under Para 17 of tbe Drugs 
(Prices Control) Order, 1979. 

(c) The process of recovery of tbe 
amount is on in accordance witb tbe duo 
procedure of Law. 

Production aDd Licensed CapacltJ of 
Portland Cement 

5713. SSRI PRATAP BHANU 
SHARMA: Will tbe Minister of 
INDUSTRY be pleased to state: 

(a) total production of portland 
cement during 1985·86 ; 

(b) the total licensed capacity of 
portland cement ; 

(c) tbe number of new units in 
ad vanced stage but yet to come into 
production: and 

(d) tbe details thereof ? 
THE MINISTER OF STATE IN THB 

DEPARTMENT OF INDUSTRIAL DEVE· 
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Total production of Portland Cement 
during 1985·86 is estimated at 32.70 million 
tonnes. 

(b) Totallicensed capacity of cement 
is about 58.6 million tonnes out of which 
capacity of about 44.S0 million tonnes bas 
been installed. 

(c) and (d) Details of sucb larle 
cement plants are as follow. :-

SI. No. Name Location Capacitay 
(in lakh ·tonnes) ---- --- _----- --

1. Birla Cement Works Chittorgarb. S.OO 
Rajasthan (expansion) 

2. CCI Ltd. Tandur. 
Andbra Pradesh 10.00 

3. Owalior Rayons Jawad Road. 5.00 
Madbya Pradesh (Pbase-II) 

4. Manikgarb Cements Rajura, 10.00 
Maharasht"a 

S. Qujarat Ambuja Cement Kodinar, 7.00 
Oujarat 

6. Priyadarsbini Cement Kodad, 4.00 
Andhra Pradesh 

1. Raasi Cements WadapaJly, 8.00 
Aodhra Pradesb (expanIJon) 

8. Modi Cementa Dbetapara. '.00 
Andhra Pradesb ,. Ja)'pee R.ewa Cement Bazar. 10.00 
Madh,a Pradeab 
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DhparltJ In Rites of Petroleum Produetl 

5714. DR. P. VALLAL PBRUMAN : 
Will tbe Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the reasons (or disparit, in rates 
of controlled prices of various petroleum 
products in the country whereas sugar a 
controlled item. is beilJ g sold at uniform 
pricoa everywhere ; 

(b) whether Government propose to 
take any steps in this direc~ion ; and 

(c) jf so, the details tbereof ? 

THE MINISTER OF STATB OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): <a> to (C) As per 
tbe present pricing mechanism of petroleum 
products tbe ex-storage price of the products 
at all primary pricing points, is uniform 
througbout tbe country. For tb" sale of these 
products beyond the pricing point. the actual 
freight, local levies. etc. are added to tbe 
selling price and tbese vary from placo to 
place and State to state. 

Tbe analogy with sugar is not appro· 
priate as sugar is a partially controlled 
item and distributed tbrouah public 
distribution system only. 

Losllo Power Station at Ram'JUD'" 

S715. SHlU S. JAIPAL REDDY: 
Will tbe Minister of BNERO Y be pleased 
to stale : 

(a) whether a report appearinl in the 
IDdian Express dated 24th November, 1985 
statinl tbat the National Thermal Power 
Corporation bad lost more than Ra. 2 
crores baa beeo brouabt to tbe Dotiee of tbe 
Government; 

(b) whether the loss was incurred by 
tbe power stalion at Ramalundam for 
merely ioaistiol on correct weiabinl of coal 
supplied by SinaarooJ CollieJ7 CompaQ 
LCd. • aocI , , 

(c) if 10, tbe remedial action taken 10 
this reprd ? 

THE MINISTER OF ENEROY (SHRI 
VASANT SATHE): <a> to (c) Certain 
discrepancies were noticed in the woiabt 
of coal recorded by tbe electronic 
belt weiaber installed by the Senpreoi 
Collieries Company Ltd. (SCCL), in tho 
Uaht of whicb d~ductions were made by tho 
National Thermal Power Corporation (NTPC) 
from the coal bills raised on them. Coal 
supplies to the Ramaguodam Super Tbermal 
Power Station were discontinued resulting in 
shut down of the Power Station and loal 
in geDC'ratioD of 42.29 MU. 

Government directed immediate 
resumption of coal supplies with instructions 
not to stop supplies of coal to tbermal 
stations. It bad also been agreed that Mis. 
SCCL and NTPC would cross-cbeck 
weighment on tbe belt weigher, whh the 
weighment on the mechanical weisher, to 
ascertain discrepancy, (or necessary 
adjustment. 

[Trans/allonJ 

• luter·State Line between Meg.Dlgar 
aad Dollad 

5716. SHRI MAHENDRA SINGH: 
Wdl the Minister of ENERGY be pleased 
to state: 

<a> whether a project report has beeD 
submitted by Madbya Pradesh Electricity 
Board with tbe consent or Gujarat Stato 
Electricity Board to the Union Government 
for layins 132 K. V. Inter·State line botwlOD 
Moab Nasar and Dobad ; and 

(b) the time by which this scheme is 
likely to be approved .s a Centrally 
sponsored scheme? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): <a> Yea. Sir. 

(b) The scheme bas not been approved 
as a Centrally Sponsored Scheme. Tbo 
State Electricity Board of M.P. and Qujarat 
have been advISed to take up tlais I,bem, 
UDdor dleir ItItI' PIaaa. 
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[En,llsh] 

SettJDg up of Bbarlt Heav, Electrl~ll 
Ltd. workshop Ia Eastern feglOD 

5717. DR. SUDHIR ROY: Will 
tbe Minister of INDUSTRY be pleased to 
state : 

(a) wbetber there is aoy Bbarat Heavy 
Blectricais Limited factory -cum -service 
centre in the Eastern Reaion : 

(b) wbether a larae market for boilers, 
turbines. auxiliaries, transformers moters 
etc. developing in the Eastern and tbe North 
Eastern Region does not justify such a 
workshop; 

(c) whether any proposal to set up 
sucb a Bbarat Heavy BlectricaIs Limited 
workshop in the Eastern Region was mooted 
in the Power Minister's Conference in July 
1984 ; and 

(d) if so, tbe steps taken by 
Government in that direction? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL lJEVE .. 
LOPMENT (SHRI M. ARUNACHALAM): 
(a) and (b) Based on the concentration of 
power stations and aaewise analysis of the 
generating sets, BHEL bas set up Heavy 
Equipment Repair Plant at Varanasi wbich 
would also cater to the Eastern and Narth-
Eastern Regions. 

(c) Yea, Sir. 

(d) The Heavy Equipment Repair 
Plant of BHEL set up at Varanasi would 
cater to the requirements of Bastern and 
North.Eastern Regions. 

Import of Equlpmeot for DrllUlg by ONGC 

S719. SHill PRIY A RANJAN DAS 
~UNSI: Will the Minister of 
'ETROLEUM AND NATURAL GAS be 
leased to state : 

(a) whether on and Natural Oas 
ommission is fully equipped with oft'sbore 
riI:i." proaramme with iDdiaenoUi 
. )uipmentl or partly depeadoDt OIl impodId 
luipmooa. 

(b) whethor iodisenous pumps are 
available as por ONGC specificatioDl in tbe 
country ; and 

if so, the reason for continuillB the 
import of equipment ? 

THB MINISTER OF STA1E OF THB 
MINISTR Y OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHBKHAR SINO H) : (a) Some equipment 
which is not indigenously available bas to 
be imported by ONGC for its offshore 
operations. 

(b) Mud pumps for onshore drilling 
crigs are indigenously available. 

(c) With the import of a complete 
drilling rig, pumps are also supplied by the 
manufacturer as part of the package. 

[TranI/arion] 

Supply or Kerosene to GuJarat 

5720. SHRI NARSJNH MAKWANA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the monthly quota of Kerosene 
being Lupplied to Gujarat and its requirement 
of kerosene at prescnt ; 

(b) tbe norms laid down for supply of 
kerosene to States and whetber Gujarat is 
getting its quota of ktrosene according to 
these Dorms ; and 

(c) if not, the reasons tperefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NAtURAL GAS (SHRI CHANDRA 
SHEKHAR SING H): (a) to (c) Tbe 
requirement of kerosene of States and Uoioa 
Territories including Gujarat State is 
determined by aUowins a growth rate of Sex. 
over tbe allocation made for the correspoa .. 
ding period of tbe previous year, on a 
four-month-block basis. Besides the reaular 
allocations, additional ad-boc releases are 
also made to meet specific situations like 
flood. drought, c.)'clone, shortaae of LPG 
,oft cob, etc. However, to meet the increase .. 
demand, kerosene allocationa 10 Gujarat 
for tbe Wimer Block QOIDprisin. dlo moathi 
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0·' November. 1985 to February. 1986 aM 
tbe Sammer Block comprisiol tbe months of 
March-June, 1986 have been mado after 
allowiDI a srowtb rate of 71% and 7% 
respectively. 

The monthly keroseQ,e aiJocatioos aDd 
lupplies made to Gujarat for the above 
blocks have been as under : -

Figures in tonnes 

Month Allocation Supplies --- -'-----...... _ ---
November, 1985 53,330 53,603 (prov.) 
Decem bet, 85 53,330 53,431 .. 
January, 1986 53,330 53,286 It 
February, 86 53.330 52,450 ., 
March, 86 48.260 
April. 86 48,260 
May. 86 48,260 
June, 86 48,260 

It win be seen from the above figures that 
tbe supplies are in line with the allocations. 

[En,/llh] 

Purcbase of Rigs from BHEL by ONGC 

5721. PROF. P. J. KURIEN: Will 
the Minister of PETROLEUM AND 
NATU RAL GAS be pleased to state: 

(a) whetber the Oil and Natural Gas 
Commission bad contracted to buy oil 
rial from the Bbarat Heavy Electricals 
Limited ; 

(b) if so, the number of such rigs 
originalfy contracted to buy ; 

(c) wbether the ONGC has now decided 
Dot to buy the rigs from the BHEL ; and 

(d) if so, the reasons thereof 1 

THB MINISTBR OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHBKHAR SINGH): <a> and (b) ONGC 
bas been purcbasing'rigs from BHBL fr~m 
time to time. Since 1977 orders for 35 rlS8 
were placed on BHEL by the ON GC. 

(c) No. Sir. 
(d) Does Dot arise, 

AppolatlDg more Jed._ to elear pendl •• 
cues 

5722. SHRI HUSSAIN DALWAI ; 
PROF. NARAIN CH~ND 
PARASHAR: 

Will tbe Minister of LAW AND 
JUSTICB be pleased to state : 

(a) tbe number of vacancies of perma-
nent judges in the Supreme Court and each 
one of the High Courts of the country as OD 
1 st March, 19a6 and tbe period for which 
tbese have been vacant in eacb case; 

(b) tbe reasons for the delay in filling 
up tbe vacancies and the likely date by 
which these 'Would be filled; and 

(c) whether it is proposed to appoint a 
few more judges in the Supreme Court and 
the High Courts in order to clear the 
accummulation of cases over long periods in 
tbese courts ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ: (a) As on 
1.3.86, there were 3 vacancies of Judaes in 
the Supreme Court. These vacancies arose 
on 17.8.85, 1 10.85 and 20.12.85 and have 
since been filled up_ As on date, there is 
only one vacancy in the Supreme Court 
which arose on 9.3.86. 

As on 1.3.86, there were 63 vacancies of 
Judges in various High Courts. The dates 
on which these vacancies arose are liven in 
the Statement liven below. 

(b) The matter of filliDI tho vacancies of 
Judles in the Supreme Court and tbe Higb 
Courts is engaging tbe attentioD of the 
Government in consultation with concerned 
constitutional authorities. The process of 
consultation takes time and the Government 
is making every efrort to fill tbe vacancies aa 
expeditiously as possible. It is not pOSsible 
to indicate tbe tirne by which these vacancies 
will be filled. 

(c) Yes. Sir. A Bill to provide (or 
increase in the judge strelllth of the Supremo 
Court is pODdiDI con8ideration in Parliament. 
Decision bave been ~ken to appoint more 
judpl in Hi8b ColIna also. 
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Sta __ t 

POSrnON AS ON 1.3.1986 

SI. Name of tbe Vacancies 
No. Hiab Court --....... --.-, . Date from wbich vacancies 

Permanent AdditioDal shown in col. 3 and 4 have 
arisen 

----... .. , .. ----------
1 2 3 4 S 

1. Allahabad 7 6 15.10.1984 
15.10.1984 
15.10.1984 
15.10.1984 
15.10.1984 

7.2.1985 
29.6.1985 

1.7.1985 
1.7.1985 
7.7.1985 

17.7.1985 
5.10.1985 
9.12.1985 

2. Andhra Pradesb 6 2 26.11.1982 
29.11.1982 

1.7.1983 
8.4.1983 
5.7.1984 

10.10.1984 
8.4.1985 

19.8.1985 

3. Bombay 2 1 18.3.1985 
3.11.1985 

Feb. 1986 

4. Calcutta 2 21.1.1986 
1.2.1986 

S. Delhi 2 2 12.3.1985 
17.10.1985 
29.10.1985 
22.12.1985 

6. Gaobati ...... 1 21.11.1984 
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1 2 3 4 S 

1. Gujarat 1 3 7~6.1984 

" 1 ',f 
26.6.1984 

I 

2.4. '98S 
19.1,2.1985 

8. Jammu & Kashmir 1 10.9.1984 

9. Karoataka 3 14.11.,1985 
·24.10~ 1985 
18.12.1985 

10. Kerala 

11. HimacbaJ Pradesh 

12. Madhya Pradesh 4 1 2 11.1982 
lS.6.19f<S 
4.11.1985 

29.10.1985 
20.1.1986 

13. Madras 4 IS.9.1983 
22.10.1983 

25..1.1984 
1.6.1985 

14. Orissa 3 1 16.7.1984 
21H.1986 
25.2.1986 
1.3.1986 

15. Patoa 3 9.9.1984 
28.11.1984 
12.1.1985 

16. Punjab & Haryana 6 29.11.1983 
16.1.1984 
26.3.1984 
14.5.1984 

1.8.1984 
24.5.1985 

17. Rajasthan 1 1.10.1985 

18. Sikkim 21.1.1986 -- --
46 17 

l.' --- ------
,Orand total 63 ' 
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Plaa for PI ......... tract .... or 1.D.P.L. 

5723. SHRl K. RAMAMUl\THY: 
SHill MURUDHAR. MANE : 
SHRI V. SOBRANADRBBSWARA 
kAO: 

Will the Minister of INDUSTR Y be 
pleased to state : 

(a) the details of tbe plan for financial 
restructuring submitted in October. 1985· by 
tbe )oss-makiol Indian Drugs and Pharma-
ceuticals Ltd. wbicb Government rejected ; 

(b) the grounds on which the said plan 
was rejected ; 

(c) whether the Indian Druls and 
Pharmaceuticals Limited bas submitted any 
fresh plan for financial restt ucturiDI with 
concrete proposals for rehabilitation and 
improving the performance; and 

(d) tbe action taken thereon 1 

THB MINISTBR OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH) : <a> and (b) Since 
the plan submitted by IDPL did not include 
all relevant aspects, the company bas been 
asked to prepare a more comprohensive plan. 

(c) No. Sir. 

(d) Does not arise. 

Encouragemeat for In,estmeat Ia Food 
ProeessiaalDdut .... 

5724. SHRIMATI SHEILA DIKSHIT : 
Will tbe Minister of INDUSTRY be pleased 
to state : 

(a) whether Government propose to aive 
any special incentives to CDcouraae indus-
trialists to invest in ,food·proceasiDI 
industries ; 

(b) jf 80, tbe details of aueb io~Dtivea ; 
and 

,(c) if DOt, tbe plana GovemmeDt 
contemplate to attract industrialists to Ute 
our surplus food production thereby helpiq 
qriculturjst. allO? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) and (b) In order to attract investment in 
certain desired industries,2S broad catesori08 
of industries were exempted from licensing 
provisions of the Industries (Development 
and Regulation) Act, 1951 subject to certain 
conditions. These including "Canned fruit 
and veaetablc products, proteinised and 
proccAcd goods, vcsctabJc ba.ed weanin, 
food. marine products and cattle feed." and 
"Vesetable oils. namely; 

(i) Solvent extraction of Oil/Oil cakes 
from minor seeds excluding cotton 
seeds. 

(jJ) Rice bran oU. 

(e) Docs not arise. 

Tedulleal CollaboratloD wltla Belgium 

5725. SHRIMATI MADHUREE SINGH: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether during the recent visit of 
the Eenergy mission from Belgium, a pro-
posal was discussed to identify specific 
projects for technical collaboration between 
the two countries • and , 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT {SRR} M. ARUNACBALA'M): 
(a) and (b) Durio8 tho visit of the Belgium 
MiuioD, leneral discussioDs OD possible 
areas of tochnoJ08Y cooperation were hold. 
The P088ibmti~ of lodo-Bellium Coope-
ratioD In power IICtor 'ftI'e explored. No 
detailed oft'e" have been received and tlo 
deQi,iOD iQ ,", Platter has been taken. 
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Demaad, AU.t.at aDd mstrlbatloa .f 
Cement to States 

5726. SHRI CRIRANJI LAL SHARMA: 
WiD the Minister of INDUSTRY be plea.ed 
to state : 

(a) the state-wise ·demand for cement 
dUring 1985 : 

(b) tbe State-wise allotment duriDS the 
same period ; and . 

«(:) tbe actual distribution durin. the 
above period ? 

THE MINISTER OF STATE IN THB 
DBPARTMBNT OF INDUSTRIAL DEVE-
LOPMBNT (SHRI M. ARUNACHALAM): 
(a) The requirements of State Governments 
are Dot obtained on relular basis. nor do . 
the State Govts. iD.dicate their requirement 
on reau1ar basis. Tho Statewise allocation 
of cement is made by the Central Govt. 
ICQOrdina to certain principles aDd keepins 
in view the overall availability of levy 
cement. 

(b) and (c) The information In this 
reBard is liven in the Statement liven below. 

Statemeat 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

a. 

Stat. wi" allocatlo" Gild .,patch" o/In)l cement /0' 1985 

Region/State 

1 

NORTH 

Cbandilarb 

Delhi 

Haryus 

Himachal Pradesh 

Jammu A ltaabmir 

Punjab 

RajlflthaD 

Uttar PraclOlh 

(Piaures in 1000 tonnes) 

1985 ---_._-----------
Allocation 
(inr.Judiog Irriaation 
and Power) 

2 

77 

313 

408 

197 

387 

831 

S07 

11'2 

Despatches 
(including Irriaation 
and Power) 

3 

45 

248 

289 

115 

292 

397 

338 

1150 
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1 2 3 

EAST 

9. Arunacbal Pradesh 58 33 

10. Assam 308 144 

11. Bihar 1013 523 

12. Manipur 74 49 

13. Meghalaya 91 56 

14. Mizoram 33 177 

15. Nagaland 81 60 

16. Orissa 497 299 

17. Sikkim 63 39 

18. Tripura 68 36 

19. West Bengal 946 524 

WEST 

20. Dadra Nagar HaveH 20 11 

21. Goa Daman & Diu 112 53 

22. Gujarat 934 872 

23. Madbya Pradesh 1223 940 

24. Mabarasbtra 1598 1343 

SOUTH 

25. Andaman N icobar 23 10 

26. Andhra Pradesh 1005 906 

27. Karnataka 830 650 

28. Kerala 43~ 317 

29. Laceadives S S 

30. Pondicberry 29 20 

31. Tamil Nadu 968 696 

- .. --...... -- _,...._, 
Total: 15336 10471 - - --
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Sopply of L.P .G. against Dally Demand 
ia Delhi 

5727. SHRI JAI PRAKASH AGARWAL: 
Will the Minister of PETROLEUM AND 
NA TURAL G AS be pleased to state : 

(a) tbe number of the LPG distributors 
in Delhi; 

(b) the number of persons, domestic and 
commercial, getting LPG supply ; and 

(c) the daily demand and supply of 
L.P.G. cylinders' in Delhi '1 

THE MINISTER OF STATE OF THE 
MINISTRY . OF PbTROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Presently. there 
are 136 LPG distributors in Delhi. 

(b) Details of Domestic & Commercial 
customers are as under :-

Domestic Commercial 

7,58,483 1877 

(c) The average daily demand of LPG 
cylinders in the Union Territory of Delhi is 
around 25800 which by and large, is being 
met fully. 

Flaring of Gas In Assam 

5728. SHRl SUDARSHAN DAS: 
Will the Minister of PETROLBUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that huge 
quantity of gas is being flared up every day 
in oil fields and refineries in Assam ; and 

(b) if so, tbe steps beiDI taken for 
utilisation of tbe sas for useful purposes 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI' CHANDR.A 
SHEKHAR SINGH): <a> In 1984-85. 
out of a total quantity of about 5.60 
million oubk; motres pcr daJ (MMCMD) of 

natural gas produced in Assam. a quantity 
of about 2.94 MMCMD was flared; 

(b) Flaring of gas in Assam occurs due 
to reasons such as inadequate infrastructural. 
facilities downstream failure of consumers to 
1ift tbe committed quantity of gas offtake, 
very wide dispersal of gas fields, low 
pressure gas coming out in some gas fields, 
etc. Witb a view to reducing fiaring of gas, 
ONGe and OIL have been asked to identify 
new consumers. Gas supply bas been 
commenced for Phase III of the HFCL 
fertilizer plant at Namrup; also, Ii 280 
MW gas-based power project is beina set 
up by the Central Electricity Authority at 
Kathalguri. OIL is taking action for 
reinjection of some of the associated gas 
produced in places of inadequate gas 
demand for energy conservation and future 
use. The possibility of pooling surplus 
gas and utiliSIng it for development of other 
regions of the State is currently being 
examined. With these steps, it is expected 
that fiaring of gas will be considerably 
re4uced in the coming years. 

Equity participation by. public in DHEL 
Maruti Udyog Ltd. and HMT Ltd. 

5729. SHRI YASHWANTRAO 
GADAKH PATJL: Will the Minister of 
INDUSTRY be pleased to state; 

(a) whether Government propose to 
allow equity participation by public in 
Bharat Heavy Electricals Ltd., Maruti Udyog 
Limited and Hindustan Machine Tools;· 
and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE. 
LOPMENT (SHRI M. ARUNACHALAM): 
(a) G6vernment have received one sucb . 
proposal from Maruti Udyog Ltd. 

(b) As per tbe existing capital 
structure of the company, Suzuki ~1otor 
Company Ltd. of Japan' bold 26% ()f the 
equity of Maruti Udyog Ltd. with an ('phon 
to ~rcase to· 40% within 'years, Tho 
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balance of equity is held by the Government 
of India. Maruti Udyog Ltd. have proposed 
to change the capita I structure as follows : 

Government of India 35% 

Suzuki Motor Company 35% 

Public/Financial 30% 
Institution 

in order to raise funds for investment and 
have flexibility in management in a 
competitive market. 

011 Drilling at TaU Patka la Krishna 
Goda,arl Basin (A.P.) 

. 5730. SHRI A.l.V.B.' MANESHWARA 
RAO: Will the Minister of PETROLEUM 
A~D NATURAL GAS be pleased to 
Itate : 

<a> whether oil drilling at the Tati 
Pakta wen in Krishna Godavari basin 

. (Andhra Pradesh> bas been successful ; and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Yes, Sir. 

(b) Gas flowed at the rate of the 1,40,9S0 
M 8 day during drilling; the well is still 
under production testing. 

Ranglt Hydro·Electric Project fa Sikldm 

5731. SHRIMATI D. K. BHANDARI: 
Will tbe Minister of ENERGY be pleased 
to state : 

<a> whether in tbe fiDucial year 
1985-86 RI. 2.S crores was allotted by tho 
Plannm. Commission for tho construction 
work of Ranait Hydro-elecU'ic Project in 
Siktim ; 

(b) bow much amount from lbil 
IUotted (lUid baa beea IPODt tiU dato : aDd 

(c) the present strength of the staff 
workins on this project and where ? 

THB MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) Yes, Sir. 

(b) No expenditure has so far been 
incurred on Rangit Hydro-electric Project 
as clearance under the Forest (Conservation) 
Act 1980, and investment decision are yet 
to be taken. 

(c) An officer with supporting staff 
consisting of a Stenolrapber Grade 11, one 
Office Attendant and one Driver bas been 
posted at tbe Chukha Transmission Unit 
Offic~ at Siliguri for expediting the pre-cons-
truction activities for tbe Rangit Hydro· 
electric Project • 

Import of Turbo GeDerator from East 
European Countries 

5732. SHRI H. M. PATEL: Will 
the Minister of BNERG Y be pleased to 
state I 

(a) whether Government have cleared 
some proposals for import of 67.S MW 
Turbo Generator from East European 
countries recently ; 

(b) if so. the details thereof; and 

(c) tbe names of the private sector 
companies and undertakinas whicb had 
sought the permission ? 

THB MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) No, Sir. 

(b) Does not arise. 

(c) Mis. Rcnusqar Power Company 
Limited (RPCL) had proposed import 
of power equipment from the O.D.R. for 
one additional aet of 67.5 MW. 

Modemltatlota of Mada1ae ToolladllltrJ 

5733. SHRl V. TULSIRAM: WUI 
tho MiDlater of INDUSTRY be pleuecl to "a" : 
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<8> wbetber Goveroment havo decided 
for tbe modernisation' of machine . tool 
Industr, in the country ; 

(b) if so, tbe "etails of the scheme ; 

(c) the extent to which the technoloay 
will be upgraded ; 

(d) the names of industries to be 
modernised in Andhra Pradesh and the 
amount proposed to be granted to that 
State for the purpose; and 

(e) the extent to which Andbra Pradesh 
will benefit after modernisation of tool 
industry? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRtAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
<a) to (e) MecbiDe Tools manufacturers 
are being given facilities under the Technical 
Development Fund Scheme and other 
programmes for modernisation and 
technology upgradation. There is no 
State-wise allocation of money (or this 
purpose. Applications, when received, are 
considered on merits. 

Demand Supply 'and Import of LPG 
Cyllnden 

5734. SMRI LALITESHWAR SHAHI : 
Win the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: . 

(a) the number of factories manufac-
turing LPG cylinders ; 

(b) the installed capacity of LPG 
cylinder manufacturers in the country ; 

(c) the number of cylinders purchased 
by the Indian Oil Corporation in tbe last 
three years ; and 

(d) the number of cylinders imported 
in' 1984-85 and 1985·86 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR 'SINGH): (a) DuriDl 
1985~86. 53 units were manufacturinl LPG 
c,lindort. 
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(b) Around J 60 Jaths per annum. 

(c) The' procurement of cylinders by 
the Indian Oil Corporation during the .1.lt 
three yeart has been as under : 

·1983-84 
1984-85 
1985-86 

(in lakhs) 
16.06 
13.99 
19.47 

(as on 28.2.1986) 

(d) Against the decision taken in 
December, 1983. the number of cylinders 
imported in 1984 .. 85 and 1985·86 was 6.20 
lakhs and 77, Soo respective)y.,· 

VaCADcles of Judges In PatDa High Courts 

5735. SHRIMA TI KISHORI SINHA: 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) bow many vacancies are tbore 
in the bench of the Patoa High Court ; 

(b) when these vacancies are IikeJy, to 
be filled ; and . 

(c) whether there is any proposal (or 
new benches of tbe High Court in other 
cities of Bibar ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSnCE 
(SHRI H. R. BHARDWAJ): (a) and (b) 
As 00 3.4.1986. there were 3 vacanciel of 
permanent Judges in the Patna Hiab Court. 
The matter of filling these vacancies is 
engaginl the attention of the Government 
in cODsultation with the concerned constitu~ 
tional authorities. It is not possible to 
i.dicate when these vacancies win be filling 
up. 

(c) Tbere b already a permanent Bench 
of tbe Patoa Biah Court at Ranchi. No 
proposal bas been received from the 
Government of Bihar for new Bencbes of 
tho Pama Higb Court in other citiOi or 
Bihar., 
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[ TranI/at/on] 

Opealag of LPG/Petrol Pumps io 
Falzabad District. U.P •. 

5736. SHRI R.P. SUMAN: Win the 
l.iinistcr of PETROLEUM AND NATURAL 
GAS be bleased to state : 

(a) whetber there is any proposal to 
set up a petrol pump in Tanda 'town in 
Faizabad; 

(b) if so, whether this place bas been 
reserved for a Scheduled Caste candidate; 

(c) if not, the reasons therefor; 

(d) whether applications have been 
invited for allotment of petrol pumps and 
cooking gas agencies in various parts of 
Faizabad; 

(e) if so, the names of the places for 
which ~applications have been invited ; 

(£) the time by which a decision is 
likely to be taken thereon ; 

(g) whether any place out of these 
places has been reserved for Scheduled 
Castes/Scheduled Tribes candidates; and 

(h) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Yes, Sir. 

(b) and (c) The dealership was advertised 
in 1981 under the Scheduled Castes category 
but had to be re-advertised under the 'open' 
category when no suitable ~C candidate was 
found. No further action is presently 
being taken in view of the restraint order 
from Court against finalising t he dealership 
under the 'open' catesory. 

(d) ,Yes, Sir. 

(e) and (f) Apart from one retail outlet 
doalership undcr se catc801~ in Akbarpur 

for which the selection has been finalised, 
the names' of pending locations in respect of 
which applications have been invited arc as 
under :-

Retail Outlet (Petrol/Diese)) Dealerships 
Location Category ---- _,_----
Jalalpur UO/UEG 
Morala Mill UO/UEO 

'LPG Distributorships 
Ayodhya Defence 
Jalalpur Otbers 
Akbarpur Others 
Faizabad UO/UEG 

The selection is under way through the 
Oil Selection Board and no indication can 
be given as to tbl! likely time in finalising 
tbe same 

(8) Yes, Sir 

(b) Does not arise. 

UG/UEG= Unemployed Graduate 
Unemployed Engineering Graduate. 

[English,] 

Proposed Mini 011 Refinery at Kharsang 
(Arunacbal Pradesh) 

5737. ~HRI WANGPHA LOWANO : 
WiJl the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact tbat Oil India 
Limited propose to set up a mini oil 
refinery at Kbarsang (Arunachal Pradesh) 
for which approval of Governmcnt is 
awaited; 

(b) if 80, wben the necessary approval 
is likely to be accorded; and 

(c) whether in the meantime it is 
proposed to take the crude oil to Assam 
Oil Refinery, DiSboi by Jayin$ pipeline ? 
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THS MINISTER OF STATE OF THE 
MlNISTR. Y OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SBBIC.8AR. SINGH): (a) The VII Plan 
projects do Dot include setting up ofa mini-
rolnery at KbarsaDI by Oil India Limited. 

(b) and (c) Do not arisc. 

Worker's Partielpatloa iD MaaageJDeat 
of Coal ladustry 

5738. SHRI INDRAJIT GUPTA: 
Will the Minister of ENBRGY be pleased 
to state; 

<a> whether Government have aareed 
to adopt the scheme of workers participation 
in management in coal industry ; and 

<b) if so, the steps being taken for its 
implementation? 

THB MINISTER OF ENERGY (SHR! 
VASANT SATHE): (a) and (b) A scheme 
to constitute Joint Management Committees 
with workers participation at unit level in 
the coal industry was announced in October, 
1985; but on account of objections from 
certain Trade Unions with IC&ard to 
modalitios to be followed while implementing 
tbe scheme and certain other issues. the 
UnplomentatioD of tbe scheme bas been kept 
in abeyance. A Committee of representatives 
of Central trade Unions has been constituted 
to evolve a scheme acceptable to all. The 
report of the Committee is awaited. 

Ser,lelDs of Imported Power Pluta Equipment 
by Bbarat Hea,y Electrlcals LlaUtec1 

5739. SHRI KAJdAL NATH ; Will 
tbo Ministor of INDUSTRY be pleased to 
atate : 

<a> wbotbor Bharlt Heavy Blectricals 
Umited has completed abead of scbedule a 
COItiy project for serviQiDI of imported 
powot. plllltl equipment; 

(b) whether aa.uoet Plaut wa. eotl'Ulted 
wlUl ~ .. job of lOl'ViciQl of air heater 
Igpplicl by US Compaa1 to R.enUIII8I' 
TMrmal POW. Sta_ ira U.P. ; ·104 

(c) if so. whether this job was completed 
ahead of schedule ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUS1RIAL DEVl:· 
LOPMENT (SHRt M. ARUNAC~LAM): 
(a) to (e) Bharat Heavy Electrical. Limited, 
Ranipet was entrusted with the job of 
servicing or air heaten for the imported 
power plant at Renusagar. This work was 
completed by BHEL ahead of Schedule. 

[TranslatIon] 

Linking 0' Chlttorgarb wltb Deihl •• 
. Jafpur by S.T.D. 

S740" PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of 
COMMUNICATIONS be pleased to state : 

'(a) the number of cities in Rajastban 
proposed to be linked with Delhi by S. T .D. 
durina 1986·87 ; 

(b) whether Government propose to 
provide S. T.D .. facilities in Chittor.arh 
keeping in view its importance from tOLlrism 
point of view ; and 

(c) if so, tbe time by which Chittorprh 
will be linked with Jaipur and Delhi by 
S.T.D. ? 

l'HE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND MINISTER QF STATE IN THB 
MINISTRY OF HOMB AFFAIRS (SHR! 
R.AM NIWAS MIRDHA): (a) DhoJpUl 
in Rajasthan is proposed to be linked with 
Delhi by S.T.D .. durin, 1986·87. 

(b) Yes, Sir. Chittoraarh beina a 
District Headquarter of Rajastban has been 
planned for connection to Trunk Automatic 
Exchaoge Network for provision of STD 
facility by linking it with Udaipur Trunk 
Automatic ExcbaDse wbicb is uDder 
installation. 

~c) llel~ble Transmission media f. 
liDklDg CbJttoraarh ~o Udaipur Trut 
Automatic &CbaDp is Utely to be ayailable 
t",,:ards !he end 01 7th plaD aDd STD 
'acUk, WlH be provided tberoafter. 
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Study RepnlJag MODOPOIy of MoDopoI, 
Houses on Meal of Prodaet ..... 

Wealth 

S741. SHRI KUNWAR RAM: Will 
the Minister of INDUSTRY be pleased to 
state: 

(8) wbether the Department of Company 
Affairs bas made any study to ascertain as 
to whether tbe monopoly of monopoly 
bouses on means of production and wealth 
bas increased or decreased during tbe past 
decade; and 

(b) if it has increased, the steps proposed 
to be taken to fulfil the requirements of 
Article 39 (c) of the Constitution 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHR! M. ARUNACHALAM): 
(a) The assets of the MR TP companies as 
compared to the total assets of the Corporate 
sector, including Government companies, 
bas gone down during the last decade. 
(1972 .. 73-1982-83). 

(b) Does not arise. 

[English) 

Postal Agency Scheme Ia Mallara-.htra 

~742. SHRI GURUDAS KAMAT: 
Will tbe Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether a Postal Agency Scheme 
bas recently been introduced by Governmont; 

(b) if so, the features of the scheme; 
and 

(c) whether the scheme is likely to be 
extended to various parts of the country in 
leneral and Maharashtra in particular? 

THE MINISTER. OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATB IN THB 
MINISTRY OF HOMB AFFAIRS (SHRJ 
l\AM NIWAS MIRDBA) : <a> Yea. Sir. 

(b) Tho main features of tbe Icbeme 
are indicated in tbe Statement livOD below. 

(c) The scheme bas already been 
introduced in various parts of tbe couDtry 
including Maharashtra. Heads of Postal 
Circles have been asked to assess the needs, 
and to consider issue of licenses accordi.naly. 

Statement 

MAIN FEATURES OF SCHEME FOR 
APPOINTMENT OF LICENSED POSTAL 
AGENTS 

The Drpartment of Posts has introduced 
a scheme to appoint licensed postal agents 
OD commission basis for undertaking the 
following items of postal work :' 

-Sale of postage stamps and 
stationery ; 

-Bookina of reaistered letters ; 

-Clearance of letter boxes ; 

-Any other postal work assigned by 
tbo competent autbority. 

The scheme is effective from 16th August 
1985. Under the scheme a posta) counter 
managed by a licensed postal agent will be 
provided where necessary. Sucb licensed 
postal counters can be provided in areas 
where opening of post offices is either Dot 
justified on departmental Dorms or not. 
possible for other reasons. 

AUTHORITY: 

The Superintendents/Senior Superintendents 
of Post offices will assess the requirements 
of licensed pOltal agenc)' and call for 
applicationl. 

ELIGIBILITY: 

Licence can be issued to a company 
registered under Indian Companies Act, a 
80le propritorship firm, a partnership concern 
or an), ·individual. However, tbe acbeme 
is at present beiDg implemented main)y 
throuah Social oraaniaations/institutioos' 
VOI\1DI81'1 aaeociea/co-oporati" ... 
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ACCOMMODATION: 

The licensed aaent must provide permises 
suitabl~ for postal transactions. A proper 
postal counter and other fittinss must also 
be provided by tbe licensee in order to 
ensure that tbe public is not put to any 
inconvenience while transactiDI postal 
business. 

The licensed postal agents will work 
under a contract to provide services for the 
post office. He will operate under the 
control of tbe postmaster/sub postmaster of 
the post office to which he attached. 
RESPONSIBILITY FOR SAFETY : 

Tbe licensed postal agent shall ensure 
security of articles entrusted to him in the 
capacity of licensed postal agent. If any 
losl is caused by theft or negligence OD his 
part or for aoy otber reaSOD, the agent shall 
bave to make good the loss. 

HOURS OF BUSINESS : 

The licensed postal agent will fix a 
minimum of 3 hours for the business to be 
transacted at the licensed postal counter 
any time between 8 A.M. and 7 P.M. on 
wortioa days which can be extended by the 
agent to suit the convenience of the public. 

STOCK: 

The licen sed postal agent will keep a 
sufficient stotk of postage stamps and 
stationery commensurate with the require-
ments of bis clients. To make up his stock 
the postmaster/sub-postmaster will issue tbe 
requirements asainst full payment less 
commission. 

BOOKING AND DISPOSTAL OF 
RBGISTERBD ARTICLES: 

Whenever a postal article is presen ted to 
licensed postal alent for book ina, be will 
carefully elamino its packiog, exactnesl of 
address of the sender aad addresseo and see 
that correct amount of p08tase is affixed 
on it, ackoowlegement if due i8 paid for aDd 
sti&cbed properly to the article. Tbe aaent 
sball tben iuue a receipt as prescribed by 
tbe DepartmeDt to the lo040r. At tho timo 

find (or d.patcb. the licensee win prepare 
a list of reaistered articles and tand over 
tbe articles in a seaJed bal to the mail 
carrier. A copy of tbe Jist wi)) be tied 
securely with tbe articles and placed in the 
bal. 

The alcnt will be supplied with a rubber 
stamp showing tbo licence No. and location 
of tbe aacocy with which tbe postage stamps 
on lettera and resistored Jottors will be 
defaced. 

STATUS OF THE LICENSED POSTAL 
AGENT: 

Although the licensed postal agent shall 
act on behalf of the office he win n vt be 
treated as an employee of the post office. 

EQUIPMENT: 

-Weighing scale and upto date rates 
list; 

-Registered journals (RP-S 1) 

- Reaistered list ; 

-Special rubber stamp and pad 
bearins the number of licensed 
postal asent and location ; 

-Baa' ; 
-Miscellaneous items as the Head of 

the Circle may deem fit. 

SCHEDULE OF COMMISSION: 

A commission of 3% shall be paid on 
the sale of postage stamos and stationery 
upto Rs. 1.000/- and 1.5% beyond Rs. 
1,000/- per day. A commission of 50 paise 
per article will be paid to the licensed postal 
agent on all the registered letters booked 
and despatched to post office upto 2500 
articles per month and 25 paise per article 
beyond 2,500. 

Collection of ordinary postal artic1es at 
his pOltal aleney and clearance of Jetler box 
their closure in baas and despatcb to account 
oftlcc sbaU Dot fetch aD), commission for 
tho lioeoaed postal aaoat. . 
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SURETY: 

The licensed postal aaent win provide 
security to tbe Department in the form of 
National Saving Certificates pledged to tbe 
Department for an amount of Rs. 3000/ ... 

CANCELLATION OF LICENCB:- . 

The licence can be revoked at an)! time 
without assigning any reason by the 
competent authority for violation of 
instructions by giving the licensee a notice 
of not less than ooe month. The licensee 
can also terminate the contract by givins a 
notice of not Jesl tban ono month. 

( Tra"alalfort) 

Completion of Thein Dalll and Ropar Tbe~al 
Power Plant 

5743. SHRI BALWANT SINGH 
RAMOOWALIA : . Will the Minister of 
ENERGY be pleased to state: 

(a) wbether completion of Thein Dam 
and Roper Thermal Power Plant is being 
delayed; 

(b) if so, whether tbe amount allocated 
for this purpose during 1986·87 comes to 
only half the amount actual1y required for 
tbis purpose ; and 

(c) if so, the reasons therefor? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) The work 
on tbe construction of the Thein Dam is 
proarcasinJ as per the present schedule. Tbo 
Project Authorities of Ropar Thermal Power 
Project Stage-II have advanced the 
commiuioninJ of the two units by six montbs 
cach. This is expected to be achieved by 
appropriate manaaement steps. 

(b) and (c) Allocation of fUDcia tor 
tbeae projects for tho yoar J986·87 is ret to 
be finaliled. 

{EIt,llIhl 

T.lephoDe SenJees ID VII ... 

5744. DB. PHULRBNU GUHA: 
Will tbe Minister or COMMUNICATIONS 
be pleased to state: 

(a) whether a larac number of villasea 
will be connected by telepbone serv.ices in 
1986-87 ; 

(b) if so, tbe number of telephones to 
be installed ; and 

(c) the number of villages to be 
covered? 

THB MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) Yes, Sir. 

(b) Approximately 1 J 20 LODg Djstance 
Public Telephones and approximately 700, 
25/50 lines small telephone exchanges are 
planned for 1986-87, subject to fulfiliDI tho 
conditions stipulated in the liberalised policy 
and availability of equipment. 

(c) The villages have not yet been 
identified. 

Allotment of LPG Agencies and Petrol 
PuIDPS to SC/ST 

5745. SHIH GANGA RAM Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) the number of LPG agencies and 
petrol pumps sanctioned in tbe coun., 
upto December, 1985 ; 

(b) the Dumb,r out of these &iVeD to 
tho penons belODling to the Scheduled 
Castes and Scheduled Tribes; and 

(c) out of the LPG aaenclee aDd petrol· 
pompa suctiODOd to tbe weaker _tiODI, 
how maDY havo bccIl C8D0111ed aad 1M 
naBOBS dlenof 1 



THB MlNISTBtt OF STATE OF THE 
MINISTRY OF PBTkOLBUM AND 
NATUJJ.AL GAS (SHill CHANDRA 
SHEKHAR SINGH): (a) and (b) 2599 
LPG distributorships and 1323 J Retail 
Outlet (Petrol jDieseJ) dealertbips were 
operatiol in the country as on 31.12.85. 
Out of tbClO, 358 LPG distributorships aDd 
418 Retail Outlet (Petro) acd Diesel) 
dealersbips pertained to SC/ST category. 

(c) There beina no sOparate reservation 
for the weaker sections, no statistics on 
them are being maintained. 

[Tranl/atlor.] 

Illegal Coal MIDloJ at Cband"a and 
Balomatb Blotks or Palama District, 

Blbar 

5746. SHRIMATJ SUMATI ORAON : 
Will tbe Minister of ENERGY be pleased 
to state whether Government are aware tbat 
coal worth crores of rupees being mined 
illegally from the coal mines at Cbandwa 
and Balumatb blocks of Palamu District of 
Bibar and carried out elsewbere and if &0, 
concrete steps being taken by Government 
to check this practice ? 

THB MINISTER OF BNERY (SHRt 
V ASANT SA THE): There is no organised 
iJleaal coal miniog within th e lease hold 
areas of Central Coalfields Limited including 
Chandwa and BaJumatb. Cbandua is an 
80chal within Balumath P.S. However. 
attempts at illega] mining of coal at 
Balumatb area were made by some 
unscrupulous persons. To curb sucb 
activities of illegal mining Central Coalfields 
Limited Security Department bas established 
a post at Balumatb. All out efforts arc 
being made by tbe Security Persoonel witb 
tbo belp of local pOlice to stop any attemp 
at illeaal ex traction/pilfer ale of. coal. 
Reaular patrollios aod surprise cbecks are 
beiDI conducted. Some arrosts arc a)80 
nported to bave been made iu this 
coonectioo. 

The State Government and coal 
compaaJes have heen asked to take 
GOftcerted action lIIiDlt tho penoDI who 

indulae in ilteaaJ extraction of coal. The 
coal campaD.1ea in coIlaboratioa witb the 
State Government law eDforciol authorities 
conduct raids to apprehend the offooden. 

Allotment of Manti Veldelel 

S747. SHRI P. NAMOYAL: Will 
tbe Ministry of INDtJSTR Y be pleased 
to state: 

(8) the categories of persons entitled 
for allotn::lcnt of Maruti vehicles from tbe 
manuracturr.r's quota ; 

(b) whether as per recent directive of 
tbe Supreme Court, tbe judges of tbe 
Supreme Court and High Courts bave allO 
been included in the said category as 
reported in the Hindustan Times of 8 March, 
1986 ; 

(c) whether Members of Parliament 
a~d State Legislatures have not been included 
in tbe said category for allotment of Maruti 
vehicles; 

(d) if so, whether Government propose 
to include the Members of Parliament and 
State Legislatures in the entitlement list for 
allotment. of Maluti vehicles ; and 

(e) If Dot, the reasons tberefor ? 

THB MINISTER OF StATE IN THB 
DEPARTMENT OF INDUSTR.IAL DBVE-
LOPMENT (SURI M. ARUNACHALAM): 
(a) to (c) A statement is liVen below. 

(d) and (e) Government do not exercise 
any control over distribution of vehicles .. 

Statemeat 

Recently Supreme Court haa laid down 
detailed ,uideliDtS to reaulate &he allotmeot 
of Marud Vobiclos out of manufacturers' 
quota. AI per these auidoUn., 
allotmeot of Maruti Vebicles out of 
maoulacturera' quota win be made io favour 
of toUowiaa cateaoriOl oal~ ; ...... 



I. Any oraanisation I institution com'iol 
within tbe de6nition of 'State' under Article 
12 of the Constitution of India. 

II. An, hospital or recognisod chari· 
table organisation or educations reaistered 
or incorporated under a statute or having 
recolnisation under section 80 .. 0 of the 
Indian Income Tax Act. 1961. 

III. INDIVIDUALS 

a) An individual sufferiog from 
pbysical handicap 80 as to render 
him incapable of using public 
transport would be eligible for 
allotment provided his income to-
gether with tbe income of his or her 
spouse or his or ber guardian does 
not exceed Rs. 60,000/.. per year. 

b) The president of India, Vice-
President of India, Cabinet 
Ministers, Ministers of State in tbe 
Union Cabinet and Governors of 
States and Cabinet Ministers in 
State Governments, the Chairman 
of the Public Service Commission, 
the Chief Election Commissioner, 
the Auditor and Comptroller 
General of India and the Attorney 
General of India. 

c) The Speaker and the Deputy 
Speaker of the Lok Sabha. the 
Chairman and the Deputy 
Chairman of the Rajya Sabha, 
Speakers of State Legislative 
Assemblies, Chairpersons of State 
Legislative Councils, and Leaders 
of Opposition parties in Parliament 
and in the State Legislatures. 

d) The Chief Justice and other Judges 
of the Supreme Court and tbe 
Chief Justice and otber Judles of 
tbe Hiah Courts. 

e) Public servants not below the rank 
of Additional Secretary to the 
Government of India. 

f) Serving Members of tbe Armed 
Forces bot below tho rank of 
Briaadier in the Army or equivaleDt 
r&Dk iD tbe Na" or tile Air foroo • 

I) Manufacturer. of component partl 
for utilisation in tbe manufacture 
of Maruti vehicles. Tho Dumber 
of this catosor)' will be restricted to 
ten per year ; 

b) Employees of Maruti Udyog 
Limited. limited to fifty vehicles 
per year; 

i) Individuals in recognition of their 
outstanding humanitarian services 
to the society or to the NatioD. 
The number of this category will be 
restricted to ten per year; 

j) Individuals cases of undue hardship 
of humanitarian grounds.. The 
number in this category will be 
restricted to live per year; 

IV. Error Category i.e. individuals 
whose applications for regular allotment 
could not be registered on aCCOUD t of any 
lenuine error. 

Talmer Thermal Power Plant 

5748. SHRI RADHAKANTA DIGAL: 
Will the Minister of ENERGY be pleased 
to state: 

(a) the reasons of the sickness of 
Talcher Thermal Power Plant ; 

(b) the steps taken to remove the 
sickness; and 

(c) the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) The unsatisfac-
tory performance of Talcher Thermal Power 
Plant is due to various reasons such as 
desiaD deficiency in tbe imported as well as 
BHBL manufactured units, deficiency in 
the conve)'or system, inadequate BIb 
evacuation system. coal quality heiDI 
different tban what the boilen desi.ned for. 
inadequately traiDed operatioD aDd 
maiDtoDaooe atlff. O~. 
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(b) and (0) In order to improve the 
performancc of four 62.5 MW imported 
aenerados sets, comprehensive renovation 
and modernisation scheme bas been initiated 
for which Central assistance of about 67% 
of tbe total cost is being provided. The 
renovation programme envisaaes installation 
of larger electrostatic precipitators augmenta .. 
tion of cross country coal conveyor system 
etc. For improving the performance of 
two 110 MW indigenous generating sets, 
tbe weak areas bave been identified. A 
proaramme has been drawn up for carrying 
out the rectification work. 

Measures to raise coal output aDd 
productivity 

5:49. SHRI C. MADHAV REDDI : 
SHRI D. N. REDDY: Will 

tbe Minister of ENERGY be pleased to 
state: 

(a) wbether be bas stressed the need to 
raise coal output and improve productivity 
(Times of India dated 19th February, 1986) ; 

(b) whether efforts in this direction 
in the past have been fruitful and if 80, 
levels of productivity during last three years; 
and 

(c) whether lahour organisations have 
been a participant in any studies conducted 
on productivity measurements ? 

THB MINISTBR OF ENERGY (SHRI 
VASANT SATHE) : (a) Yes. Sir. 

(b) The productivity in CI~ and SCCL 
for the last three yean is fomished below: 

Coal Companies 

Coal India Ltd. 

SiDlarcni Collie-
ria Company 
Limited. 

Productivity (In tonnes) ___ ..... ._...-----
1983·84 1984·85 1985·86 

(April-Dec.) --------
0.81 0.87 0.82 

0.70 0.70 0.78 

From tbe above it is observed that tbe 
p,oductivity is showing an upward trend. 

(c) Subsidiary companies of elL have 
a Central Consultative Committee at the 
corporate level consisting of the representa-
tives of the management and representative, 
of major Central trade unions. Meetinas 
of tbe Central Sonsu)tative Committee are 
held once in three months in which 
production. productivity and safty are tbo 
permanent agenda items whicb are discussed 
relUlarly. 

As regards SCCL, the labour uniobs 
havo shown positive response to managements 
effort to improve production and producti .. 
vity. Further they have been associated 
with a review of the incentive schemes 
formulated by the management for improving 
productivity. 

Lireased Postal Agency Scbeme 

5750. SHRI MURLIDHAR MANE: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether a licensed postal agency 
scheme bas been launched by Government ; 

(b) whether individuals wiJl be 
considered for giving licences for tbis 
scheme 

(c) if so. whether certain cateaories of 
people like physically handicapped. freedom 
fighters, ex .. servicemen, war widows etc. 
would be given any prefrence by the 
Government for issue of such licences; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHaI 
RAM NIWAS MIRDHA): (a) Yea.! Sir. 

(b) Under the scheme, individuals are 
eliaibJe for grant of licenses. However, at 
present, the scheme is beiDI implemented 
mainly throup women-. COOJ)e!'8tiv •• 
voluntary aaenciea and other SOCially Ulerul' 
orpDiaations/in.titutioos, 
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(0) and (d) Tho scheme is b .liea)}Y 
iotended to provide limited postal facilities 
in areas wbere such facilities are required 
but for one reason or tbe other resolar post 
offices are Dot established other social 
bcDefits that may accurc from tbe scheme 
are incidental to the main objective. While 
preference bas been given to war widows 
and pbysicaUy handicapped persoDs, the 
other catcBories mentioned in part (c) of the 
Question can also work as postal aaents 
under the auspices of the respective 
auociations representing their interests 
welfare. 

Closure of Hlah DeDllt, Polyethylene 
Fabrles aDd Sick Units 

'7'1. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: 

Will the Minister of INDUSTRY be 
pleased to state : 

<a) whether it is a fact that many bigh 
density p01yethylene fabrics and sick units 
in the country have closed down; 

(b) if so" tbe number of such units 
which bave closed down all over tbe 
country; 

(c) the reasons of the closure of those 
BOPE sick units ; and 

(d) the steps taken to revive tbose 
HOPS lick units? 

THB MINISTER OF STATB IN THE 
DEPARTMBNT OF CHEMICALS AND 
PBTR.OCHBMICALS (SHRI R. K. 
JAICHAN DR A SINGH): <a> to (d) 
After the announcement of Budget for 
1986-87 a Dumber of represeDtations were 
received by Office of Development Commi-
.ioner (Small Scale Industries) pointing out 
that Small Scale Units maaufacturina 
HDPB/pp women sacks Tapes aDd woven 
aacta were facinl closure because of the 
IDQidoaoo of excilO duty imposed OD these 
prod" which were exempted from paying 
.... auty prior to the Budpt. Certain 
CODOOIlioos to lucb unlu have IiDCC been 
IDJl,OUDCOd 10 PadialDODt OD ~ ad 3rd 
Aoril 1986, 

Setttal up of Petro-C .... 'cal Ualts 

5752. SHaI D. B. PATIL : Wnl the 
MInister of INDUSTR Y be pleased to 
state : 

<a> whether it is a fact that tbe 
Chairman 0 f Indian Petro-chemicals 
Corporation Ltd. has recommended tbat 
only economic sized units in petro-chemicals 
industry should be encouraged ; 

(b) if so, what are the criteria to 
decide tbe economic .. sized units • and , 

(c) bow many petro-cbemical units are 
under consideration of the Corporation and 
at which places ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH): (a) and (b) 
The Study Group set up by the Government 
under tbe Chainnanship of Chairman and 
Managing Director, Indian Petrochemicals 
Corporation Limited has made recommenda-
tions regarding economically viable and as 
far as possible inter nationally competitive 
plant sizes for the manufacture of various 
petroche.:nical products. having regard to 
the requirements of economics of seaJe, 
standard equipment sizes etc. availability of 
feed stocks, projected demands etc. 

(c) Besides expansion of lome of its 
existin, plants. IPCL has taken up the 
Implementatioo of Maharashtra Gas Cracker 
Complex, comprisirg following units: 

i) Gas Cracler 

iI) LOPE plant 

iii) LLDPB/HDPB plant 

iv) Polypropylene plant 

v) Ethylene Oxide/Ethyfeao O"col 
plarat. 
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t r,tIIfIIGlltm] 

Complalatl Regarding Delay ID Pa)'IDeat 
of Moaey Orden 

5753. SHRI VILAS MUTTBMWAR : 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether complaints have been 
received by him as aJso by the Postal 
Department during the last three years to 
the effect that money orders reach late and 
if 80, tbe number of complaints received by 
bim as also by the Postal Department durinG 
this period. separately ; 

(b) the number of complaints, out of 
them, into which inquiry has been conducted 
so far and the details of the enquiry report; 

(c) whether Government are aware that 
where money orders are received for delivery 
at their destinations. the Post Masters bold 
up the payment and land the money on 
interest or invest it in other works resulting 
in delay in payment of money orders to tbe 
concerned persons ; and 

(d) the action taken against the 
concerned Post Masters for delaying the 
payments? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY ('F HOMB AFFAIRS (SHRI 
R.AM NIWAS MIRDHA): (a) Yes, Sir. 
During tbe last three years tbe following 
number of complaiots were received regarding 
aDeled delay in payment of money orders : 

Year: 
-----

1982·83 
1983·84 
1984·85 

No. of complaints 

70,7'9 
71,448 
66,890 

(b) In every complaint of alleaed Don-
payment/deJay ia payment of Mone)' orders, 
Immadiate enquiries, are made and tbe· 
"yment of tbe money orders arrariaed. 
Sllitable action i, also taken .saiott tbe 
oIlcIall at fault. 

(c) and (d) Tbe information is beiDa 
collected and would be laid on the table of 
tbe House. 

Eac:our8gemeDt to ,Woollen Kbadlladutl7 

'7S4. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of lNDUSTRY be pJeased 
to state: 

(a) tbe names of tbose States where 
woollen Khadi industry has been successful: 

(b) the steps taken so far proposed to 
be taken by the Union Government to 
encourage the woollen industry; 

(c) whether his Ministry proposes to 
take steps to solve the unemployment 
problem in Jaisalmer, Barmer and other 
backward districts of Rajasthan by promoting 
the industry there by manufacturing blankets 
to cater to the needs of the military ; and 

(d) if so, the details of tbe scheme? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE· 
LOPMENT (SHRI M. ARUNACHALAM): 
(a) and (b) A statement is given bolow. 

(c) The artisans working under K VIC 
fold in tbe border districts of Barmer. 
Jaisalmer, Bikaner and Jodhpur are tradi .. 
tional spinners of finer counts of woollon 
yarn. Therefore, in these districts, the 
production of woollen kbadi goods of finer 
varieties like Shawls. Tweeds. etc. is 
organised by the Khadi institutions. As tbe 
artisans working in Jaipur Division are 
traditional spinners of coarse and medium 
counts of woollen yam, suitable for blanket 
production, the institutions working in these 
areas have organised production of civilia,D 
blankets. Efforts were also made to organite 
the production of barrack blankets required 
by Defence Deparlme.nt but tbe artisaDI 
found it difficult to produce blankets of tbe 
required specifications. 

The taraet for the year 1S'86·87 for 
production of woo)Jen khadi baa been fixed 
at Rs. 15.J7 crores ItS apiost thO estimated 
production of R.I. 13.'1 crotes in 1985 .. 86 
in RaJaatban. 
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(d) Does Dot arise. 

Statemeat 

(a) Production of woollen kbadi durinl 
1984-85 in the States whero Woollen Kbadi 
Industry bas bocn organised, is as follows:-

st. No. Name of tbe Production 
State (Rs. in lakhs) 

__...... ___ _..._,__.. ----------.........,_.... 
~- .. -

l- Rajastban 1148.38 

2. .. Uttar Pradesh 617.59 

3. Punjab 221.61 

4. Mabarasbtra 190.96 

S. lamu & Kashmir 174.94 

6. Karnataka 149.90 

7. Madbya Pradesh 132.18 

8. Haryana 131.79 

9. Gujarat 83.94 

10. Bihar 76.S5 

11. Andhra Pradesb 52.31 

12. Himachal Pradesh 49.59 

(b) Steps being taken by tbe Govern-
ment to encourage Woonen Kbadi 
Industry!-

1. 

2 .. 

3. 

4. 

To arrange for procurement of 
woollen khadi 10008 produced by 
the traditional artisans and market 
the same through Kbadi BhandarI 
and Bbavans ; 

To encourage the development and 
expension of traditional varieties of 
woollen khadi goods Uke Lohies, 
Dhablies, Haridwar Kambals, 
Thulmas, Onlmas, Panki and Cbaki 
Kambalies, etc. ; 

To store adequate quantity of 
wool and supply tbe same to ·the 
producing instituti'oos ; 

To provide traiD.iol faoilities to 
institutions' work~1 r as well •• to 
the artisans for traiaiq io ,apir.tDio. 
and weaViDa ; 

S. To provide cardinl facilitie. ." 
estabU.biDI cardios plaots ; 

6, To provide 6nishin8 facUities by 
establisbing finishiD8 plants at 
various places wbcle tbe volume or 
woollen kbadi production iI 
adequate; 

7. To extent rebate faeUity 00 tho 
retaH sales as well a8 bulk supply 
of woollen kbadi; 

8. To introduce new implements like 
4-spindle and 6-spindle woollen 
charJcba, frame fiy-shuttle looml 
alongwith warping machines and 
bosiery machines for improviDI tbe 
quality of woo))cn khadi as a180 
productivity and carninas of 
artisan!. 

9. To diversify the production to meet 
the demands consumers. 

[En,lllh] 

Study Into Easy and EfI'leleat L.P.G. 
DlstrlbutloD 

~7SS. SHRI D. P. JADEJA: Will 
the . Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whetber Government are studyiol 
to ensure easier and more efficient distribution 
of domestic gas ; 

(b) whether It is Dot possible to pipe 
gas directly ~n large and populated coloD,iea ; 

(c) whether it is possible to order gas 
cylinders through postal system in view of 
the difficulty of reacbiol dealers on phone; 
and 

(d) the otber innovative measures beiDI 
considered to make gas distribution easier 
inc.luding cbaoJiog. tbe present system of 
'Casb and .Carry' ? 

THB MINISTER OP STATB 'OP THE 
MINISTRY OF· PE1'RO,~EUM' AN» 
NATURA·L GAS (SHRI I ClAN'DRA 

8H EJ{JlAJt 8JNOJi): (a)"", (d, 'I' WIlle 
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tbe oil markotiDI companies oo.otJnouII, 
endeavour to make, tbe dlstribudon of 
cooking 18S easier and more etfecient. no 
change in the present .,stem. iDcluding the 
experimental cash-and carry scbeme js 
oDvisqed.' 

(b) Supply of LPG to CODsumers tbroulb 
pipelines bas been found Dot to' be 
economically feasible. 

(c) The oil marketing companies have 
been recently advised to extend such a facility 
to LPG consumers. 

HOUle Building Advance to Telecom. 
Employees in Orissa 

5756. SHRI ANADI CHAR-AN DAS: 
Will tbe Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether adequate funds are not 
being provided to grant House Building 
Advance to Telecom employees in Orissa ; 
and 

(b) tbe Dumber of employees wait-
listed, number of them who were given loan 
in tbe last two years and funds allocated for 
the current year for Orissa Telecom staff ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN tH~ 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) Rs. 8.59 
lakhs in 84·85 and Rs. 6.34 lakhs in 85-86 
were allotted to Orissa Telecom. Circle as 
House Building AdVance. 

(b) Number of wait-listed applicants was 
24 in'84 .. 8S and 17 in 85-86. The 'Dumber 
who WON ,iveD,loan was 9 jn 1985.86. The 
reat did Dot fulfil the prescribed conditions 
tor~seoction oLloan.' For tho current year 
,86.~'j funda for the Department of Telecom. 
are yet to be allotted by tbe Mioiatry of 
Urbu PovolopmeDt. 

[T,tmllatlo"J 

ReeluetlGa Ia Tarltl Between ladie .... other 
Couatrlel 

5757. SHRI SOMNATH RATH : 
Will tbe Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether any reduction in tele-
communication tariff between India and 
other countries and also reduction of 
satellite tariff exchanges of T.V. prollarmmca 
have been taken up by Government • , 

(b) whether any understanding bas been 
reached with any country ; and 

(c) if 80, tbe outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) NOt Sir. 
There is no proposal for reduction in tele-
communication tariff between India and 
other countries. However. a package 
contractual tariff is already available to 
Doordarshan at a reduced rate of Rs. 4500, 
for a reception of 20 minutes. 

(b) and (c) Do Dot arise. 

. [E",llsh] 

Regularisatlon of Dally Wage Workerlln 
TelecommuDlcatioDs Researcb Centre 

5758. SHRI R. L. BHATIA: Will 
the Minister of COMMUNICATIONS be 

. pleased to state : 

. (a) whether a large number of persons 
working ·00 daily wases in tbe Telecommuni. 
cations Research Centre are workins 00 
workmeD for tbe last many years· . , 

(b) if so, the number of penon. workillJ 
OD daily \Vages and for how JOllg ; 

(e) the reasons for Dot absorbing fhem 
iD the l'OIuJar ""Joe i IDd 
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(d) when they will be rCluJarieed ,? 

THE MINISTER OF STAYS OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY Of HOMB AFFAIRS (SHltI 
RAM NIWAS MIRDHA): (a) and (b) 
Seventy (70) persons have been workins as 
Madoofl 00 dyHy wage basis in the TRC 
for tbe last 4 to 9 yean. 

(c) Tbe cadre (regular workman) to 
which these daily rated Mazdoors can be 
inducted on regular basis is a small cadre 
consisting of onJy 37 post. All these posts 
are at present filled up_ 

(d) These daily rated Mazdoors will be 
regularised as and when vacancies in the 
cadre of regular workman arise. 

Harnesslog Wind Energy in Gujarat and 
Tamil Nadu 

5759. SHRI N. VENKATA RATNAM: 
Will tbe Minister of ENERGY be pleased to 
stat, : 

(a) whether the two States of Oujarat 
and Tamil Nadu have bee~ harnessing wind 
energy for generation of electricity ; 

(b) if so, the details of the scheme,_ and 
their output ; and 

(c) whether Government propose to 
provide incentives to other States to adopt 
those schemes ? 

THB MINISTER OF ENERGY (SHRI 
V ASANT SATHE): (a) and (b) There 
wind larms sponsored by the Department 
of Non·Conventional EnerBY Sources of the 
Central Government are already operational 
at Mandvi (1 MW) and okha (SSOKW) in 
Gujarat and at Tuticorin (550 KW) in Tamil 
Nadu. The projects ate feedinB electricity 
to tbe concerned State arids. tn addition 
a few other wind electric aenerators and 
wind battery chlraers have a1ao bien taken 
up iD the two State •• 

,(c) The Department of Non·ConventiQDal 
Eneray Sources i. already lettiDI up two 
wind farms of capacity 550 KW each .at 
Deogarb it1 Mabarashtre and Puri in Orrl ... 
The Centlal Government bas also set up a 
few wind battery cbaraers in different parts 
of the country, and is plaonin, further wind 
electricity generation projects in various 
States, w.here good wind regimes are 
available. However. the number and 
capacity of the projects in different parts ,of 
tbe country will depend on the availability of 
financial resources. 

Settlog up of Aromatic ExtractloD 
proJeet In Ker.ta 

5760. SHRI K. KUNJAMBU 
PROF. P.J. KUltIEN: 

Will the Minister of INDUSTRY bo 
pleased to state : 

(a) whether the aromatic extraction 
project to be set up in Kerala was included 
in the Sixth Five Year Plan ; 

(b) if so, whether investment decision 
has been taken ; 

(c) if not, the reasons thereof ; and 

(d) when the project is likely to bo 
sct up ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SRRI R. K. 
JAICHANDRA SINGH): (a) and (b) Yes, 
Sir. 

(c) Does not ariso. 

(d) The plant is scbeduled to be com. 
pletcd mecb,anically by 1987. 

Dlvenl8eatloll of PriGtlal M.ehlMrJ 
UJdta It HMT Ltd., K.alannl.11T 

'761. SHR.I V.S. VIJAYARAGHAVAN2 
Will the Minister of INDUSTRY be pleUld 
to ltate : 



<.> whether there is any proposal to 
diver&if)' tbe printiol machinery units . at 
K.alamaucry HMT. unit ; 

(b) wbether the CNC machines are loiDa 
to be introduced in it ; and 

(c) if so. tbe details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE· 
LOPMENT (SHRI M. ARUNACHALAM): 
(a) and (c) It is proposed to add one size 
each of single colour and two colour 
sheet·fed otf·set printins machines to the 
present two sizes of letter presses. 

(b) CNC machines are already being 
manufactured in the Machioe Tools Division 
of the Kalamassery unit. 

PrlvatisatioD of Overseas S"pply Vessels 
by ONGC 

5762. PROF. RAMKRISHNA MORE: 
Will the Minister of PETROLEUM AND 
NA TURAL GAS be ploased to state : 

<a> whether it is a fact that the Oil and 
Natural Gas Commission bas decided to 
privatise its entire fleet of overseas supply 
vessels priced around Rs. 150 crores ; 

(b) if so, wben and under what co osi· 
derations tbe ONGC decided to own OSVs 
which is a deviation frf>m its primary activity 
of oil exploration and production; 

(c) tbe number of vessels presently 
owned by ONGC and bow many of sucb 
vessels are yet to be received by it stating 
the amount involved; and 

(d) the estimated loss likely to be 
incurred by ONGC as a consequence of its 
decisioD to privatiao those vessels ? 

THB MINISTEIl OF STATE OP THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SBBKHAR SINGH): (a> No, Sir. 

(b) Doll DO' ariII. 

(c). ONGC owe 23 OSV •• 9 more vouel. 
valued at Rs. 46.17 crofes are OD order on 
Indian Shipyards. 

(d) Does Dot arise. 

Saper Thermal Power StatloD at Talelaer 

5763. SHRI CHINTAMANI lENA : 
Will the Minister of ENERGY be pleased to 
state: 

. (a) whetber the land for estabUshin. tbe 
Super Thermal Power Station at TaJcber by 
National Thermal Power Corporation has 
been acquired ; 

(b) the details of compensation paid to 
the persons who were residing on that Jand 
and how they have been rehabilitated; 

(c) whether the construction work bas 
been started and by when the first staae is 
likely to be completed ; 

(d) the total estimated cost thereof and 
the estimated cost for the 6rst stage ; aod 

(e) the estimated power to be generated 
in tbe plant, state-wise? 

THE MINISTER OF ENERGY (SHill 
VASANT SATHE): (a) No, Sir. 

(b) Does Dot arise. 

(c) to (e) Tbe construction work of tbe 
Talcher Super Thermal Power Project 
Stage .. ! (2 X 500 MW) would be taken up 
after tbe project has been approved by 
Govornment. A SOO MW unit normally 
takes about S years for commissjonina, after 
placement of orders for main plant equip-
ment. The prelent estimated cost of Stale-I 
of tbe Project, aloogwitb associated 
transmission lines, js Ra. 1130 crom. Tho 
power from tbe TaJcbor STPP would be 
allocated to tbe States of tbe Baatem 
Reaioo. 

Prodactloa aad Reqalremeat of Coal 
5764. SHRI CHINTAMANI lENA : 

Will tbe MiDiater of BNBaGY be pleased to ... : 



<a> tho anDual prod~tion of coal in the 
country at present ; 

(b) tbe aDoual requirement of coal in 
tbe country; 

(c) whether tbe present production of 
coal is not sufficient to meet the demand ; 

(d) if so. the steps beiDg takeD to 
increase the production of coal ia the country 
to meet the demand ; 

(e) whether one day conference of Coal 
Advisory Council which advises the Govern-
ment OD all matters on coal and in particular 
tbe problems pertaining to planning for 
production, transportati"n, distribution and 
utilisation of coal resources, was held 
recently in Delhi ; and 

(0 if so, the details of suggestions made 
and the steps being taken to improve the 
production of coal and solve otber problems? 

THE MINISTER OF ENSROY (SHRI 
VASANT SA THE): <a> Tbe total produc-
tion of coal in the country during 1985-86 
was IS4.29 million tonnes. (Provisional) 

(b) to Cd) To meet the demand of 176.60 
minion tonnes of coal assessed by the 
Planning Commission for the year 1986-87, 
tbe coal production target for 1986 ... 87 has 
been fixed at 166.80 million tonnel. The 
balance will be met from stocks. Several 
steps are being taken to aChieve tbe targeted 
production. These include improving tbe 
infr.structura) facilities. opening of new 
mines, improving the productivity of men 
and machinery, expediting land acqui.ition 
for coal mining projects and cOQtroUin8 
absenteeism. 

(e) Yes, Sir. 

(f) Tbe members of the Coal Advisory 
'CouDcil have made a number of sugsestionl 
fClardins problems of surplus man-power, 
contract labour. power supply healthy labour 
relations ano improvement of manaaement 
ctc. Government have tateD Dote 'of tboae 
IUlleatioDI. 

W,I"'II AuWl" 1'2 
" 

OblerYltlee of Mfal ... Natlout StucIInl 
for "Iter pollatloa b, 011 Re8aerJ. 

S765. SHRI K. pa~DHAN1: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) whether all the Oil Refineries in the 
country are complying with the Minimum 
National Standard (MINAS) for water 
pollution : aod 

(b) the planned investment programmes 
during tbe Seventh Five Year Plan for the 
new installations/upgradation of effluent 
treatment equipment by the Oil Refineries. 
which are Dot complying with MINAS? 

THE MINISTER OF STATE OF THE 
MINISTRY OF. PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): <a> A few of the 
refineries Qsing once through colling system 
are not able to meet some of the prescribed 
standards. ElL bas been engaged to carry 
out studies for improving the emuent 
standards. 

(b) Rs. 12.39 crores have been provided 
in tbe Seventh Plan for pollution control 
and eftluen t system projects. 

Frllb Tenden for 011 ExploratioD iD 
West Beage. 

S 766. SHRI K. PRAD.HANI: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pl~ased to state: 

(a) wbether fresh teoders have beeD 
invited for an off-shore ria to take up explo-
ratory drilling for oil in tbe West Bensa) 
basin; 

(b) if so, the reasons why the Oil aad 
Natural Gas Commission could Dot take up 
exploratory drilling in the West Beo .. l 
ott·shore area duriol the last year ; 

(c) 'tbe approximate period' b, i wtrich 
the drUliq will DOW let pGltponed ; and 
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(d) wbea the off-Ihore ria is 'likely to 
be in the Indian .waters ? 

THB MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHill CHANDRA 
SHEKHAR SINGH): (a) Yes Sir. 

(b) Exploratory drUUn, was not started 
in 1985 88 tbe contract for tbe cbarter hire 
of the jack up rig, needed for this purpose, 
could not be finalised since the tender floated 
for this purpose did not generate adequate 
competition leading to the requirement beiDg 
retendered. 

(c) and (d) Drillinl is expected to 
commence immediately after the arrival of 
the jack up rig on location during tbe middle 
of the last quarter of 1986. 

Micro Hydel DemoDstratioD Project of 
Rural ElectrlOcatioa CorporatloD 

5167. SaRI LAKSHMAN MALLICK: 
Will tbe Minister of ENERGY be pleased to 
state tbe details regarding the number of 
micro·hydel demonstration projects of the 
R.ural Electrification Corporation in operatioD 
in different States as on 31st Decemb~r, 
1985? 

THE MINISTER OF ENERGY (SHRI 
VASANT SA THE): No micro-hydel 
demonstration project of tbe Rural Electri-
fication Corporation was in opention in any 
State as on 31st December, 1985. 

Seh_e to bring SIx Pablle Sector Engi-
neering Ualt' under a holding Company 

5768. DR. B.L. SHAILESH : Will 
tbe Minister of INDUSTRY be pleased to 
state : 

<a> whether his Ministry has formulated 
a fresb scbeme under wbich a new bolding 
company will be created to briDa under its 
fold six oxistins public sector en,inecriDl 
units as its subsidiaries; 

(b) if so. the board outline. of tbe 
propoul : and 

(c) bow far this apex body will 80 in 
improving the financial working of tbele 
units? 

THE MINISTER. OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE. 
LOPMENT (SHRI M. ARUNACHALAM) : 
<a) to (c) As part of reorganisation of some 
of the public enterprises with a view to 
improving their performance, a proposal bas 
been formulated to sct up a Holding Com. 
pany with Six of the existing enterprises as 
subsidiaries. Tbe proposal envisages, among 
other things, financial relief to the constitutins 
units. With closer inter-unit coordination 
under the Holding Company, the \\orkina 
results of tbe units is expected to improve 
substantial1y. 

OpIDIoD sou~bt by Law Commission on 
Administration of Justice 

. 5769. DR. V. VENKA TESH: Will 
the Minister of LA WAND JUSTICB be 
pleased to state : 

<a> whether the Law Commission bas 
80ugbt opinion from public and from the 
various High Courts in regard to Jess expen .. 
sive and quick system of delivery of justice 
to the affected section of society ; and 

(b) jf so, the (acts tbereof and roaction 
of tbose from wbom such opinion bas been 
sought? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (8) Yes, Sir. 

(b) It is °not possibJe to indicate the 
details thereof at this staae. 

Petrol PUIDPI ID Cuddapab DJstriet ID 
ADdhr. Pradesb 

S770. SHRI S. PALANKONDRA. 
YUDU: WiJl tbe Minister of 
PETR.OLEUM AND NATURAL GAS be 
pleated to .state : 

(a) tbe number of petrol pumPi 10 
Cuddapah diltrict of Aodbra Pt.desb • , 
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(b) whether there i. any proposal to 
set up more petrol pumps in Cuddapb; 
and 

(c) if 'so, the details tbereof ? 

THE MINISTER OF STATE OP THE 
MINISTRY OF PETROLEUM AND 
NATUR.AL GAS (SHRI CHANDRA 
SHBKHAR SINGH): <8> Tbtre are 41 
Retait Outlets in operation in Cuddapab 
district of Andbra Pradesh. 

(b) Yes, Sir. 

(c) The Oil Industry proposes to 
ioclude additional locations for development 
of new retail outlet (Petrol/Diesel) 
dealerships in Cuddapab district under the 
Martetloa Plan beinl prepared for 1986 .. 87. 

AaaeaclmeDt to Companies Act Restricting 
Nomber of Dlreetorshlp for an Individual 

5771. SHRl BALASI\HEB VIKHB 
PATIL: Will tbe Minister of INDUSTRY 
be pleased to state : 

<a) whether Government bave any 
proposal to suitably amend the Indian 
Companies Act. 1956 restricting the number 
of cempanies to not more than ten on which 
a perSOD may be nominated a9 Director : 

(b) if so. action taken or proposed to 
be taken by Government in this regard; 
and 

(c) if not, tbe reuons therefor? 

tHE MINISTBR. OF STATE IN THE 
DBPARTMBNT OF INDUSTRIAL DEVE· 
LOPMBNT (SHRI M. ARUNACHALAM); 
<a> No, Sir. 

(b) and (c) Do aot arise. 

CoaIIbaae, Senln by hbIIe Sector 
UIMlertaklaaI from Abroad. 

5772. SHRI BALASAHBB VIKHE 
PATIL: WiD the MiDistor of INDUSTR.Y. 
be ..,t-socl '0 .tate ; 

(a) whether it ;8 a fact tbat Govem&nont 
have directed all public sector undertakinal 
in power, coal. industry fert iliars, petroleum 
e~, to introduce consultancy aervices from 
abroad as a result of whicb the concerned 
undertakinls have to pay fee for luch type 
of services ; 

(b) whether it ia also a Cact tliat some 
of the undertakings' provide coosultancy 
serviexs abroad; 

(c) if so, the names of tbe undertakings 
in power, coal, industry, fertilizers, petroleum 
etc. which have been directed to introduco 
consultancy services and also the names of 
tbe undertakings providing consultancy 
services abroad and estimated fee to be paid 
by them and to be collected in foreign 

, exchange respectively ; 

(d) whether some of the undertakings 
have nol agreed for payment of fee on the 
ground that it will have adverse effect on 
tbeir economy ; and 

(e) if so, facts tbereof and Government's 
reactio!) thereto? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM): (a) Administrative 
Ministries of certain public sector Underta-
kinss in sectors like power. coal. Heavy, 
engineering. Railway, petr01eum have been 
requested to advise a few undertatiols to 
from a consultancy company jointly with a 
company of non-resident Indians. bavins 
back up support of renowned internationally 
known consultancy organisation.. Payment 
of feel by the concerned undertakings will 
depend upon the scope of services fODdered 
by the proposed company. 

(b) Yes. Sir. 

. . (~) No direc!ion has been i.sued to aD), 
1Ddl~ldual enterprise to avail of coDiultancy 
servlCCS. Payment of fees will depend upon 
the scope of servicea rendered in each case. 
The amount of foreign excbanae' to be 
collected by way of consultancy fee OD 
account of ."ices ftndered abroad by public 
enterprilcs cannot be estimated as eacb 
coolultaDC)' aflianmellt haa to be separately 
nesotiated. . 
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. (d) and (e) Does not arise, in view of 
<a) and (c). 

COlt ·Study ... ImprovlDg Quality of 
IndlReDous Newsprint 

5773. SHRI BHATTAM SRIRAMA-
MURTY: Will the Minister of INDUSTRY 
be pleased to state : 

(a) tho cost of the quality newsprint in 
tbe country as compared to that in Canada, 
Finland, etc. : 

(b) the steps beina taken to institute a 
tecbnological study for improving the quality 
of indigenous newsprint; 

(c) whether a study of the cost of the 
domestic newsprint industry bas been 
ordered; and 

(d) if so, the result thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) The prices of standard imported and 
indigenous newsprint are as follows :-

(i) Imported newsprint (48.8 gsm.) 
(January - March, 1986) 

High sea salts - Rs. 6980 per tonne 
Ex-Buffer - Rs. 7030 per tonne 

(ii) Indilenous newsprint (effecti.ve 
from 31.12.85) 
National Newsprint and Paper 
Mills Rs. 7860 per tonne (55 pm) 

Mysore Paper Mills, ) Rs. 8960 per 
Hindustan Newsprint Ltd.,) tonne (52 ssm) 
and Tamil Nadu Nowsprint) 
and Papers 

(b) The quality of newsprint· .produced 
by tbe e&ittina Dewsprint units is considered 
satisfactory. Tecbnological ltudies for 
uparadatioo in quality have been made by 
tho units themacl ves. The major cbaracte-
ristics for DOWSprillt are tho absorpti01l of 

ink, DO show-through .capabilit" runnabilit, 
of newsprint on printing machine. and tbeae 
are met as per requirement. 

Cc) and (d) Tbe domestic newsprint 
manufacturers are charging retention prices 
based on a study made by tbe Bureau of 
Industrial Costs and prices in 1981, with 
adjustments for subsequent escalation. iD 
the costs of various inputs, as assessed by 
BICP. 

Austerity la RUDaiDI of Guest Hou ... 
and Luxury Cars by Prhate aDd Publk 

Sector 

5774. DR. G. VIlA Y A RAMA RAO: 
SHRIMATI D. K. BHANDARI: 

Will the Minister of INDUSTRY be 
pleased to state: 

whetber strict auterity will be introduced 
in running of Ouest Houses, luxury cars 
both by private sector and public sector? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE. 
LOPMENT (SHRI M. ARUNACHALAM): 
As far as public sector enterprises are 
concerned, Government have already advised 
them that austerity measures should be 
adopted in running their guest houses. Thc80 
enterprises have also been advised Dot to 
purchase foreign-made Cars or any other 
luxury cars. It had also been suggested to 
the public enterprises that tbey should not 
resort to air-cond i.tioniDg of the existiol 
Don-air-conditioned cars. 

Private sector organisations do not come 
within the purview of the Bureau of Public 
Enterprises. 

Formattoa of Coasortl"m Under Hydro-
CarboDs ladle Limited 

5775. PROF. K. V. THOMAS: Will 
tbe Minister of PETROLEUM AND 

NATURAL GAS be p1eased to state : 

(a> whether there is a . prOPosal to 
from a Consortium UDder Hydro .. CarboJ:n 
India Ltd. ; 
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(b) if 80, the names of members of 
this Consortium; and 

(c) whether this Consortium will enter 
into jobs outside the country ? 

THE MINISTER' OE STATE OF THE 
MINISTRY OF PBTROLEUM AND 
NATUR.AL GAS (SHRI CHANDR.A 
SHBKHAR SINGH): (a) to (c) Oil and 
Natural Oas Commission, through its 
wbolly owned subsidiary Hydrocarbons 
India Ltd .• is in the process of forming a 
consortium witb the following pubJic sector 
undertakings to take up turn-key and 
consultancy jobs in foreigD countries in the 
Oil and Gas Sector :-

1. Engineers India Ltd. 

2. Maz8g8on Docks Ltd. 

3. Bbarat Pumps and Compressors 
Ltd. 

4. Bridae and Roof Company (India) 
Ltd. 

S. Dbarat Heavy Blcctricals Ltd. 

6. Instrumentation Ltd. 

7. Oil and Natural Gas Commission. 

8. Dbalat Heavy Plate and Vessels 
Ltd. 

9. Indian Oil Corporation Ltd. 

10. Hindustan Petroleum Corporation 
Ltd. 

11. Hydrocarbons India Ltd. 

BriDling down eJection espendlture 

5776. PROF. K. V. THOMAS: WilJ 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a> tbe steps taken by Government to 
brio. down the election expenditure; and 

(b) wbether tbere is aDY proposal to 
give flaaocial auistaocc to the candidates of 
~ politiQal parties ? 

THE MINISTER OP STA TB IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI HIR. BHARDWAn: (a) The expen-
SCI connected witb elections bave increased 
ever the years due to increase' in the COlt 
of publicity material, travel, etc. Adminis-
trative expenses on tbe bolding of electiool 
have also been increasing. The Election 
Commission bas been making recommeoda-
tions with the objective of reducinl 
electioneering costs, viz. bolding simultaneoui 
elections to tbe Lok Sabba and State 
Assem hUes ; and the use of electronic votiDl 
machines enabling reducing in the period 
of compaigning and also· in the l)rOCell 
reducing administrative costs over security, 
storage and counting of ballot papers after 
the pons. It is the endeavour of the 
Government to bold consultations· with 
political parties as a part of eleetroal reforms 
and take necessary steps to reduce election 
expenses to tbe extent feasible. 

(b) No, Sir. 

[TranI/aI/on) 

New Rural Post OfOce In Azamaarb District 

5777. SHRI RAJ KUMAR RAI : Will 
the Minister of COMMUNICATIONS be 
pleased to state tbe names of tbe villages in 
Azamgarh district of Uttar Pradesh where 
new tura I post offices were opened in tbo 
years 1983-84, 1984·85 and 1985·86? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : During 1983.84 
Post Offices were opened in the followin. 
seven villages of Azamgarh district :-

1. Mundhar 

2. MuzatTarpur 

3. Jamdib 

4. Sikai Kosha 

S. Bbodaura 
6. Hemai 
v. Laharpar 
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No new rural post offices were opend in 
tbe district during 1984-85 and 1985·86. 

P lad T Laad Lying Vacant at Azamlarb (UP 

5778. SHRI RAJ KUMAR RAJ: 
Will the Minister of COMMUNICA TIONS 
be pleased to state: 

<8> whether the land belonging to Posts 
and Telecommunica tions Departments in 
rohrig bat in Azamgarh district in Uttar 
Pradesb is lying vacant ; 

(b) if so, when tbis land was purchased; 
and 

(c) the reasons for which this land is 
still Jying vacant and the purpose for which 
the Government propose to utilise tbis 
land? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) Yes, Sir. 

(b) This land was purchased in the 
year 1971 and a microwave mast was 
planned to be erected over it. 

(C) Due to change in the planning, the 
mast could not be erected and later on it 
bas been ~ecided to utilise tbis land for the 
construction of telephone exchange and staff 
quarters subject to availabiJity of resources. 
Half an acre of the land is earmarked for 
use by the Department of Posts. 

Expansion or Telepbone Exchaage at 
Azamgarb, U. P. 

5779. SHRI RAJ KUMAR RAI : 
Will the Minister of COMMUNICATIONS 
b. pleased to state : 

(a) whether Government propose to 
expand the Telephone Bltcbanse in district 
Azamprb io Uttar Pradesh ; 

(b) if so, the action taken or proposed 
to be taken II, Govtroment in t his regard : 
aDd 

CC) the time by wbich the said elcbaD,e 
will be expended ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a> No, Sir. 
The exchange bas recently bccnexpandod 
from 800 to 900 lines. 

(b) and (c) Does not arise in view of 
(a). 

[Engll,h] 

Siney on fuactloDlng of Special Courts 

5780. SHRI SHANTARAM NAIIC 
Wjll tbe Minister of LAW AND JUSTICE 
be pleased to state: 

(a) whether a survey of the function in. 
of various special courts constituted under 
different Statutes, has been made; and 

(b) jf so, the results of such a survey? 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): <a> and (b> 
Two Addi~ionaJ Special Courts are func-
tioning under the Terrorist Affected Areas 
(Special Courts) Act, 1984. Under Article 
235 of tho Constitution control over these 
courts vests with tbe respective High Court 
and as such there is no formal Survey by tbe 
Central Government. 

The States have been requested separately 
to set up Additional Courts/earmark courts 
eXClusively to deal with economic offencea 
under certain specified Central Acts, with tbe 
recurring/non-recurring expenditure OD theN 
courts borne by tbe Central Government. 
Administration of Justice in tbese courts 
primarily concerns tbe State Govemmcnta. 
Under Article 235 of the Constitution the 
control ovor thcao courts ,ea" wilb lbt 



l'llpective Hiah Court. The Reaistries of 
the Hi,h Courts bave, bowever. been 
requested to furnish statistical information 
rClardiol institution, disposal and pendency 
of cases in these courts under tach Act, 
separately. 

Posta' Dellyery Ceutres ID Goa, DamaB 
and Diu 

5'181. SHRI SHANTARAM NAIK = 
WDJ the Minister of COMMUNICATIONS 
be pleased to state : 

(a) the number of postal delivery centres 
in the Union Territory of Goa, Daman and 
Diu ; 

(b) whether any of these delivery ccntres 
were concelled/closed in the last six months 
and 

(c) if ~o, the reasons thereof? 

THE MINlSTER OF STATB OF"THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF" STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) There are 
113 Delivery Post Offices in the Union 
Territory of Goa, Daman and Diu at 
present. 

(b) Yes, 18 Delivery centres wue reduced 
in the Goa area of tbe Union Ttrritory of 
Goa. Daman and Diu in the last six months. 

(c) There were IJ5 Delivery Post Offices 
in Ooa till 1st Dc~mber 1985 when delivery 
work of 1 S Post Offices were transferred and 
merged with other delivery Post Offices. 
The multiplicity of delivery Post Offices in 
the small' territory of Goa was rosulting in 
delays in the d~1iverY of letters to tbe 
ad4reUees. Tbe dolivery jurisdiction of 
these otBocs were overlapping and Dot clearly 
democrated resulting in heavy misscudinas 
and COIlSCquent delays to tbe letters. Tbis 
n .... itated the merser of the delivery work 
of 18 delivery oftices with tbe adjoiniDI 
bia.tr officos. The above rotionaliaatioD of 
deli.ery work·in Goa baa resuked in IpeodiDa 
1JP of maD dolivory. 

Appolatmeat of Judg .. " PuaJl Beada 
of Bomba)' Hfp Court 

S782. SHRI SHANTARAM NAIK : 
Will tbe Mio*er of' LAW . AND JUSTICE 
be pleased to state: 

(a) tbe number of High Court Judges 
appointed on the Panaji Bench of the 
Bombay Hi&h Court: 

(b) whether tbere is a proposal to 
appoint more judges ; 

(c) if so, when; and 

(d) the details thclcof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): (a) to (d) 
Section.9 of the Higb Court at Bombay 
(ExtenSIon of Jurisdiction to Goa. Daman 
and Diu) Act, 1981 provides tbat "SUch 
Judges of the High Court at Bombay, being 
Dot less than two in number, as the Chief 
.Justice of that High Court may, from time 
to time nominate, shall sit at Panaji in order 
to exercise the jurisdiction and power for the 
time being vested in tbat High Court in 
respect of cases arisina in the Union territory 
of Goa, Daman and Diu." Tho Chief 
Justice Bombay Higb Court is thus empovred 
to n~minate morc Judges in the bench at 
Pan8Ji as and when considered necessary by 
hl~ . 

. Judges are app~jDted in the Bombay 
BJ8b Court, aDd not In aDy of its beucbes. 

LlceDSed capacity aad produetloa or com-
paDies produc:iq PAS aDd It. salts 

·5783. DR. B.L, SHAILESH : wm the 
Minister of INDUSTRY be pleased to 
state: 

<8> tbe names of the companies wbkh 
are producing PAS and its salts • • 

(b) tho liccond capacity and ~oduotioD 
of each durin. tho lut three JeIfIi . 



(c) wbether it is·8 fact that tbe eam-
paDies are Dot evtD produciQI 10 per ce,Dt of 
tbe licensed Gapacity ; 

(d) whether it is also a 'fact tbat· tbe 
companies are producing other druls in 
wbich tbey are 0yercharaiDI ; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH): (a) In tbe 
organised sector, MIs. IDPL, Biochem and 
Synth, Pfizer, Wander and Bio-Evans are 
producing PAS and its salts. 

(b) Deta ils' are liveD in tile St. trmtDt 
liven below. 

(c) Production of PAS and its salts have 
been detlining over the past three ,ean. 
This is mainly because of its replacement by 
newer and more potoot drup suob ,81 
Ethambutol and Rifampicin. There bas 
been no shortage of PAS and its salts. and 
their imports are negligible. 

(d) and (e) The prices of all anti .. T .. D. 
drugs are price control1ed under DPCO, 
1979. Wherever any instance of overchar-
ging of price comes to the notice of tbe 
Government. appropriat~ action is taken in 
accordance with the due process of law~ 

StatemeDt 

1. 

2. 

3. 

4. 
s. 

Name of the 
producer f 

I.D.P.L. 

Biochem & 
Synth 

Pfizer 

Wander 
Dio-Evans 

Ale 
Unit 

T 

It 

u 

" 
" 

Foreign CollaboratioDs 

Licensed 
Capacity 

400.00 

100.00 

110.00 

300.00 

120.00 

5784.. SHRI N. TOMBI SJNCiH 
Will tbe Minister of INDUSTRY be pleased 
to atate : 

(a) wbether tbe number of collaboration 
aBreements with multinational companies 
during the last three years bas increased 
substantially ; 

(b) if so, the details thereof indicating 
the ,early outao of money tbat sucb aarte-
ments have Involved; 

(c) the reasonS why in items lito .bavioS 
blades, torch batteries, mopeds aIfd such Jib 
amaD items, a forcian collaboration is .. occdcd 
\lbeD .our own tocbDolQgiQJ bow-how· ,iI 
fairl1 adVIDQOcI i 

Production _,__.--_ ..... - ---...... ------- ................ 
1982-83 1983·84 1984-85 

102.30 114.55 29.1S 

104.40 77.31 76.15 

12.60 3.67 8.52 

26.60 21.46 5.25 

42.50 

(d, whether Government propose to aive 
better incentives to firms using indilcooUS 
know-how tban tbees using foreian know-
how so tbai dependence on multinationals is 
reduced; and 

(e) whether Governn1ent propose to 
review the items where foreign conaboration 
will the permitted ? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHill M. ARUNACHALAM): 
<8> y ~s Sit. The Dumber of ForeilD CoUa-
boration epproved durina the la8t three yea ... 
baa increased substantially. 

(b) D.tails reaardilll yearly outao or 
moDe)' iDvolved 10 such appro .. a II is n(. t 
ClDtra1b~ maintained in tile· Secreta ria t fut 
1 ...... 1:: ....... II1".IMioil&l1. 



(c) The availability of technolog, within 
the country is taken into account through 
the mechanism of TecbnololY Evaluation 
Committee (TEe) where CSIR, DSIR, 
NRDe and Defonce Science Organisation 
are represented. Fore ian , Collaboration is 
aUowed takioK into consideration tbe need. 
for technology ·upgrad~tioD. improved 
quality. better fuel efficiency etc. 

(d) Incentives already exist for using 
indigenous know-how. 

(e) This is an ongoing and continuous 
process. Proposals for (oreign collaborations 
are examined and arc normally al10wed when 
tbe need for the same bas been established 
aDd technology is not available indigenously. 

TransmissloD CbaDDels 10 Maaipur 

S 785 It SHRI N. TOMBI SINGH: Will the 
Minister of ENERGY be pleased to state: 

(a) whether because of t'le absence of 
transmission cbannels, the hyde) power being 
acnerated in Manipur is Dot reaching aU over 
the State; 

(b) whether this is greatly hampering the 
growth of industries particularly small scale 
industries in the State ; 

(c) whether Union Government propose 
to aive assistance to the State Government to 
complete tbe work early ; and 

(d) if so, the steps proposed in tbis 
direction? 

THE MINISTER OF ENERGY 
(SHRI VASANT :.>Al'HE) : (a) to (d) 
Manipur's power requirement is met mostly 
from Loktak Hydro Electric Project. 33 KV 
transmission system bas been plaoned to 
carr), power to the different load centres of 
the State. Eleven 33/11 K V sub-atations 
alooswith tbeir associated transmission lines 
have been completed. The scbeme for 
iDatallation of twelve new 33/11 K V sub-
stations bas been approved and is.~Dder 
implementation by tbe State. Tbese trans ... 
mi~slon scbemes whitbin the .State are to be 
,aoded b1 tho MaDipur Govor&llDOllt. uodoI 

their own State Plan. With the completion 
of these schemes, it would be possible to 
transmit power ,to the industries and other 
various ca tegories of consumers around these 
sub .. stations. 

FICCI's Suggestions for SMlng of Power 
In Industry 

5786. SRRI N. TOMBI SINGH: 
Will the Minister of ENERGY be pleased to 
state : 

(a) whether a study conducted by the 
Federation of Indian Chambers of Commerce 
and Industry has suggested tbat a 10 per 
cent saving of power by industry will result 
in an annual saving of nearly Rs. 7000 
crores; 

(b) whether Government have examined 
this suggestion; and 

(c) if so, whether it has been found 
acceptable for implementation? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SA THE): (a) to (c) 10 a brochur 
entitled "Energy Efficiency-Opportunities in 
Industry" brought out by Federation of 
Indian Chambers of Commerce and Industry, 
it bas been indicated that an overall 1 0 per 
cent saving in the total energy consumed in 
tbe industrial sector will result in, at tbe 
current prices. a direct saving of fuel cost to 
tbe tune of Rs. 780 crores and add Rs. 7000 
crores to the annual flow of industrial 
out-put. Government is aware of tbe fact 
that in the organised industrial sector, sub .. 
stantial energy savings cao be made tllrough 
conservation measures without affecting 
output or efficiency. The report of tbe 
"Inter-Ministerial Working Group on Utili-
sation and Conservation of Energy" bas also 
indicated the range of savinls which can be 
effected throug);l conservation ~easures. The 
Working Group have recommended ]oog .. 
tenn and sbort·term energy conservation 
measures for industria 1 sector. Since a 
number of sectorsJagencies are involved in 
the implementation of tbe recotnmendatioDI 
and there is need to create new mechanisms 
and practices, implementation of tbese 
recommendations for enerl), conservation in 
industry is beiDI taken up in a pbued 
IDIDDtr. 
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Compeosatlon for Loues Safl'er. by Madhya 
Pradesh Electricity Board 

S787. SHRI DILEEP SINGH BHURIA: 
Will the Minister of ENERGY be pleased to 
state : 

(a) whether the Madhya Pradesh 
Electricity Board is sufferiD8 heavy Josses on 
account of exter.sion of the facility of one 
lamp connection at highly concessional rates 
to consum(rs belonging to ScheduJed Castes 
and SCheduled Tribes under both the heads 
capital investment and recurring charges; 

(b) whether compensation is being paid 
to the Board by the Central/State Govern-
ment on this account; and 

(c) if so, whether there is any proposal 
to compensate the losses ,suffered b~ the 
Board in order to reduce these losses? 

THE MINISTER OF ENERGY (SMRI 
VASANT SATHE): (a) Yes. Sir. 

(b) No, Sir. 

(c) The Madhya Pradesh Electricity 
Board has since submitted a proposal to the 
State Government for compensation of the 
losses incurred in providing single ligbt 
connection to Scheduled Castes/Scheduled 
Tribes consumers. 

Telephone-exchange at Dhikly.sala aud 
Cbampawat 

5788. SHRI HARISH RAWAT: WiIJ 
tbe Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether be is ware tbat telepbone 
exchanaes at Bhikiyasain in Almora district 
and at Champawat in Pitboragarh district 
in Uttar Pradesh arc not functioning 
satisfactorily ; 

(b) whether most of the subscribers who 
took connections at the time of opening of 
theae excbanaes have now surrendered their 
CO~iGDI ; 

JVrll~fI AIIswi" 190 

(c) if so, whether there is 8 proposal 
to instal new equipments in these excbanges 
SDd to upgrade. them with a view to brio8inl 
about improvement in the situation • , 
. (d) if so, the time by which this work 
is likely to be completed • and , . 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI RAM NIWAS 
MIRDHA) : (a) Telephone exchange at 
Bbikiyasain and Champawat are generaJl, 
working satisfactorily. 

(b) No, Sir. Telephone exchange at 
Bhikiyasain was opened on 28.3.81 with 9 
working connections and at present there-
are 10 work iog connections. Also telephone 
exchange at Champawat was opened on 
18.3.81 with 8 working connectjons snd at 
present there are 17 working connections. 

(c) No, Sir. 

(d) Question does not arise. 

(e) Equipments of these exchanges bave 
not yet compltted their useful life span, 
more over their Performance is generaJJy 
satisfactorily, 

Appointment of S.C./S.T. PerIoDs 'a 
Dhaulilanga Project, Pithoragarh, Uttar 

Pradesh 

-5789. SHRI BARISH RAWAT: Will 
the Minister of ENERGY be pleased to 
state : 

(8) whether be is aware that tbe local 
officials engaged in the survey of DhauJipo18 
Project, Pithoragarh, Uttar Pradesh have 
been retrenched • , 

(b) if 80, the total number of o8lciala 
retrenched so far and the Dumber of officials 
tranaferrcd there, from outside in tbeir placo; 
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(e) whether be is tIm aware of tbe fact 
that penons belongina to Scbeduled Castes 
and Scheduled Tribes . have Dot been 
appointed in tbis project at aU : and 

(d) jf so, the st eps beiDa taken by 
Government to onlure tbat local candidates 
and the candidates beloDging to Scheduled 
Casles and Scheduled Tribes are not ianored? 

THE MINISTER OF ENERGY (SHRI 
VASA NT SATHE): (a) and (b) No regular 
or work-charled employees of the Dbauli-
pnga Hydro-electric Project bas been 
retrenched. However, the services of some 
caaual/daily ... rated employees ensaaed in this 
project for specific jobs of sbort duradoD 
were terminated on th: completion of the 
jobs for which they were engaged. 

(c) and (d) Persons belonging to 
Scheduled Castes/Scheduled Tribes have 
been appointed in this project. 

Mall Vans 10 Uttar Pradesh Cilcle 

5790. SHRI HAR.ISH RA WAT: Will 
tho Minister of COMMUNICATIONS be 
pleased to state : 

(a) the total number of mail vans 
required in Uttar Pradesh Circle; 

(b) whether the number is in accordance 
witb the requirements of tbe State; and 

(c) if Dot, tbe steps Government propose 
to take to incrca so their number? 

THB MINISTER OF STATE OF TRB 
MINISTRY Of COMMUNICATIONS 
AND MINISTER OF STAtB IN THB 
MINISTRY OF HOMB AFFAIRS (SHlU 
RAM NIWAS MIJl.DHA): (a> Ooc 
bundred and fifty vaDS. 

(b) The DUmber i, adequate. 

Espeadltlll'e on De,eloplDtDt' of "'11 
and Cottage ladastrles In Runl Areas 

OU ..... Slstb Piau 

5791. SHRI HARIS H llAWAT : Will 
the Minister of INDUSTRY be pleased to 
state : 

<a) the total expenditure incurred on 
development of small scale and cottap 
industries in rural areas of the country 
duriol the Sixth Five Year Plan period ; 

(b) tbe total Central assistance provided 
to Uttar Pradesh for this purpOse durina the 
said Plan period ; 

(c) whether it is a fact that Uttar 
Pradesh had betD provided the Jowest per 
capita Central assistance for this purpose 
during tbe Sixth Five Year Plan period; 

(d) if 80. the reasons therefor and the 
steps taken by Govel nment to ensure that 
such a situation does Dot obtain in the 
current Plan poriod ; and 

(e) the per capita Central assistance 
during 1985·86 as also tbe allocation for 
1986 .. 87 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) During the Sixth Five Year Plan period, 
tbe total expenditure incurred on 
development '0( small scale. village and cottale 
industries was of the order of Rs. 564.90 
crores-Ks 184.68 crores under tbe SIDO 
Plan schemes of tbe amall-scale lector 
includiog expenditure incurred on self. 
employment scheme, and' Rs.380 22 ClOres by 
way of Grants aDd loaDS incurred for 
development of Khadi and Village Industries 
Programmes. 

(b) Tho total Central assistance provided 
to Uttar Pradesb for tho de"velopmoDt of. 
t~ese industries was about R.I. 90 crore. 
(cscludinl expenditure incurred on self. 
eMplo~ 'nbemos but iachldilll R.a. 79.76 
CI!OI'eI- for Kbadi aad' Villa. Industrict 
Proarammes and R... 9.62i crG., OIl pro... 
p-ammea UDder tbc amall scale _or, 



CRAlTRA 18. ltoe (S..4KA) 

(c) No, Sir. 

(d) Does Dot arise. 

(e) Durins 1985-86, Government 
released Rs. 83.42 croteS for development 
of Khtdi and Vjllage Industries (excluding 
subsidy inJieu of interest on Government 
loans and rebate on sales or Kbadi at 1984-
85 level of expenditure on these items and 
lubsidy on account of Gobar 18.& and Bee-
keeping. Under tbe SIDO Schemes of 
Small scale sectur about Rs. 60 crores were 
provided as Central assistance to different 
States. Tho allocation for 1986-87 for KVI 
programmes is Rs. 100 crores. Tbe fiaures 
of allocation under the SIDO scbemes in tbe 
small scale sector to different States wbich 
depends on matching contribution by the 
States are yet to be finalised. 

[Engillh] 

Stet Units ID Cement Industry 

5792. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of INDUSTRY be pleased 
to stato : 

(8) whetber it is a 'act that his Ministry 
bas decided to declaro certain cement units 
al 'lick' for two to three yean: and 

(b) if so, the details regarding tbe plan 
or Government in this reaard ? 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF INDUSTRIAL DEVE· 
LOPMENT (SHR.I M. ARUNACHALAM): 
(a) and (b) 15 unita have been decJared as 
csiclt' for varyinl periods from 198'·86 to 
1989.90 •• indicated in tbe statement liven 
below. As. measure of relief, sucb units 
are required to supply 40,(, of tbeir actual 
production of cement as lev, cemeot .a 
qainat 60% of actual production to be 
IUPplied as levy quota by tbe clistina units 
(Damely unita wbich were 10 production 
before 1.1.82). 

Stili'".", ,howl1ll.ttdl6 of Nmllllllllltl 
dtcfared QI ·slck'lo, the ,Ufpo,. 0/1'1'"1 

I" 'h' form 01'n1 quota 

Period upto and for 
which .ickne .. 
concessions recomrnea. 
dod. (Respective 
financial yoan 01 

Name or the Plant Companies). 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

IS. 

ACe, Dwarka 

Ace, Lakberi 

Ace, Sindri 

India Cements 
Sankamalar 

Jaipur UdyOl 

KalyaDpur 

Sono VaJley 

TamU Nadu. 
Alensulam 

Tamii Nadu, 
Ariyalur 

UPSCC, Churk 

UPSCC, Dalla 

ACC, Khalari 

ACe. Sevalia 

CCI, Cbarkbi Dadri 

Vilvesvaraya Iron 
" Steel Co. Limited 

1987·88 

1989·90 

1986·87 

1987.88 

1986 .. 87 

J985·86 

1986 

1987·88 

1987·88 

1987-88 

1987·88 

31.12.1986 

31.12.1986 

31.12.1986 

31.12.1986 

Loll ..... at N ....... V 00 WeD 

5193. SHRI SOBBANADREESWAlL\ 
BAO: Will the Minister 01 PETROL BUM 
ANI> ~1V1AL GAS be pl-.ed to atate ; 



(a) whether ~t_" 1011 of mud 
tn Nata_pm-V oil m tcriabna-Godavarl 
Balin cemontiDa was done : 

(c) whether the COD tractor drilled tbe 
well with more, ,thaD permissible dearee of 
inclination .; if ,so-"dIe realons therefor; and 

(d) ;")Ule Wta1~\'QOUDt ,.,eDt OD this well 
•• on 1 'J,IDU ... J J J9&6 an" ~bo pro_ble yield 
therefrom? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLBUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): <a> NOt Sir. 

(b) "' D,. Dot arise. 

(c) No. Sir. 

(d) Allput 14.23 crotes., ~he Rr.~~uction 
potential will be know only after the 
Itructure bas been delineated. 

Station Boardl 

· .......... r Korba·ProJtet 

5794. DIl. VUA Y llAMA RAO : 
SBal D. N. RBDDY : 

WUl tbe Minister 01 ENBRGY be p)eaaed 
to ,tato : 

.' <a> " ,,~~tber as: por, .prOls ·reports.~"" 
p'roJect .' of, tho I.~.tj~al r,hermal PP\YI1' 
CorporathlD. bas ~led . Dew ,.bciahts ,of 
,.pOrfo~ADcc"aDd if SO",the .detail' tborepf" 
~m~ to olb •. ~ter InlD plaDts ; 

. ' (b) .• .bether.' the Korba .unit has achieved 
tbe ,hiaheat plant load factor; and 

(c) whether Korba Plant has been built 
at costs below the estimated COlts or without 
escalation due to timely completion ? 

THB MINISTER. OF ENERGY (SHRI 
VASANT SATHE (a> and (b) The National 
Thermal Power Corporation (NTPC) bave 
reported tbat the 3 X 200 MW units 1.(wJticb 
are commisaioned) of their Korba Super 
Thermal Power Pro~ct (3 X 200 MW + 
3 X SOO ,MW) achieved a Plant Load Factor 
(PLF) of 103.449(, in Feb., 1986. A 
~OD ~or tJle hiahest monthly." PLF 
,,~~. ~J ~o of the .olller betterlO'l'UDDiDa 
Stationl in tbe country is liven below :-

s. No. 
, Corporation 

Ripest 
PLF <") 

i) Ramaaundam NTPC 101.3 January, 198& 

ii) Vijay.awada APSBB ?".6 , ~~1. ,1985 

iii) Parli MSBB 9,6.2 .. J;-I~v.t ,9a5 
Iv) SiDlfauli NTPe 92.7 March, 1986 

.1 , ~ " ., . 

v) t,utlcorin TNBB tl.1 Januao. 1986 
• 1 I ~ \1-'['. !II II • 

vi) Natik ~MSBB 84.3 l)ec •• 198' 
,,-to' "," ~ 

. , '"'' , ,~ 



p,...... of· BUlk on.. 
5795. PROP. MADlIU DAMDA'IX'PIt,·, 

Will th.\'~' M"'ter 'ofll JNl)UIPRY~! btl. 
pleMld ·to . ltale: . 

P"':·"~.D""~-**' ID ,. Pi6Jtit1JlctW: .'. PM_ !, SIdor" 
IDtaItrIII 

. 51MJ. DR~:' OIANDRA·:· SHElCH~a 
TRIP~TliI: Will;: tb~:t, Mltttlter' of 

(a) whether serious camplaioU' of':_: INDVSTlty), beipJfiHd ,o~ltit.i: 
inelularitiea have been received by 
Government apiDst·' tbe ~. \ of I" the 
Development Commissioner (Drup) ; 

(b) if so, tbo l actiOD taken'thereon ; 

(c) whether a particular company was 
permitted to produce a bulk drug from ao 
intermediate stage (in preference to production 
from the basic stage) ; 

(d) whether similar production of' 
R.ifampicin, an Anti-TB drug, was not 
permitted in the small scale sector though 
specifically apJjro~ed by 'the' tben" Minister-
in-Charp; and' 

(e) jf so, the reasons therefor 7 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHR.I R. K. 
JAICHANDRA SINGH): (a) and (b) 
CertAin allcptions of irregularities'have beea' 
receiVed by Oovero'ment 'and these' ate' belnl" 
looked into. 

(c) In keepiDI with the declared policy 
of the Govcrnmoot PSRA ·commpanie' are 
Dot beiDI sranted permission to' produce 
any bulk druB from other tbaD the basic 
ItlJea. IDstances; however, bavo' come to 
tho Dotice of the Government of some otbir 
COmpanies manufacturina . bulk drup from' 
intermediate staaes~ 

(4) . aDd (e)' No Sfr~· StUiJJ' acafc( 
cOmpaDie', do ," Dot '~uire'" aDS- apptova}' 
u_ thO' IDCNtttie .. ' ' .. (DO~elopd1lt' aJi4" 
IlOiw.UoJi) ACt 'to 'Dillt'flatl' '''ml~dflct\ltti' 
"..., 'l)UJt"arua, iDWd_ ri.~tt:Id;' . 

(a) " ~hotbe~ prieta ~f drop, manufac-
tured· ,in public sector mdului_ are 
coDliderably blaber than thOle of' the druaa 
of the same standard manufaCtUred in t'_ 
pr vate sector indultriei ; 

(b) if so, wlletbet Govel11ment: ar' 
makiol 80Y efforts to brio, parity in the 
pricea of these droll ; 

(c) if 10. the details thereOf: and 

(d) if not, the reasons therefor? 

THE MlNISTSlt, Of·' 'STAtE 'IN' TlfB 
DBPAtTM!!N1 OP CHBMIC~I:,S AND 
PltrllOCREMICALS ~, (SHIt) R;, K~ 
JAICHANDRA SINGH): (a) It·· is 
difficult to seneralise. The price of druSS 
are statutorily fixed under tbe Drugs (Prices 
Control) Order. 1979" for the industry as a 
whole including Public Sector Undertakinp. 

(b) to (d) It is tbe endeavour of tbe 
Government and the Public Sector Under-
takings to produce the drugs with maximum 
efficiency. 

Lit_. lor settlal up laciustrJ. 

579'. DIt'. I cHAN DllA" SHBK~HAR . 
TRIPATHI; Will tbe Minister of 
IN DtJSTIl Y be pleased to state : 

(a' ttie nutlt~t'of 'pftIOris'who 8pplkd 
fo~' liCUCd' to 'aetl I uP' industrieti in variOus 
pltl11 ot -I: th.s ! I COUnt",' 'dtiriDa ',' the ' Jut" twO' ' 
Y*rt; 

(b) tb. Dumber 01 applications on 
. wlddl dtcllioD bit booD .... 10 fer i ' 



(c) the Dumber aad partico •• s. of· 
pet'IODI wbo ~bave been issued liOODcOs 
aloDlWitb tile da tel of theif application aDd 
the datea on whicb~tbey woro issued liceoCCl; 
lOCI . 

(el) tbe feBSODI for Dot l'8uiDa~,lice'Dcea 
to the remainiq penonl 10 ·far aloDawith 
other relevant details III tbis reaard ? 

THE MINISTER. OF STATB IN THB 
DEPARTMENT OF INDUSTRIAL DEVB-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) to (d) DurioS the years 1984 and 1985, 
5485 Industrial Licence applications were 
received under tbe provisions of Industries 
(Development aDd Resulation) Act, 1951, 
for the aranl of Letters of Intent for setting 
up industries jn various parts of the country. 
Out of these, 5182 proposals have beeD 
disposed of and the!remainingl303 proposals 
are at various stages of consideration. The 
details of applications which are approved 
aDd against which Industrial Licences/Letters 
df Intent are issued, are~re8ular1y published 
In tbe monthly Newsletter publisbed by the 
ondian Investmont Centre. Copies of this 
ipublication are available in the Parliament 
lLibraey • 

The details ·of pending applications are 
Dot divulged till the Government bave taken 
float decisions thereon. 

BeD/r.trlctloD 01 Import of basic material 
of eertala drugl 

5798. SHRI SARFARAZ AHMAD: 
Will the Minister of INDUSTRY be pleased 
to.tate: 

(a) whother it is a fact that basic 
matorial of certain drul8 is banned or 
leatricte4 for import under the current 
import policy and the intermediates and 
peDultim.tes for tho production of these 
drop are allowed for import under tbe Opeo 
Ooooral Licence ; aod 

(b) if 10, tho IIIIODI thelefor , 

THE MINISTER OF STATE IN mB 
DBPARTMBNT OF CHBMICALS AND 
PETROCHEMICALS (SRRI I.. K. . 
JAlCHANDB.A SINGH): <a) It is 
di8icult to pneralise. However.' the : 
placement of aoy raw material in lbe lists 
UDder the Import and Export POlicy dopersds 
upon tbo indi,onoul 'availability of taw 
matorial. 

(b) Does not arise. 

Tl'8lllfer Priema by FERA aad Es·PERA 
Draa Co_paules 

~799. SHRI SARFARAZ AHMAD: 
SHRJ K. P. SINOH DEO: 

Wjll tbe Minister of INDUSTRY be 
pleased to atate : 

(a) wbether it is a fact that a F.ERA 
ex-FbRA Drus companies are en888cd in 
tbe activities of transfer priciol ; 

(b) whether it is a fact that most of 
tbese companies are importing bulk druas 
and other raw materials at much higher 
prices than the international prevailiD8 
pricca ; 

(c) whether his Ministry is monitoriol 
tbs Import prices of these companies ; and 

(d) if so, tbe names tbe companies 
where tbe difference at' a particular drus is 
more tbaa 15 per cent from the lower elF 
price of import? 

THE MINlSTER OF STAlE IN THE 
.l)EPA~J.'MENI OF CJ:i1:.MICALS A.ND 
~.tilROCliJ:l,MlCALS lSHR.i R.. K. 
JAICHAND&A SiNGH); (a) to (0) 
.internadon .. i prices fJf (lrup. raw materiais 
anG otber inputs used by tbe drua industries 
VaI), frOID 'OUtCO \0 source. WbeDevor aD)' 

iDSUlIlce of Imporl from a particular sourco 
at Ai price biaber than the prico i'rom tho 
other .ource C011lCS to the notice of 
OoveromClDt. o~ action is taken in tho 
matter. For Instance MI'. German .R.omodiOl 
woro .'oWld. importiDa Dlp),ridamo.lo at a 
prigo bapor thaD til. pr.k:e., wbiGb ou.. 
wen iJDportiDa- S.pe were tat_ aod 'be 



prices 01 formulations produced by this 
company were reduced on 23rd July, 1984 
so as to neopit' tbe averap import price 
of Dipyridamolo rather tban the price at 
wbich MIs. German Remedies were importilll 
this MOl. 

ReelllloD la Cemeat ladUB", 

S8oo. SHRI PRATAP BHANU 
SHARMA: Will the Minister of 
INDUSTR Y be pleased to state: 

<a> whether it is a fact tbat there is 
recession in the cement industry now a 
days ; 

(b) if so, the reasons tbereof ; 

(c) the effective steps Government are 
takina to improve tbe situation; 

(d) wbether it is also a fact that cost 
of production per tonne of cement is q.uite 
bigb as compared to tbe international prIce ; 
and 

(e) if 80, the reason for hiah produc .. 
lion cost of portland cement ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT {SHRI M. ARUNACHALAM); 
(a) to (c) :No, Sir. Overall availability of 
cement in tho couotry Q)DtiDues to be less 
tbaD tbe estimated demand and no reports 
about lenera! recession in cement industry 
bave been received. In tbe recent past 
certain c:ement plants bad reported 
difficult1 in the distribution of cement due 
to leiS ott-take in certain areas. Tho 
temporary slackness in demand appe~rs to 
be due to ftnancial/budaetary constralots of 
lome Slatew. diversion of funds for relief 
works ill certain States lito Gujarat and 
Rajasthan whicb were affected seyero 
drouaht conditioDS, etc. At tbo samo tlmo. 
thole bat also been o'Yerall increase in the 
productioD aDd availability of cement in tho 
GOuou,. With a view to boJp tbe afl'"ted 
fa;t.oricl in disposal of tbeir "&ncDt .toeb. 
_cops bavo bocD Cakco to divert allocatioD 
from .~b factorica to arcas wbOlO normal 
.uc-Uoo it lela thaD their dllDlDd. 

(d) and (e) 1be cost 01 productfoD of 
cement i. a fUDction of various laeton, 
includin. the scaJe of operation aDd the 
cost of various inputs like raw-material. 
fuel and power. Hence comparison 01 
international coats and prices will be relovaat 
only if such facton operatinl in Indian 
plants are similar to tbose prevaiJina abroad. 

Aero-Derl,ate Englaes for H.B.I. G. 
Plpellae Project 

5801. SHal LAKSHMAN MALUCK: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether attention 01 Government 
has been invited to a news item captioned 
"H.BJ. project may depend on import of 
engi nes" appearing in "Hindust8D Tjmes' of 
14 March, 1986 stating that the aero-
derivative engines for the compressor statioDi 
of the HDJ gas pipeline project, preferred 
by tbe Gas Authority of India Ltd. (GAIL) 
would make tbe running of this pipeline 
totany dependent upon constant import of 
foreign spares and foreign engines for main-
tenance and repairs ; and 

(b) if so, the details re.ardina its deal? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) Yea. Sir. 

(b) The bidders for the work of 
construction of the HBl gas pipeline have 
been asked to quote for both aero-derivative 
aod industrjal types of macbines for tho 
compressor stations. Decision on the type 
of machines to be used in the project will be 
taken, taking into consideration technical 
and economic criteria and all other relevlDt 
factor •• 

DeDllBd ad Prodactlo. of Mo ..... 

5802. SHRI CHINTAMANI JENA! 
Will the Minister of INDUSTRY be plealtd 
to state 

(a> the reqUirements of mola ... lor u .. 
ill iDdUltl1 lDllUaJJl, ' 



(b)' i tbl':produetion 'of tnOIU.'IDDuaU, 
III ,the Cc:KlGtl7 ; 

(c) wbether it 'is a 'act that' tho pro-
cJUetioD or molasses in the cOUDtry is III. 
dWt' the roquiromel1t ; 

(4) if lOt the stepa takeD to meet the 
demand ; and 

(0) wbether Government propose to 
utDiac kbancisari molasses for industrial 
proposes a1ao ? 

THB MINISTER OF STATB IN THE 
DBPAR.TM6NT OF CHEMICALS AND 
PBTROCHBMICALS (SHRI R. K. 
JAICHANDRA SINGH): (a) to (c) 
Based OD an average of last four yeafs 
consumption of Molasses by industries, 
includiDI the Alcohol distilation industries, 
,be average anoual requirement of Molasses 
il currently estimated at approx. 30 lakb 
ton.es. The last four yearts production of 
Molaases varied between 23.87 lakh tOBnes 
and 39.93 talth tonnes per year depending 00 
tbe seasonal production of sugar cane and 
supr. the current year's estimated availability 
of molasses is approx. 26 lakh tonnes which 
,roulcl faU sbort of the avcrasc estimated 
requirements. 

(0) Since a sbort .. faU in productioa of 
Molassea mainly affects the availability of 
alcohol. Government bas permitted duty free 
imports of dcnatured Alcohol for moeHna 
tbe requirement of Alcohol based industries. 

(e) Tbe Central Government has advised 
all State Government and Union Territories 
to control the distributioD and movement of 
tbandsari molasses in order to improve 
availability for Industrial uses. 

IettiDa up 01 Chllbatl Cement Project ID 
Pablle Sector 

5803~ Sft'lt1 IV. S. KlUSHNA IYBa : 
Win tbe MiDiater of INDUSTRY be pleased 
to atate : 

(a) wbether it is a fact that a project 
report for 3000 tonnes a day comeDt plant 
at ChUbati "in Midbta Pradesh. in public 
_or wu prepared. 'OW'"" bact '. 

,(b) If' aCt 'wIt,tller the' aboW projeCt :'haI':' 
beta approved : 

(c) wbether it it aJso ·a rael that if this' , 
plant is set up, tbe slaa from IbiJ •.• ' aDd " 
Rourkela steel plants can be utilised • and • 

(d) if the project has not beeD approved 
so far, when Government propose to set: up 
the Cbilhati Cement Project in the public 
sector? 

THB MINISTER. OF STATE IN TaB 
DEPARTMENT OF INDUSTRIAL DEVE. 
LOPMENT (SHRI M. ARUNACHALAM): 
(a) to (d) Cement Corporation of India 
Limited. a wbony owned Government of 
India Undertaking submitted a feasibility 
report in Janoary, 1984 for setting up 'of 1 
million tonne per annum clinkeris8tion and 
1.19 miUioD tonnes per annum cement 
grinding unit at Cbilhati (Madhya Pradesh) 
and; 0.71 million tonnes per annum sIal 
cement grinding unit at Rourke!a (Orissa). 
Tbe report also envisaged utilisation of 
granulated slag from Bhilai and Rourkela 
steel plants. The project could not be 
incJuded in the Seventh Five Y car Pfan 
(1985-90) programme duo to resourcos 
constraint. 

Drfnlag· Equipment IdiportH from USA, 

5804. SHRl V. S.' KRISHNA IYE.R:I! ' 
Wnl the Minister of PBtROLEUM A~tr'! 
NA TUgAL GAS be pleased to state tb~-' 
number 'of most advanCed off-shore and 'bu'.' 
shore drilling equipments' impOrted" . t~~f'# 
USA to enhance oil output in tbe couufty1 ' 

TaB' MINISTER' OF STATS OP{THB' 
MINIstRY Of PETIlOLBVM' AND' 
NATURAL GAS (SHal CHAN~j 
SBEKHAll"'SlNOH): ONoe aod'OJL'a1'W ' 
importhll" a Dumbef' of' equiplbcDtr 'frcSd1 i ' 

USA (or, condUCtiol' driDinl" Opelitti~i! 
offshote/boilore.· These' inclUdO" dfffHDt ,J 

ri~ blbw' 'out pre,eJitot.~ ddWft' b()le l~~! 
toot.~" tiab~'. tOdts," IUrflce to ·'l\1bt.'; weD li 
b.~·'cbri.~ tree.~ CCllledt_ UDtff ".~ 
weD ooatltfl' ''4ll_at: «ot". . 
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TtleeolD .. DlcaUoD PadUtlel1a Rural Ar ... 

5805. ,SHRI T. BASHEBR ,: Will tbe 
Minister of COMMUNICATIONS be pleased 
to ltate : 

<a> tbe existiol policy to provide tele-
commuDicatf~D facUities iD the rural areas ; 

(b) how far ,present policy bas proved 
rational for tho development of rural 
comm\lJl~catio~ ; 

(c) whether Government propose to 
bring about changes in the existing policy 
to achieve the object; and 

(d) if so, the deteUs thereof? 

THB MINISTBR 01' STATE OP THB 
MINISTRY OP CO~NUt-ltCA110NS 
AND MINISTER OF STArs, IN THB 
Mt'NISTRY OF HOMS AFFAIRS (SHRI 
R.AM NIWAS MIRDHA): <8> The 
information is liveD in Statement J, II aDd 
III liven below t 

(b) The prcsont tiber.tised policy bu 
been useful in development of rural 
'telecommunication. 

(c) No, Sir. 

(d) Does not arise in view 9' (c). 

Stateme.t·1 

Policy /0' Provl,'on 0/ peo, 011 Lo,' Cat"orisl 01 Station, 

1. District licatiquar,ters. 

2. ,Sub-Divisional ,Headquarters. 

3. Tehsil Headquarters. 

4. Sub Tehsil Headquarters. 

5. Block Headquarters. 

6. Places with a population of '000 or more in ordinary areas and 2500 or more in 
backward or ,bill, areal. 

'; ,CONDITION FOR PROVISION 
OF PUBLIC CALL OFFICES 

Wilt be prov,ided, progressively 
irrespective of loss and witbout any 
condition of minimum revenue. 

CONDITION' FOR PROVISION 
OF COMBINED OFFICE 

Will ,be provided proaressivcly 
iqespective of loss and without a1 
condition of minimum revenue.1 

7. PJaees with Police Stations under tbe charae of an 
Officer of tbe nnk of • Sub",lDspector of Police or above. 

CONDITION FOR PROVISION 
OP PUBLIC CALL OFFICES 

The anticipated revenue should be at leut 2'" 
of the ABB (AoDual recunio8 expenditure) in ".0,_, aru ... ~d 15,,:,:01 Al.iJQ~,~ar.d 
areas. and 10% of(,AQ, iQ. IaIJIJ,i.r ... 

CONDITION FOR PROVISION ' 
OF COMBINBD OFFICESS 

r ~" .~~ ~CDue ahould be at 
leut 2'" of the ,AIlE in ordiaary 

, ,area. aad ·1:59(, of ARE ia bactward 
ateaa, ad 1_ of' ARB in bily .... 
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8. OUT OP THE WAY PLACES 

I. Sbould be beyond 40 IC.ms. 
(radial distance) from aD e:Kiltinl exchange. 

b. Tbe anticipated revenue should be atJeast 
2'" of ARBlin ordiDary areas, 15" of 
ARB in backward areas and 10% ARB 
in billy areas. 

W,III • .4utt/ii. 208 

OUT OF THE WAY PLACES 

a. Should be beyond 40 Kma. 
(Radial distance) from aD 
existing exchange. 

b. The anticipated revenue ahould 
be a.tteast 25% of AR.e in 
ordinary areas, IS% of ARB in 
backward areas and 10% ARE 
in billy areas. 

c. The anticipated 108S should 
not exceed RI. 2000/. p .•• in 
ordinary areas and Rs. 5000/-p... in backward/bUly areas. 

9. Tourist/Pilgrimage ccntres!alrioultural/irrigation/power projects sites/townships. 

CONDITION FOR PROVISION 
OF PUBLIC CALL OFFICES 

a. The anticipated revenue should be 
at loast 2S% of AR.B in ordinary areas, 
ISCJ(, of ARB in backward areas 
and 1096 of ARB in billy areas 

10. AU other Stations. 

CONDITION FOR PROVISION 
OP PUBLIC CALL OFFICBS 

OD tbe basis of financial viability or in tbe 
cue of tou OD rent and auarantee basis. 

CONDITION FOR PROVISION 
OF COMBINED OFFICES 

a. The anticipated revenue 
should be at Jeast 2S" of 
ARB in ordinary art as, 1 S" 
of ARB in backward areas, 

and 10% of ARB in billy areas 

CONDITION FOR PROVISION 
OF COMBINED OFFICBS 

On the basis of financial viability 
or in tbe case of loss on rent and 
luarantee basi •• 

Note: J. <a> For consideriDI the population fisures, the population of the town or 
vil1age alone should be taken into account and not that of a group of 
townl or villages except in the case of tribal areas where a 81'oup of villal" 
within a radius of 10 Kma. from 8 central vUlale, can be conlidered. No 
two Public Telephones caD be opened under thi. relued condition within 
• distance of 10 Kms. from each other. 

(b) Wben identifyinl important central villaae& for provision of Public Tele-
pbonea. preference will be liven in tbe followinl order : 

i. Tribal Development Block Head.quarters. 

ii. Places wbere LAMPS (La1'le Sized Multi purpose Cooperative Societies) 
are established : and 

Iii. Centres identified by tho local Trlbal Development Departmeat. for 
development of rural industries and/or Irri,atioD .projects for iDteaaivo 
aariGUltural development. 

2. No Tetearapb Office should be opeoed on lOll it atlotber telearaph ottico 
is alre.dJ wortlq witblD 8 Kma. C)f tbe propoaed oI:Ioe. 
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.,'"d Policy /tJr OJJ6nl", 011.", dl"allC. 
P.bllc T,lephone. (LDP7'8) Combined 

Office (CO,) 'n RMraI Arlal 

The present policy of the department for 
openiDg of LODa Distance Pubiic Telephonesl 
Combined Offices on 108s basis dut ing tho 
6th Plan period (Statement-I), bas been u.nder 
consideration of P&T Board for some time. 
Tbe studies undertaken in this regard reveal 
tha t tbe po1icy of opening 1001 . dista~ce 
public telephones without stipulatIng 
minimum revenue on the basis of popu~ation 
will result in disparity in tbe extensIon of 
this facility in the rural areas, particularly 
in hilly and sparsely populated regions of 
the country. After a careful review of !he 
present policy aod with a . view to onsUrlDg 
a more uniform penetration of telec~m 
facilities in the rural areas of all Stat~s With 
areater emphasis on reliability of serVIce, the 
P&T Board has decided as follows: 

i) 

Ii) 

Wbile tbe present policy, as detailed 
in statement-l will continue, tbe 
establiabment of LDPTs accessible 
within S Kms. of most habitations 
in the country may be adopted as a 
policy objective to be ac~ie~ed 
progressively by 1990 bellnnlog 
from tbe current year. Stipulation 
of minimum revenue as a precon-
dition for providing an LDPT may 
be removed for LDPTs required 
for meeting tbis objective of spatial 
distribution. 

Multy-Access Redio TelephoDe 
System may be adopted as the 
tecbnology to establisb LTPTs to 
improve, reliability and availability 
in bUJy, 'coastal, forest and desert 
areas aa wen as tribal and scheduled 
areas and other relioDs where 
Power induction makes the 0p«:0-
wire lieo unsuitable and in plains 
wbere tbe place is connected by 
road boyoD4 a distance (route 
lODlth) of 20 Itma. and in all ~ 
.bore the Multi·Access llural RadiO 
S,atem teDdI to. be c:oat .. efectivo 
alto. 

Iii) Non· Departmental LDPT a_ 
may be employed wherevor 
necessarY, either due to DOD-
availability of Post Offices or whero 
the worki11l hours Qf the Post 
Office is in adequa to. The selection 
of Non-Departmental LDPT aaents 
will be decided by tbe G.M.T. 
of the Territorial Circle. 

iv) The remuneration for the Non-
Departmental LDPT a,gent may be 
(forty) Paise per call subject to a 
maximum of Rs. 250/· (Two 
Hundred and Fifty) per montb. 
and the working hours of the LDPT 
may be atleast 8 bours. The 
remuneration so received shall 
not constitute the main source 
of income to tbe LDPT aaeDt 
except in tbe case of handicapped 
persons. 

lhe p&r Board have also directed that 
the entire country may be divided into 
clusters of viIJages forming bexagonaJ;areal 
(witb a symmetrical hexagon of 5KM. side), 
leaving out, of coune, areas which are 
uninhabited. like mountainous regions, rivers 
lakes, deserts etc. and tbat the viJJagc to 
serve 8S the focal point in eacb cluster, 
where the LDPT can be located may be 
identified. The task of jdentifyin, villaao 
clusters for the establishment of LDPTs to 
achieve the 5 Km, accelSibj]jty objective has 
been entrusted to tbe Na tiODS' CouDcil ot 
Applied Economic Research (NCAER), 
whose report with detailed maps. would be 
mado available to the Circles for plannioa 
purposes. 

On receipt of tbe detailed maps with tbe 
requisite data for location of LDPTs for tho 
village clusters as per study by NCAER, 
Heads of Circles will arrange to draw up a 
detailed annual proJl'amme for opening of 
future LDPTs both 00 open wire 'Yltem 
and Multi-Access Radio system witb a view 
to implement tbe above deci.ons of the 
PelT Board. 

The project Estimates for the openin, 
of LDPT. under tbe Multi-Accesl Radio 
System should. however, COnti.Due to be 
roIemd to the Directorate lor tho pur.,. 
01 aUOUDonC oloqufpmoot eto. 
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Stat ... t.11I 

Policy regardi", oJMIlIIf6·o/ """ T~/e
pho"e6 Excha",.sln ,,,ral/backwa,d 

and htlly ana. 

Under tbe normal rules of the Posts and 
Telegraphs Department, projects for opening 
of Telepbone Excbanges are sanctioned only 
after carrying out a financial apprailal of the 
project and ensuring that the annual 
recutring expanditure does not exceed the 
anticipated annual revenue. With increasin, 
cost of equipment, stores and labour, bow-
ever. it bas been found tbat a large number 
of projects for smaJI exchanges in rural 
areas prove unremunerative not only in the 
initial stages but also after the full connec-
table capacity is utilized. To permit 
extention of telephone services in rural areas 
fonowing liberalisod policy for openingl 
expansion of telephone exchanges upto 100 
lines capacity bag been adopted with effect 
from 1.4.1980. This is subject to availability 
offinance and materials. 

(I) 

~.H) 

Small automatic exchanges may be 
opened and e:xpanded in rural areas 
upto 100 lines. capacity without 
insisting on each individual project 
being remunerative. Instead the 
opening and expansion of sucb 
exchanges shall be governed by tbe 
demand for private and public 
(other than service) telephone 
connections. 

A 10 lines exchange may be opened 
provided tbere is a minimum tele-
phone demand for 5 (Five) such 
connection io a village of group of 
vil1a~es within a radius of 5 Kms. 
of the central village subject 
to the anticipated revenue 
being at least 3S per cent of the 
anticipated annual recurring txpen-
diture. (This is not applicable for 
the time being since a 10 lines small 
automatic exchaoac is still beiDI 
developed, reference may also 
please be made to para (v> below). 

(iii) The 10 lines exchanges ~ay be 
replaced by or a new 25 linea 
cxc:baD8e may be iOltaUe4 if tilero 

is a demand for 10 such connectiODI 
in a villaae or sroup of vUJaaea 
within a radius of S Kms. of tbe 
Central village subject to the 
aDtici~ted revenue bein8 atleast 40 
porcent of the anticipated A.R.B. 

(iv) The 25 lines exchange may be 
replaced by a SO Jines elochaDae 
when the demand reaches 23 and a 
50 lines exchange may be expended 
to 100 lines when the demand 
reaches 46 subject to the anticipated 
revenue being 60 per cent and 70 
per cent respectivoly of the 
anticipated A.R.B. 

(v) In general, the initial capacity of a 
small automatic exchange at a new 
station should not exceed 10 lines. 
However. in view of the fact that 
development work is still in pro-
gress on a 10 lines electronic SAX 
and the smallest exchange available 
as on date is of 2S lines exchanges 
till 10 lines SAXs are available . 
freely, subject, of course to the 
minimum demand for 10 regular 
private and public connections 
(other tban service). 

The above liberalised policy is applicable 
for opening/expansion of automatic 
exchanges. 

2. Opening of sman manual excbaDgea 
involves employment of a minimum of S 
operators to provide round the clock senico 
throuab out the wec)(. As such opening of 
amaU manual exchanges involves much 
higber losses. It is, therefore, normally Dot 
envisaged that a manual excbaDlc with leu 
tban 100 lincs should be opened. 

3. Thus at present Head $ of Tele-
communications Circles are sanctioning 
schemes. for openjng of 25 lines small 
automatic exchaDlel wherever at least 10 
prospective subscribers register their demaada 
witb preacribed advlDce deposit of Rs. 100/. 
for this purpose the prospective lubscribera 
may coatact tbe sub· Divisional omcor 
PboDOIjTeIOll'aObi of tbo area. 



4. The opening of such excbanaes 
Involves rentin. out a suitable buUdinl and 
procuromeot ·of excbange equipment, power 
plant. batteries, cables, line materials etc. It 
tberefore, may take upto about 24 months 
for the exchaDle to be commissioned once 
the scheme is approved. 

Guldella. for entitlement of Cities to 
let LPG facilities 

5806. SIIRI PRIY A RANJAN DAS 
MUNSI: Will the Minister of 
PETR.OLEUM AND NATURAL GAS be 
plcased to state: 

(a) whether any specH1C guidelines 
have been fixed by his Ministry as to which 
cities are entitled to get LPG facilities; and 

(b) if 80, the details thereof ? 

THB MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) and (b) The 
Oil Industry for the purpose of introduction 
of LPG facility is generally taking up, in a 
phased manner towns with a population of 
20,000 and above which offer potential for 
economical1y viable marketing of LPG. 

Power Generation In Madhya Pradesh 

5807. KU~iARI PUSHPA DhVI: 
Will the Minister of ENERGY be pleased 
to state : 

(a> the target set for the generation 
of power in Madhya Pradesh during Sixth 
Five, Y car Plan ; 

(b) the total MWof power generated 
from difforent power plants in Madhya 
Pradesh dudns the above Plan pel iod ; and 

(c) the details thereof ? 

THE MINISTER OF BNERGY (SHRl 
VASANr SATHE): (a) During the Sixtb 

Piyo '{oar Plao, aD additional oapacitJ of 

1488, MW was proarammed (or creation in 
Madhya Pradesh. Actual achievement was 
1170 MW. 

(b) and (c) Energy senerated from 
various power stations in Madhya Pradesh 
during the terminal year of tbe Sixth Plan 
i.e. 1984-85 was as under :--

Name of Powor Capacity BoerlY Geco-
StatioD (MW) rated (MU) ------- ---- -.--.--

THERMAL 
Satpura 1142.5 45'3 
Korba Stage-I 100 483 
Korba Stage-II 200 777 
Korba Stage-III 240 1181 
Korba West 630 1131 
Amarkantak 300 1732 

HYDRO 
Gandhi Sagar 115 438 

Policy Reg. LPG Distribution A.ead. 
10 Oil CorporatioDS 

S808. SHRI HUSSAIN DALWAI: 
Will the Minister of PETROLEUM I AND 
NA TURAL GAS be pleased to state : 

(a) the procedure laid down (or 
allotment of LPG distribution agencies ; 

(b) whether there is uniform policy 
regarding LPG distribution agencies in all 
the Oil Corporations in tbe public sector ; 

(c) if not., the details tberefor ; 

(d) whether certain auidelines have 
been laid down for allotment of LPG 
distribution aaeney ; and 

(e) tbe authority wbich bas been 
assigned the work of selection of LPG 
distribution agencies ? 

THB' MINISTER OF STATE OF TMB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHBKHAR SINGH): <a> and . (e) After 
ideDtifliD1 a looatiOD for Kuma up .0 LPG 



distributorship, tbe oil marketina company 
concomed invites applications tbrouah pross 
advertisements. Tbe four relional Oil 
Selection Boards consider tbe applications 
from persODa eligible under the prescribed 
critoria. call thOlD ,for an interview 8lld 
recommend a panel of names in order of 
merit to the oil company concerned. The 
Oil company issues a Letter of Intent to the 
6nt person on tho panol and. upon 
completion of requisite formalities by the 
latter, appoints him to the distrlbutonbip. 

(b) Yos, Sir. 

(c) Does Dot arise. 

(d) Yes, Sir. 

Subsidies to New Industries 

5809. SHRI JAGANNATH PATTNAIK: 
Will the Minister of INDUSTR.Y be 
pleased to atate : 

(a) tbe Dames of the companiel which 
have souabt subsidY for settinl up new 
industrial units in the selected backward 
areas during the last tbree yoars ; 

(b) tbo amount of subsidy liven to 
,eacb of these units ; 

(c) the employmont of local population 
in tbese unit., parlicularJY in Orissa ; 

(d) tbe number of ancillary units that 
havo Ibown encouraaement to come up in 
tbo backwarQ lesion as IPcillarics to tlie 
subsidised Dew iDdustrial undertakinas ; and 

(e) the estimated beneiits wbich bave 
1000 10 tbe backward areas from the settiDa 
up of tboae DOW ind.trial units '7 

'TBB MINISTBR 'OF STATE IN THE 
DEPARtMENT OF INDUStRIAL DEVE· 
LoPMENT (SH&l M. ARUNACHALAM): 
(I) to (e) A statement indicatioa the type 
of ~Uial eliaible for Ccotral '''\'Oatmeat 
Subsid)' , is liven belOW. Tbi, CootNl Su_ "iI dilbm'.ted to, the' individuaJ 
iDduaUi8l. wita tbrouab S&ate GovetameauJ 
F ..... lattit\tti()al.' ~ .. 

tbe disbursement of Central Subsidy unit-
wise, employment of local . popuJatiou ia 
such units and number of . aDCilliary uDita is 
not maintaiDod COntrally. 

Durina the yearS 1983.84, 1984,85 and 
1985·86 the fOJJOWjDI amounts have been 
reimbursed to States/Union Territory 
Administrations under the Contra] lnvOItmcDC 
subsidy scheme :-

1983-84 
1984·8S 
1985·86 

Rs. S 1.93 crom 
Rs. 82.03 crores 
Rs. 101.27 crores 

Benefits like grant of Central Subsidy, 
ConcessionaI Finance. priority in grant of 
Industrial Licences, exemption from Income 

, Tax etc. have encouraged the entrepreneurs 
to set up industries in backward areas 
providing avenues of employment for the 
local population. 

Statement 

IndlJlltrles eligible lor C entrallnve,fm.nl 
Subsidy 

1. Industries listed in the first schedule 
of the Industries (Development and 
Resulation) Act, 1951 as amended 
from time to time. 

2. Industries fa11ins within the purview 
of the following Boards! Agencies:-
a) Small Scale IndQltries Board 
b) COil Board 
c) Silk Board 

d) All India Handjcrafts Board 

e) AD India HudJoom Board 
f) Any other aacncy cODStituted 

b)t Government tor Industrial 
DevelopmlDt 

3. 1) Poultry aDd all l\Ifo.indUltrlet. 
Capital oxpen4iture OIl Iu', 
buUdin. aDd' equipatODt .~. 
. WiD be eJiIible 

'. iO Ibbdd'''' 
, " " L ' , L 



iii) Minln. 
Iv) Cold Storalel 

v) Hotels 

vi) Service industries of the type 
of leDeral workshops includiol 
repair work,&bopt. No other 
service industries are eligible 
for subsidy. 

vii) Dry·CleaniDB by mecbanical 
Process 

viii) Small Scale Service EstabJjsb-
ments. 

Openmg of New Telephone Excbanges In 
Alleppey District, KerBIa 

5810. SHRI VAKKOM 
PURUSHOTHAMAN: Will ,tbe Minister 
of COMMUNICATIONS be pleased to 
state: 

(a) whether there is any proposal to 
open new telephone exchanges in AUeppey 
District of Kerala ; and 

(b) if 80, tbe places where these are 
proposed to be opened ? 

1'HE MINISTER OF STATE OF THE 
MINISTRY OF COM'MUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIR.S (SHRJ 
R.AM NIWAS MIRDHA): <a> Yes, Sir. 

(b) A 1500 lines ICP Crossbar excbanae 
is planned by the aDd of 7th Plan at 

, Allcppey Unit. II. 

, 8CJST workers III Bharat Coldlll Coal 
u. ........ Eutera CoaI8eld. LhDlted 

5811. SBRI BAStJDBB ACHl\lU·A: 
wtn the Miailter of ENSRGY be pleued 
to state: 

(a) the perceDtaae of kbeduled Cut and 
SclMdukNI Tribe workers in Dbarat CotiDa 
<=cal '"LiIlIBed aad BuWG ~: Liali&ed 
• ,1M', lHO, .. IW ; 

(b) wbetber percentqe is 00 the 
decreaso ; aDd 

(c) it so, the reasons thereof aDd 
remedial steps fakeD thereoD 7 , 

THB MINISTER. OF ENERGY (SBRI 
V ASANT SATHE): Ca) to (c) The 
information is beiDI collected and will be 
laid on the Table of the House. 

Impact 0. Balanee of Paym_t due to 
Prlee Fall in latenatloaal Market 

5812. SaRI CHITTA MAHATA : 
SRRI RAMASHRA Y PRASAD 
SINGH: 
SHRI BALWANT SINGH 
RAMQOW ALIA: 
SHRI AMAR ROY PRADHAN: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether the raU in the petroleum 
crude oil price would out import cost and 
substantially ease India's balance of 
payments situation : 

(b) if so, the details thereof: 

(c) if Dot, t be reasons therefor ; and 

(d) the net effect on balance of 
payment in the Seventb Five Year Plan ? 

THE MINISTBR OF STATB OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SSR.! CHANDRA 
SHEKHAR SINGH): <a> to (d) WbUo 
the fall in the petroleum crude price will 
have some favourable impact, the extcot of 
reduotion in import cos, can Dot be predicted 
at this stale. The Impact on balance of 
payme,nts will depend on the futuro 
behaviour of petroleum .crude price. As 
the present situation is fluid, DO 10118 term 
view of balance of paymeatl iD the 7tb Plv. 
Year Plan could be takon at ,~,. 

Ope .... ef T...... Ea .... III .....,_ 
5813. SHitI CHIltANJJ LAL SHARMA: 

wm 1be:Miaitter of COMMUNICATiON • ............. ; , " ',', 



APa.~ it I.' 
(a)' the total .. Dumber or Telephone 

&.·1lI0 to be opeDed in Haryaa. dud ..... 
1 ~86 ·87 '; aacI 

(b) the details thereof ? 

THe MINISTER OF STATE OF THB 
MINISTRY OP COMMUNICATIONS 
AND MINIS1~ER. OF STATE IN THB 
MINISTR.Y OF HOME AFFAIRS (SHRI 
BAM NIWAS MIRDHA): (a) and (b) 
Teo MAX·III excbaDlc of 2S·lines 
capacity eacb are proposed to be 
opened in Hary'DB durinl 1986-87 subjt'ct 
to availabiHty of requisite demand and 
financial viability of tho proposal. The 
places where tho exchanges are proposed to 
be 0 pened have not yet been identified. 

Trunk ealls from Cbarkhldadrl TelephoDe 
£Schuge 

5814. SHRI CHlRANJI LAL SHARMA: . 
Will tho Minister of COMMUNICATIONS 
be pleased to state: . 

<a> whether even urseot Trunk Calls 
booked from Cbarkbidadri Exchange do not 
mature and take many hours; and 

(b) if so, the steps proposed to be taken 
for oarl, maturing of Trunk Calls? 

THB MINISTER OF STATE OF THE 
MINISTR.Y OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) No. Sir. 
Tho average delay OD urgoDt trunk calls from 
Cbarkhidadri to New Delhi, Rohtak and 
Bbiwani is of the order of Thirty minutes 
and between Cbarkb.i4adri and Rowan 
Pifteen minutes. 

(b) In view of reply at (a) above qUCatiOD 
does Dot arise. 

0,.lIl1 of New POIt aad relepapb 
Oflees Ie Harraa 

5815. SBlU CHlRANB LAL SHARMA: 
Will the MiDilter ()f ,COMMUNICATIONS 
be pleased to Stale the detail. of DO" poa' 
and l~lelrap.b o.fIiooa proposocl to bo opoDOd 
ill Bar, .. cNriDI 'I'M'!"! , 

THB MINISTBR OP STATE OF THB 
MINISTR.Y OF COMMUNICATIONS 
AND MINISTER. OF STATS IN THE 
MINISTR.Y OF HOMB AfFAIR.S (SBBJ 
RAM NJWAS MlR.DBA): 

POST OfFICES: 

As of DOW. DO new post offices are pro-
posed to be opened in Haryu. duriq 
1986-87. 

TELEGRAPH OFFICE: 
40 combined offices (That is telegraphic 

communication provided in POlt offices) are 
proposed to be opened in Haryana dmina 
1986-87. The details are uDder finalisation 
based on Dorms. 

Equit)' PartltipatloD by Public ID Public 
Seetor Uadertakiap 

5816. SHRIMATI OBBTA MUKHERJEE: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether Government have a proposal 
to allow equity participation by the public in 
some of tbe public 8-ector undertakings ; 

(b) if 80. the details thereof ; and 

<c) the reason. therefor ? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRlAL DEVB-
LOPMENT (SHRI M. AR.UNACHALAM): 
(a) GoverDoocnt bave reCeived one such 
proposal from Maruti U dyoa Ltd. 

. (b) As per tb" cxistina capital structure 
of tbe company, Suzuki Motor Co. Ltd. of 
Japan hold 26% of the' equity of Marud 
UdyOl Ltd. witb an option to ioCfCUO to 
40% within S years. Tho balace of equity 
is held by Government of India. Maruti 
UdyOl Ltd. hav'c proposed to chaDIo &Iae 
capital .tructurc as fonowl :-

Government of India - 35" 
Sozuti Motor Compaay ..... 35" 
PubliGiFiDaDoial . _.. 30ft 
IaldadloD 



CHAITaA· 18. 1908 (8.4K.A.) 

(c) To raise funds for investment and/have 
BexibiJU1 in manaaemcnt. ,in a competitive 
market. 

U ....... bl. blqeles In Cecly Corporatloa 
of Ia"ia . 

5817. SHRIMATI OESTA MUKHERJEB: 
Will the Minister of INDUSTRY be pleased 
to state; 

(8) whether it is a fact that the Cycle 
Corporation of India bas lluae stock of 
about 47000 unsaleabJe bicycles worth Rs. 3 
crores: and 

(b) if so, the details thereof and the 
reaSODS therefor ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVB· 
LOPMENT (SHRI M. ARUNACHALAM): 
<a> and (b) As on 31.3,1986 tbe stock of 
bicycle with Cycle Corporation of India 
Limited was about 30,000. The higher stock 
position was due to unfavourable market 
conditioDs in respect of all bicycles in 
lenerat. 

Delleeasiag of Food Processing ladllStr" 

5818. SHRIMATI OBSTA MUKHERJEE: 
Will the Minister of IND USTa. Y be pleased 
to atate : 

<a> whether lome categories of food 
proceeding industries have been delicensed; 

(b) if so, the food processing lines taken 
up by the FERA companies and their asso" 
ciates after this policy became effective ; and 

(c) the impact' of tbe entry, of FERA 
compao'i.,. ioto food' process in. on (i) outflow 
of fereian exchange by way of repatriation' 
of dividends and (iI) on the small scale units 
already operatil'.ll in or likely to onter those 
'lines , . 

TBB MINISTER OF STATS IN THB 
DBPAaTMBNT OF INDUSTRIAL DSVS-
LOPMENT (SBlU M. ARUNACBALA¥); 
W y., Sir. 

(b) The delicensing is 111'.,. alIQ subject 
to the condition that the Industrill1 uDder. 
takioa doeS Dot faU within the purview or 
ForeiaD Exchange Reaulation Act and tbeeo 
is, therefore, noquestion of FBRA Compaoy 
availing of the delicensins facilities. 

(c) Docs not arise in view of reply to 
part (b). 

Creation of further capacities 10 Glasa 
loaustry 

5819. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of INDUSTRY 
be pleased to ,tate : 

(a) whether glass industry bas been hie 
by plastic substitutes; 

(b) if so, whether glass industry capa. 
citie3 are lying idle ; 

(c) whether organisations of atall 
industry units have urged Government to 
stop import of alan components for auto. 
mobiles and for creation of furtber capacities 
in them hc[e throuah technology trusfer 
agreements; and 

(d) if so, Government's reaction thereto? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVB. 
LOPMENT (SHRI M. AR.UNACHALAM) : 
(a) and (b) The capacity utilization of ,Ius 
bottle industry hal declined jn the past. One 
of the main reaSODS for tbis cou'd be tho 
availability of cheaper plastic substitutes. 

(c) As per tbe present import polley, 
import of toughe~ed glass is under O.G,L. 
However, represclltatioDi wore received from 
SaC ety Glass Producer.' A.sociation for not 
approving additional capacity through ioatal. 
lation of new units with ove ..... 
collaboration for the manufacture of 
touabeaed ,lass required by new IODcratioa 
of cars. . 

(b) All induatrial licence/forelan coJla. 
boratlon/captta) ,oods. applicatiODI .. 
COOlldCled and dilPOlld of by the Ocwera. 
mont 011 ,CQO to. cue ·baiI 08 merits ID 
acoordaaoe witb tbe PI'OYaleDt poUc;y. 

I¥ 



............ ".1, ...... w ... · ........ 
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5810. SHill ,8UDARSAN, DAB,: Will 
tile Minister of COM MUNICA TIONS be 
pleaaecl tp state : 

<al whether Government bave any ,pro· po'" for illltallatiOD of some micro .. wave 
satellite link statioM in tbe Nortb Bastem 
lloaloD ; and 

(b) If so. the proposed sites for 
In$tallation of such stations '1 

THB MINISTSR OF STATE OF THE 
MINISTRY QF COMMUNICATIONS 
AND MINISTER OF ,STATE IN THE 
MINISTRY OF HOMB AfFAIRS (SHRI 
RAM NIWAS MtRDRA): (a) Yes, Sir. 
Five Microwavo stations are proposed in 
North Eastern Resion. In addition. thero 
are proposals for setting up of 30 satellite 
Barth StatioDs also in the North East 
8.01100. 

(b) Tbe microwave stations will be 
located at Goalpara and BongaigaoD. linking 
tbem to Oauhati. at Sibs_aar and North 
Lakbimpur linking tbem to Jorhat. at Aizwal 
Ifalciol to Silcbar. As reprds the satellite 
Bartb Stations are cODce-rned, 4 are proposed 
in Arunachal Pradesh at Zero, Scppa. Anini 
aDd Daparezo and for tbe remainins 26 
Satellite Barth stations, actual locations are 
under tiDaliaanoD. 

~aetare of .. 11 ... low eost traeton 

5821. SHRI N. DENNIS: 
SRRI SRIBALLAV PANIGaAHI: 

\IIUt the Mini,ter of INDUST&N be 
p1eued to atate : 

(a) w,betbor ther. is aD, proposal UDder 
the coalldetation or Government to mallU-
facture ematl aDd low cost tractorl, that wnl 
be moat,· , • ..,,,1 to be farmer. coDlideriDI the 
....... t kinds, of 1011 In certaiD S~~ ; 

. , 

(b), .If lOt the ,doaaUa &hereof ;' aDd 

'(c) !b, "beu JIM sam" II 'lIb1, 10, ','.be' 
aooomplilbG4' , . ~ 

TBS M1NISTSR' ,OP 'STATB ',114' nIs 
DEPARTMeNT OP 'INDUSTRIPiL D1!'YB~" ' 

,LOPMENT .(SHlU M. ARUNACHALAM): 
<8> to (c) ,Pull ~ibility baa beeD araoted to ' 
e:dltiD. manufacturer. to dfverslf), their 
product· raDle to include tractors, POW. 
tiDer. and .... iculturo machiDuy 01 YatioDl 
sizes. 10 addition, excise exemption baa 
been liven to ttactors upto 25 DBRP for 
benefit of small farmers. 

latrodaetioD of Ret_tloD priela, 'or on 
ReIDer 1. 

S822. SHRI YASHWANTRAO GADAKH 
PATIL: 
DR. B.L. SHAILESH : 

Will the Minister of PBTROLEUM AND 
NATURAL GAS be plea&ed to state: 

(a) wbether Government propose to 
introduce a new system of retention pricina 
for oil refineries : 

(b) if 10, the details thereof ; and 

(c) its effect on tbe refineries aDd tbe 
consumer '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHSKHAR SINGH): (a) No, Sir. 

(b) and (c): Does Dot arise. 

P ...... lt' of Uadeqrouad on Stonee 

5823. saRI YASHWANTBAO GADAKH 
PATIL : .. Will tbe Miailter of 

PETROLEUM AND NATURAL GAS bo 
pleated to· atate : ' 

(I) whether the fea,ibftlty of Ultder-
. aroUnd 'alOrqc of on as prevalent ID 0*'* 
,.GOUDtria .1 ' .... aamiDed ; aDd 

'00' .. .,,' '10. tile ..,... tat.. lIl:ftlt ..• , . , 



CRAITRA II; 1908 (BAI'd) 

THB MINISTER. OF STATE OF TRB 
MfNlSTf{Y ,OP PBTllOLBUM . AND 
NATOllAL .' GAS (SII&I CHANDRA 
SHSK.HAR SINGH).: ,(a) and (b) Blpert 
IfOUps have been ]ook1nl into tbe fea9ibUity 
of uodersround storages since 1912. Detailed 
tecbnoocoDomic investiptioD8 and pro-
fea,ibUity studies undertaken have reveaJed 
that underground mined rock caverns would 
be suitablo for atorase of crude oil at certain 
places. Studies are being made on analytical 
aspects of rock cavern stability. Tbe 
relativo oconomics of developing ,such caverns 
for storage versus the construction of 
conventional overground tankages will be 
considered on completion of the studies. 

Offer b, Sweden for Deep Water 011 
Proaoetioo TechDoloa" 

5824. SHRI Y ASHWANTRAO 
GADAKH PATIL: Will tbe Minister of 
PBTR.OLEUM AND NATURAL GAS be 
pleased to state : 

(a) whether Sweden bas offered deep 
water oil production technolo"y to oil 
India; 

(b) if 10, the details tbereof : 

(0) whether deep water drilling is 
preaently in o~rat\on in any afea ; 

(d) if so. tbe detail' of the areal and 
collaborators aDd tbe results acbieved ; and 

(0) the dccilioD taken on the Swedish 
oler and its comparison with earlier offers' 

THE MINISTER OF STATB OF THE 
MlNISTll Y OF PBTROLEUM AND 
NATURAL GAS (!HRI CHANDRA 
SHBK.HAR SINGH): <a> No Sir. 

(b) 1>001 DO& arise. 

~I (e) ,No Sir. 

(d) ad (0) Do DQ' at •• 

»lalo .. bthreea lad." .......... 
" . for OM ....... 

S82S. SHRI 'RAM ASHRA Y PltASA]) 
SINGH: Wilt tbe Minister of INDUSTRY 
be pleased to state : " ~': , 

(a) whether Government propole t~ 
have a constructive dJaJOIue with fnduttrJ 
and business to promote thefr de vel 0 pmeo,t 
as a whole and take tbe country to Ifeater 
heiabts; 

(b) jf so, tbe details thereof' and , , , 

(c) when the final conclusion wiJI come 
out in tbis reaard? ' 

THB MINISTBR OF STATB IN THB 
DEPARTMENT OF INDUSTRIAL DEVE. 
LOPMENT (SHRI M. ARUNACHALAM) • 
(a) to (c) Government has a continuiDi 
dialogue with Industry aDd bu.fn_ to Itt 
feedback, on implementation of variOUI 
liberalisation measures and to discuss tbelr 
problems. This is an oDaoins process IIkl 
meetings are held with representati,. of 
industry on a periodic basis. CODsuJtatloal 
also take place in various forums lueb a. 
Development C~bc:ils for IndustrIes and 
the standing Committees of the Small Scal, 
Industries Board. . 

U.e of LPG ,. Motor VeIdd" 

5826. SHRI AJ.V.B. MAHBSWARA 
RAO: Will the Minister of PETROLEUM 
AND N A rURAL GAS be pleasod to state : 

(a) whether it is a fact tba. dae 
PaUavan Transport Corporation in Tamil 
Nadu have successfuJly ~ LPG Ga. to 
operate vehicles Like taxies, cars aacl 
scooters; 

(b) if 80, wbether tbe Uaicm 00\1. 
propose to use LPG a. fuel 10 can ud 
olhor wClbiel. all over tbe COUDtry : lad 

(c) if 10, die etdmated..... fa 
IONip excbaDse by aubstitutiD. LPG lor 
petrolC\lm to drivo vobkJc. 1 



. ".'ftJIl·'UIMI8'I'BR OP"'II\W8"OPftIB 
'MINISTRY ,op, _. AND 
'N,ATtlltAL GAS' '(SHIl .' CHANDRA 

, ~.,IINGH): .(U "tit) falIn • 
. ~ ,Corporatioa .......... carrlecl 

' .. ' out tbltea ' .. experImeDti OD _ "'-' opera" 
baa ooaI- to partially repIaoI BSD b, 

. LPG. Apart from 'dIe fact tbat LPG iI 
·lDteddfd . elleatlan, for UIO .. a domeatic 
1Uel. the tecbDoecoaomic 'eaalbiUtJ of Ibia 
aperlmeDt DOt bavi ... bleD .tabilibed. 
tbere II DO propoel1 to" LPG as "uel III 
vebJcles Ira the count!')'. 

(c) DoeI Dot ariae. 

5827. SHIllMATI D. IC. BHANDARI: 
DB.. T. KALPANA DEVI: 

'wln the MlDister of Pl!TROLEUM 
AND NATCJBAL GAS be pleased to ltate: 

<a) whether BakU. II poiaed for 8 
record crude output ; 

r ,I" ,;1 

. . (8) ", 'WtiIrh. fitton rot . luI .. , pOIaibJe' 
capIOk, udJiaadoD' of' t.rm6t. "del' aiR! 
DU01ear ,~"atatioa.· are lull, ,bon'" 
ual)tled ulitil computer. ; 

(b) whether tbe lituadOD in power 
aeoeratioll baa eased CODsiderably AI a .. ull 
of cometi" actin taken iD various Statta 
as a Nault of thermal load plaat factor 
Improvement and if 10. State-wile deu&ila lor 
the last two y.n : aDd 

Cc) whether any further improvements 
are envisaaed in plants whicb are Dot 
performiDI upto the mark ? . 

THB MINISTER OF ENERGY (SHal 
VASANT SATHE): (a> Factors lor 

(b) if 10. the details thereof; optimu:D capacity utilisatioD of power 

(C) fbe total reserves 01 crude OD . which atalioDS arc know and arc analysed. 
Balc.Ua II dependeDt DOW ; aDCl Computen are ueed ill tbe anal,.is to tbe 

THB MINISTER OF STATE OF TBB 
NlNISTlty OF PETB.OLBUM AND 
NATURAL GAS (SRRI CHANDRA 
SBBKHAIl SINGH): <a> and (b) Baldi. 
Rebery bas "bieved a l'OCOrd Crude 
tbrouab-pat of 2.82 mUlioa toDDtI duriDI 
-1985-86, 

CC) aDd (d) Baldia rdDery prooealll 
oidJ imponed crud •• 

a.a-.,. UtIIIaa.·or n.-J. Hi'" . .. "-I,., Pow. ••• 11 •• 

',28. SB,lUMATI D. IC. BBANXWU; 
..... ' 'MAMJK ltIIDDY: 

_ .the· 'MlDiItor of BNBaGY lNI 
' .... dto .... ; 

exteDt poellble. 

(b) Statement' indicatiDI tbe power 
lupply positiou in va rious States duriDi 
1984-85 and 1985-86 (upto Feb •• 1986) i. 
liveD in StatemeDt-1 below •. Plant Load 
Factor of Thermal Power Stationl ia •• rioUa 
States durio. \1984-8S and 1985·86 is liVID 
in Statemeat-II below. 

(0) At. C'AaualJ, Ij)OIIIOred·.1t aad M 
lCbeme IJl eati&Qated CGI& of Ita, 500 .CI'ONI' 

oowriDI 32 TMnDal Power Itetlom·.-"" 
been iDitiated to· iIalPl'O¥e &be pref' ... a.ce 
of .... p.ftfOr:' ........ . 



'Name o(·t1\o Stato 

BII')'&OI 

, H.P. Inc. BSL 

l& K 
Punjab Ioc. NFF 

Raj.tban 

Uttar Pradesh 

Delhi 

Chandiaarb 

NORTHERN REGtON 
Gujarat 

Madbya Pradesh 

Maharasbtra Inc. Goa 

WESTERN REGION 

Aodbra Pradesh 

lCamataka 

Kerala 

TamU Nadu 

. SOUTHBRN REGION 

~ihar 

W. BcaaaJ lac. Sikkim 
DVC 

Orilla 

BAITBl\N RBOION 

.. 
.' CBAtDA .it.:._ (SIIKA) 

. . ,." ...... _,~. 
""jI, ..... 1 

, ......... . 

RoquJrt· 
moat 

5511 

614 

IS49 
958S 
6,10 

16352 

417S 

306 

4412l 

1 256S 

9814 

24055 

11287 

11287 

10277 

4775 

13390 

39726 

44)8 

6769 

6516 

5194 

229$1 

'Period : Apr" J98+W-M .... 198' 
(Pis. Jo M.U.) 

Availability 

3963 

650 

1270 

7741 

S903 

14193 

4448 

303 

38471 

12784 

10232 

23102 

46118 

12036 

9532 

466l 

13580 

39810 

2678 

6621 

5344-

4339 

'18982 

Sbortaae 

-1608 

+ '6 
+ 279· 

-1844 

-667 

-2159 

+ 273 

- 3 

-6251 

+ 21:1 

+ 422 

- 953 

- 312 

+ 749 

- 745 

- 113 

+ 190 

+ 81 

-11-10 

-J48 

-1203 

- 855 

-3915 

'28.9 

5.8 
18.0 

19.2 

10.2 

13.2 
+6.5 

1.0 

-14.0 

1.7 
+4.3 

4.0 

0.7 
+6.6 

7.l 
2.4 

+1.4 

+0.2 

39.4 

U 
18.7 

'16.5 

1'.' 
NOllTH-BASTSaN &BOlON 1'M 1631 + 98 

1".3: -10419 
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Po.:e, 8lIJ11'1, po6UIoII .,1", April. 8.5-Ff'b.~ 1'986. 

(Pigs. in M.U.) 

aeaioD/State SY$tem lteqiremeot Availability Sbortase " ale 
---~---..,._..,...._._--,--,._,.._.- .. -.---... - -.~ ... ------_.. .. -.. . .......-

,NORTHB.R.N REGION 

Haryaoa 5067 381' 12S2 24 .• 7 

Himaobal Pradesb 703 700 3 0.4 
J&K 1544 1307 237 lS.3 

Punjab Incl. NPf 973S 8806 929 9.5 

Rajasthan 6370 5883 487 7.6 

Utta r Pradesh 15943 13961 1982 12.4 

Delhi 4504 4493 11 0.2 

Cbaodiaarb 326 314 12 3.7 

TOTAL: 44192 39279 4913 11.1 

WESTER.N REG10N 
Gujarat 12778 12547 231 1.8 

Madhya Pradesh 10151 )0136 15 0.1 

M abarashtra incl. Goa 23632 23237 395 1.7 

TOTAL: 46561 45920 641 1.4 

SOUTHERN REGION 

Andhra Pradesh 1:120 12220 

Karnataka 11046 8561 2485 22.5 
KeraJa 4753 4753 

TamUladu 13260 11821 1439 108 

TOTAL: 41279 37355 3924 9 .. 5 

EASTERN R.EGION 

Bihar 3935 2839 1096 27.8 
West Bengal 6680 6322 358 5.4 
D .. V.C. 6024 5438 586 9.7 
Ori •• 4919 4015 904 18.4 
TOTA'L : 2aSS8 18614 2944 13.6 

NORTH-EASTeR.N RBGION 1608 1558 50 3.1 

Au.. INDIA 155198 ' 142726 ~ 12472 " • .0 



s ........... 

SIIII .. "'Ie PlllIIt Lo04 FacIo, 

(PLP (%) 

1984·85 1985-86 

Delhi 51.1 51.0 

Haryana 34.7 32.8 

J andIC. 
Rajasthan 57.2 57.S 

Punjab 64.3 58.9 
V.P. 39.7 47.1 
Gojarat 56.0 5S.1 
M.P. 51.8 57.7 
Maharashtra 50.3 54.8 
Andbra Pradesh 54.9 67.3 
Karnataka 33.5 
Tamil Nadu 58.1 62.8 
Bihar 30.S 34.1 
D.V.C. 48.6 49.4 
Orissa 32.2 31.7 
West Bcngal 40.0 43.2 
Assam 29.6 27.5 

ALL INDIA 50.1 52.4 

neels'ODS lakea ill at Meeting of CeDtral 
Mo ..... Board 

5829. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of INDUSTR.Y 
be pleased to state: 

(a) whether it is a fact that the 
Central Molalses Board had met in tbe Jast 
week of February, .. 986 : and 

(b) if 80, tbe decisioDS taken OD each' 
of sQllCStions made iD the meet Ina ? 

THB MINISTER OF STATE IN TBB 
DEPAB.'IMBNT OF CHBMICALS AND 
PBTROCHBMICALS (SHRI I.., It. 
IAlCB.\NOaA SINGH).: (a) Y •• Sir. 

(b) TItI'main suuestiOlJl relatiOilto' prIciD. 
, policy and distribution, contr'ol OD mol~ 
aDd alcobo., CDcouraaemcDt "of altol'DatiyO 
sOutce$ of raw materials lite tapioca. 
decontrol of molasses and reJaxatiop of 'baD 
orders for ma,nufacture of potable alcobol 
would be considered wbiJe formuJatioa tile 
new policy 00 molasses a"d alcohol whicb 
is likely to be finalised sbortl". 

In view of the inadequate availability of 
molasses and alcohol, it wa. also decided to 
make' inter-state allocatioDs for the wbole 
year in ooe lot and contiDue import of 
duty free alcohol (denatured). It was allo 
decided tbat for cattlereed, State Government 
Union Territories Administrations should 
give priority of allocation from witbin their 
own resources. 

Norms for Sand'lonlng of LPG Ageae_ 
10 Rural aDd Urban Area 

5830. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state : 

(a) tbe target fixed fOr sanction of LPG 
distributors during the Seventh Five Year 
Plan period, State-wise and year-wise details 
thereof; 

(b) the norms prescribed for sanction of 
distributorship in rural and urban arcu; 

(c) whether it is a fact that there have 
been more demands from the rural areu ror 
LPG cODnection in recent times ; aod 

(d) if so, the steps Government purpose 
to take to live priority for providinl LPG 
connections in rural areas and tbe dotail. 
thereof? 

THB MINISTER OF STATE OF THS 
MINISTRY OF PETR.OLBUM AND 
NATURAL GAS' (SHRI CHANDRA 
SHBKHAR. SINGH) : <a> Baaed OD 
periodical IUrveyS, tbe Oil Industr, prepares 
MartetiDJ Plana OD a yeir-to·yoar buiI. 
No taraot bu boco fiud for tbe So ..... 

,Pi". Year Plan period. 

(b) Generally. towDl with a populatioD 
of 20,000 and above ud oftOtiaa poteutial 
for econoQlicaUy 'viable· marktdaa of LPG 
are beiaa tat_ up iD • PIIIOd maDDer.' 
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-I(C) 'aad' '(d) BardDl' rant areas caDtl-, 
JUG- to towaa. LPG it Dot boiaa markaed 

':1111 rural :'areas aDd there i •• 110 DO proposal 
10 do so. 

'~ ftte aa' _pulleD rate of 
c...t ,actOr .. 

5831. SHRI LALITESHW'AR. SHAHI: 
Will tbe Minister of INDUSTRY be pleased 
to state : 

(a) tbe yearly arowtb rate of Dew,eamont 
factories 'since the year 1976; 

(b) tbe yo_r,·wise upaolion rate of 
cement factories since 1976. 

(e) tbe quantity of cement allotted to 
different States in eacb year durinllut tbree 
years; 

(d) wbero moat of the OpeD • price coment 
goes; 

(e) whether 90 per ceot of open-price 
cemen t S0e5 to Metropolitan cities; and 

(f) wbetber Government are satisfied 
with dual priciog policy of cement? 

THB MINISTER OF STATE IN THB 
DBPARTMBNT OP INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b) Details are liveD iD Statement I 
liven below. 

Cc) lalormatlon. J. liveD ,m S.tatomeDt ,I 
liwa below_ 

(d) SiDce' Non-to\')' (opeD pdoe) ·,com.' 
.11 outside Price & Distribution Control. 
exact details are Dot available. 'How",., 
detail. 01 rcaionwile deapatcbea, of NoD,.: ....... 
cemeot for tho last throe yean are fumJlbed 
in the Statement III. liven below. , 

"(e) No. Sir. 
(f) Yes, Sir. 

Statemeat·1 

Yearly growth Yearly expansion 
rate of installed rate of additiooal 
capacity of capacity of cemeDt 
new Ccm1ent factories 

Year factories 

1976 0.95% 0.71% 
1977 0.93% 0.9896 
1978 oil 1.8S% 
1979 4.29% 4.52" 
1980 6.68% 2.47"-
1981 8.10% 2.'18% 
1982 11.26" 3.79% 
1983 S 29" 3.10% 
1984 10.83% 0,92% 
1985 7.48% 2.09" 

Statemeat·1I 

SI. No. 

1 

1. 
2. 
3. 
4. 
5. 

, 6.' 
7. 
8. 

AUoClltton 0/ Ceme1lll1111M to IHff.,e1l, SIal". In ,he YtItl,,1983, 1984, 1985 
I"c/"dt'" I""atlon & POWft Project' 

(Fiaures in '000 Tonnes) 

Name of State/UDioD Yoarwise allocation iocludiDa I&P 
Territory .............. -.-----

1983 1984 1985 

2 3 4 S 

Cbandiaarb 1S 77 77 
Delhi 266 328 313 
Haryan. 438 411 4Q8 
Himachal· PmIeeh 123 1'2 197 
Jammu & K.ubmlr 188 ',65 ,,7 
Rajaathu 621 1-428 WI 
Uttar PradOib 1642 1749 2192 
~ab 61" , , 642 '31 

~ ...... - -
T~·tal NonbtIa..... : _. ··41,52 ·4918 ' - ..... 1 ' ~ ii. ' " , 
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,I :z ' ' 3 4 5 

9. ' , 'Allam 22,' 291 308 
JO. ArunlCbll 'Ptadeab 59 59 58 

II. Bihar 913 963 1013 

12. Meah~laya 87 81 91 

13. MllOram 31 31 33 

14. Manipur 64 65 14 

IS. NaaaJand 64 75 81 

16. Orissa S08 484 4'~7 

17. Sikkim ~1 
58 S9 63 

18. Tripura 60 66 68 

19. West Benlal 777 948 946 

--- -- --
Total Eastern Relion : 2844 3128 3232 -.-
20. Dadra Nagar BavoU 13 13 20 

21. Goa Daman &; Diu 109 108 112 

22. Gujarat 1088 1138 934 

23. Madbya Pradesh 834 1067 1223 

24. Maharashtra IS06 1721 1598 

---
Total Western Resion : 550 4047 3887 --- ...... _-
25. Aodhra Pradesh 9S8 1029 lOOS 

26. Aodaman Nlcobar Island 22 23 23 

27. Karnataka 788 840 830 

28. Kerala 481 475 439 

29. Lak.bdweep S S .5 

30. PODdlcherry 21 27 29 

31. Tamil Nadu 874 878 968 

-- -- ~-~I 

Total "SoatberD ,lteaioa : 315S 3271 3299 
r ........ __ - --

GBAND "TOTAL: 13515 14604 J5366 . ' " _......_ ---
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sea ... t·UI 

Statewls, tJ"d R"to- ... 1. DaptJt., 01 No" WI C''''''''/DI' 1M 
Y.", 1983, 1984 a'ld 1985 

( In 'OOD tonoes ) ---
Sl. N. Name of . the State NOD Levy Despatcbes 

U.T. ....... ----...... ----- ...... ~.-.............. ~ 
1983 1984 1985 (Prov.) 

1. Cbandiaarb 12 124 116 
2. Delbi 478 540 7S1 
3. Haryana 342 349 409 
4. Himacbal Pradesh 24 27 42 
5. Jammu & Kalhmir 26 4J 77 
6. Punjab 469 43S 685 
7. Rajasthan 204 275 407 
8. Uttar Pradesh 965 1179 1505 

TOTAL: 2580 2970 3992 --- ---
9. Arunachal Pradesh 2 

10. Assam 66 118 148 
11. Bibar 506 537 673 
12. Manipur 
13. Meahala,a 
14. Mizoram 
IS. Nagaland 3 5 
16. Orissa 184 268 302 
17. Sikkim 
18. Tripura 
19. West DeDaal 728 771 1034 

TOTAL: 1489 1699 2162 -- --- ---
20. Dadra Nagar Haveli 2 1 
2t. Goa Daman It Diu 8 46 4S 
22. Gujarat 943 1364 1557 
23. Madbya Pradesh 446 474 608 
24. Maharasbtra 1573 2070 2343 

TOTAL: 2972 395' 455S -- --- -_ 
25. Andaman aod Nicober 
26. Andhra Pradesh 919 1262 1304 
27. Kamataka 342 674 815 
28. Kera" 191 8S9 1144 
29. LaccadJVes 
30. PODdicherry 7 l' 24 
31. Tamil Nadu 815 1246 1607 

TOTAL: 22'. 4OdO 4895 --- -- --
GRAND TOTAL: 9915 12684 15604 

w 
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CRAmtA 18, I .. ('d~), 

AppolntmeDt of Retlr," ...... II a.. ..... 
M ...... Direetotl et~ ... Pablie Beetor 

U .. ertaldJIII 

S831. Dil. A.IC.. PATEL: Win tbe 
Minister of INDUSTRY be pleased to state: 

<a> ,be number of retired poraoal 
appointed as Chairman. manaaiDl Director 
or member of the Board of Director. in 
various public sector uodertakiop durina,'the 
last three years i 

(b) the reaSODS for maJdna appointmODt 
of these persons tbere ; 

(c) "hether at the time of appoiDtmeu& 
any inquiry bad been made in reaard to tbe 
qualification nod experience of tbose persoDs 
during wbose tenure industries bave Buffered 
Josses; and 

(d) if not, tbe reasonl therefor? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVB· 
LOPMENT (SHRI M. AR.UNACHALAM) : 
(8) to (d) Necessary information is beina 
collected and will be laid OD tbe Table of 
tbe House. 

fEngll,hJ 

Briag'" Tetepboae SJlteaa of RIDa To .. 
Arouad Delbl UDder N •• Corporatloa 

S833. SHRIMATI KISHORI SINHA: 
Will the Minister of COMMUNICATIONS 
be pleased to Ita te : 

"<8> wbether tbe tolephoDe system 01 
ring towns around Dolhi is outside the 
purview ,of the new Telephone CorporatioD ; 

(b) if 10. wbetber this will affect tbe 
National Capital RoaioD concept with 
disiate&tatioQ of communications; and 

(c) ·if ,so. wbotber there 'is an1 proposal 
to brinl these telephone systems witbia 1M 
n,w corporationl 

rss ,MlNJSTSa OF STAU 0P''lII8 
MINISTll Y OF COMMUNICAUI,)NI 
AND MINJSTBlt Of ITATB IH" 1'H8" 
MINISTRY (,p, HOMB AFF"las (BHIU,' 
B.AM NIWAS MJRDHA): (a) y .. llr. 
The jurildictioD of the Tel.phoae Nilam Ia 
restricted to tile UaloQ TerritOJ")' or DoIId~ 

(b) No. Sir. 

(c) Does DOt ariae. 

Set .. up of TrlbDellor eo.,., ....... 
'834. SHRI P.R. ltUMARAMANGALAM: 

Will the Minister of LAW AND JUS'ftc8 
be pleued to atate : 

(a) whether Oovel'JllDet ... JDOYiDi 
towards tribunaltaation as in ca. 01 Adminis· 
trative Tribuaala ; and 

(b) if 10, "betbor a IOpara'. tri .... 
lor compan, matters fa propoeed to be 
considered ? 

THB MINISTER OF STATE IN 1MB 
MINISTRY OP LAW AND JUSTICS 
(SHB.I H. I.. BHARDWAJ): <a> Tbe 
Central Admlnlltratlvo Trlbuual hal beca 
catabUahed keepiDa ill ,lew the proviaioDl of 
article 323A of tbe ConstitatloD. 10 reaud 
to tbe eatabUshment 01 TrJbuaala for otbor 
parpoaOI. Gov.romeot would be l1lided b, 
tbe provlaioa. of article 323B of the 
Conltitution. 

(b) TIler. II DO proposal to Nt up • 
.parate Tribual for c:omPU1 mattea. 

S835. SBRI P.L KUMAilAMANGALAM: ' 
Will t.be Mialator of INDUSTRY be pleued 
to state: 

(a) whothol BoJaium,.... 08'..... ..., 
power ecaaipmeat lor tile 0GaII117 ... rlpQl1td 
ia tbe 'BcoDomlo Timea' of 11 Marolt.: 1"1 

(b) if 10. till dotaUt ...., ; ..... 
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, :' :,' ,(.) ,,,.... Oe\terftmetlt' ':rwot'6$e' to 
.... tti .. t i .... ,ta'~r public' ,tector ' abarat 

. ' •• ,Btectr .... ,LimIted aDd other DOttI 1ft 
tH: ~ AW' rldt, pro~ed In lbe mattet? 

1H.I,' Mll(IS'I'ED. OF STATE IN THB 
DBPAItTMB'NT OF INDUSTRIAL DBVE-
LOPMBNT (SHRI M. AllUNACHALAM): 
(a) to (c) The Belai8D Minister for FontigD 
Tracie bad called OD Minister of Enetsy and 
Minuter of Industry jo March. 1986 and 
IOIDC pnera1 dilCUllioDS were bold. As and 
when concrete proposals are received, they 
will be considered on merits.' The interests 
of ...... tadustry IDchrdint BHBL are 
kept In view while processing sucb proposals. 

Peer.I Paps ... LPG Aa'" Allotted to 
SCI8T In u.P. 

5836. SHU R.P. SUMAN: Will the 
MIDI.ter of PBTROLBUM AND NATURAL 
GAS be piCued to state : ' 

(a) the total Dumber of petrol pumps 
and doalorabips of LPG for various districts 
bl Uttar prad.b, advertised duriol the last 
three years. leparetoly indicating the names 
of tbe'plaOll lor whicb tbe advertisements 
were tllued and tbe Dumber of applications 
rocoived and tbe actiOD taken thereon ; 

(b) tbe· total number of applications 
received from Se/ST. the number of appli .. 
cations disposed of and the number still 
pendiul; 

(c) whether GoverDIDODt bave taken a 
declaion on all the applications received for 
both aeoeral and reserved catcaories ; and 

I, ','I,' .,','" 

,,,_ '".4",,,,;' '244"," 
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lastaJlatJo. of PahIJe . Call··,'OI'k!et .. 
VillageS of C~ttorpr. RaJastha" : 

5837. PROP~ NTRMALA K'UMAItJ'. 
S'QAKTAWAT: Wil1 ,dlt', MiDi,tc.r of, 
CO.MMUNICATIONS be pleasttd to stat~ :, 

(a) the number of districts. in Rajasthan 
where Telephone Exchanges are propOied to 
be linked with micro-wave system; 

(b) the time by which Cbitto118rb 
distriet i9 proposed to be linked with micro-
wave system; 

(c) the time by which the Teblil 
Headquarters which are not directly linked 
with Chittorgarb at present arc likely to be 
HDk ed therewith : and 

(d) the names of the vi11aaes in Chittor-
garb district where Government propose to 
instal Public Call Offices? 

THE MINISTER OF STATl! OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MJRDHA) : 
(8) Five District Headquarters 8re proposed 
to be linked with M/W system. 

There is no propolal to connect 
Chittoraarh with M /W. However, there is 
proposal to Hnk Chittoraarb on optical 
fibre cable route. wbi,ch is tentatively planned 
for commissioning during 1989 .. 90~ 

(c) By J990. 

(d) There are 28 villascs proposed to be 
connected by long distance Public Call 
Offices duriog the 7th PlaD subject ,to 

(d) if 10, detaU. tbereot and it not, tbe availability of funds aDd matorial. Tbey are: 
.. IOnS therefor aDd tbe time by which all (1) Kbatikbora (2) ){ajRarb (3) Bayta (4) , 
the QUe' will be dispoaed of ? Kannoj (5) Bansen (6) PaDdoU (7) Netwal- , 

'aarh-Pacbboli (8) l\srori (9) GaDeabpura 
TBB MINISTER. OF STATE OF THB (10) Karjoo (11) Mokban (12) Pirana (13) 

M1N1S1'1t.Y OP PBTttOLEUM AND Purboli (14) Suwaoia (~) .Kunwali,a (16) 
NATUBAL, QtB (1Bll1 ,CHANDRA Jasbma (17) Babrna (18) Hathiyana (19) 
'_"HAIl'IIMeH)' : (a) to (d) 'FIle effort· Satkhanda (20) Gadola (~1) A.awata (22) 
blvolvod' II ~natioD of the .. required, Panmoli (23) Kberot (24). Ratbajaoa' (") 
' ... ",oeld aot be COIDmenurate witb -tbe ~,l &alhaIi Bari· 'E26) Batmaudal (27)·· JadaQ4 (~.) 
purpoIO IO\lIbt tq be tcf"'; aowara.· 
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S838. PROP. NIRMALA KUMAR.l 
SHAKTAWAT: W.ftJ the Minister of 
PBTROLEUM AND NATURAL GAS bo 
pI •• sed to state : 

<a> wbether tbe number of LPG agencies 
is beiDg increased witb a view to check 
deoudation of forests ; 

(b) if 10, tbe district-wise Dumber of 
LPG agencies in Rajasthan ; 

(c) tbe total Dumber of LPG connections 
provided in each of tbose districts ; . 

(d) the number of LPG agencies 
fUDctioning in Chittorgarh district; 

(e) the number of persons on the waiting 
Jist for LPG connections in Cbittorgarb city 
and the timo by which LPG connections are 
likely to be provided to them ; and 

(f) when the new registration for LPG 
connections is likeb to be. opened there? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR. SINGH): (a) Based on 
periodical surveys, the Oil Industry prepares 
Marketing Plans for LPG distributor~hips on 
a year· to· year basis after taking into 
account demand potential and economic 
viability of such distributorships~ Jncreased 
availability of LPG decrease pressure on 
commercial firewood. 

(b) and (c) The requisite information is 
11vOD ill tho statement liven below. 

(d) Presontly, there are 2 LPG distri-
~utorlhips oporatina in Ch'ittorgarh district. 

(e) As on March 31. 1986~ the 'number 
of persoal OD the waltts, list for LPG 
cotlnettions in Cblttorgarb chy, was 350. 
Now ,CODDCOtiOOI apia., '·be waiiiaa list will 

~ M amo' in a" phased manner under the 
.•• tQlI' ,c;uato,mer enrolmeDt proll'&mmC, of 
.... Oil 'iDduItl7. 

. '" 

,: 

(f) In kee!"DI wltb ,~e", DrJl~ ip 
RajastbaD, 8pp1n~atloDl rQr .liMh ,oplratioa'"" 
f~r I:rPG CODocctioD. win be ,invited by' 1be 
~iltriCt, administratiOD at, ,the 'appropriate, 
tlmo. 

Stat __ 

S. No." Name 01 ~he No. of No. of 
, 

District Dfltri- co~tiODl 
butor. 

1. laipur 19 72473 
2. Jodhpur 6 219S4 
3. Kota 6 '5295 
4. Bundi 1 5085 
s. Ajmer 6 23730 
6. Udaipur 6 14217 

7. Churu 3 4487 
8. .Thunjhunu 3 86. 
9. Jaisalmer 1 609 

10. Nagaur 2 2079 

11. Sirohi 2 1913 

12. Banswara 1 751 
13. Dungarpur t 650 

14. DhoJpur 1 1024 
15. AJwar 4 11069 

16. Srigangaoaaar 2 5218 

17. Bikanet 4 11500 

18. Jhalawar 2 324 
19. Jalore 4 2503 

20. ChiUorprb 2 2766 

21. Bbaratpur 2 9233 

22. Bhilwara 2 33.36 
23. Sitar I 651f 

#I 

24. Swaimadbopur 2 30N 
25. Tonk 

' . 
1 1804 

26. Pall 
: ". 9371 

2' . Barmer .... ~ 
"..,' 
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5839. SBal a. M. BHOYE: Win tho 

MiDia_ of LAW . AND JIJSTlCB be pleased 
to .tate : 

(a) whether it is • tact that Go¥emmeat 
laad receive4 certaia recommendatioas from 
tile Blecti08 Commission, to ban tbe UIO of 
p1aoel of vorlbip for election propaaaDda ; 
.ad 

(I) if 10, the ~taill thereof 'l 

THB MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICB 
(SHill H. R. BHAR.DW AJ: <a) Yea, 
Sit. 

(b) ~Tbe 'Model Code of Conduct for 
the Guidance of Political Parties and 
Candidates' stipulates that 'mosques., 
churcbea. temples or other places of worship 
aball Dot be used as forum for election 
propasanda'. With a view to makins some 
of the serious violations of the Code as 
electoral offences, the Election Commission 
bas also "'t~, alia recommended tbat a 
specific provision may be made in the 
Rt-presentatioD of tbe People Act, 1951 t to 

-prevent the use of mosques, cburcbes, temples 
and other places of wonbip ." a forum for 
election purposes and prescribing suitable 
pena1ty fot dofau1t. 

."tsI08 of Royalty OR CrD4e for Gujarat 

'840. S8R1 AMAR.SINH R.ATHAWA: 
SHRI MOH~NBHAI PATEL: 

Win tbe Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) lbe P reseut rate of royalty beiDa 
paid 10 Gujarat on crude oil ; 

(b) when tbe raiC was fixed aDd lbe 
.. ,', criwia adopted for hiol tbe rate of ro,.1t,: 

(c) ,~1ae. price of crude oil when tbe 
royalt,,... bed last ao4 the preseJlt pri. or cmde 011 ; . " 

. (d) wbetbel' Govommeot of Gu;arat ban 
reqaeatod the UniOll Government to revile 
\be rato 01 royallJ OD· crudo oil 'j 

(0) if 10. the details tbereof ;' 

(f) whetlJ.r the Union Government 
bave .... d to revise the rate of royalty on 
crude oil; 

(I) if so, the details thereof; and 

(b) when the rates are likely to be 
revised ., 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHBKHAR SINGH): (a) Rs. 61/- per 
metric tonne of crude oil. 

(b) and (c) The last revision of rOY8 lty 
rate was effected from April. 198 J wheJl tbe 
drice of crude oil was Rs. 305.41 per tonne. 
The present base price of domestic Cr ude' oil 
is Rs. 968/- per tonne. Royalty is related 
to tbe well bead price of crude oil and is 
fixed on balance of several considerations, 
namely. the desirabi1ity of providing reason-
able revenue to the States where oil is 
produc~d, and, at the same time, limiting the 
extent to which it wiJl add to the price of 
petroleum products. It cannot exceed 20% 
of the well bead price of crude oil. 

(d) aod te) Yes, Sir. The main demand 
was revision of royalty to 20" of import 
parity price. 

(f) t9 (b) The question of revision of 
Royalty ia under consideration 01 tho 
GovemmeDt of lodia. 

Power Generation Target 
5841. SHRI AMARSINH RATHAWA: 

Will tbe Minister of ENERGY be pleased to 
state : 

(a) the taraet fixed for the year 1985-86 
for power IOD.ation in each State; and 

(b) the achievement made? 

THE MINISTER OF ENERGY (SHal 
VASANT SATHB): (a) and. (b) _ A 
stat~meJ)t sbowJQS Stato-wiac poWOJ' "Mr.-
tloo talPt ad 8cbioYCmeDC duriDI 1'85-86 
ia ..... below. 



~9 "W,Itt,. A .... " ctlAttRA,18.,aioA (SAX_") , ,WrhIM .... ." ~;o 

....... at 

SIaN-wi •• ""'JI ,."e,.,lon 11'01'(1"'"" ,,11· .. ,1, IICI14t1l "''''''''IM II",."" 1985-86 

(Fis. io MU) 

Thermal Nuclear Hydro Total -------......_.---- ........ ......._..-._~-~--~ ....... 
Name of tbo Prol" Ach- Prog- Ach- Pros .. Acb· Proa- Acb· State/System ramme ieve- ramme ieve- ramme ieve- ramme ieve- , ment ment ment ment 

B.B.M.B. - 9900 10'68 9900 10568 
DeIhl 4610 4495 4610 4695 
Jammu & Kasbmir 0 7 870 863 870 870 
Himacbal Pradesh - 1370 1247 1370 1247 
Haryana 1409 1206 25 1434 1206 
Rajasthan 1105 1109 1150 1292 792 ~25 3047 3326 
Punjab 4100 4276 1770 1487 5870 5763 
Uttar Pradesh 14015 ' 14084 4780 4583 18795 18567 
Gujarat 128~1 12641 950 2~3 1381J 12934 
Mabarasbtra 19935 21359 1750 1962 5725 5239 27410 2.8560 
b4adbya Pradesh 12235 15487 448 416 15683 J590J 
Andbra Pradesh 8980 10561 7425 5738 16405 16299 
Karnataka 150 207 8810 7312 8960 7519 
Kerala 4990 5358 4990 5358 
Tamil Nadu 8056 9631 1100 1731 4120 2946 13276 14308 
Bibar 3050 3090 190 235 3240 3325 
Oriua 1550 130S - 2440 2170 3990 347S 
West Ben .. 1 7824 7761 - 12S 124 7949 7885 
D.V.C. 6200 6059 250 405 6450 6464 
Sikkim 20 30 20 30 
Aaam 910 842 - - 920 842 
MOIhalaya, 
MaDipur aDd 
Trlpora - 1000 1001 1000 1001 

All IDdia 110000 114120 498$ $6000 S0940 J 70000 170045 . 



GeBeratlol of AM,tloDlI 'ower lit 
EM ......... 

SIC. SH1tlM4T1,1AYA1ttJ PATNAIK: 
WJlI tile MiDllter of B'NSR.GY be pleased to 
state: <' 

(a' wbether the po9rcr situation in 
SUtern Reaion il :lfim ; 

(6) the steps p'roposed to be taken to 
· ...... te additional MW of power in Eastern 
Reaion durina the Seventh Plan; 

(c) the new projects proposed to be 
ueeuted, Oft-Ioing projects proposed" to be 
expedited and existinl projects proposed to 
,be expanded during the Seventh Plan ; and 

(d) the details tbereof and funds 
earmarked therefor ? 

< ' "J,~ , 
, ,',"'t 

,':', ,A,' "I"" r' 

, I ' " ~"/' ' 

,:'~~~:~~ ':1~~ 

THS 'MINlSTetl 0' 'ENERGY: (Smu 
VASANT ,sATHS) ': <a> T,be power 
abortap ,in, tbe Eastern Rellou 'dqria8:' tho 
perlo4 f~ April. .l985 to FdPruar,'t 1986 
was 13.6% 8. I,aiost tbe All India sh~rtaae' 
of "'-

(b) to (d) Various steps ate heinl takea 
to generate additional power, io the Eastern 
ReaioD durioa the Seventh Plu. TbeIe 
ieclude addi:tioD of new aeneratfD. capacit)' 
in the State and Central Sectors. expeditious 
completion of oO-goUlI power projects, 
improvement in performance of existiol 
thermal power statiODs, renovat,ion aDd 
modernisation of tbe tbermal power stations 
etc. The details or hydro and thermal pOwer 
projects scheduled for commiesionil1l in tbe 
Relion durins tbe Seventb Plan period and 
tbe fdOds earmarked for them are indicated 
io statemeat I aDd II respectively siven 
below. . 

Stat_eat·1 
H,droelec"lc P,oj.cI, In &l8le,n R.,lon 8chedultd lor commi"lofIlng ,n Seventh PI"n. 

S. No. Name of Project 

I 
BIHAR. 

I. NOltil Itool 

2 

2. Ba.ltora Gan4ak. Canal 

3. Sone Eastern Canal 
. 4. SODe Western CInal 

ORISSA' 
I .• ~li 

2. R .. ali BltteDlioD 
,f. ,U"... Kola" 

4. Sipkud Bam. VII Wlia 
5. 'otteru 

SlKKIM· " 
I ............... 0 

'a. IJmbl a .... ~u 

Capacity 
scheduled 
for comns. 
in 7th Plan 

(MW) 

3 

2X12 
3XS 

2X 1.65 
4X 1.65 

2X'O 

2X50 
3X80 

1)( 3,.5 
'I',' 2.' 

t)(iJ.5· 

2:" .... 

Likely Funds ear-
date of marked for 
commission- 7tb Plao 

iOI. (Crotes) 

4 S 

1988·89 23.64 
1981·88 20.96 
1988·89 
1989·90 8.19 
1989·90 17.2S 

1985·86 7.56 
(Commiuioaed) 

1989·90 39.3' 
1986·87 44.GO, 
1981.88 
1987·88 I·S.h 
1988.89 5.46 

'1..,·n 4.08 
, 11l6!P i,.,1.1., . 
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WSST BENGAL 
1. ' ltamm •• "Stap.n 
2. Teeeta Fal I to IV 

3. Pazi Extension ' 

CBNtttAL SSCTOR COVe) 
1.. Paacbet Bftl 

S.No. NameofProj~ 
and Unit 

BIHAR 
1. Patratu Staae IV Unit-IO 

2. MazzatTerpur Uoit-2 

'io Tenughat Unit-l 

D.V.C. 
1. Bokaro 'B' Stage-I 

1. Bokafo 'B' St'l.e-II 

3. Gas Turbines 

WP.sT BBNGAL 
I. Itol.gbat Stage·t Unit 1&'2 

2. ,Kola.ba t Stage-II Unit-4 
3. DPL Unit-VI 

CaNTAAL SECTQ& (NTPC) 
I. Fanltka STPS ..... 1 

4Xit2~5 1988·", ' !3.C1O . 
1 X3X7.S 1989-90 45,00 

1989·90 
tx 1.2 1686·87 1.51 

IX40 1987·'88 40.81 

State.IiIt-11 

('apacity Likely Fund ear-
scbeduled date of marked for 
for comOI. commfs.- 7th Plan 
in 7ttl Plan iODin •• (Ct·orea) 

(MW) 

1 X 110 1985·86 6.58· 
(Synchronised) 

1 X 110 ' 19.85·86 33.48@ 
(SynclJronlsed) 

I X210 1989 .. 90 320.00£ 

I X210 1985.86 4S •• 
(Synchronised) 

2X210 1987·88 156.59 
1988-89 

3X30 3/87 (60MW) 55.00 
87 .. 88 (lOMW) 

2X210 U-2 1985·86 46.64" 
(SyocbrOd:iWedJ 

U-l 1987·88 
1 X210 1988·89 320.00@@ 
t X 110- 1985·86 13.9J 

.(S),ocbroaisod) 

3X 210 U-I 1985-86 181.00 

Uoi&-2&) 
(SyncbroDi~) 

U)86 .. &7 

"I~ 
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Pr0l1'8ll or VII Ualt of Hlrabd Hydro" 
Eleetrle Project 10 Orissa 

5843. SHRIMATIJAYANTI PATNAIK.: 
Win the Minister of ENERGY be pleased to 
Itate : 

(a> whether efforts have been made to 
execute the VII Unit of Hirakud Hydro 
Blectric Project in Orissa ; 

(b) if so, the time by which the above 
project I, c:lpected to be completed; and 

(c) tbe progress made in the complet ion 
of that project ? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SA THE): (a) Yes, Sir. 

(b) and (c) As per the prescnt assess-
ment, tbe Unit 'is expected to be commissioned 
during 1987-88. Excavation of pit area bas 
been completed and Draft tube erection bas 
started. Concreting of upstream and down-
stream wells is in progress. Imported 
equipments have been delivered, penstock 
18m ordered and switchyard equipment bas 
beon procured. 

£ Tralll/lltlo" 1 

LoIIeI/Prolts ID Tnetor Faetory of 
HladataD Maeblne Tools Ltd. 

5844. SHRI MOOL CHAND DAGA: 
Will tbe Minister of INDUSTR Y be pleased 
to state : 

(a) siDce when the tractor factory under 
Rindultan Machine Tools Limited has been 
functioning and the profit earned or loss 
incurred by it : 

(b) in case it hal incurred lOSIOS, the 
reason. therefor and tbe total investment 
made by Government thereiD so far : and 

(c) whether any respoalibility has been 
fixed tberofor? 

THB MINISTER OF STATB IN THE 
DEPARTMENT OF INDUSTR.IAL DBVE· 
LOPMBNT (SHRI M. ARUNACHALAM) : 
(a) The tractor division of H MT at Pinjore 
was establisbed in 1971-72. Since tbe year 
1979-80. the unit has been consistently 
earning profits, as liven below :-

1979-80 Ra. 74 Jakhs 
1980.81 Rs.97 .t 

1981·82 Rs. 273 ., 
1982·83 Rs.28 It 

1983·84 Rs. 233 " 
1984-85 Ra. 287 tt 

1985·86 Rs. 310 u 

(Provisional) 

(b) and (c) Do not arise in view of the 
answer to (8) above. 

fEnglllhJ 

Air Mall Senlce from New Delh. to 
DbabaDes"ar aDd Cuttlck 

5845. SHRI ANANTA ,PRASAD SETHI: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether Bhubanelwar and Cuttack, 
two maJor eitits of Orissa are not yet 
cODnected with New Delhi by Air Mail 
service ; 

(b) if so, whether Government Propose 
to introduced Air mial Service between the 
capital of India and 'Bhubaneswar and 
Cuttae" ; aDd 

(c) jf so, by what time? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM N1WAS MIRDHA): (8) Bhubaneshwar 
is connected daily with New Delhi by Air 
man ICrvice tbrouah lodiao AirUnes Biabt 
No. Ie 491/498. Mails for and from 
Cuttack are allO &eDt in the same flight. 

(b) aDd (0) Dooa Dot arIIe. 



CHAmA .,8, t9oll··(SAKA) 

Approval to IIoIJPat 1b.,...Eleetrle Pow. 
ProJeet 

5846. SHR,1 BALWANT SINGH 
R~MOOWALIA: Will the Minister of 
ENBRGY be pleased to state: 

<a> whether Dodaltat hydro-electric 
power project is pending with the UnioD 
Government for approval ; 

(b) if 80, tbe date 00 which this 
project was fint received by tho Union 
Government ; 

(0) whetber tbe State Government bas 
already spent an amount of mote tban Rs. 
12 crores on this scheme witbout gettina 
approval for the same ; 

(d) whether a delegation of officers 
was also sent to Washington to bold talks 
for obtaining loans from the World Bank; 
and 

(e) if so, the time by which approval is 
likely to be accorded to this project by tbe 
Government? 

THB MINISTER. OF BNERGY (SHRI 
VASANT SA THE): (8) and ·(b) The 
Bodbgbat aydro .. electric Project <'00 MW) 
In Madhya Pradesh is an on"soing project 
and bas been sanctioned by tbe PlanniD8 
Commission in February 1979 after 
tecbao-economic aDd environmental clea-
raoces. Howover. the proposal rC8ardins 
transfe.r of forest land under the Forest 
(Conservation) Act. 1980, submitted in 
Pebruary 1983. is under consideration. 

(c) An amount of Rs. 14.17 crores has 
been spont on the project upto March, 
1986 from· the allocatioDs approved by tbe 
Planniol Commission. 

(d) Yel. Sir. 

{£VII",) 

Es ... loDofBa .... ..., . 

'847. SHRI AMAit a.OYPIlADHAN: 
I'HRI CHITTA MABATA : 
SHRI SATYAGOPAL MISRA: 

WilJ the Minjster ot PETROLEUM 
AND NATURA£ GAS be pleased to stat.: . 

(a) whether it is a fact that' West 
Bengal Government bad requested tho Union 
Government' for expansion. of tbe IIlldia 
OU Refinery in 1978 and bad been resularJ, 
pursuing the Union Government tMlftftet'; 

(b) if so, whether the present clpAcit, 
of Haldia Oil Refinery is of 2.S millloD 
tonnes per annum which pro~uced 1.2 lath 
tonnes of naptba ; 

(c) if so, whether Welt BoD'" 
Government have init.iated positive Itept 
for implementation of tho HaJdia Petro-
chemical Complex as tbe requirement of 
Naptha for tbis project alone would' vat)' 
between 3.S to S.7 Jakb tonnes per yeaf~: 

(d) if 10, keep ina in view tho dC1D8Dd 
of Naptba, whother the Union Government 
propose to expand tbe capaci11" of Baldie " 
Oil Refinery very soon; 

(e) if so, tbe details thereof; aDd 

(I) if Dot, the reasoDS therefor? 

THE MINISTER. OF STATE OF TBS· 
MINISTRY OF PETROLBUM AND 
NATURAL GAS (SHRI. CHANDRA 
SHBKHAlt SINGH): <a> \:VOlt 1eaI.1 
GovernlDCnt have been requestq lor' 
expansion of tbe Haldi.; refinery. 

(b) 10 desip capacity i. 2.5 mft1iDD 
tonDes which ettvfs'aaes J .28 Jakb tOD" Qt' 
Naptba production, 

(c) A Ie~ter of iateDt baa been .\WI' .. 
(e) TIle matter reprdina ctearuce tor tbo Baldi. pttro-CbomicaJ .com"lex. ,tI" 

under.bO .f9re. (CODsorvatloo)·.Act, 1980 . Naptba ~t . :"lU bo .rouDc1 4:~O., 
" 'IID4et active CIODIkktratioD'. lath tonDel.'" . ' 



·APIUL.·' jtl4., .. , . 

'(d) to (I) OD the haa. of CRll1"OIlt 
·trend. ID COlJl1Ul1ptiOD' of Naptblt ·it Will 
·be poaJble to._ N.ptba requirement of 
Baldi. PetrO-cbemlcala :compIeK from 

. IDdi&eooua sources aDd b, import.. if 
'aecelllB7. Por this purpose atOM. csp&Dsion 
01 tbe. Biddie re8 .. , Is Dot conaidored 
oeceasal1. 

IIItruiIICtIoB of S. T .0. 'Semeel bMWeea 
DIItrIet ~ ... State Capitals 

5848. PROP. NAItAIN CHAND 
PABASBA1\: WiD the Minister of 
COMMUNICATIONS be pleased to state: 

(a) Whether Ill)' propamme for the 
Introduction' of ITO betweeD District 
Headquarters and tho State Capitals. District 
Headquarters and tbe Union Capital, and 
Sub-Divisional Headquarters with District 
Headquarters aDd tbe state Headquarten 
baa been finalised for impJementatloD in the 
.... tb Five Year Plao ; 

(b) tllO, tbo, propammo for Seventh 
Pm Year Plan aDd its break up for eacb 
,ear or the plaD. StatewllO ; and 

(c) If DOt, wbat are the priorities for 
Introduction of STD as also for the linkin. 
01 all places blvin. community of interest 
OD administrative Ind otber ,rounds? 

TBB MlNISTBR. Of STATB OF THB 
MINISTRY OF COMMUNICATIONS 
AND MINISTBR. OP STATE IN THE 
MINISTRY OF HOMB AfPAIRS (SBRI 
RAM NIWAS MIRDHA): <a) and (b) 
Proeramme for introductioD of STD duriDa 
the 7th Plu period provi4el for introduction 
of lTD bet\\oeetl (I) Diatriot Headquarters 
and the State Cal'itals and, (ii) State 
Capitals aad Union Capital wherever not 
biatma. Pra9iaion of STD, facility fr~ 
Diatriot HeadQuarten to Union Capital 
(Delhi and from Sub·DivilioDal Bead· 
quat ... to Dittrlct a.dqurten anc1 State' 
Boa4qGarCen' is DOt:a plan prlorit1. Out 
of 435 Dlatrict· HeadqQatton ill the COUDtry. 
187 baw ..... prcM4e4 :Wlt:b lTD 11011" 

by JlokiG8 tbetp wtth r~.ptdf\'e state' CapitaJa .1 on 31.3.'86. State~wise Position reprdiDa 
District Headquarter. liDked b" STD, to tbe 
respectIve State Capitall i, indicated' . ia 
1. Statement-I liVeD below. Sub_ 
to availability of resources. the remaiDIDi 
D"trict Headquarters jn the country have 
been plaoned to be . CObDCCtecJ with 
respective State Capitals. Yearly. tar ... 
bave Dot been fixed. but automat_tioD of 
manual excbanaes in the remainiDI District 
Headquaner. wherever required and provisioD 
of 'tcliable tran8miaaion media for linkml 
them with their tOlpective State Capitals 
have been planned. Every effort will be 
made to provide STD facilities to the 
romainin. District Headquarters witb their 
re.peedve State Capitals duriq the 7tb Plan 
period. ' 

(c) In view of the larac Dumber or 
statiODs demanding STD facilities. tbo 
followinl priorities are in operation : 

(0 ConnectioD of State Capitals aDd 
Union Territory Capitals to Delbl. 

(ii) Connection of District Headquarters 
to respective State Capitals. 

(iii) Connection of District Headquarten 
within 300 Kms of Delhi and 200 
KMs of Bombay, Calcutta and 
Madras to the respective metropo-
litan ceotres. 

(iv) Other routes justified trat1ic (ODe 
bU,Ddred calls each way per da, II 
takoo as the minimum). subject to 
availability of an automatic local 
excban&e and reliable traDsmiuioa 
medium. 

(v) Stations with exchanges of capacit, 
1'000 lino and above .1 OD 1.4.85 
are planned to'be covered. · 



l'0iii'' ......" DI"rlct H~.'. '" 1M St •• LIJI/cfd ." SrD 10 , • •• 1*11,. 
SUlI. C.JIIItII, GI Oft 31.!.86e 

SI. No.: Name or Name of Total No. Number of No. ot DilUiot 
State Capital of Distt. District H.qr. H.qr. Dot liDked 

B_d- linked wit.b witb State 
Qua11er8 State Capital Capitals 

-
1. Andbra Pradesh Hyderabad 23 21 02 
2. Assam Guwahad 18 03 15 
3. Bihar PaUla 38 12 26 
4. Oujarat Gandbioaaar 19 09 10 
S. HaryaDa Cbandiprh 12 09 ,03 
6. Himachal Pradesh Simla 12 02 10 
v. J & K. SriDagar 14 05 09 
8. Kamataka Baoplore 19 15 04 
9. Keral. Trivandrum 14 12 02 

10. Madbya Pradesh Bhopal 4S 11 34 
11. Maharashtra Bombay 30 16 14 
12. Manipur Impbal 08 01 07 
13. Meghalaya ShilloD. 05 03 02 
14. Nagaland Kohima 07 01 06 
IS. Orissa Bhubaneswar 13 02 11 
16. Punjab Chandigarh 12 07 0, 
17. Rajastban Jaipur 27 06 21 
18. Sikkim Oaoltok 04 \ 01 03 
19. Tamil Nadu Madras 18 14 04 
20. Tripura Agartala 03 01 02 
21. Uttar Pradesh Lucknow 57 20 37 
22. West Bengal Calcutta 16 11 05 --- --- ---

Total 414 182 232 



Stateiaeat-U 

Metrqpo1it~ Nq. of District ~o. of Djst~ict 
Centre' H.,Qr •• within H.Qrs .. b'~1~8 

Bomb~y 

Calcutta 
Delhi 
Madras 

specified dis- STD facilities 
tlDCC with Motro-

politan Cen· 

8 
12 

60 
6 

troa. 

6 

8 
33 

S 

Ie/Sf Members OD Board of Directors 
of Public Enterprises 

5849. SHRI SURBSH KURUP : Will 
the Minister' of INDUSTRY be pleased to 
Itate : 

<a> whether it is the policy of 
Government tbat tbere should be at least 
ooe Scheduled Caste/Scheduled Tribe 
member OD the Board of Directors of all 
public oDteq,rises ; 

(b) if so, whether all Union 
Government public enterprises in Kerala . 
have Scheduled Caste/Scheduled Tribe 
member OD .their Board of Directors; 

(c) the names of those public enterpri. 
ses, if any, which do not bave sucb a 
member; and 

(d) the action Government propose to 
take in tbis reprd ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SRRI M. ARUNACHALAM): 
<a) No. Sl,r. 

(b) to (d) 10 view of (a) above, question 
does not arise. 

TIdrcI MI ... Expauloa of Nt".I. Llplte 
CoqMwatioa Llaalted" Neyyell 

58$0. DIt.. v. VENitA TESH: WiU 
tbo MiD __ of BNSRGY bo pleaaect·to ... : 

(a) whether a . project of ,the Neyvetl 
Lianite Corporation Limited, NeyveJi, Tamil 
Nedu for tbird mine expaosioD bal been' 
approved by the PlaDoiJl8 Commiasion; 

(b) whether tbe proposal bas tbe 
maximum imported components within it 
for implementation of third mine expanfioD 
programme: and 

(c) if so, the details thereof ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) No Sir; no 
project for third mine expansion is under 
consideration. 

(b) and (c) Do not arise. 

ModerDlsatloD of eoallndustry 

S8Sl. SHRI SRIKANTA DATTA 
NARASIMHARAJA WAD1YAR : Will the 
Minister of ENERO Y be pleased to state: 

(a) whether Government h~ve taken 
steps to improve the workins of tho coal 
industry ; 

(b) if not, whether Government propose 
to take certain steps in this reaard; and 

(c) the steps proposed to be taken to 
modernise the coal industry ? 

THE MINISTER OF ENEROY (SHRI 
VASANT SATHE): (a) Yes, Sir. 

(b) Does not arise. 

(c) Techno-economic feasibility studies 
are carried out for re· organisation/moder-
nisation and expansion of existing opencast 
and underground mines. This is a conti. 
nuou, exercise and a number of coal mines 
have been re-construcfed by the introduction 
lIf modern machinery, like larae capacity 
draa1ines and shovels in opeocast mines 
and lonawa11 face equipment, road headers 
conveyors etc. in the uDdcrsround mines. 

Clear.ee of Secoad PIIue of Soath ...... 
Gas Proeess Coaapltt 

S852. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Will 
the Milliater of PETROLEUM AND 
NATURA_L GAS be pIeaaed to ltato : 



tHAtta.A i8 •. i*·".4~) , 

fa) wbether the Public IDvestment 
Board bat cleared tbe accond phaao . of 
South Bloem ,8' .,Joce .. oomplox ; 

(b) If 10, tbe cost of the project as 
cleared by tbe Public Investment Board ; 
aDd 

(c) the stepa takea to start tbe project 
work? 

THa MINISTER OF STATE OF THE 
MINISTRY OP PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINOH): <8> and (b) Yes, 
Sir; Phase II of the South Bassein Gas 
Production project has been recommended by 
the Public Investment Board, for Govern-
ment's consideration. at an estimated cost of 
Rs. 246.48 crores ; 

(c) Preliminary activities in regard to 
the project are under way, pendiol Govern-
ment approval for tbe project. 

Lok Adalan In West Beagal 

5853. DR. PHULRENU GUHA: 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(8) whether Lok Adalats have started 
functioning in West Bengal; and 

(b) if so, how many cases have been 
ckcided so far tbere ? 

THB MINISTER. OF STATE IN THB 
MINISTRY OF LAW AND JUSTICE 
(StiRI H. R. BHARDWAJ): (8) aod (b) 
The Committee for Implementing Leaal Aid 
Scbemes has DO iafOrmation as to whether 
the West Bengal State Leaa} Aid and Advice 
Board bas held any Lok ' Adalat. However, 
the· Executive Chairman of LeBaJ Aid 
Services, Weat Bengal is taking steps to bold 
the Brst Lok Adalat at Calcutta. 

.... up, of J .... 'BaIed lad ...... 
W ..... . 

5854. DR. PHULltBNV aURA: 
Will tbe Minister ·of IND'USTIl Y be pleated ·to;_., 

<.) . wbether there is Uy sooPO lor 
scttlDa up of for •• t bated iDdustTies i.D 101M 
diltriQts of West. Ben .. 1 ; aad 

(b) if SOt the number of such iDdustries 
likely to be set up duriDg tbe Seventh Fiv.· 
Year PlaD. period in Welt Ben .. ) 1 

THE MINISTBR OF STATE IN THE 
. DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) From tbe prOiress report received 'rom 
tbe State Government tbe development 
Commissioner (Small Scale industries). it is 
observed tbat tbere is scope for settiDI up of 
forest based industries in tbe State or Weat 
BeDla). 

(b) No separate provision haa been 
indicated for settinl up of forest baled 
industries in tbe Seventh Five Year Plan 
(1985-90) outlay of the State for Jarae and 
medium industries. However, allocation bas 
been made for schemes liko ciocboaa 
cultivation and ipecac cultivation. 

Hea" Industrial Units In K.eral. 

5855. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister of 
INDUStRY be pleased to state: 

<a> the names, locations and dates of 
opening of bea vy industrial units in K.eral. 
by the Union Government ; 

(b) wbether it is a fact tba'tbere is DO 
proposal to start new beev, i·Dduatriea ia 
KoraJa durins the Scventh Five Year PJaa 
period; and 

(c) if 80, tbe reasons tbereof ? 

THE MINISTER. OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL nEVE .. 
LOPMENT (SHRI M. AR.UNACHALAM): 
(a) A heavy cDaincerio, iDdustry uail 
of HMT at Kalamaascry was fot""" 
inaugurated on the lIt July, 1966 for the 
manufacture of machine tool aad PriotiOi 
macbincr,. 

(b) and .<c) There it .DO propoq) at 
~~t, to, .. t u~ :8Il~,:D~ "'Vf .... .. 
projltt fa pObliO Motor ill tilt ... " .... 



tbe Sevoutb Five .Year Plan uDder tbe 
Dopartmeot of Public BDterprises~ So"~1 
up aDd choice· ollocatiOD of Dew pro~t. II 
bated on tocbnoeconomic considerations. 

Power ReqaI ....... t of'Goa, De ..... aDd Die 

5856. SHltJ SHANTARAM NAIK: 
Will the ~Minister' of BNEllG Y be pleasod to 
atate : 

(a) the proposals received from the 
Government of Goa, Daman and Diu to 
make tbo Union Torritory self-sufficient in 
emera, ; 

(b) tbe power requirements of tbil 
UDioD Territory at present ; 

(c) tbe source of power this Union 
Territory derives from and the quantum 
'hereof; and 

(d) the ~etails thereof? 

THB MINISTBR OF ENER.GY (SHRI 
VASANT SATHE): <a> Only one scbeme 
lor power ICDcra'ion namely the proposal 
for a Micro Hydel Scheme with installed 
capacity of 2.25 MW bas been received frOID 
the Government of Goa, Daman and Diu 
whicb is in the process of technical 
examination. 

(b) Tho present power requirement of 
Goa, Daman and Diu resions is of 'be order 
01 1.28 MU por da)" 0.0466 MU per day 
aad .0108 MU per day, respectively. 

(c) and (d) Tho present power tequire-
meDt of Goa is being met fully from the 
Dei&bbouring States of Mabarasbua and 
Kuoataka 811d the CeDtral Sector's .Korba 
Super Thermal Project. aDd that of Daman 
and Diu tOPODl from the oeiabbourina State 
of Gujarat. 

CIaaq- fa 8IIU .. e,cte of T ....... 

5857.' SHIll D. P. JA-DEJA: Will 
tbo Minister' of COMMUNICAriONI be 
plOIIOCl to IWO I 

(a) whether Govemmeut prOP". to 
chlDae the present two montb bnllDa cycle 
to a three :moDtb . bRUni cycle ; 

(b) if DOt, tbe l'OUons therefor; 

(c) whother, GovctnDleut ate aware of the 
hardship beina faced by people due to the 
two, month biJliDa cycle; anel 

(d) the steps taken to make pbone bill 
paymeDt easier in all cities tbrouabout tho 
country. in view of tbe inadequacy of tbe 
proseot system ~ 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRl 
RAM NIW AS MIRDHA): (a) No, Sir. 

(b) The present systom is wotkiDa 
satisfactorily. 

(c) No complaints have bteD received 
b)' tho Ministry expressing hardships due to 
bimontbly billiDB. 

(d) The telephone bills can be paid at 
the telephone office countres or at any of 
the specified Post O:fficos, wbicb are selectod 
kecpina in view of the needs of subscribers 
in tbat locality. Consequent to the formation 
of Mahanaaar Telepbone Nigam LimitdCi, 
the COllectiOD of tolephone bills throuab Banka 
is also beiDa arransed in tbe areas comq 
under M.T"N. No inadequacies in tbe 
present system bave been reported. 

Clearaaee to Slwav.U.), TaU Race 
Project at IW'Dataka 

S8S8. SHRI V. S. KRISHNA JYBa : 
Will tbe Minister of ENERGY be ploaaed,to 
atatl : 

<a> wbcthor, tho Government of 
KarDatata hal soot proposal reaardiq the 
Sharavatby tail race project (240 MW) for 
clearaaco by tbe Uaion GOVll'Bt'DtDt ; 

(b) whaD it "AI teIlt ,; 

(e)# whotllor olearaoco Jw I>MD ,aiWO 
b7 um. OOftl1liDeD, ; .. 



(4), if not, the time by whicb. ct.rellCe 
il likely to be given ? 

THE MINISTER Of ENBRGY (SHa.I 
VASANT SATHE): <a) Yel, Sir. 

(b) to (d) Tbe project R"port on 
Sbaravathi Tail-race Hydro-electric Project 
(240 MW) was submitted to Ceotral 
Electricity Authority io OCtober. 1981 and 
was c1eared by tbem in October. 1983. 
However, the project is yet to be cleared 
from the environmental angle and under tbe 
Forest (Conservation) Act. 1980. While the 
proposal for environmental clearance is 
under consideration, tbe proposal under the 
Forest (Conservation) Act, 1980 is still 
awaited from the project authorities. 

Stud, of Performaoee of Dlstriet ladus-
tries Ceatres 

58S9. SHRI D. B. PATIL: Win the 
Minister of INDUSTRY be pleased to state: 

<8> whetber tbere is an agency to studY 
and analyse the performance of District 
industries Centres at State level and Central 
levol; and 

(b) if 80. tbe outcome of sucb .tudy 
and analysis ? 

THB MINISTBR OF STATB IN THB 
DEPARTMENT OF INDUSTR.IAL DBVE-
LOPMENT (SHRI M. ARUNACHALAM): 
<al No. Sir. 

(b) Docs not arise. 

Coplzaaee of DeceptIve Ad,ertlsedleats 
by MRTP Commlssloa 

.5860. SHRI D. B. PATIL: Will the 
Mlniltor o·f INDUSTRY be pleased to state: 

(a) in how maDY casos M.R.T.P. 
COmmilaioJl:bas taken cojllizance 01 
doce\lliv. . .cSvertisemeDtI aDd otber 
miJp*tlc;ea·bJ ~ufacturer. from April, 
1985. till date'; and 

/ 
., (b) ill bow many cases Iep.I actioD bu 

beeIl tabtD aad tbo fCIIIlUa thoroof' .• 

. THE MINISTER OP ITA TS IN TIP! 
DBPARTMENT OF INDUSTRIAL DEVS· 
WPM-ENT (SBRI M. ARUNACHALAM): 
Ca) Tho M.R.T.P. ComminfoD bu 'taten 
COInizance of 176 cues rel.tiu,, to. auf. 
trade practices on the part of manufacturersl 
deale., duriol the period April. 1985 to 
March. 1986. 

(b) Legal action bas beeD taken to 142 
cases, includioa 52 cases in wbich Boal 
orders h~ve been passod by the CommissiOD 
under Section 36D of the MRTP Act, 1969. 

In"Job Training of SC/ST Employees b, 
O.N.G.C. 

5861. SHRI D. B. PATIL: Will tbe 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) wbether tbe quota reserved for 
Scheduled Castes/Scheduled Tribes is Dot 
being filled by Oil and Natural Gas 
Commission on the ground of non-avai. 
lability of technical and skilled personnel • , 

(b) j(so, whether Oil and Natural Gas 
!=ommission das taken up a pr08ramme to 
Impart technical education to Scbeduled 
Ca~tes and Scb.eduld Tribes in leoeral and 
on Its projects m particular; and 

(c) . the shortfall in recruitment in all 
catesorlcs of emp loyment ? 

THE MINISTER OF STATE OF THB 
MINISTR Y o.F PBTROLBUM AND 
NATURAL GAS (SHRI CHANDRA 
SHBK.HAR SINGH): (a) Yes, Sir. 

(b) Yes, Sir. The following are lueb 
prolrammes :-

(i) special induction of SC/ST Executives 
at monthly stipend of Rs. 1000/- • . , 

(ii) s~ial scholarship scheme uador 
wblch Boginetrilll students' in 
nTs/RBCs a~e liven a lumpaum 
award 01 RI .. $000/- in 2nd year 
aod montbJy Itipead .. nama from 
Itl. 6OOJ~. to RI. 1000/. iD 2Dd 
3td. 4th and 5th year la Jaatita-i 
CoUepa. 



APIl1L 8.' 1981 

(iH) s~/Sr employees 'form an ioteJ1"&1 
part of Refresher Courses/periodical 
traininl to executives aDd workmeo. 

(Iv) Component Plan for welfare of 
SC/ST IiviDg adjac~nt to ONGC·s 
projects is under finalisation. 

<c) Bact-Iolof SC/ST 88 00 1.7.t985 
is as under :-

GR.OUP 
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elolan of PI.stk Processing Uults 

5862. PR.OF. NIRMALA KUMARI 
SHAKTAWAT: Will tbe Minister of 
INDUSTRY be pleased to state: 

<a) whether it is fact tbat plastic 
procesains units have been closed since 
March 1, 1986 ; 

(b) if 10. the reasons therefor : 

(e) tbe Dumber of plastic uoits t'tat 
bave been closed ? 

THB MINISTER OF STATE IN THE 
DEPAR.TMENT OF CHBMICALS AND 
PBTROCHBMICALS (SHRI R. K. 
JAICHANDR,A SINGH): <a> to (c) 
After tbe announcement of Bud..,t, a 
number of representations were received 
from various Plastic Associations regardiol 
adverse effect of the levy on excise duty of 
plastic proceasina industry in the small scale 
loctor. Accordina to these representations 
a lal'le number of small scale and tiny 
units have closed down due to levy of this 
aclao duty. Certaio concessions to Small 
Scalo IDduatries have since been announced 
ill Parll8mcot on 2nd and 3rd April 1986. 

1.,.". Ia CaproJactaal Pilat at 
1JdJopaa .... I·1D s... .. , 

5863. BRIll V.S. VIJAYAkAGHAVAN: 
Wi'll the ldiDiater of INDU'STllY be p ..... d 
to Itate : 

<.) whether the CaprolaCtum Plut at, 
UdYOIamandaJ. Koral. bal been started ; 

(b) the total invelttnent Ivo)vc4 there~; 
aDd 

(c) when tbis plant will be completed ? 
THE MINJSTER OF STATE IN THB 

DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. It. 
JAICHANDRA SINGH).;: (a) No, Sir. 

(b) The ",tiamated investment aD the 
Caprolactum Plant of Mis. Fertilizers and 
Chemicals Travancore Ltd. at UdyogamaDdaJ 

r • Kerala is about Rs, 260.20 crores. ' 

(c) The plant is scheduled for comple. 
tion, by the second quarter of 1988. 

lDell'eds In New LPG Regulators 

S864. SHRI V. S. VIJAYARAGHVAN: 
SHRI K. MOHANDAS : 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state : 

<a) wbetber complaints have been 
received from the LPG consumers that tbe 
new reauJators attacbed to the cyJinders are 
Dot foolproof and are liable to cause 
accidents ; 

(b) if so. the facts about these new 
regulators; and 

(c) what stepa are being taken to 
remove the complaints ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
~H~KH~ll SINGH): (a) to (c) The 
Cbckon tyl'C of presluro reaulator was 
introduced some years ago. It is bated on· 
a proven system beina used in many part. 
of tbe WOrld and CODforml to lodian 
StaDdaI'd 18·9798 .. 1981. Apart from minor . 
defects lib breakale ·0' the OD·iF kaoh. eo 
wi~e apread complain. about the reaulator 
bema not foolproof aDd liable to caGle 
accideD.tI have beeD. received .by the oil 
marbtioa. oompaDila_ Aar accident. due 
to faiJure of &be 40aip of ...... Wl'l ..... 
DOt been reported. 
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EKpaasloa of C.tr.t Projeets In Kera1a 

S86S. PROF. P. J. KURIEN: Will 
the Minister of INDUSTRY be pleased 
to state : 

(a) whether a few Centra)' sector 
projects in Kerala have been taken up for 
expansion during the Seventh Five Year 
'Pla.n period ; 

(b) jf so, the names of these projects; 
and 

(c) the details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE· 
LOPMENT (SHRI M. ARUNACHALAM): 
(a) to (c) There are no major expansion 
programmes. The major outlays under the 
Seventh Five Year Plan are for completion 
of on going projects. 

Clearance of Central Projects In Kerala 

5866. PROF. P. J. KURJEN: Will 
the MiQister of INDUSTRY be pleased to 
state: 

(8) the number of telephone, acbaqea 
in Cannanore district (Kerala) "bleb have 
been provided with S.T.D. facilkies ; 

(b) whether there i. any proposal 
S.T.D. facilities in any moro exchanges ID 
Cannanore district durinl tbe current year; 
and 

(c) ir so, tbe details thereof ? 

THE MINISTER OF STATE OF THS 
'MINISTR Y OF COMMUNI CATIONS 
AND MINISTER OF STATE IN T-HB 
MINISTRY OF HOME AFFAIRS (SHlU 
RAM NIWAS MIRDHA): (a) Two 
telephone txchanges of Cannanore district 
have been provided with STD racility. 

(b) No, Sir, 

. (c) Does Dot arise. 

Revision of Ko) aley on 011 by Allam 
5868. SHRI MULLAPPALLY 

RAMACHANDRAN: Will the Minister of 
PETROLEUM AND NATURAL GAS 
be pleased to state : 

(a) whether any request haa heeD 
received from tbe Government of Assam 

(a) tbe details of 'the Central Sector' regardiog revision of rates of royalty for 
industrial projects with were to be set UP in crude oil ; and 
Kerala durin; the Sixth Five Year Plan period 
and are still pending clearance; 

(b) the reasons for delay in clearing 
tbese proposals ; and 

(c) when these projects .re likely to be 
cleared? 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
The details are being collected and a 
statement will be laid on tbe Table of the 
House. 

S.T.D. FacmU. ID TelepboDe EsdlaDles 
of C_aaore District, &eral. 

5867. SHRI MULLAPPALLY 
RAMACHANDR ... N Will tbe Minister of 
COMMUNICAtIONS be pleased to state : 

(b) if so, tbe decision taken by tho 
Union Government in this regard? 

THE MINISTER OF STATE OF THB 
MINISTRY. OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SING H): (8) Yes, Sir. 

(b) Tbe matter is under cODsideratioQ 
of tbe Government. 

Settlnl, up of UDIt of Indian Telepho.e 
Industries at CaDUDore In KerB. 

5869. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minilter 01 
COMMUNICATIONS be pleased to ltate • . . 

(a) whether the Indian, Te1eplloae 
Industries (I.T.I.) at Palabat (Korala) baa 
achieved ita production' tarlet for the 7ear 

-1985 • , 



(f,) II to ..... taill thereof ; 

(c) whether the unit bas beeD runDin. 
.~t a profit for tho last two )'ean ; and 

(d) wbet,*" tbore f. aay proposal to 
Itart a similar unit at Canoaoore in Ketala 
and if so, tbe details thereof ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHRI 
IlAM NIWAS MIRDHA): (a) Yes, Sir. 
This unit bas achieved its prod\lction taraet 
for tbe ,.r 1984· 85. 

(b) Against tbe produdioD target of 
23780 equivalent lines set for tbe Palgbat 
Unit of Indian Telephone Industries Ltd. 
for the year I 984· 8S, tbe unit has achieved 
production of 238 t 8 eQuivalont liDCI. 

(c) Yes, Sir. The unit has been 
IUDoin, at a profit during the years 1983·84 
aDd 1984-8S. 

(d) No, Sir. 

, APA Made by SlDall Companies witll 
ladlgenou bow-bow 

5870. DR. KRUPASINDHU BHOI! 
Will the Minister of INDUSTRY be pleased 
to state: 

(.) whether his attoDtion bal been 
draw towards the ae",-item ,aptloned 

·s .. U com,u, mabl 6 AP~ witil OWD 
'know-bow' appoariDI in ·The BUliDe. 
atandard' of '24 Februar" 1986 and atate • J 

(b) bow many proposals for productioo 
of 6 APA and allied items based on forellO 
know-how were cleared or are pendinl with 
Go~mmeftt ; 

(c) the details of proposa' •• names ., 
tbe collaborators. payments made in eacb 
case and to be made in the comiDI years ; 

(d) the steps taken by Government to 
'stop henceforth outflow of foreign exchan&~ 
on acc9unt of royalty in the matter • and , 

(e) the reaction of Government in tho 
matter? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R It 
JAICHANDRA SJNGH): Ca) Yes. Sir. • 

~b) and (c) Four propo .. 's involvinl 
(orelln. collaboration for the production of 
6-APA have beeD cleared well before tbo 
small scale sector unit referred to ~ po ........ d . e r ... 
pro uetlon and one proposal is still pencil 
Other d~tails to the extent available ,:. 
respect of tho four proposals which bave 
been cleared so far are given in tbe 
Statement liven below. 

(d) No royalty payment is involved in 
tbe f~ur proposals cleared so far. 

(e) Proposals for foreign collaboration 
for m~nufacture of 6 .. APA are considered 
on merits. 

State.eat 

11. Name ()f tbe Indian 
No. Compaay 

(1) (2) 

I. Mis. Max India Limited. 
Now Delhi. 

Name of the Foreign 
Collaborator 

(3) 

MIl. Toyojozo Campau, 
Ltd., 1'ok),o, Japan 

Payment involved 

(4) 

LUlUR ... kaew .. 
bow: fee : ------
R •. ".85 "las, 
DltaltalOl 
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(1) (2) (3) (4) 

2. M/I. Fouress BOlinecrio, Mis. Dobfar, SPA, Italy LumPlotn know-
(India) Ltd •• Bombay bow: USS 

____._.__--

1.75 lakhs subject 
to taxea. 

3. M/s. Astra·IDL, MIa. Astra·Sweden Lumpaum pa,. 
Bangalore mOllt: 

Swadisb Kronen 
• 29.40 I.tha, 

subject to toea. 

4. She l. J. Nerurkar. MIs. Barisiotex ,SA. LumPium D.Y-
Sai Laxmi, 
2, White Church, Spain 
INDORE·4S2001 

Import of 6·AP A 

S871. DR. KRUPASINDHU BBOI : 
Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether the import of 6 APA j~ 

being arranged to honour fake registration 
of 6 APA with tbe canalising agency; and 

(b) whether tbe prescnt system of 
reaistration for requirement of 6 APA is 
perpetuatiug the draining away of foreign 
exchaD8e on the one band and payment of 
biaher price to tbo foreign suppliers on the 
other hand? 

THB MINISTER OF STATE IN THB 
'DEPARTMENT OF CHEMIOALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH) : (a) No, Sir. 

(b) No, Sir. 

L.P.G. ConnectioD in Kerals 

5812. SHRI T. BASHEER: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of applic'ltioDS for 
LP.G. conbtCtions pendiDg io Kerala 81 on 
JI.'·Dec. 19" and 

ment: 
USS 3.00 lakbs. 

(b) the proaramme for providJaa au 
connections in Kerala durin. 1986 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SH EKHAR SINGH): (a) 3883 peraoae 
were on tbe waitiD8 Jist for release of 
cooking ps connections in Ketal. u OD 
the 31st December, 1985. 

(b) The 1986-87 enrolment proaramme 
is yet to be finalised. Oil 'industry baa 
proposed providing around 80,tOO 
connections in 1986·87. 

Pro8t from loy.tmeat In Public Seder 

5873. SHRI KAMLA PRASAD 
SINGH: Will the Minister of INDUSTlt~ 
be pleased to state: 

(8) whether it is a fact that every third 
rupee that Government will invest iD ,be 
Seventh Five Year Plan is supposed to 
r.ome from the, public eDterpriees (but 
Government are not g~ttiDg an), profit 08. 
their investment tOtalliDI Ra.43,OOO crore ';' 
aDd 

(b) if tot whether there is acy 1'fOPOII1" 
to work out tbe price policy to that 'die': 
burden of tile maD"") iDefBCieacJ 11 aq, 



passed on to the consumers and a compre-
bensive look taken as to whether or not 
to invest in consumer industries where it bas 
lost havily and other neglected areas like 
over-employment. delayed projects and 
corruptions, etc. ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) Details regarding sources of financing 
plan outlays under the Seventh Five Ye&r 
Plan are available, in tbe 7th Plan document. 

It is not a fact tba', the Government are 
Dot getting any profit from Poblic Sector 
Enterprises. The Central Public Enterprises 
made an overall net profit of Rs. 928.57 
crores in 1984-85, R s. 240.] 4 crores in 
1983-84 and Rs.613.51 crores In 1982-83. 
The.. p~rceDtage of gross profit to capital 
employed in these years has been 12.74%, 
11.94% and 13.06% respecti vely. 

(b) Does not arise. 

ladustrial Projects with Soviet Collaboration 

5874. SHRIMATI JAYANTI 
PATNAIK :. Will the Minister of 
INDUSTRY be pleased to state: 

(a) the number of industf iaJ proj~cts 

built in the country with Soviet colJabo-
ration; 

(b) the number of projects started 
with Soviet help which are at various 
stages of implementation; and 

(c) tbe progress made in the completion 
of those projects ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE· 
LOPMENT (SHRI 1\1. ARUNACHALAM): 
(a) to (c) From 1981 to 1985 t 13 foreign 
collaboration proposals bave been approved 
with U.S.S.R. Details of all approved 
foreign collaborations. showing the names 
of Indian and foreign firms, item of 
manufacture and nature of collaboration 
arc published on a quarterly basjs by Indian 
Investment Centre, New Delhi as a 
suppl\!me,nt ~o its· Monthly News Letter. 
C"'pi~s of tbele publications aro lent 

reaularly to tb, Parliament Library. Follow-
up of ,tbe approvals and watching the 
implementation thereof is the responsibility 
of the Administrative Ministries and no 
centralised information is available in 
Secretariat for Industrial Approvals about 
the Dumber of approvals which have 
fructified. 

Exploitation or lignite In ThaDJavur 
District, Tamil Nadu 

587S. SHRI S. SINGARAVADIVEL : 
Will the Minister of ENERY ~e pleased 
to state: 

(a) whether Government are aware 
that Lignite was found in some area~ in 
Myiladuthura Div rsion, Thanjavur District, 
Tamil Nadu in tbe course of exploration 
work carried out by the Oil and Natural 
Gas Commission recently; 

(b) whether the lignite found is 
superior to that of Neyveli Lignite; and 

(c) if so, the steps Government 
propose to take to sxploit it? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): Lignite was found 
within a shallow well drilled by OJ] and 
Natural Gas Commission at Tirumangalam, 
located about 10 Km north-west of 
Mayavaram. 1t consists of 6 seams occuring 
in the depth interval 320 .. 405m. 

(b) More data has to be gathered 
before any conclusion on quality can be 
reached. 

(c) At present, there is no proposal to 
exploit these lignite deposits. Adequate 
data on depth of occurence. ex tent of the 

. field, re~crves under different categories etc., 
are requ ired to be collected by detailed 
investigations before aoy proposal for 
exploitation of the depOsits is considered. 

Full Utillsatioa of Natural Gas Available 
ia Narimaaam 

5876. SHRI S, SINGARAVADIVEL: 
Will the Minister !Jf PETROLEUM AND 
NATURAL GAS be pleased to state; 



'(a) wheter it is a fact that the natural 
ga-s available now in Narimanam is beiDg 
flared up ; 

(b) the quantity of natural gas flared 
up daily there ; 

(c) whether natural gas tbat is available 
in that area, if fully exploited will be 
sufficient to meet the requirements of 
petrochemical industries like fertilizer 
industry ; and 

(d) if so. the steps Government propose 
to take to exploit it fully and to establish 
petro-chemical industries in that area ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PEIROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) ~ eSt Sir. 

(b) About 4200 cubic metres per day 
of associated gas, produced along with crude 
oil, is being flared io Narimanam-l well ; 

(c) and (d) The oil"'bearing welJ spudded 
in March 85 has been put 00 ext..:nded 
production testing Wi til a view to establi .. 
shing the reservoir poto:ntial ; at tbis stage, 
it is not possibl~ to establish viability of 
commercial production. 

Coal Reserves in Comparison to other 
Countries 

5877. SHRI MANJK REDDY: 
SHRIMATI D.K. BHANDARI: 

Will the Minister of ENERGY be 
pleased to state : 

(a) whether our country has inexhaus-
tible coal reserves as per Government 
estimates and if so, details tbereof ; 

(b) whether keeping in mind faster 
tempo of industrilisation. and output such as 
in U.S.A./Japan/Europe/U.S.S.R. our coal 
stocks will last for 400 years or more; 

(c) whether output per man shift in 
ladia is low and if so, bow does this 
QOIDparc with lome other countries. aDd 

(d) wheth~r low output is due to 
poor physique and Jow Dutritional levels 
and also poor tools given to our labourer s ? 

THE MINISTFR OF ENERGY (SHRI 
VASANT SATHE): (a) and (b) As per 
assessment made by tbe Geolosical Surve, 
of India upto June, 1985 the coal r~serves 
in India "are ),55,901.78 million tonnes in 
coal seams of 0.5 metre and above in 
thickness down to a depth of 1200 metres. 
The reserves are considered substantial at 
present. 

(c) and (d) The OMS figures for India 
and for some other coal producioB coubtriea 
are as below:-

Overall OMS 

India 0.88 tonne 
France 1.94 tonnes 
FRO 3.11 " 
Japan 2.12 ., 
USA 16.30 " 

(Source : Director General Mines Safety) 

The OMS in other _ countries is higher 
tban in India because of the higber level of 
mechanisation of their mines. Gco-miniDI 
conditions also vary. 

AcquisltloD of LaDd by Bbarat CokiDg 
Coal Limited and Eastern Coalfields 

Limited 

5878. SURI BASUDEB ACUARIA: 
Will tbe Minister of ENERGY be pIcaled 
to state: 

(a) the total area of land aquired by 
tbe Bharat Coking Coal Limited and Eastern 
Coalfields Limited since 1975 (details with 
area-wise break-up) ; 

(b) the total area subsided by the 
Bharat Coking Coal Limited and Eastern 
Coalfields Limited in the same period and 
tbe reasons for subs idence ; 

(c) the number of jobs offered by the 
Bbarat CokiD& Coal Limitod and Eastern 
Coalfields Limited to land loaers between 
1975-1985 on Jand either acquired 0," 
lubaided ; 
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(d) whether the land losers constitute 
a Imall part of tbe Dew recruits ; and 

(e) if so, the justification in recent 
curtailment of job oppertunities to land 
10aers ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SA THE): <a> to (e) The 
information is being collected and will be 
laid OD tbe Table of the House. 

ClreulatloD of SpUl'iou LPG Cylinders 
and Unauthorised CoanectioDs ia Deihl 

5879. SHRI HAFIZ MOHO. SIDDIQ: 
WiU the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that lakhs of 
spurious LPG cylinders are in circulation 
and one cao hardly diffc:!reotiate those as tbe 
duplication is ncar perfect ; 

(b) whether it is a~so a fact that there 
are as many unauthorised LPG connections 
in Dolhi as there are authorised ones; 

(c) if so how Government propose to 
check tbe unauthorised connections and the 
spurious gas cylinders; 

(d) whether there is any proposal to 
enact law to prosecute unauthorised 
consumers in the pu bHc interest to see tbat 
cyJi.n den are Dot used as cyHnders bombs; 
and 

(e) the latest figures as to how many 
consumers are registered with LPG 
distributors -in Delhi and how many 
cylinders do they replace eacb month and 
whether the ratio between registered consu-
mers and the supply of cylinders is not 
alarmingly disproportionate? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRJ CHANDRA 
SHE,KHAR SINGH): (a) No. Sir. 

(b), No. Sir. 
(c) Docs -JlO\ adec in via. of (a) ad 

(b) above. 

(d) No, Sir. 

(e) There are presently about 7.S8 
Jakb LPG connections in the Union Territory 
of Delhi. The average monthly demand of 
LPG in Delhi is about 6.301akh cylinders 
which increases by about 30% in winter. 
The ratio of consumer population and 
supplies is reasonable. 

ColDmlttee 00 Wage-Structure lad other 
Benefits for Employees OCacials 10 PubUe 

Sector Undertakings 

5880. SaRI KALI PRA~AD PANDEY: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether the attention of Government 
has been drawn to the orders dated 14th 
March, 1986 of the Supreme Court on tbe 
writ petitions filed by unions of employees 
officers of Public Sector Undertakings 
running on Central DA pattern a bout 
appointment of a committee of retired 
Supreme Court Judge and Senior Civil 
Servant to go into the question conceriDB 
wage-structure. DA formula and interim 
relief with other fringe benefits and give 
their report within four months from the 
date of assuming the office by tbe committco; 
and . 

(b) if so, whether in view of said orders 
of Supreme Court Government are prepared 
to calJ and negotiate with petitioner unions 
to have out of court settlement on this issue 
with tbem and jf not. the reasons therefor? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI): <a> 
Yes, Sir. 

A High Power Committee consisting of 
two members, Sbri Justice P. N. ShiDsbal, 
Retired Judge of the Supreme Court and 
Sbri A.K. Majumdar, of which Shri Justice 
Sbingbal, is tbe Chairman, has been 
appointed by the Government vide BPB's 
Resolution No. 2(10) 83.B'PB(WC) dated 
7.4.1986 to go into the quostion conceroioa 
wage structure DA formula and interim 
relief. and other fringe beDt:fit& in respect of 
employees -of Public Sector Undertaki_ 
IWJDiDl'OO CeDtral DA pattom. 
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(b) In \'lew of (a) above. the question 
of having an out-of-court settlement does 
not adse. 

Reserved and TraInee) Pool 'Employees ID 
P and T Department 

~881. PROF. NARAIN CHAND 
PAR ASHAR : Will the Minister of 
COMMUNICATIONS be pleased to state: 

'(a) whether Government bave taken 
Dote of the sufferings of such temporary I 
adhoc or casual employees working in the 
various Central Government Departments 
Uke the Reserve Trained Pool in Posts and 
Telecommunications, who do not get the 
benefits of work charged employees even 
after many years of service as they cannot 
be absorbed on regular service on account of 
tbe ban on recruitment imposed by the 
Ministry of Finance; 

(b) if so, the action taken to extend 
these benefits to the temporary employees to 
ensure their absorption in tbe regular 
service ; and 

(e) if not, tbe reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNlCATIONS 
AND MINlSTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) Yes, Sir. 
It is a fact that Department of Posts and 
Department of Telecom. under Ministry of 
Communications bave been employing 
Reserve Trained Pool candidates on hourly 
basis in various cadres to work as Short 
Duty till their regular absorption. The 
Reserve Trained Pool Staff cao only be 
absorbed against regular vacancies and as 
when new posts are sanctioned they would 
be absorbed. However, the general r~stric
tion on filling up tbe posts because of 
economy measures bas affected their 
absorption. 

(b) To alford some relief to tbese 
ItTP candidates. recently hOurly rate of 
wal. has been revised upwards to Rs. 3.8S 
and tho concession of paid weekly otT baa 
beon oxtondod to tbese &TP, wbo wort 
cootioOQsly tor six day. iD • week. It wou14 

be possible to provide them in reaular 
vacancies as soon as additional posts are 
created. Attempts are also being made to 
fill up the posts whenever found absolutely 
necessary 10 tbat RTPs can be absorbed 
a~aiDst these. 

(c) Does not arise. 

Production aDd 'mport of Cement 

5882. SHRJ P. M. SA YEED : 
SHRJ BANWARI LAb 
PUROHIT: 

Win the Minister of INDUSTRY be 
pleased to state: 

(a) the position of prod uction of cement 
in the country ; 

(b) whether large quantity of cement 
is being imported at present to meet the 
domestic demand ; 

(c) tbe quantity of cement tbat il 
proposed to be imported during 1986·87 
and names of tbe countries from where 
cement would be imported; and 

(d) when India is likely to become 
self .. sufficient in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE. 
LOPMENT (SHRI M. ARUNACHALAM): 
(a) Production of cement in the country 
bas increased from 18.56 million tonnes in 
1980 .. 81 to 30.17 milli on tonnes is ) 984-8S 
and is expected to be of the order of about 
32.7 million tonnes duri ng 1985 .. 86. 

(b) and (c) No, Sir. S lakb tonnes 01 
cement was authorised for import durina 
1985·86 in respect of whicb the State Tfadina 
Corporation of India executed contracts with 
O.D.R., roland. Romania, Czechoslovakia, 
DPR Korea and Indonesia. Out of the 
above, a quantity of 330 lakbs tonne. bu 
80 Car be~n imported. The balanco quantit1 
is likely to be imported durinB J986-81. 
There is no proposal to import aDY fortb. 
quantity at pRlent. 

(d) By about tbe eod of tbe Seventh 
PI8.n. 
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12.00 hn. 12.OZ brs. 

\ Inrer.-uption~) 
PAPERS LAID ON THE TABLE 

[B",lllh) 

MR. DEPUTY ·SPEAKER : Please take [En,II,h] 
your seats. 

(1 ntlrluplivllS) 

MR. DEPUTY·SPEAKER: 1 will call 
you afterwards. 

MR.. DEPUTY·SPEAKER : If you are 
Dot cooperating, I will take the next item. 

(l nllrrup(lon~) 

MR. DEPUTY -SPEAKER: Nothina 
will 10 OD record. 

(Interruptions)·· 

MR. DEPUTY -SPEAKER: Nothing 
will go on: record. 

(Int,rrup tions )** 

MR DEPUTY.SPEAKER: Take your 
seats first. Why are you shouting 1 

(Inle,,"ptlon~\ ) •• 

MR. DEPUTY-SPEAKER: You take 
your seats first. Why are you sbouting? 
Why are you agitating ? 

MR. DEPUTY·SPEAKER: Wh, are 
you speaking? Notbing will go 00 ~cord. 

---
•• Not reGOtde4. 

Detailed Demuds for Gnmts of Ministry 
of Home Affairs for 1986-87 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA) : I beg to lay on 
the Table a copy of the Detailed Demands 
for Orants (Hindi and English versions) of 
the Ministry of Home Affai" for t 986-87. 
[Placed in Library. See No. LT-2478/861 

Notifications undf:r Customs Act 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): I beg to~lay 
on tbe Table a copy each of tbe following 
Notifications (Hindi and English versions) 
under section 159 of the Customs Act, 1962 :-

1. G.S.R. 528 (E) published in Gazette 
of India dated the 25th March. 
1986 togetber with an explanatory 
note extending the validity of 
Notification No. 39/85 Customs 
dated the 28th February, 1985 up 
to tbe 30th November. 1986, 

(2) O.S.R. 548 (E) publisbed in Gazette 
of India dated the 27th March. 
J 986 together with an explanator, 
note makins certain amendment to 
Notification No. 125/S6.CU8t0!l18 
dated the 17th February 1986. 

(3) O.S.R. 554 (E) published in Gazette 
of India dated the 27th March, 
1986 toaether with an explanatory 
memorandum regarding revised rates 
of excbanae for conversion 'of 
certain fore ian currencies. into 
Indian currency or vice-vorsa. 

(Placed in Library. See No. LT-
2479/86) • 
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AnDual Report of and Statement re Re,lew 
on National Institute for EDtrepr~Deunblp 

and Small Business Development New Delhi 
for 1983·84 and 1984·85 and AnDual Report 
of and Review on National Institute of Small 
Industry Extension Training, H"derabad for 

1984-85 and statements re delay In laying 
tbese papers 

THE MINISTER OF STATE IN THE 
DEPAR1MENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
I beg to lay OD the Table-

(1) (i) 

(ij) 

(iii) 

A copy of the Annual Report 
(Hind i and English versions) of the 
National Institue for Entrepreneur-
ship and Small Business Develop'-
ment, New Delhi, for the year 
J 983·84 along with Audited 
Accounts. 

A copy of the Annual· Report 
(Hindi and English versions) of the 
National Institute for Entrepreneur-
ship and Small Businees· 
Development, ,;New Delhi, for the 
year 1984-85 along with Audited 
Accounts. 

A Statement (Hindi and English 
versions) reg~\rding Review by the 
Government on the working of the 
National Institute for Entrepreneur-
ship and Small Business 
Development, New Delhi, {or the 
year 1983-84 and 1984·85. 

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(1) above. 
{Placed in Library. See No. L T-
2480/861 

(3) (i) A copy of the Annual Report 
(Hindi and Enslish versions) of the 
National Institute of Small Industry 
Extension Trainin[, Hyderabad, for 
the year 1984-85 along with 
~udited ACCOUDts, 

(ii) A statement (Hindi and EDSUlb 
v.ersiona) regarding Review by tbe 
Government on the working of the 
National Institute of SmaiJ Industry 
Extension Training, Hydera bad, for 
the year 1984.85. 

(4) A statement (Hindi and English 
versions) sbowina reasons for deJay 
in laying the papers mentioned at 
(3) above. 
(PJaced in Library. See No. LT-
2481/86] 

Detailed Demands for Grants of the Ministry 
of Science aDd Tecbonology and of the 

Department of Ocean De,elopmeat lor 1986-87 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT 
ATOMIC ENERGY, ELECTRONlCS AND 
SPACE (SHRI SHIVRAJ V. PATIL): I 
beg to Jay on tbo Table-

(1) A copy of the Detailed Demand. 
for qrants (Hindi and ED.Ush 
versions) of the Ministry of Science 
and Technology for 1986.87. 
[Placed in Library. See No. LT-
2482/86] 

(2) A copy of the DetaiJed Demand. 
for Grants (Hindi and EnaJilb 
versions) of tbe Department 01 
Ocean Development for 1986 .. 87. 
[Placed in Library See No.. LT-
248~/86J 

------

12.03 bl'S. 

[English] 

PUBLIC ACCOUNTS COMMITTEE 

Tblrty ·Slst ... d ThIrtJ-elahtil Report. 

SHRI E A YY APU REDDY (KumooJ) : 
I bel to present the followinl Reports (Hmdi 
Md bllish venioDl) of' tbe Public Accouota 
Committee :-
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(Shri B. Ayyapu Reddy) 
(1) Thirty-Sixth Report on Action 

taken by Government on the 
recommendations contained in their 
178tb Report relating to Incorrect 
valuation of unquoted equity 
shares. 

(2) Thirty· eighth Report OD Action 
Taken by Government on the 
recommendations contained in their 
2 t 7th Report relating to Cost of 
collection. 

MR. DEPUTY· SPEAKER : All of you 
are shouting. What can 1 do ? 

( In ttrtuptions) 

MR. DEPUTY-SPEAKER: Nobody is 
cooperating. 

(Interruptions) 

MR. DEPUTY-SPEAKER: You must 
take your seats. What is this? 

(Intf rruplions) 

MR. DEPUTY-SPEAKER: Mr. Kurup. 

SHRI SURESH KURUP (Kottayam) : 
Despite the assurance by the Government 
lawyers from the United States are camping 
in Bhopal and getting signatures from the 
Bhopal gas victims regarding the affidavit 
they have to su"'mit to the United States 
Court. They are camping ••• (lnterruptions) 

MR. DEPUTY -SPEAKER: You give 
it to me in writing. I will sec. 

SHRI SURESH KURUP: It ia a very, 
serious problem. 

MR. DEPUTY·SPEAKER: You give 
it to me in writing. 1 will see. You have 
already told. That is enough. I do not 
want any full ata tement bere. 

SHaI SURESH KURUP 
~mplC!!te it. 

Let mo 

(lnt,rrupllons) 

MR. DEPUTY·SPEAKER : Mr. Kurup, 
that is enough. I can understand. You ,Rive 
in Writing. I will pass on the message to 
the Minister. I do not want any __ full 
2Itatement. 

SHRI SURESH KUR UP: It is a very 
serious matter. 

MR. DEPUTY· SPEAKER 
enough. Yes, Professor? 

(lnl,"ruptions) 

It is 

PROF. MADHU DANDAVATE (Raja .. 
pur): Will you kindly tell them tbat you 
ha ve caned me ? 

(Interruptions) 

PROF. K.K. TEWAR Y (Buxar): One 
from that side an one from tbis side, Sir. 

MR. DEPUTY .. SPEAKER.: Yesterday 
I ca1Jed the Members from this side, today 
I am calling from tbis side. I cannot call 
like this, because somebody will get up in 
the middle. Now, Professor. 

(Interruptions) 

PROF. MADHU DANDAVATE: I 
am protecting you, Sir. I am protectinB 
you. 

(Interruptions) 

I had already raised in this House dis .. 
cussion on escape of Sobhraj from Tibar Jail 
in -that connection I want to place before 
you a very important issue on which I have 
given a notice. Today it has been promi-
nently reported in a section of the Press that 
the very escape of Sobhraj from Tjhar Jail 
was a manipula!cd affair and he wanted that 
since his extradition to Thailand is to take 
place, therefor, deliberately he invited 
sent~nce of escape 8nd also drugging the 
officials, so that be is inviting a nine-year 
sentence to prevent extradition. I want a 
8t~tement from the Minister what steps they 
will take to see that extradition is not 
delayed. 



MR. DEPUTY-SPEAK.ER: -I will ask 
tbe Minister to find out tbe facts. 

PROF. MADHU DANDAVATE: My 
demand is that tbe Home Minister should 
make a statement on what steps they are 
taking to prevent the delay in extradition of 
Sobhraj to Thailand. That statement should 
come from the hone Minister. 

DR. CHINTA MOHAN (Tirupati): 
Akbar Hotel in Delhi is closed causing 
unemployment and loss of foreign exchange. 

I want the bon. Minister to make a 
statement. 

(l nterruption3) 

MR. DEPUTY ·SPEAKER: Yes. Shri 
Krishna lyer ? 

SHRI V.S. KRISHNA IYER (Bangalore 
South): Mr. Deputy,,"Speaker, The P&T 
Department have unnecessarily created a 
problem in Karnataka. Earlier the forms in 
the Post Offices in Karnataka were in 
Kannada. All of a sudden they have now 
withdrawn them. I want the hone Minister 
to issue instructions to them. 

MR. DEPUTV-SPEAKER: You give 
a letter. I will pass it on to the Minister. 

SHRI V. S •. KRISHNA IYER: The 
concerned Minister may gi ve me a reply. 

SHRI S. JAIPAL REDDY (Mahbub-
nagar): Sir, tomorrow seven lakb worke"rs of 
collieries are going on a one-day strike as a 
protest against non-fulfilment of the National 
Coal Wage Agreement of 1983. 

MR. DEPUTY -SPEAKER: Yesterday, 
OD the Demands of the Energy Ministry we 
discussed all these things. You have also 
referred to all these matters acd the Minister 
also referred to all these things. 

SHRI S. JAIPAL REDDY: There is 
aoing to be a strike at the national level, of 
seven lakh workers. 

MR. DEPUTY SPEAKER Mr. 
&amoowalia. 

SHRI BALWANT SJNOH RAMOO-
WALIA (Sangrur): I am raising a very 
serious issue where people are highly 
invo~ved. Firstly, in Chandigarh two 
thousand LPG cylinders have been found in 
whicb water was mixed. Yesterday. it 
appeared in the 'Tribune'. 

MR. DEPUTY· SPEAKER : Why can 
you not give it in writing? You have not 
given in writing. Yesterday, I told you that 
anything" you ,want to raise, you rna y give 
this kind of matters in writing. You can 
give it in writing. 

(Interruptions) 

SHRI BALWANT SINGH RAMOO-
WALIA: Water is mixed in the cylinders. 

[Translallon] 

SHRI C. JANGA REDDY (Hanam. 
konda): Mr. Deputy Speaker, Sir, gas has 
leaked in the Godavari basin again two days 
back and as a result the people from all the 
nearby villages are being shifted to other 
places. Gas bas again leaked in Singareni 
coJliery and villagers of the area are being 
shifted to other places. This is a very 
dangerous situation ••.••. (Intel rup liOIfS) 

[English] 

MR. DEPUTY ·SPEAKER: 1 will ask 
th~ Minister. 

SHRI RAM PY ARE PANIKA 
(RobertsgaDj): A very serious situation 
bas arisen due to the withdrawa] by tbe 
Government of the provision which was 
therefor the land oustees in the projects in 
tbe country that one land oustee from a 
particular project area will be given a job. 
Now the Government has withdrawn tbat. 
So a serious situation has arisen. 1 have 
given a Calling Attention Notice ••• 

MR. DEPUTY-SPEAKER : I wHI look 
into this. (Interrupllo1ts) Please take your 
seats. I do not want any onc to discu$I 
liko tbil. (Int,rruptlollJ) 
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[T'Qllllallon) 
SHRI RAM NAGINA MISHRA 

(Salempur): Mr. Deputy Speaker, Sir, 
Yesterday. we had given a notice regarding 
breach of privilege. It happened on 30th. 
All of use were coming from Lucknow. 
(1,,'e1 ruptlcns) 

(Englhh] 

MR. DEPUTY· SPEAKER : This is 
regarding tbe railway ticket. Yesterday, 
you raised the matter. Do not repeat the 
some tbing. 1 will pass on that letter to tbe 
Minister. He will consider it ••. (1I1te"uptio"J) 

[T,a"IIation] 

SHRI RAM NAGINA MISHRA: I 
may submif tbat this issue may be referred 
to the Privileges Committee. This is a 
very important matter. (lnterruplions) 

[ E"glish] 

MR. DEPUTY·SPEAKER: You have 
already written. I will ask the Minister to 
find out whether it is a fact. (Intt,.,uptlon,) 

KUMARI MAMATA BANERJEE 
(Jadavpur): We need from the Home 
Minister a statclnent because our Minister 
of State for Planning, Mr. Ajit Panja, 
was attacked by CPM workers in West 
Benlal ... (lnt,r"tpitcnl) 

MR. DEPUTY ·SPEAKER No, 
Madam. Mr. Sultanpuri. That is all. 

(lnterruptlon~) 

MR. DEPUTY .. SPEAKER: If there is 
so much of shouting, how can I hear you ? 
(InttT1l1pt 'on,) 

PROF. K. K. TEWARY (Buxar): A 
murderous attack was organised. Only 
recently an MP was beateo. These things 
are happening every time . . (1nt!"uptionJ) 

MR. DEPUTY-SPRAKER: You give 
in writiDI. I will find out. (1,.t,rtuptfon ) _ _..,...--

12.12 brs. 

COMMITTEE ON WELFARE OF 
SCHEDULED CASTES AND 

SCHEDULED TRIBES 

Reports or Study TOllrs 

SHRI K. P.. SUL TAN PU R I (Simla) : 
I beg to Jay on the Table a copy each of the 
following Reports (Hjndi and English 
vtrsions) of Study Tours of the Committee 
on the Welfare of Scheduled Castes and 
Scheduled Tribes :-

(0 Report of the Study Tour of 
Study Group I of the Committee 
on its visit to Botnbay-l'une-
Bombay-Nagpur and Hydcrabad 
during Decen)ber, 1985 and 
January, 1986. 

(ii) Report of the Study Tour of Study 
Group II of the Commi ttee on its 
visit to Bombay-Calcutta-Ranchi 
and Patna during December, 1985 
and January, 1'986. 

12.13 brs. 

JOINT COMMITTI~E ON OFFICES 
OF PROFIT 

Recommendation to najya Sabba to 
elect Mrm llers 

[Trans tat 1011 ] 

KUMARI KAf\1ALA KUMARl 
(Palamau): I move (~That this House do 
recommend to Rajya Sabha that Rajya 
Sabha do elect two members of Rajya Sabha 
accorditlg to the principles of pro portiona) 
representation by means of the Single trans-
ferable vote, to the Joint Commit tee on 
Offices of Profit in the vacancies caused by 
the retirements of Shrimati Mnnika J.)as and 
Shri B, Krishna Mohan ffonl Rajya Sabba 
and do communicate to tbi" House the 
nemes of the members so appointed by 
Rajya Sabba to the Joint Commirtee". 
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[Englls~] 

MR. 
question is : 

DEPUTY -SPEAKER The 

"That this House do recommend to 
Rajya Sabha that Rajya Sabha do elect two 
members of Rajya Sabba according to the 
principle of proportional representation by 
means of the Single transferable vote, to 
the Joint Committt e on Offices ( f Profit in 
the vacancies caused by the retirements (~f 
Sbrimati Monika Das and Shri B. Krishna 
Mohan from Rajya Sabha and do commu-
nicate to this House the names of the 
members so appointed by B_ajya Sabha to 
the Joint Committee," 

The Motio" was adopted 

12.15 hrs. 

MATTERS UNDER RULE 377 

lEngli.sh) 

(I) Need to declare 'Vaterway from Tri· 
vendrum to Cochin a National waterway 

SHRI A. CHARLES (Trivandrum): 
The need for developing inland waterW4-lYs 
in this country cannot be over emphasised. 
Fortunately, Kerala bas been blessed with 
a very long natnral waterway connected with 
a number of river~, lakes, back waters, 
estuaries and artificial canals. The total 
length of navigable route in Kerala is about 
1900 kilometres, which accounts for 20 per 
cent of the total inland water route in this 
country. But, duc to various rea~ons, there 
has been a decline in tbe use of inland 
watel'ways in Kerala after independence. 

J n view of the inherent advantages 
available in Kerala the Gokhale Committer.: 
in 1957 and the Bhagawathy Comq1ittee in 
1~67, have recommended the overall 
improvement of this canal. The National 
Transport Policy Committee has also 
recommended the development of the West 
Coast Canal as a National Waterway. In 

view of the gteat need for the development 
of inland waterway in the State, I request 
that urgent action may kindly be taken to 
declare at least the waterway from Tri-
vandrum to Cochin as a National waterway 
and the work fOf its developmant started 
in the Sevent h PJan. 

[Translation] 

(Ii) Demand for a 'UbaJai Nagar' in 
Aligarh U.P. on tile lines of '1 ala Na6ar' 

already provided there 

SHRIMATI USHA RANI TOMAR 
(Aligurh): Mr. Deputy Speaker, Sir, 
Approximately 7000 workers are working in 
about 260 furnaces in district AJigarh. 
These WOI kers include arti~ans, firemen and 
soil mixers. Members of their families are 
facing starva t ion due to financial CxplC1itation 
by the industrialists. These wOlkers have 
been forced to carryon moulding and 
casting work in their homes due to which 
most of the families have been amicted by 
dangerous diseases like T.B, and Asthama. 
Due to faulty asst.:s·;ment by Labour 
Department, these workers have heen 
deprived of the fr\!c medical facilities avai-
labJe in ESI hospitals. I would like to 
request that ',\lith a view to improve their 
condition. a 'Dhalai Nagar' should be set 
up at Aligarh on the pAttern of 'Tala 
Nagar'. 

[EngliJh] 

(iii) Need for proper running of I\hmcdpur .. 
Katwa and Bardhaman Katwa railway 
lines, conv(!r~i()n Ulcr('oi' (0 broad guage 
and nationalhalion of A. K. (N. G,) 

Railway Co. Ltd. 

SHRI SOMNATII CHATTERJEE 
(BoJpur): Sir, a Ialgc number of Railway 
passengers ir. the d i~trjcts of Birbhum, 
Bardhaman and Murshidabad in the State 
of Webt Bengal are seriously concerned 
about the proposed move of Rail.yay 
Ministry for the closure of tbe narrow 
guage railway service from Ahmedpur to 
Katwa and Bardhaman to Kalwa within 
the Eastern Railway. Recent]y a bljA 

demonstration bas been h~ld prctestiD8 
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lSbri!Somnatb Chatterjee) 
against the proposed move of closure as also 
aaainst tbe curtailment of passenger amenities 
gradual withdrawal of number of train 
services in tbose Jines. appointment of 
commission agents and private contractors 
for running the services. Demands ).jave 
been made during a historic 'padayatra' that 
was held on 8 and 9 March, 1986 for 
improvement of railway services and 
conversion thereof to broadguage lines. for 
the economic development and industrialisa-
tion of backward rural areas. The West 
Bengal Legislative Assembly has passed a 
Resolution unanimously on tbe issue of the 
conversion of the two narrow guage lines into 
broadauage lines and nationalisation of A.K. 
(N.G.) Railway Company .Limited. 

I urge upon the Government to take 
immediate steps for the purpose of proper 
running of the said railway lines, conversion 
thereof to broad-guage as well as natonalisa-
tion of the private company in order to 
alleviate the sufferings of a very large 
number of passengers using these railway 
services. 

(Iv) Need for stocklog steel material at tbe 
yard of Steel Autbority of Jodia at 

Wellington Island, Cocbin 

PROF. K. V. THOMAS (Ernakulam): 
Sir, Steel Authority of India bas a yard at 
WeUinaton Island, Cochin for the supply of 
steel materials to the entire State of Kerala. 
For the last two months, there is no stock in 
this yatd. As a result of this, small-scale 
industrialists. bouse builders and otber 
people have to go to Tamil Nadu and 
Karnataka to collect steel items. This 
involves huge transport expenditure. So, I 
request the Government to stock the steel 
materials in Wellington Island yard. 

(,) Demand for installing a T.V. traasmltter 
in PathaDamthilta district of Kenl. 

PROF. P. J. KURIEN (Idukki): Sir, 
about 65 per cent of tbe population of the 
country bas been covered by T.V. and the 
policy of the Government is to further 
Increase tbe coveraae durin, the Seventh 
Plan so that even tbe remotest areas in the 
country ato brouaht on tbe TV map. 

However, the Pathanamtbitta district of 
Keral. has not so far lot the privilege of 
being broulbt OD the TV. map. This is one 
of tbe important hill districts of the State 
which is one of tbe most advanced 
educationa])y with a large number of schools, 
colleges and ",ther educational institutions. 
This is one of the few districts which grow 
commercial crops like cardamom, paper, 
cloves which earn foreign excbange for the 
country. Perhaps tbe maximum number of 
Keralites working in the various Gulf 
countries are from this district. When all 
other districts have been covered, only 
Pathanamtbitta has been left out. This has 
caused a great deal of frustration amoDg tbe 
people. 

I would, therefore, request the Govern-
ment to take immediate steps to instal at 
least a low power transmitter at a suitable 
place in the Pathanamtbitta district and 
thus fulfil a long-cherished dream of the 
people of this district. 

(vi) Demand for taking immediate step to 
stop wastage of flared gas and set up a 

Gas Cracker Complex in Assam 

SHRI M. R. SAIKIA (Nowgong)! 
The fiaring of natural gas by the Oil India 
Ltd. and Oil and Natural Gas Commission 
during the last 2S years is known in the 
reaion as a scandalous affair. despite the 
outcry for more energy and power for rapid 
economic development of neglected Assam. 
It has been learnt that Assam Industrial 
Development Corporation has submitted a 
plan for establishment of a Oas Cracker 
Complex in Assam to stop the wastage of 
flared gas whicb hal the potential of 65.240 
million cubic metres of which recoverable 
gas i& 19.74 metric cubic metre, only 2.45 
metric cubic metre is used by a few industrial 
units locally. 

I, therefore, stroDgly uriC upon tho 
Union Government to take immediate steps 
to stop wastage of tbe above gas and 
oatablilb thc proposcd complex in Allam. 
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[Tralls/allon] 

(vii) Demand for earl, to.pletlon of the 
Tehrl Dam Project fn U.P. 

SHRI BRAHMA DUIT (Tehri Garhwal): 
Tehri Dam Project in Uttar Pradesh was 
approved by the Planning Commission in 
1972. It would generate about 2000 MW 
of power and an area of 2.70 lakh hectares 
of land would be irrigated thereby. LT.P. 
Government bas already spent Rs. 200 
crores on tbis Project. 

U.P. Government bad' requested tbe 
Central Government in t 984 that this project 
should be implemented by U. P. Government 
with the help of the Central Government. It 
was decided in 1985 that during the year 
1985-86. a sum of Rs. SO crores should be 
spent on this project and out of this amount 
Rs. 35 crores should be borne by the Central 
Government and Rs. 15 crores by the U.P. 
Government. U.P. Government bas spent 
its share of funds. but the Central Govern-
ment bas not made available its share of 
funds and as a result displaced persons have 
not been paid the compensation. Also, the 
joint organisation proposed for the 
implementation of this project. bas not come 
into existance. 

Under these circumstances. whereas on 
the one hand, our couDtry has beeD deprived 
of the benefits of power and irrigation 
facilities which might have been made 
available from tbis project, on the other 
hand, the displaced persons have been put 
to Ilfeat difficulties due to Don.payme~t .. of 
compensation and Jack of proper faCIlIties 
at tbe new place. All the development 
works in the submersibJe area have come to 
a standstill. It is, therefore. necessary 
tbat-

(1) Environmental clearance should be 
liven hnmediatly. 

(2) Proposed Authority should be set 
up immediately or decision should 
be taken resardinl Its ol1anisational 
act up. 

(3) The amount of R~. 35 crores 
proposed to be given by tbe Centre 
during the year 1985-86 should be 
given immediately so that compen-
sation could be paid to the 
displaced persons and amount. 
could be paid for providing facilities 
to them and the expenditure 
incurred in anticipation of this 
grant cou1d be met. 

(vIII) Demand for steamJlnlng procedure for 
graati ng loans to the educated unem-
ployed HarlJoo youth and others in Sri 

ganganagar district or Rajasthan 

SHRI BIRBAL (Ganganagar) : 
Srjganganagar is mainly an agricultural 
district in Rajasthan. The majority of the 
people in tbe district belong to the Scheduled 
Castes. Harijan farmers of the district 
generally come under the definition of the 
selected families. Punjab National Banks 
is the lead Bank of this area and there are 
many branches of the other banks also .. 
But farmers are not being benefited as tbey 
are not given the loans by these banks in 
time und{"r Integrated Rural Development 
Programmes. Due to non-payment of loans 
in time, not only the agricultural production 
is adversely affected, but due to less 
production, there is national loss. A very 
meagre amount is advanced as loan to the 
farmers under I.R.D.P. and as a result, the 
farming community is not benefited properly. 

Compound interest is realised on the 
loan amount. The banks disbursing loans 
to the educated unemployed youths under 
the scheme of the Centra] Government do 
not follow tbe rules and policies of the 
Government properly. The condition of 
the unemployed persons of Scheduled 
Castes has become very serious in my district 
and I have been making continuous efforts 
for tbe last 6 years to solve this problem. 

I would, therefore, like fo request the 
hon. FiDance~' Minister of the Central 
Government that with a view to solve the 
increasing difficulties in this regard. tbe 
followiDI steps sbould be taken : -:-

(1) Loans should be sanctioned and 
paid to tbe families so identified 
without further delay. 
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[Shri Bi rba 1] 
(2) Loans should be disbursed to more 

pepole under I.R.D.P. . 

(3) The procedure for disbursement of 
loan should be simplified. 

(4) Under the scheme of providing 
employment to tbe educated 
unemployed Harijan Y0 uths, loans 
should be disbursed 10 them on 
pri ority basis. 

(Ix) Demand for Central financial assistance 
to Blbar Government for the construc-
tion of a bridge in N onadih sub-division 

of Girldih district of Bihar 

SHRI SARFARAZ AHMED (Giridih) : 
Mr. Deputy Speaker, Sir, the people of the 
area have been demanding for many ye~rs 
that a bridge m~y be constructed to 1 mk 
Gomo with village Mendra in Rlock 
Nawadih in district Giridih. The State 
Government had starte d the work. for 
construction of this bridge seven or eight 
years back, but the work was stopped after 
doing some work. The departments have 
been requested many a time and the 
officers have submitted revised esti.mates to 
tbe Bihar Government mllny a tIme. but 
the work on this bridge has not been 
resumed so far. Due to non-completion. of 
the bridge, the p::ople of the area are facmg 
great difficulties. They have t~ face great 
difficulties even in bringing their goods o~ 
daily use. Tho development of TopcbaDe~1 
Block in Dhanbad district and Navadlh 
Block. ;n Giridih district depends on the 
construction of this br idge. 

I would, therefore, urge the Central 
Government that as tbe construction cost of 
this bridge involves huge amo~nt, the_ Cent~al 
Government should prOVIde finanCial 
assistance to the Bihar Gov~rnment so that 

k on this bridge cdalrl be started wor b' immediately anu Navadih and Topcbanc I 
Blocks could make progress and the peo~le 
of the area could also get an opportunity 
to make pro¥ress along with rest of tbe 
countrY. 

----

12.26 hrs. 

DEMANDS FOR GRANTS (GENERAL) 
1986·N7-(CONTD.) 

(English) 

(I) MIDist·ry or Derence-(Confd.) 

MR. DEPUTY·SPEAKER ~ Now, we 
shall take up Item No. 9-Discussion on 
Demands for Grants under the Control of the 
Min istry of Defence. I think around 3 o'Clock 
the Prime Minister may come to reply. 
Therefore, I request a 11 the hon. Members to 
be very brief. The time is also very short. 
Three hours are left over now. Therefore, 
try to give in points whatever you want to 
express, not taking so much time. 

Now, Mr. Jaipal Reddy may speak. 

SHRI S. JAIPAL REDDY (Mahbubnagar): 
Sir, kindly note one thing. Yesterday, out of 
three-and-a-half hours two and a half hours 
was taken by the Ruling Party. Therefore, 
whatever tirre is allotted. n ••• 

MR. DEPUTY .. SPEAKER: Whatever 
time is alJoted, I am giving. 

SHRI S. JAIPAL REDDY Mr. 
Deputy-Speaker, Sir, as we a)) know, the 
problems of Defence cannot be dj~cnssed or 
perceived in isolation from those .of foreign 
policy, of economic policy, of foreign trade 
or in ter na I harmony. Bu t in view of the 
scope of this particular debate one must 
perf oree confine oneself to the narrow 
aspects of Defence preparation. 

Sir, after a decade of detante, the world is 
again in a new cold war. In the meanwhile, 
Sir, since 1945, the Third World bas witnessed 
120 wars as against hardly six of the 
developed world. And the focus of the new 
cold war is OD Indian ocean littoral waters 
ratber than on the Central-Europe. 

Sir, I would not like to lose the little time 
that you are givinr by paintios wide canvases 
or delineating sceneries or throwing the 
perspective. I 'Would leaVe tbat to Mr. 
Tewary who is not here. But aaaiDst tbe 
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backafound of emergins global strategic 
. environment, Sino·Pak·American axis of 
sorts is inevitable. So is tbe bigh pro61e 
presence of super powers in, the Indian 
Ocean. We may deliver Gaodhian sermons 
or even Nehru in homilies, but that is not 
goiog to alter the situation even a bit. It 
is, therefore,. necessary to formulate a 
security doctrine. We have been somehow 
much too modest much too gullible. much 
too hypocritical even to talk of tbe security 
doctrine. Sir, we are not a small meddling 
Dation. We, therefvre, must think of an 
integrated security doctrine. I am not 
among those who consider that tbe defence 
expenditure, as is being incurred in our 
country, is on the high side. But, Sir, I 
am worried and intrigued that there are 
many disturbing aspects of our defence 
expenditure.' Firstly, it is shrouded in 
secrecy. It is interesting to know that tbe 
impJications of all our defence purchases, 
of all our foreign purcbases are weB-known 
techno)ogical1y and militarily to our enemies. 
But they are being kept away only from the 
people of India, from the Members of 
Parliament and even from the leading 
luminaries of the national Opposition 
Parties. II therefore, urge upon the 
Government to evolve a mechanism by 
which the whole nation can conduct the 
defence debate on non-partisan lines. 

Sir, we used to have in the past a full-
fledged Cabinet subcommittee on Defence. 
Now it has been Jumped with the omnibus 
Cabinet Subcommittee called the Political 
Affairs Committee. As we all know, the 
Service "Chiefs do not attend the meetings 
of the Political Affairs Committee. Today 
we do not even have a full-time Defence 
Minister. I do not know why the .Prime 
Minister should bold the", charge. I have 
no objection to a person like Mr. Arun 
SiDlh. through junior he mllY be in the 
political rank, is made a Minister. 

MR. DEPUTY.SPEAKER: Why are 
~ou referring ...... 

SHRI S. JAIPAL, REDDY: It is my 
view. You cannot object to it. 

PROF. MADHU DANDAVA~ 
(Rajapur): It is perfectl)' all rjgbt. H~ IS 
Dot IUlleltina any promotiou. He is saylDI 
what 1110014 be tbO ,tatus, TN' is all •. ' 

SHRI S. JAIPAL R.EDDY: So. our 
Defence approach bas suffered from 
lamentable Jack of futuristic planning. It 
has, therefore, led, to wbat is know 8. 
reactive policy. And this reactive policy 
has set us OD scores of purcbasing spree. 
Pic-stly, we purcbased Jaguars; tben we 
purchased Mirage-2000. These two aircraft 
a10ne had cost tho Indian exchequer to tbe 
tune of Rs. 5,500 crores in foreign exchange. 
The Subramaniam Committee, way l~ack in 
'70s, recommended tbat we should develop a 
figbter aircraft. I do not know why we feU 
through that. Now, we are purcha.iDg 
from Swedan Buffer )S5 MM gun wbich 
aRain is consting Rs. 1500 crores in foreign 
exchange. In fact, we have been 
thinking of 155 MM gun fOr the last 7 
years. We took 7 years to take a decision. 
And the new Army General SUnderji 
himself admitted that we have the capability 
to produce 155 MM gun. In that case why 
did we Dot take steps to produce it ? 

In addition to tbat, now we are allo 
importing Westland. Not very long aao, 
our YOUDg Prime Ministtr in his own 
knowledge of avionics. made a public 
statement both in India and abroad that 
U.K. Westland was un&uitable as helicopter 
for Indian purposes. I do not know. what 
really prompted him to change bis mind. 
Now, with the Westlands which have been 
purchased to pulse up the saBging Britisb 
company, we bave also decided to purchase 
Sea Harriers. Sir, we are soon becoming 
tbe Arabs of tbe Middle East, tbe Oil Sbiekbs 
of the Middle East who go on a purchasiDI 
spree in the West. 

I am reminded of Shah of Iran wbo in 
the field of military tecbooloSY was found of 
the )atelt toy. We are Dot only even found 
of latest toys but we are prepared to 
purchase even junk if it is of the forei,D 
kind. Take for example, the HMS Hermes 
which was to be reduced to junk. It was 
OD sale and there was DO purchaser round 
tbe globe (OJ it. When Mr. Reaaan or 
Mrs. Thatcher visit tbe country, they 10 
and function as chief seller.. When Mr. 
Rajiv Oandhi vilits any foreJan country. be 
appears to function primarily u the cllie' 
bu)'Cr. 
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lSbri S. Jaipal Itedd,) 
He bas become a paradise of Ilobal 

military traderl. Let us examine the validity 
of this purcbase-Bermes. We know the 
aircraft carriers bave very limited role to 
play. They are. in fact. white elephants. 
In actual operation, tboy are not useful. In 
fact. tbey are both white elephants and 
paper tiger .. rolled into one. You know in 
the Falklands War, Argentinian Navy bad 
its own aircraft carrier and it could not 
come into play at all. The name of the 
Argentinian aircraft carrier incidentally was 
Vincent De Mayo which means 26th of May 
in English. I am afraid HMS Hermes will 
be 1st of April for India. It will fool the 
whole of India. We know the aircraft 
carrier. It is like a King in the chess game. 
King has no power in the cbess game but 
half the army must be deployed only to 
prottct the King. In any manoeuvre, the 
aircraft carrier is to be basical1y protected. 

I am quoting Admiral Hyman Rickover. 
the architect of modern American Navy. 
In a Congressional hearing, be said tbat in 
an, outrigbt war, even tbe nuclear powered 
aircraft carriers of America, ultra-modem 
or super-modern, as they may be, could be 
destroyed in 30 minutes, tbe maximum time 
tbat could be taken for destruction by an 
aircraft carrier. It meaDI in modern 
warfare only balf an bour. One of tbe 
poSlible reasons wby the Government 
pressured into buyiol tbis carrier was 
this-- - that tbe Air Force would not 
allow tbe Navy to have aircraft otberwise. 
In fact, tbe Government could have lone 
in for sbore-based aircraft. But tbe Air 
Force would object to it on the around tbat 
Navy having sbore·based aircraft would 
be trespalsiol upon itl exclusive domain. 

MR. DEPUTY·SPEAKER: You have 
8 minutes. It is more than 12 minutes now. 
Try to be brief. 

SBR.I S. JAIPAL REDDY: There 
are ver, few Membcn to bear 1 Therefore. 
you can allow ! 

MIl. DBPUTY .SPl3AUIl: Try to be 
brief. 

SHRI S. JAIPAL REDDY: TIle 
aircraft carrier could be useful for, projectioa 
by force only in the distant areas. But .e 
do not seek to do that in our operations 
against Pakistan or Cbina which are our 
neigh bourse This carrier Hermes will not 
be useful in any way. So, why are we 
buying this? Why caDDot we think of 
smart weapons like low cost missiles? Tbe 
Hermes junk sets, may cost ooly RI. 75 
crores. But the Refits, the electronics tbe . ' new engines, the sea Harriers and the gun 
boats would come to a total of nearly RI. 
1,000 crotes. 

I am asking another question. How is 
it that for the last so many yeats we havo 
not aone in for production of our own 
submarines? As I understand, wo DOW 
have 8 submarines supplied to us so kindly 
by Soviet Russia. They did serve us well 
during the last 15 years. But they have 
become obsolete. These submariners are 
known as Fox Trot. Our Government went 
into collaboration with a West OermaD 
firm (or production of. submarines. But 
before the collaboration agreement bas been 
finalised, the' whole model bas becomo 
obsolete. Yet 4 of these submarines are 
supposed to be on their way to India. 
I am, tbere-fore, suggesting tbat all sub-
marines in the modern world unless tbey are 
nuclear could be obsolete. As we all know, 
the rate of technological obsolescence and 
more particularly, in tbe defence field is very 
rapid. Wben I say nuclear submarine if 
there are any unilateral nuclear disarm~., 
I ask tbem not to be frightened. Even if 
we were tb be privy to nuclear non-
proliferation treaty, we would not violate 
any condition under it because a nuclear 
submarine need no t be necessarily such as 
to have the facility of launching nuclear 
weapons. ]t will only be nucJear-powered 
and we have the capability and nowbow to 
produc~ a nuclear submarine. A non-nuclear 
submarlDe can be easily located because 
of tbe sound ,,'aves it generates. Therefore a 
nuclear submarine for our country's defence 
is a must. It will be cheaper, it will be 
more deadly and it will be more devastatiaa 
an~ more etfec~ive tban a hundred Hermesel. 
It IS very instrUctive for us to note tbat two 
nuclear 8ubmar~es of Great Britain in tbe 
Falkland war kept the entire Aqeotiae 
Nav1 at ita port aneS it OO\Ild DOt ,tir out. 



One nuclear subm_. ine of Britain kDown as 
'Sword Fisb· bad sunk tbe ArpntiDe 
battleship 'BeJarano' which was tbe Jast nail 
driven into the coffin of Argentine Navy io 
the Falkland War. We must remember 
that an aircraft carrier is DO lODger useful. 
Cbina bas 117 submarines. It bas 3 nuclear 
submarines. Out of three nuclear submarines. 
I am told, one nuclear submarine is sucb 
tbat eveD nuclear, weapODS could be launched 
from that. We need air-to·air refuelJing 
facility. We have not tbought of it for so· 
many years. We have not thought of 
producing the transport planes. We are 
still importing An- 3.2 transport planes from 
Soviet Russia. We should be able to think 
of producing them on our own. It was 
Oen. Eisenhower, who. retiring as President, 
warned America against the pernICIOUS 
influence of industrial military complex that 
was emerging in that country. In spite of 
his warning American economy bas been 
totally swamped by . it. But tbe American 
economy did DOt stand to lose from it 
altolether. But Indian economy is getting 
kiUed because we are not using our defence 
expenditure for accelerating the pace of 
national development and for advancing the 
frontiers of our technology. This defence 
expenditure can be effectively used for 
enabling the nat ion to be at the cutting 
edge of the global science. But we are not 
dOing it. We are using the defence expen .. 
diture only to import costly armaments. 

Of late we have purchased parachutes 
worth Rs. 10 crores. Can't we even produce 
parachutes? We ha\e also purchased 141akhs 
of blankets from Australia. 1 would like to 
know whether our sheep are not good enol'gh 
or black enough. Or, is there any black 
money in tbe wool of Australia? 

12.45 Ian. 

[SHRI ZAINUL BASHER I" 'he elul/r] 

It, was Carlyle who said tbat tbe low 
id_1 is a crime. Our Defence Ministry 
clanol be actused of bavins committed tbe 
lia 01 low ideal. Our projects on MDT and 
LeA &bow that we are bubbliDI over with 
_thus.lm for bigh ideals. The MDT 
(MaiD Battle Tank.) which is DOW named u 
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ARJUN is likeJy to end up like our pre-
take over of Maruti Car. We know tbe 
pre-take over of Maruti bad engine from 
one COUDtry, lear-box from aDotber country 
and suspension system from still another 
country. I do not want to refer to the 
management of pre-take over Maruti, for 
that will only lead to Joss of time thrcuab 
bowl of protests from tbe otber side of tbo 
House. 

It was lood we bad Soviet collaboration 
for the production of MiG-21s. We 
sbou1d have built on that. IDsttad, we 
appear to have slowed down production 
of MiG-2Is. I do Dot know tbe reasona 
for it. I would like to know about tbe 
ploportion of indjgenous content in it. I 
would like to know 88 to whether the 
MiG-23s are as good as that of our post-
take over of Maruti in their import content. 
Then, what is the time scbedule of 
indigenisation of MiG-23s ? 

Now, I would like to come to the lipt 
combat aircraft whjch has amounted to 
grandiese dreams of our rulers. I am not 
opposed to their roseate visions but I am 
wondering whether the LCA would not be 
another huge hoax. All this kind of a tbiDS 
persist because tbe HAL whicb needs import 
of t{chnology for such simple tbings like the 
production of Dornier. cannot be depended 
on for producing the LeAs. For the Jast 
24 years we have had only one kind of 
Rifle, that is, the Ishapore rifles .•• 
(/nterruptien ,) I would like to draw your 
attention to the fact that the Russians, in 
recent years, produced two Lew Rifles known 
as KaJashnikov and Tokaren; the Israelil 
have produced their Galili and the Americans 
have their own M-16s. It is. therefore, 
bigb time we had our own improved version 
of riOes which would relieve our infantry of 
lome drudgery. This will live Ircater firo 
power to tbem. 

Last year our Prime Minister waxed 
eloquent both at bome and abroad Dot OD one 
or two occaaions, but almost 'ad Dauseam· 
about the nuclear capability beiDI dc.veloped 
by Pakistao. posinl tb. daDlOr of nuclear 
arma rile io tbe .ubcontiD'Dt. He wu 
quito riPt ill makiDI tbiI poilu &Mu,b", 
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carried it to excess. But what is intriguing 
is our Prime Minister in thc second year of 
bis tenure bas become completely silent on 
it.. I would like to know why tbis profound 
and protracted silence maintained by bim. 
What was tbe lollipop that r~duced him to. 
tbe silence? What was the lullaby that put 
him to sleep ? 

There is need to develop amphibios 
forces in the country in view of the greater 
possibility of maritime activity in the Indian 
Ocean. It will take at least 10.to 15 years. 
It is. therefore, necessary to make a 
beginning in this area, bere and now. 

Witb these words, I conclude my 
speech. 

SHRI SURENDRA PAL SINGH 
(Bulandshahr): Mr. Chairman Sir, I had 
many things to say on the subject but since 
tbe time you have allotted is very short, It 
will be difficult for me to cover all the 
points. I will confine myself to making 
just a few suggestions for tho consideration 
of the hon. Minister. 

To begin with, two very important deve-
lopments have taken place in the Min.istry 
of Defence in the past few months whIch I 
welcome with all my heart. The first one 
was tbe taking over of Defence by the Prime 
Minister himself. The second one was the 
appointment of a new Army Chief. . Both 
tbese developments are welcome and I am 
vcry. bappy about tbem. 1 am unhappy that 
tbe hone Member wbo spoke before me has 
criticised that the Prime Minister has taken 
over tbe charge of Defence Ministry. It is 
a very good development because I feel it is 
a very important and sensitive subject which 
should be handled by the topmost executive 
in this country. I am sure aU the problems 
of tbe Ministry and the policies will get the 
atmoat and expeditious attention from the 
Government. 

As far as tbe appointmsnt of tbe Chief 
or Army is concerned. tbe House knows tbat 
be hal aiven a very lood account of himself, 
of what be is thinkina of doing in the Army, 
what sort of a person he is, what 80J't of a 
Qtoeral ... it. J am perloc:t11 lure that tho 

letter which be has addressed to his collea-
lues in the Army bas shaken up the cDtire 
set-up and I am very hopeful that his etl'ort. 
in tbe future will bring about the desired 
results. 

I sball begin by saying something about 
the Annual Report of the Ministry which is 
a very important document. I feel that in 
certain matters this Report is lackina which 
I shall point out now. 

The Report should contain a narrative 
of the working or the goings.on in the· 
Ministry for the entire year and it should 
take on or begin the narrative from where 
tbe last Report left off, so that while reading 
it, the Members can come to know that have 
been the achievements or what have been 
the shortcomings of the Ministry and the 
Report should give a full picture. In 
addition to that, it should also contain, or 
rather should have contained, some critical 
and meaningful appraisals of the various 
important projects which are in hand in the 
Ministry. I find that this year's Report can 
be faulted on both the counts: It is Dot 
informative as I have pointed out just now; 
and as far as the analysis is concerned, there 
is bardly any appraisal mentioned in tbe 
Report about tbe various projects which the 
Ministry is handling. For instance, as was 
pointed out yesterday, the four or five 
important projects are the Main Battle Tank, 
the 155 mm Field Gun, the T-72 Tank, 
LCA, Submarine, acquisition of aircraft 
carriers and also ordnance factories. On 
some of these projects the Annual Report 
is absolutely silent or very nearly silent. ]n 
the last year's Report there was some 
mention. rather a brief mention, of some of 
these projects, but I find t hat there is hardly 
anything in this year's Report; we cannot 
make out as to wha t is happening to all 
these projects. whether they are coming 
up or they are proving too much for us to 
handle or what is the matter. The bon. 
Minister, when be was intervening yesterday, 
spoke at length about the Main Battle Tank 
and about the Field Guns. The point I am 
making is this: if at least a quarter of what 
be bad said yesterday about these project. 
bad been mentioned io the Report. it would 
have been better and tbe Member. would 
bave know .omothiDI about tbem aDd tb. I 
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misgiviolS and doubts in our minds would 
not have been created at all. So, in future. 
I would bea tbat the Ministry be more 
careful about these thinls j tbey should spell 
out all these tbings in their Annual Repor~ 
so that tbe Members can have a clear picture 
of what is soing aD. 

I have already said that I welcome the 
Prime Minister having taken over tbe 
Ministry. But on tbis occasion I woul~ urge 
on hi'in to revive the Defence Committee of 
the Cabinet to 'which Mr. Jaipal Reddy also 
referred a little wh He ago. At the present 
moment all decisions on matters regarding 
the Defence Ministry are being taken in tbe 
Political Affairs Committee where neither the 
three Chiefs are preseot nor bas the 
Committee the time to deal with all tbose 
matters; also they have not got the requisite 
expertise. It would be better if tbe'Defence 
Committee of the Cabinet is revived ; it used 
to be there before; for the last two years it 
bas been given up. In tbe pasL tbe three 
Chiefs of Staff of Army, Air Porce and 
Navy, were not invited to this Committee-
tbe Defence Committee. I would request 
tbe Prime Minister to start a new practice 
where the three Chiefs also can attand this 
meeting. 

As for tbe functions of the Chiefs, under 
the present system, we find that the three 
Chiefs, and especially the Army Chief, are 
bogged down in performing the normal 
day-to-day administrative functions and 
chores. ' The Chiefs bave hardly any time to 
give some deep thought to the subject 
proper; on to think about things in a calm 
manner so tbat they can bring about the 
necessary changes in tbe organisation. think-
up of new strategies, long-term defence 
plans, etc. It is my suggestion tbat. as far 
as tbe Army Chief is concerned, we should 
appoint two very competent officers as his 
Deputies. One to take care of the opera-
tions and tbe other to take care of logistics. 
Tbe Army Chief, who happens to bo aptly 
called a tbinkins geveral, should be given 
ample time to give considerablo thougbt to 
tbe oraanisation which he is heading. 
Because we are now moving towards the 
21st century and tbe entire nature of tbe 
warfare bas cbanged so mucb that we have 
to tbink ahead aDd prepare our Army for 
the:, . f\1turistic war which will be based 00 
"'*'(101)'. lCioDOO. oloetroDicl etc. 

A few words about tbe Navy. Tbo reI-
ponsibility of tbe Navy bas increased 
tremmendou,ly. We have 'a very long coast 
line as we already know. We bave 
enormous island territories and economic 
zone. I do feel tbat the present strenatb of 
the Navy is not adequate enough to look 
after all tbese responsibilities. So. it is my 
humble suggestion tbat tbe expansion of the 
Navy should take place as early as possible 
and tho amount of money given to the Navy 
from the Defence Budget should increase. 

I don't want to get into the controversy 
of whether we should have more aircraft 
carriers or we should have more sub-mariaes: 
tbat is for tbe experts to decide. But wo 
must have some rational policy accordioa 
to which we decide as to how many aircraft 
carriers are needed by tbe Navy and bow 
many sub-marines are needed. Of course, 
under our conditions, I feel tbat botb aro 
necessary ; but how many of each, is for tho 
experts to decide. I do feel that, perhaps, 
we should 10 in for mort sub-marines tbaD 
the aircraft carriers. Aircraft carriers arc 
useful. We must have tben; we bave 
already have one; the second one is on tho 
way and I believe that we are also negotiatinl 
for acquiring a third one. But one should 
not forget the point that aircraft carriers arc 
expensive; they arc vulnerabJe aod Dot 10 
easy to protect. 

We know fuJly weJl what happened to 
our Vikrant in the 1971 war. It was chased 
all over the world by Sub-marine Ghazi and 
with great difficulty-it was just providential 
- we saved the aircraft carrier. It i. a 
vulnerable target and I tbink if we rely more 
on sub-marines tbat will be better. 

In tbis connection I would like to 
mention that we have got two aroups of 
islands. which are stratelicaUy important-
tho Laksbadweep Islands aod the Andaman. 
of which we ha vo not made proper usc. It 
is my bumble suggestion tbat we should lOt 
up two static land aircraft carriera on tbOll 
islands Land aircraft carriers arc sometilDOl 
called "Aircraft Terrier" as they are esta-
blished 00 Terra Firma. That ean be dODI 
one in Lakshadwcep Islanda and tbe other 

. one caD be ostablisbed in «bo AndamaDI 
BtOUP. If we have tboso two land aircraft 
carriora. the, would live UI a GOIDPlttI 
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control of the Arabian Sea 'and tbe Indian 
Ocean, and also provide betier protection for 
our economic zone. That will also give 
protection to our other interests in tbat 
relion. 

There il news item which appeared in 
the papen sometime aao, about which I 
would like to seek the Minister's clarification. 
Sometime back one Mr. David Obo, who 
happens to be the Chairman of the House 
Appropriation Foreign Operations Committee 
of the USA had, accordioi to him. invited 
India to give ber views about tbe arms beina 
supplied by America to Pakistan. He had 
apparently asked for a list of those weapons 
whicb, in the opinion of India, ttbould not 
be given to Pakistan by America. According 
to the contention of Mr. Obe, India's 
response has not been positive so far. I 
would like to know whetber such an offer 
came from any Committee from America or 
not. If so, what bas been our reaction to 
it. Because be had said that there is no use 
making noises about arms beiog supplied by 
America to Pakistan. It is irrational, it 
has no Josie. But we must know precisely 
what is it that India does not want us to 
give to Pakistan, 80 that we can think 
about it. I tbink. if such an offer is there 
we sbould take advantage of it and provide 
tbem witb tbe required list. 

Now a word about the Ex-servicemen. 
Very little has been said about them in the 
recent past; it has not been mentioned by 
any of tbe speakers who spoke beforo me. 
A areat deal bas been done for the 
Ex-Servicemen. Most of tho recommen-
dations made by tbe Higb Power Committee, 
have been accepted. But I believe tbat there 
is some difficulty in their implementation 
because the full cooperation of the States is 
not forth coming. I would uriC the bon. 
Minister to see to it that tbose re,ommen-
datioDs whicb ha ve already beeD acc:eptcc:l 
aro implemented as early as possible. 

U.GO m. 
Sir. tbere are two aspects or this problem. 

One is tbe material aspeet and the other is 
the psycbololical and moral upect. Tho 
1»*'01'1_1 upcc;t II boiDilookcd alt", but I 

feel that the p.ycholOlical or moral upect 
of tbe ex~servic:emcm II beiDI aealeettd 
because I know tbat our ex-servicemen do 
not let tbe same respect and sympathy In 
Government offices, in business bouses and 
pu bUe undertakinss as tbey sbould set. I 
myself bave heard with my own ear. 
exscrvicemoo being referred to as 'Faujl 
khurpas'. It is difficult to translate it literally 
but it means tbat tho person is illiterate, 
uncouthed and rustic. This kind of 
behaviour is meted out to them. It is most 
humiliating. It hurts their pride and ego. 
Government should instruct the officers and 
the State Govermcnts that wbene~er they 
are dealinl with ex-servicemen they should 
show utmost sympatby and courtesy to thtse 
people. They are tbe people who are pre-
paled to sacrifice their Jives for the couotr, 
and our officers should live them better 
treatment. 

Lastly I would like to say a word about 
nuclear options. The matter has been raised 
in the House time and again. I do not 
want to elaborate on it. J just say that 
for God sake do not give up your nuclear 
option. I am not saying tbat' we should 
make nuclear arms straightway. It depends 
on circumstances but we should never 
commit ourselves not to make nuclear arms. 
Our options should remain OPCD alwa) s. 

Lastly just a word about Defence forces 
personnel. Our soldiers, saHo rs and airmen 
are second to none in eoura,e. enerBY and 
their capacity to put up with difficultics. All 
tbat they want i. tools of war to fight with 
- the best tools that are available anywhero 
in tbe world. I would urae the Minister to 
see to it that our jaw8ns and airmen get tbe 
belt possible tools to fiaht with and jf that 
happens, I am sure. DO adversary who has 
an evil eye OD India can go back from ber. 
witbout Icttio, a bloody Dose. 

SHRI P. NAMOYAL (Ladakh): Mr. 
Cbairman, Sir. I rise to support tbe Demancta 
for Grants of the Ministry of Defeace. 
While doioS so I do Dot want to toucb lbe 
alobal issues but would confine my self to 
areas mostly around our country. 

Sir. our countl')' is encircled by bostil. 
countriea from all sides - from tbe north-
we'lela lide b, Pakiatao; 'rom Nol11a to 
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north-east by China ; from Bast by 
Baqladesh and from tbe South by Sri 
Lanka. Further tbe Indian Ocean has 
already become a place of luper-power· 
rivalry. The Cbinese and Pakistani nexus 
has already linked the Gi1git.Sinkiang 
bighway which is popularly know as tho old 
silk route. Rec.!ntly, they have linked tbis 
road with Tibet-Sinkians higbway through 
Kbanejrab pass. As' far as press reports go, 
tbey have opened up that road for civilian 
aDd military conveys also. This bas further 
threatened our northern border. The main 
reason for Pakistan's crying for Siachin and 
conDiet in that area is perhaps due to the 
fact tbat Siachin and tbe area beyond 
Siacbin, that is Shaksgam is just near the 
highway lintina Khanejrab pass and Sinkiang 
biihway. But in fact, they are carring 
unnecessarily for siachin. It was is our 
area even before 1971. -In the 1971 war, 
we extended and we went deep inside 
Pakistan occupied areas by Liberatinl the 

, areas of Turtuk. I do not know why tbey 
are crying. May be tbat it is for the reason 
I have already mentioned. 

Pakistan is crying wolf for tbe presence 
or Russians in Arghanistan. In tbe name 
of daoger on the border with Afgbanistan, 
tbey have already received arms, ammunition 
and all sorts of military hardware worth 
Dollars 2.3 billion between 1981 and 1985 
and now America bas aareed to provide 
tbem wi tb arms and ammunition and other 
military hardware wortb over Dollars four 
billion. The question is, whether Pakistan 
Is loing to use the various military bardware 
alainst Afghanistan. I do not think so. 
The answer is in negative. They cannot use 
tbe warships there. Yesterday, our friend, 
Shri Faleiro told u~ that these Harpoon 
missiles can only be used against a sbip and 
the question of USiDI them apinst 
AfabaDistan cannot arise. 

Secondly. a (ull Icale Pakistan involve-
ment with AfahanistaD means war against. 
Ruuia. They cannot afford to risk tbat 
m~b of adventure. 

Thirdly, the put experieDCe bil Iho.wn 
that Pati.tan obtained arms and ammunition 
from tbe America. NATO allys and some 
Atab and otbal couDkiea in the Dame of 
IPtiDa Commu.ist Cbiu, but tboD tbe, 

used those weapons against India. It WI. 
clear beyond an)' doubt in 1965 and 1971 
and througb. It bas been proved that 
whatever they arc trying to Ict, they are 
loin, to use against us. We must, therefore. 
be vigilant and we must buy arm1 and 
ammunition for our defence wing even at 
the cost of suspending or curtailing some of 
our plan projects. That is what I feel. The 
defence of the country is3very important. 
Some of the intercoon ected points I had 
raised last week about the defence of tbe 
country, while speaking 0.1 the Mjnistry of 
External Af{airs. I do Dot want to repeat 
those, but I would only like to say that we 
must give priority to solving the border 
dispute with Cbina and settlement of some 
issues with Pakistan. That would bo in 
our interest. It is important. 

Then, I come to my own constituoncy, 
Ladakh. We have a very good liaison 
between tbe army and the civilian population. 
I must congratulate the personnel of the 
armed forces, the officers, the jawans for 
maintaining good relations. From tbe 
civilian side also we give an possible help to 
the army. I must also mention tbat the 
army is helping the civil ians in the fie1d of 
medical facilities, transportation in some of 
tbe remote areal and other help whenever 
we demand from them. 

From Ol1r side also, we are heJpin. them 
in supplying vegetables and other help in tbe 
form of manpower and whatever we caD 
afford. Sir, on the defence research and 
development side, some good researcb work 
is being carried out in that area in the field 
of medical science to study the effect of higb 
altitude on human ~ystem, and allo regardiDI 
the treatment for frost affected patients. 
Research is being carried out in the field of 
agriculture and animal husbandry as well. 
In this way, tbe Defence Research and 
Development personnel are doing lood work 
for belping tbe local population. I mutt 
say tbat they should concentrate more and 
more aD these developments. I would also 
like to susgest that if tbey can belp us in 
8upp~yjn8 some breeds of the jersey COWl 
and cattle on cash payment, that will be 
very useful for tbe POpulation. In tum. we 
caD supply fresh milk to tbe' army, wbich 
at the movement arc beina air-lifted (rom 
tile plaiDl. 
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Lastly. I would like to say a few words 

about the service conditions of some of the 
middle ranking officers. They feel a little 
bit frustrated and tbere is some dissastisfac .. 
tion among tbe officers of the ranks of 
aecond lieutenant to major or Jieut~nant 
colonel or so. I think, this needs to be 
lookad into. 

As per a recent newspaper report, the 
Cbief of the Army Staff has a plan to make 
a change in the present system of writing 

"the SCRs of these officers. This is a very 
load move. 1 must congratulate the new 
Army Chief because this will remove much 
of the frustration among tbe brillilDt young 
o8icers. 

Lastly, I would like to make a sugges-
tion for tbe welfare and betterment of the 
Jawans of tbe Ladakh Scouts. These 
forces arc employed at the Northern borders 
lince 1947, when they came ioto existence. 
Tbey are very much there, on the northern 
border, quarding our frontiers. My only 
lubmission is tha t tbese Jawans along with 
'their families, should be allowed turn by 
tum in groups, to go on a Bharat Darshan 
tour or OD a pilgrimage, on Government 
expenses by arranging a special plano or a 
connected transport. during the winter for 
two to three months. This will prove some 
encourasement to those Jawans who are 
always stand posted there guarding their 
frontiers. They are not interested to be 
pOlted out for other peace stations. rhey 
are happy in the snow pe'\ked areas. So 
these are lome of my suuestions 

Witb this. I thank you. 

SHIll MOHD. A YUB KHAN 
(Jbuojhunu): Mr. Chairman, Sir, scattered 
atoD" and bricks are just rubble but when 
these are set properly witb tine aDd ceme~t, 
the, mate a strong wall of a fort fOf 
protection. Similarly. tho Armed Forcel 
of our mother-land protect tbe boundaries 
of tbe country-be they on. tbe land or in the 
., or on tbo tUlbullDt deep "I. The boo, 

Member wbo sj)oke before me said tbat tbe 
ex -servicemen were not civilised. I want to 
submit that we all bave sbortcomiDIS. but 
we cannot soc tbem. The Members say one 
tbing in this august House and somethina 
else outside. When a soldier joins tbe 
military t he recalls tbe words of the immortal 
martyrs like A vadh Dibari. When he wal 
being hanged, the British officer asked about 
his last will wbereupon be said that bia 
country may shine in such a way tbat the 
foreign Government . may be reduced to 
asbes and with it, our slavery may also end 
and an independent India may take birth 
from out of tbose ashes. Similarly, 
Asbfaqullab Khan had said, '·0 God I there 
will be a mornina when your Sun will ahine 
on our free India." Our officers and jawans 
protect every inch of our mother-land even 
at the cost of sacrificing every tbing they 
have. They do not do so with an expecta-
tion that they will get something in return. 
Rather they do so because they are enswer-
able to the Almighty who bas entrusted tbis 
respoDsibility to tbem. They sacrifice every-
thing, but do not allow even an inch of our 
territory to be lost. If such people do not 
appear to be civilised to the hone Member, 
then what can I say about tbat ? 

I have some suggestions for the betterment 
of our Armed Forces. Firstly, whenever 
recruitment is made for the Forces tbat 
sb.:>uld be done simultaneously and collecti-
vely including tbe Government employees. 
1'bey should sot the same trainina and 
should be selected during the training and 
only after that they should be posted to 
different wings. At the same time, if it 
is made compulsory in our country tbat 
every citizen will serve in the military fot 
five years, tben there will be DO agitationl~ 
etc; tbere luch conditions wi)) not be 
created that thoso very penons who have 
been borD in the country may like to barin 

• it. It will then never happen that liviD. in 
this very country, they may like to stab it 
in tbe back. 

r'" 

I would lite to sugest that tbe free 
ration facility which you have provided from 
Jawan to Bripdier raD1c should be mad. 
available to hiaber ranks like Major Gener~la 
and General also, because the Dumber or 
oftiCCl'I hiahor tbaD Bripdierl lite Major 
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Generals aod General will be hardly between 
200 to 300. Their number win not exceed 
this figure. Therefore, I urge upon you to 
provide free ration facility to them also. 
This will increase in them the feeling of 
discipline and they will think that in the 
Armed Forces, from tbe soldier to tbe 
highest officer, all are equal. You have 
increased tbe ration allowance nealigibJy. 
Earlier. it was Rs. 7.35 and nOw after 
increasing 5 paise you have made it RI. 7.40. 
My submission is that it is a very meagre 
amount. You may yourself think whether 
a soldier can buy two meals with tbis 
amount? No. he cannot. Therefore, it 
should be further incre'lsed. 

Now I would like to say something 
about clothing. Presently, in the Armed 
Forces. provision has beeD made for one 
dangaree whereas earlier two dangarees used 
to be given. Therefore, I request that two 
dangarees should be given and these should 
be fireproof so that during fighting the 
soldiers could remain protected. 

MR. Deputy Speaker, Sir, regarding 
Armoured Corps, I would submit, through 
you, to the hon. Minister that it is the 
armoured corps which destroys cnemines 
tan ks. Since tbe British times this 
Armoured Corps has remained in 'D' 
Group. It possesses equipment with high 
technology which is very useful in tbe 
battle field. Therefore, it should be 
included in 'A' Group and not in 'D' Group. 
In the Armoured Corps from the beginning 
tbere have been five Groups, namely, A. B. 
C. D and E. In this connection I would 
like to submit that if it is recommended to 
tbo F'ourtb Pay Commission tbat these five 
groups should be reduced to three aroups 
i.e., A, Band C, it will be very good and 
tbis Armoured Corps should be brought 
under Group -A'. 

Now 1 will speak about tbe education. 
Tbe officers and jawans during operation 
and peace time keep on movins from one 
place to another. Therefore, their children 
ahould aet all the educational facilities so 
that they may Dot "cr. 

Now I WaDt to submit about the rail 
facilities aiven to tbe jaw aDs duriol their 
loavo. At ptCient, a jawao ,eta one railway 

warrant free in one year and durinl Casual', 
Leave be gets a concession voucber. I .. " 
this connection my request il that '8 sold_,':~ 
should let two free railway warrants iD'·oae:~' 
year. 

Mr. Deputy Speaker, Sir, the Dumber 01 ' 
personnel in the Army has increased much 
as compared to their number. earlier but 
relatively traffic movement in the railways 
has not increased much. For example, 
M.B.F. U., kitchen cars etc. are the same 
as before. If we have to 80 from one pJace 
to another for firing, due to shortaee of 
MBFU we are unable to go immediatel, 
and we are given a date after two to three 
months. I. therefore, request tbat the railway 
traffic facilities should be enhanced 80 that 
they may not be made to WRit for sucb a 
long time. The railway traffic facilities 
should be increased in accordance with the 
increase in the strength of the Army. 

You were mentioning about induction of 
Arjun Tank in tbe Armoured Corps aod hoo. 
Members of the Opposition also spoke 
about it. You mentioned about F·16 also. 
I would like to submit tbat if we bave 

.... determination. then there is no doubt that 
no plane of the enemy can harm India. J 
am a living example of this. In the war of 
1 c 65. three Pakistani aeroplanes bovered 
over my tank, but they could not harm m, 
in any way. I am mentioning this bec&\Qc 
you had beeD talking of F-16. They are not 
goin~ to harm us in any way provided our 
hearts are strong and we have firm determi .. 
nation. ODe of my colleagues bad asked l'QO 
once that if I were in the front line io tbe 
battle and I did Dot get the support 01 
covering troops. then what shall I do 1 I 
had answered that if our tanks were in tbo 
forefront or they were bombarding the 
enemy, we would not have to cut a sort, 
figure before our countrymen. The Army 
personnel Jay down their Jives for tbe 
country. And it should be like this. aod 
not like tbe Opposition people whose wonts 
and deeds differ. 

Mr. Deputy Speaker, Sir. now I Wua& to 
say somethioR about the accomodadoo .,' for 
'the military personl'lel. Durinl service 
time tbey rent out tbeir owo house., but 
after retirement wben tbey como back, 
tbe)' are unablo to let them vac:ated aq 
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they have to face many difficulties in getting 
tbeir houses vacated. The tenants do not 
vaca.te their bouses.. Therefore. some sort 
of law should be cnacted wherein it sbould 
be provided that when an army personnel 
retires, be should be in a position to aet his 
hOllse vacated immediately. 

Sir, now I want to say somethina about 
my own constituency,. Jhunjbunu. In the 
whole of India, Jbunjbunu is the only 
district from where 60,000 to 70,000 people 
have joined the Armed Forces. There may 
not be even a single district in tbe entire 
country from where such a larae number of 
persons might have joined the Armed 
Forces. Therefore, I want to submit about 
my constituency that a defence factory should 
be set up there. That will give an impetus to 
the people of lhunjhunu and the people will 
join the Armed Forces in a larger number 
and serve the country. 

Sir earlier I had atated that recruitment . . . 
• hould be done collectively and 1D continua-
tion of tbat I would like to submit that. the 
retiring army personnel should be provlded 
Service immediately after their retirement. 
They should not wander about in search of 
jobs. In this way, their talent goes waste. 
Arrangements should be made that as soon 
as an armymao is on the verge of retirement, 
intimation to tbat effect should reach tbe 
record office and from there tbis information 
should be available as to who is going to 
retire and against which vacancy be is going 
to be posted after bis retirement. If this 
is done, his morale win get a boost. If be 
gets tbe facility of parallel service, tben be 
win not have to botber as to wbat he will do 
after bis retirrment or tbat be will face 
difficulties in his old age. All these worries 
will be over with the arrangement of paranel 
service for him, 

Sir, about pension I want to submit that 
the}' get lesser pension as a result of 
commutation. But when tbe money they 
have received as a result of commutation is 
made UP. they should get the fuU pension 
and not tbe reduced peo'lioo. 

Mr. Deputy Speaker, Sir, in the end J 
want to suggest tbat tank crew should aet 
comporation so tha~ they may be able to 
consu:ne it wi thin a short time at the time 
of need. 

While concluding I would Hke to say 
that I fully support tbe Demands for Grants 
of tbe Ministry of Defence and if additional 
demands are brought forth we should Dot 
hesitate to support them. In this regard. 
whatever more we can do, we should do. 

I request the Hon. Prime Minister Shri 
Rajiv Gandhi that as we are entering the 
21st century, we must manufacture such a 
tank as may beable to operate on tbe land, 
in the air and in tbe ocean. 

·SHRI P. SELVENDRAN (Periakulam): 
Mr. Chairman, Sir, in support of the 
Demands for Grants of tbe Ministry of 
Defence for 1986-87, I wish to say a few 
worlds on behalf of my party the AU India 
Anna Dravida Munnetra Kazhagam. 

At the very outset I would like to say 
that this is an era in which chaos confound 
the earth as a consequence of rapid strides 
made in space research. This is an era in 
which tbe world arena has become a political 
chess board in which the countries have 
become pawns. I would say that cowardice 
and fright sbould not be source for tbe 
security of a country. The security of a 
nation should derive its basic strength from 
courage and bravery. Jf I demand that 
the defence of India bhoulu be strengthened 
from the source of courage, I do not think 
that there can be any two opinion about it. 
India's freedom is our sou) force. Whatever 
money is required to protect the honour and 
dignity of a free India, tbe Central 
Government should not hesitate to allocate 
that in the interest of security of our country. 

So far all the wars we had faced were 
from north, west and east. But hereafter 
the threat of war and tbe danger to the 
freedom of tbe country will originate from 
loutb. This should be borne in mind by 
tbe Central Government. We have to 
---.----.-.. ~.- .. ----.----... --."'- ... ---

·The speach was oriajoally deJivered in 
Tamil~ 
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admit that all our efforts to make tbe Indian 
Ocean as a zone of peace have not met 
with success. The proof of this is the 
ceaseless patrolling of Indian Ocean by the 

, U.S. Seventh Fleet. Deigo Garcia on tbe 
Indian ocean bas become the belligerent 
naval base of the United States. The 
TrincomaIle port, which is commonly know 
as the Eye of Indian Ocean, on the east-
coast of Sri Lanka, has been taken on long 
lease by the United States. In Trincomalle 
Port, there are giant] 0'" oil tanks, which have 
also been taken over by the U.S. Marines. 
The oil stored in these 105 giant tanks will 
fuel the American Naval fleet for two years 
continously in an emergency. In the guise 
of scientific research, the Sri Lankan Coast 
has become tbe storehouse of the US Mines. 

All this bas encouraged the Sri Lankan 
Naval ships to come with impunity in our 
zone of the sea and harass our fishermen. 
They shout indiscriminately- at the hapless 
fishermen. They confiscate their vessels 
and capture them. They are taken to 
Colombo and tied to their fishing vessels. 
There is no goodwill in Sri Lanka for India. 
Sri Lanka,' inspi:e of being a Member of 
non-aligned nations, is indulging in inimical 
activities against India. The dynamic 
Prime Minister, Shri Rajiv Gandhi's peace 
offensives have been bru~hed aside by the 
President of Sri Lanka. Our young Prime 
Minister has on many occasions expressed 
bis apprehension ab ,ut the growing Sri 
Lanka-Pakistan axis. In this environment 
it is no exaggeration to say that the danger 
to India is likely to start from the southern 
coast. 

In order to foster neigbbourly relations 
between India and Sri Lanka, we gave 
away the Kachchatheevu islands which were 
under tbe suvtrainty of the Prince of 
Ramanatbapuram State in Tamil Nadu, to 
Sri Lanka. We have documentary evidence 
to substantiate that Kachchathivu blands 
befonged to India. We gave on a silver 
plate these islands to Sri Lanka. But our 
Hood intentions have b~en thrown into the 
sea by Sri Lanka. From Kachcbatbivu 
islands tbe Sri Lankan naval vessels are 
attack ina our poor fisherme~. 

1 demand that we should talce bact 
unilaterally Kachcbatbivu islands and 
establish our naval base there. That will 
deter Sri Lanka from mounting wanton 
attacks an our fishing vessels. This will 
a) so ensure adequate security for our 
southern coast. 

Our former Defence Minister and 
presently tbe bon. Vice President of India 
had in reply to a Calling Attention on tbe 
floor of Lok Sabba had stated unequivocally 
that Sethusamudram Canal Project is of 
strategic importance for tbe country. He 
also added that that this project of security 
importance would be taken up for implemen-
tation at the appropriate time. A bip 
level Committee under the chairmanship of 
a senior officer of the Ministry of Transport 
was constituted to go into the feasibility of 
tbis project. This Committee was known 
as Lakshminarayanan Committee. The 
former Cb ef of Southern Naval Command 
was also a member· of this Committee. 
This Committee had reported tbat 
Sethusamudram Canal project was really a 
project of strategic importance and also of 
national s~curity importence. 

This Scthusamundram Canal Project 
must be implemented by Defenct Ministry. 
By implementing this project, there will be a 
dir~ct sea· route for merchant fleet and 
naval ships going from east to west. Tbey 
will not be needed to circumambulate Sri 
Lanka. They will not be exposed to the 
danger of passing TrincomalJe barbour. 
You will be surprised to know that the ship 
carrying coal from Calcutta on the east-
coast to Tuticorin on the east coast, it has 
to come around Sri Lanka. Similarly, the 
naval vessels going from east coast to west 
coast will have to go around Sri Lank.a. 
The Sethusamundram Canal Project will 
obviate all the dangers to our merchant 
fleet and noval ships. This project sbould 
be taken up as a defence project and 
implemented expenditiously. 

Presently, not even one-sixth of thl 
total outlay for Army and Air Force is 
being given allocated to tbe development of 
Navy. lhis should Dot be. continued 
hereafter because of tho impending danaer 
from Indian Ocean for the security of tIM 
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country. T'le Indian Navy bas to thwart 
tbe dangers from Sri Lankan Navy to 
soutbern coast. I suggest that a Naval 
Base should be established in Mandapam, 
on the southern coast. We have the 
Southern Naval Command in Cochin on 
the West Coast. Since the naval vessels 
from Cochin, in tim'!s of war, will have to 
come around Sri Lanka, a Naval Base in 
Mandapam will enable the rushing of 
vessels from Mandapam at short notice. 
This is a necessary precaution for the danger 
to our southern coast. 

Similarly, during Britisb rule, Ucbippuli 
was an Air Force base This has been 
neglected after independence. This place 
is also near to Mandapam. This ~hould be 
revived a~ an active Air Force Centre. J 
suggest this because the cOD1bined Navy 
and Air Force centres in the southern 
corner will be an adequate protection 
against sudden exigencies. 

There is a Jong road from Madras to 
Kanyakumari on the entire east coast. 
This road is also of strategic importance. 
The Defence Ministry should take over 
this as a National Highway of security 
importance and develop this road for 
movement of troops from Madras to 
Kanyakumari. This is also Deeded to face 
the tbreat to sothern coast. 

Before I conclude, I would suggest that 
an Army Training Centre, as has been 
located in Willingdon in Udhat:'amandalam, 
should be set up in KodaikanaJ also. 
Presently we have the Southern Army 
Command at Madras. I suggest that an 
Army Command should be set up in 
Madurai which will enable the immediate 
movement of troops to southern Cl,ast when 
need arises. 

With these words 1 conc1ude my speech. 

[Enlll3h) 

SHltl SOMNATH RATH (Aska): Sir, 
I rile to SUpport the Demands for Grants 
of the Ministry of Defence. The clarion 
QaJl liven by our fsteemed Prime Minister. 

Shri Rajiv Gandhi, for nuclear disarmament 
peace and development of developing and 
underdeveloped countries is very mucb 
appreciated throughout, the wor1d and it is 
suceessful. At the initiative of our 
esteemed Prime Minister, both the leaders 
of the United States and tbe Soviet Union 
would meet together to discuss about the 
disarmament.. Our foreign policy is very 
much a::,preciated even in the conference of 
the Communist Party of India, for 'the first 
time. They have said, it is a progressive 
Poli~y The word "proaressive" was never 
used before. 

1 here are certain countries wllich do not 
like that India should ~c a third power in 
the world. They want that lndia should be 
approacbing the other countries for its 
existence and it ~hould continue to be 
dominated by·- them. But under the 
leadership of Our esteemed Prime Minister, 
tbe things have changed. So, there are 
certain disruptive forces which are trying 
very much to destabilise inside India and 
also tbey are trying very much outside India. 

The arms race D0W thteatens to invade 
space and a tbrust has been given to space 
weapons besides missiles, nuclear and 
conventional weapons There is rapid 
advancement in weapon technology, We 
afe concerned with China, Pakistan and also 
the crisis in Afghanistan In Pakistan. 
weapons are flowing from Am'!rica. Highly 
sophisticated weapons are flowing for a 
song. In the nameo of Afghanistan, the 
Navy of America is supplied with sophisti-
cated WeapOD8, so also ports. developed. 
The American Fleet which visited Karachi 
with the Enterprise, is certainly a matter 
of concern to us and it is believed that 
it had encircled India as bad been attempted 
during the Bangladesh war. The Chinese 
as well as Pakistani persons have moved 
through the territory occupied by Pakistan 
and China and air bases with radar bave 
been constructed on the portion of Indian 
territory of Kashmir occupied by Pakistan 
as well ,8S the Himalayan Tibet. So, we 
cannot be sileD t spectator to it. 

Recently accordjn& to" an American 
study, tbe two most likely areas where a 
nuclear war could start would be of another 



conflict between India and Pakistan or in 
West Asia. That study group bas also 
stated tbat several nations are believed to 
have clandestinely made atom bombs and 
are in the very near of constructing the 
nuclear weapons, including that of Pakistan. 
UodeJ this scenario, we must prepare 
ourselves for any eventuality that may occur. 
India has been invaded by Pakistan thrice; 
yet it has not learnt lessons. If India 
wanted, Pakistan could have been wiped 
out from the world map but tbe intention 
of India was not to invade any other 
territory or to expand its territory. It wants 
peaco. . But our tloodness should not be 
taken as a sign of weakness. So, under 
these circumstances, we should rise to tbe 
occasion and see that our forces should 
meet any consingencies. The morale of 
our Jawaos is of very high order wbich has 
been exhibited more than once and what is 
needed is now tbe unity of the country, as 
it has been exhibited in the last three wars. 
During the Cbinese invasion, poor people in 
the vjllages donated goJd to defend India. 
During the Pakistan invasion. the unity 
was there, Now a1so, under the leadership 
of our esteemed Prime Minister, there will 
be unity. The disruptive forces, the 
extremists, are linked with Pakistan as well 
as America. ] t is an open secret and the 
people sbould rise to the occasion and see 
that these extremists are wiped out. 

Another aspect is about the Nee. Nce 
should not be organised in.a routine mann~r. 
Stress should be laid on making tbe NCe 
very very active so that tley can come to 
the rescue of the people at the time of 
emergency. The students, both in colleges 
and schools, should be tra ined and, as bas 
been said in tbis House, like France, China 
and other countries, military traIDlng is 
a must. Why not we adopt here in India 
the same system? Tbe Nee will inculcate 
in . tbe minds of our students, discipline, 
integrity and ·love for the country. Stress 
should be laid on this. 

The Committee bas liven its report 
about the Defence penonnel, tbe security 
poraons aDd the rehabilitation of the • ex-
service meo. Some of tbe recommendatwns 
of tbe Committee have becn implcDlOutod. 
Tbo, m&1lt bo full, jmplc~. 

Indjan terri tories occupied by China· 
and Pakistan should be liberated. 
Negotiations ougbt to confine with China. 
These territories should be liberated in a 
peaceful manner and while doioj so, W. 
should be in a posi tion to bargain witb 
tbem. If we are not in a position to 
bargain with them, if we are not equipped 
with arms and ammunition, tbey may not 
come forward for a legitimate settlement. 

I thank you for aiving me an opportunity 
to express my views and I only conclude my 
speech by reading two paras of the report 
whicb has been suppli,d to us. It is said 
therein: 

"Defence preparedness is a compre-
hensive concept and a constantly 
on-going process. The officers and 
men of armed force continue to 
maintain constant vigil along our 
long borders with a sense of 
dedication and professional 
competency of a high order. 

They are backed by the entire 
nation which is flllly conscious of 
their service and sacrifice in 

. defending our hard won freedom." 

LTlonslatlonJ 

SHRI LAL VIJAY P.RATAP SINGH 
(Sarguja) : Mr. Chairman, Sir, I support the 
proposed Demands for Grants. You know 
that our country firmly believes in the 
principle of peace, fraternity and global 
brotherhood and follow the same in actual 
practice. There is no doubt that neither 
our country wants to attack any other 
country not it did so in tbe past. It is 
also a fact that our Prime Minister Shri 
Rajiv Gandhi, being the Chairman of NAM 
is making every possible effort to propagate 
the prinCiple of Inlernational brotherhood 
throughout the world. 

13.50 br8. 

(SHRI SOMNATH RATH .In Ihe"dllll,l 

You migbt have observed that whenever 
peace is disturbed, wbccher witbin ou r uwn 
~O\lDtJ')' or in aDJ other ~\lDtry. SbcI a.,Jiv 
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Gandhi has always tried to intervene there 
to restore peace. Our country has always 
played a leading role whether it is the issue 
of disarmament, elimination of the possibi-
lity of nuclear Waf or the issue of restoration 
of peace. You know that our country has 
borders with other countries. You also 
know it very well that sometime instigative 
activities take place on the borders. Pakistan 
is small country. With the assistance of a 
big power it has not only acquired moderns 
armament in large quantity, but also have 
its morale very high. Most sophisticated 
weapons are being supplied to it. Naturally, 
it is a matter of great concern. But even 
under such circumstances our country bas 
not taken any step which may prove that we 
are preparin~ ourselves for a war. 

You know that ours is a vast country 
and its requirements are also unl·imited. We 
have every rie!.ht to take steps for our 
security and we must also secure it. So, in 
view of it we have to prepare OUf long term 
defence policy and we have to achieve self-
reliance and that may be achieved through 
the public sector. We have established 
many public sectur units and sufficient 
allocation has been made for them. As per 
the budgetary allocation for the current 
year, the details of funds made available to 
various public sector units are as follows: 
Rs. 19 crores to Hindus~ao Aeronautics 
Limited; Rs. 27 crOfes to Bharat Electronics 
Limited, Bangalore ; Rs. 19 crores to Bharat 
Earth Movers Limited, Bangalore; Rs 30 
crores to Mazgaon Dock Limited. Bombay; 
Rs. 3 crores to Goa Shipyard Limited, Goa; 
Rs. 12 crores to Garden Reach Ship-
builders and Engineers Limited, Calcutta; 
Rs. 5 crores to Pl'aga Tools Limited, 
Secunderabad: H.s. 15 crores to Bharat 
Autonomies LimIted, Hyderabad and Rs. 
one crore to Misra Dhatu Nigam, Hydera" 
bad. Similarly, arrangements have been 
made to give a boost to units in the private 
sector. This bas shown 800d results. We 
have become self· reliant to some extent in 
respect of . our national defence. We are 
Dot aoina to remain satisfied with our 
achievements. We are making every effons 
to streoltben our Army, Navy and Air 
fOfC4. 

HOD. Cbairmao l Sir, I wanted to say 
something more, but there is shortage of 
time. You know that all the defence 
personnel lead a very beard life and 40,000 
to 50,000 people between 40 to 48 years of 
age, retire every year. At present, tbere are 
about 4 million retired defence personnel. 
We should live priority to tbe work re-
employment, pension and the housin8 
problem as pointed out by Shri Mobd. Ayub 
Khane arlier. Through you, Sir, I w(Juld 
like to request the Hon. Prime Minister that 
these problems should be looked into. Our 
mill tary personnel are ihe protectors of our 
country and defend the country a t the time 
of nationlll crises. Therefore, priority 
should be given to their problems and 
particularly the war widows should 
be given priority in every work. I 
know that education facilities are provided 
to their children in Central Schools, but 
even then sometime they face problems. 
Therefore, I request that some better arran-
gement of schools should be made for their 
cbildren. 

Sir. 80 far as tbe nuclear programme is 
concerned, OUr country is committed not to 
manufacture atom bomb. We should not 
go in for atom bomb, but at the same time 
I dare say tbat we must be in a position to 
produce it as and w'ben we are requh ed to 
do so. We should be fully prepared for it. 
because some other countries are very much 
eager to have it. 

With these words. I support these 
Demands for Grants. 

SHRI BALWANT SINGH RAMOO. 
WALIA (Sangrur): Mr. Chairman, Sir. 
today we are baving a discussion on the 
Demands for Orants of the Ministry of 
Defence. Before I start my speech, I would 
like to express my thanks to the brave 
soldiers and the officers of our Army for 
remarkable and bistoried role played by 
tbem in the defence of our country. Apart 
from their present duty of national security, 
they bad played a vital role in the national 
freedom struggle in the form of I.N.A. 
Some soldiers bad joinod INA and played a 
rem arkable role. Indian Army is not only 
• protector of this country. it also prescots 
itself as an ideal ,fami)y. Our Army it • 
&Iorio us eample of Datioaal iDcctraUOD. 
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The bravo soldier devotes tbe valuable 
period of bis Ufe for tbe sake of the countr), 
durina bis service. But during service and 
after his retirement from the service, he 
faces such problems as need to be given a 
serious tbought. Be they soldiers or officers 
of the Forces, they live away from the 
lociety in cantonments, or on borders for 
quite or a long period. Tb"refore, they 
cannot protect their dgbts to property or 
land as the civilians can. We get a lot of 
complaints regarding illegal occupation of 
their land and bouses by others. Legal 
security should be provided to them with a 
view to safeguard their properties. Society 
should give it a thought to provide tbem 
security so that their rights to properties 
may be secured. 

14.00 brs. 

There are different scales in the pension 
structure of ex-servicemen. The soldiers 
who had retired 20 years· back are getting 
different pensions from those who have now 
retired from lower ranks. Government 
might have some difficulties regarding 
financial resources and funds, but something 
should be done regarding this. It should 
Dot be that after retirement one Captain 
may be getting Rs. 1400 as pension and 
another may be getting only Rs. 300. 

Today, while speaking on this budget, 
tbough I am in the opposition, I fully 
support the efforts of tbe Government 
regarding bringina about improvements in 
the Armed Forces and strengthening our 
defence. I would like to say tbat we all 
should support the Government wholebear-
tedly in whatever steps our Government 
takes for tbe country's security. Because 
international forces are indulging in sucb 
activities as are aimed at destabUsing our 
country, so, 'it is the need of the hour that 
whatever money Government waDt to spend 
for tbe country's security, we should extend 
our support to tbe Gov(rnment in tbe inte-
rest of the country. 

Now I want to speak about some minor 
problems. Cantonments are constructed 
in the couotry. A very bil cantonment ia 
boioa CODstructed at HOIhiarpur in Punjab. 
Wboo IaDd i. acquired' for this purpose, 

farmers offer their land happily as it is a 
matter of securi ty of the country. But the 
problem arises when a meagre amount il 
paid as compensation for tbe land. When 
tbe farmer gives away his land, he become. 
a Jandl"ss farmer, wbo neither bas land nor 
has any job. He should be allotted some 
alternative land or should be provided with 
some job. 

In the history of a nation, moments, 
come which bring sorrow and unhappiness' 
to the nation. Sometimes such moments 
come under compulsion, nobody feels bappy 
in meeting such a situation. I am s'!lying 
it with sorrow that su~h moments have also 
come in the history of our country. After 
the attack by our forces on Darbar Saheb, 
some people were swayed away by their 
strong feelings and after an inquiry into their 
cases, this fact came to light that· those 
soldiers and not indulged in any revolt, they 
had done nothing against tbe nation, but 
the, were overcome by emotions. They 
were arrested, dismissed and also prosecuted 
I want to say that we should pardon our 
cbildren for their mistakes. I humbly 
request the entire nation and also our 
beloved Prime Minister who is very magna-
nimous to treat the Sjkh soldier. who Jeft 
their barracks, like children. They did 
a blunder but not knowingly. They were 
actually overcome by their strong feelings. 
Their cases should be dealt with sym))athe-
tically. Through you, Sir, I am apealing 
to the entire nation to deal with them .ym-
pathetically and efforts should be' made to 
rehabilitate tbem and to provide them with 
employment. Everybody has, realized the 
fauU. With this serious appeaJ, I conclude 
my speech. 

(English] 

SHRI RAM SINGH Y ADA V (Alwar): 
Sir, at the very outset I congratulate tbe 
HOD. Prime Minister who accorded the , 
prestjgeous five star rank to Gen. K.M. 
Cariappa for his glorious services to the 
nation and who accorded the distinction of 
Vice Admiral to Rear Admiral (Rotd.) 
Daya Shankar. I also congratulate tbe HOD. 
Prime Minister for announcing better 
emoluments for tbo personnel of tho 
Defence Services and also for induction 0' 
new and biab technoJoay in the weapon 
.,atem of the Army aad otber foroea. 
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(Shri Ram Singh Yadav1 
Sir, some of the Hon. Members from 

opposition have talked about that the 
information regarding Defence bas been 
kept secret and whatever perchase~ which are 
going to be made by the Defence are only 
out to the nation when actually the negotia-
tions have been over which are disclosed to 
the nation through the Press. I think. the 
Hon. Members from oppo~ition during the 
whole of the debate could not give any 
concrete suggestion regarding planning, high 
technology and better equipment for the 
wea~on system for equipping the Defence 
Forces with the latest technology in the 
field. 

Their reflection is only frustration, The 
frustration which they have met in the 
political arena, the frustration wbich is in 
their minds about their ideology t tbe 
frustration which is clear from their 
performance are before the nation. That is 
why they are not in a position to give any 
concrete suggestion even on this vital subject 
of the defence of the country. 

It is tree that the security and safety of 
the nation is secure in the hands of the 
armed forces. But, first and the foremost 
requirement of any nation is tbe political 
will, the strong leadership. It was in the 
strong leadership of Pandit lawaharlal Nehru 
that the British Naval FJeet could not said 
to the Suez Cana 1. It was in the strong 
leadersbip of Mrs. Indira Gandhi that in the 
year 1971 the American 7th Naval Fleet 
could not sail to the Bay of Bengal. Now 
it is in the strong leadership of the present 
Prime Minister Shr i R ajiv Gandhi that the 
nation is safe and we are secure. 

As a matter of fact, our leadership is a 
harbinger of peace, a messen8er of peace. 
Tbo whole of the nation is looking towards 
the efforts made by our Hon., Prime Minister 
to brio. the two super powers closer and to 
the point of peace, so that the whol c world 
can beave a siab of relief. That is the only 
reqoirement of tbe whole world. Today it 
is not only tbe question of defence of ODe 
natioD. but it is • question of tbe defence of 
the whole of the mankind. tbe security of 
tbe mankind, the survival of the mankind 
and the efforts towards tbi. direction whiQh 

" have been made by India, the people of 
India and the leadership of India are 
recognised and are being applauded 
tbroughout tbe world. 

Sir, the Indian Army has got its glorious 
history.. Tbe Army has not only served 
this countl y during war but also in peace. 
I come from a State wbich has faced the 
fieree warsin the years 1965 and 197 J.Rajas-
than is located. on tbe border of Pakistan and 
tbe people of Rajasthan inspite of living in 
desert. Jiving in conditions of scarcity, Jiving 
in condition of scarcity, of water and so 
many other difficulties in their routine Hfe 
have faced and it is a matter of glory tbat 
during the war of 1971 a large part of area 
in Rann of Kutcb-l.74 lakb Kilometers 
of Pakistan territory-was captured by 
Indian Army. Not only in 1971 but also 
in t 965 the Indian Army on the western 
sector showed its valour, glory and bravery 
and the personnel of Indian Army have 
withstood the test of time. 

Before, I being a citizen of that State 
which ways applauds warriors and patriots 
congratulate the other Members of the 
House that we must encourage and enthuse 
the brave soldiers who have served this 
country since ages and since long. 

Today there is need of the scientific 
temper in the country. Our Prime Minister 
has given a call that this scientific temper is 
not only limited to one aspect of life but it 
extends to the Defence aspect also. Our 
enginccts. our soldiers and our technocrats 
who are serving in Defence wing are 
expected and are also developing the Jatest 
technology-the technology which is based 
on Indianisation. the technology which is 
required for the development of the weapon 
system and for the warfare. 

Now, I would like to live so 
t o M" me sugges Ions. y rust suggestion is that tbe 

Border Roads organisation should be 
strengthe~od and given more funds for the 
construction of roads. Rajasthan has a 
JOD8 border. Tbere is need for roads-
permanent roads -10 that at the time of 
emergency the country caD face tbe 
oDslau~t of Pakistan or other neigbbourina 
cou_ntnes wbo may' have evil designs against 
India. Not oDI, this we: Ul\lSt bavo 'lao 
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broad-Iauge railway line across tbe border. 
It is necessary to maintain supplies. The 
meter-gauge railway line from Jodhpur to 
Banner aDd upto Godra road should be 
converted into broad "gauge. This is the 
requirement of the Defence. 1 think it 
should be given greater priority. Further 
the soldiers who have retired want rehabilita-
tion. They should be given loans to tbe 
extent of Rs. 2S~OOO/- or Rs. 50,000/ .. at 
lower rates of interest. The sons of the 
soldiers should be given priority for employ-
ment in the Army 'because when their fathers 
serve in the Army, they are not Jooked after 
well and they do not get proper education 
in the schools in tbe villages. Therefore, 
tbey should be given priority. I would 
also like to request the hon. Prime Minister 
that the long-pending cases of litigation of 
the Defence personnel in respect of 
agriculture Jand given to them. for 
rehabilitation should be settled qUickly. 
Those soldiers who have been allotted tbis 
agriculture land are wandering from pillar . 
to post. Their cases are pending since long. 
There should be some system whereby those 
soldiers whose agriculture land bas been 
captured or tress.pa~sed by other 

persons and are undergoing prolonged 
litigation they are given some sort of help. 
There should be a law that if any tresspasser 
occupies the land of the army personnel, it 
sball be restored to the army personnel in 
a summary trial in the court. 

Further, I suggest that tbe officers or 
the jawans who ritire from the army should 
be given a chance to serve in para-military 
forces like BSP, CRPF and tbe Industrial 
Security Force etc. Today, tbe District 
Welfare Boards for army personnel are not 
in a position to give any employment to. tbe 
retired soldiers, who are in a physicaU)' fit 
position. Th·ey do I)ot get tbe opportunity 
for a job. I request that tbere should be 
some guarantee for employment for such 
people after retirement. 

With these words, 1 support the Demands 
of the Ministry of Defence. 

SHaI CHINTAMANI lENA (Balasore): 
Sir. I rise to support tbo Demands for 
Grant. of tbe Ministry of Defence for tbe 
)'oar 19$6·87, 

As we all know, the defence policy of a 
country is ceany based or its national policy 
and its foreign policy too, The defence 
strategy must be adoptea in considering the 
national policy, which bas been fram~d and 
formulated by the country concerned as also 
tbe foreign policy and the environments 
around us. 

Our present Prime Minister, Shri RaJiv 
Gandhi and tbe late Prime Minister, 
Shrimati Indira Gandhi. had repeatedlY told 
that we have no intentions of aggression on 
any other country and we bave no territorial 
ambitions at all. Though our present 
Prime Minister is incharge of defence 
portfolio, be bas always been advocatin. 
and trying his utmost to have a full ban 00 

. nuclear weapons. We all know that as tho 
Chairperson of NAM his sjanificent role 
for disarmament and non-alignment bal 
been highly praised and appreciated by all 
the countries in the world including Super 
Powers. But unfortunately, some of our 
neigbbour countries, specialJy Pakistan, have 
been accummulatin8 sophisticated arms in 
the name of using these against Afghanistan, 
Pakistan has been procuring sophisticated 
arms from USA and accummulat ing them. 
May I put one simple question? WUI tbo 
Harpoon missiles be used alains! 
Afghanistan? Similarly, I am sure that 
the ships, sub .. marines. etc. procured by 
Pakistan will not be used against 
Afghanistan. Also. the accumulation of 
arms on the other side of Our border in 
Pakistan, will never be used againlt 
Afghanistan. So, our defence preparedneu 
should be done in considering all these 
developments around us. 

There are so many aspects to which I 
would like to refer. But bere, I waDt to 
pose jllst one problem wbich bas beeD railed 
yesterday in this House by my boo. friend 
Shri Kumaramangalam. In his speech, 
yesterday, he mentioned about tbe National 
Test Range-NTR. I am Dot referriD, to 
Shri N.T. Rama Rao. Por this NTR. &be 
site bas been elected at BaUapal-Bboaral 
area in tbe State of Orilla. Tbis area faJl, 
in my constitueDcy BaJasore. He bat 
sU8gested that, as tbere is areat re.iltanco 
by tbe local people aaaiost tbj, project, tbe 
site may be shifted to KanyUumari. ) 
vOI1 much wolcome bJs IU"..tiOO. But I 
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[Shri CbintamanilJena) 
understood from the 8cienti~ts and experts 
as also from the present bon. Minister of' 
State, Sbri Arunji as well' as from hi! 
predecessors tbat before selecting tbis site, 
tbey have considered 22 probable sites all 
over the country including Kanya Kumari 
and lastly they have found Baliapal·Bhograi 
area suitable, because of its geographical 
location. Tbe hon. Minister Arunji bas 
also told us about this in his speech 
yesterday. The House might be knowing 
that this site was se1ected by the then 
lanata Government in the year 1978-79, 
but they could not implement tbe scheme 
then. 

When this National Test Rang~ is going 
to be established. tbere will be about 5000 
families which are going to be displaced 
from this area. SOt there is strong resistence 
from the people. Taking advantage of their 
sentiments and also their plight, some of the 
political parties are trying to exploit them 
for their own political benefits. One of the 
political parties, tbe CPI (ML) has gone to 
the extent of imparting arms training to the 
people of that area, during night times an,d 
these political leaders are instigating the 
people to resist Governments action. 
Government officials cannot enter that area. 
The people are so much provoked by these 
political leaders tbat tbey are not allowing 
any outsider to go into that area and a total 
ban bas been imposed on the visits of the 
Government officials to tbat area. Very 
recently, the CoUector of Balasore and 
some other officials went there and they 
were so much humilisted and harassed. 

However, tbese people are very 
sentimental and especially when tbey are 
asked to leave their sweet borne!, tbey are 
resisting it. Added to this, tbey are being 
instigated by these political Jeaders. 
Whatever the situation may be, if the 
Government. in spite of sucb resistance by 
the local peo1)le, decides to have tbe project, 
from 'the point of view or national/country's 
interesta. at Baliapal-Bhoarat area only. tbe 
whole sitoatlon need be considered on a 
humanitarian around. I would also appeal 
that tbe Government Ihould not take mote 
than aD inch of leed which il Dot required. 
Tiley sl)ould' take tbe bare mialmum. which 
is absolutel, aeoeall'1. n. campe_doD, 

rehabilitation, employment and other lueb 
helping measures should be implemented 
through negotiations with tbose beneficiaries. 
There are .many public institutions lito 
schools, colleges, di~peDsaries, hospitals, 
clubs and· so nlany other public institutioDS 
located there. Due compensation should 
be given to all the institutions and employees 
~ucb as teachers, etc. who are employed 
In 'these institutions. Compensation to 
thousands and thousands of people who arc 
the owners of betel-wine gardens, manlO 
groves, coconut and cashew· nut orchards 
etc. need be paid in a very befitting manner. 
Many people bave raised such type of 
mango-groves, and built houses and 
pisciculture tanks on Government land .. 
Compensation should be given to all those 
people. The people of that area are not 
relying on the State Government rehabilita-
tion programme. They want tbat tbe 
Centre should come to their rescue in the 
matter of rehabilitation, compensation and 
appointmellts, etc. I would request the hone 
Prime Minister to kindly consider the issue 
of establishing the Main Battle Tank (MDT) 
F'actory there. The people will think that 
this is a gift given by the hone Prime 
Minister for their plight. 

Some arguments and counter-arguments 
are raised about the expenditure on Defence 
Budget. But we know we)), that our 
defence expenditure is much less tban tbat 
of Pakistan, China, U.K., U.S.A., U.S.S.R., 
Sri Lanka, France and many other countries. 
I am not going into the details of it, but 
1 will quote one paragraph of the annual 
rel?ort of the Defence Ministry for the year 
1985-86. In page 7, point 7.4, I quote: 

"The 1985-90 Defence Plan is at 
an advanced stage of finalisation. 
The emphasis continues to be on 
modern;zation and replac~ment of 
equipments, securing greater firo 
power mobility and more modern 
means of communication and on 
self-reliance and import substitu-
tions. tt 

In keeping all these things in mind, we 
should talk abO\Jt tho expenditures, whether 
it should be more or less, when we are 
aoiaa for modernization aDd sophisticatioil 
and especially in coDsicieriD, tbe size 'of 
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our country and also security environment, 
our expenditure is definitely less than tbat of 
others. 

While we are speaking of more expendi-
ture, we sbould keep in mind tbat, in 1940's 
when we were talking about "Swadeshi", it 
was meant band made clothes, but today, 
when we refer to "Swadeshi", we mean 
Indian Satellites and Computers. So we 
should not compare expenditures on satellites 
with tbat of band made clothes. 

Sir, I want to g1ake one small point on 
tbis issue, from 'the figures of "Strate~ic 
Analysis of February, 1986. It is worth 
seeing that, in 1962·63 the expenditure on 
defence was Rs. 473.9 crores, i.e, 3.1 per 
cent of the GNP, whereas in 1980-81, it 
was Rs 3866.77 crores and tbe percentage 
of GNP was 3.38 per cent only. So, if we 
take 1970·71 Price Index, the percentage of 
GNP "is 3.8 per cent. 

It is a matter of great pride for us that 
Our Jawans and defence personnel deserve 
all praise and gratitllde from all of us for 
their sacrifices, patriotic spirit, their devotion 
to their du ties which is second to none, 
wbich we have noticed in 1962, 1965 and 
1971. The ideals they hav~ placed before 
us will go a long way to overcome all 
eventualities which may come on our way 
of progress. 

One more request: The Second Sa;nik 
School should be there in our State Orissa 
-in Ba1asore District. 

With these worlds, I wholeheartedly 
lupport tbe Demands. 

PROF. NARAIN CHAND PARASHAR 
(Hamirpur): I rise to support the Demands 
for the Mjnistry of Defence, 

The derence policy of any country is 
a matter of national consensus, and we are 
happy to note t~t in this House tbere is a 
broad consensus on the various percePtions. 
First of all, I would like to appreciate tbe 
preparation of lb·is Report, and 1 would 
like to say tbat it is not only objective, but 
aIIo imaaiuative.· 10 tho firat Cbaptor. 

tbere is a sentence in the Jast paragraph viz. 
paraBrapbiii 11. i would like to read it and, 
compare it with what has come out recently. 
It says: 

"Finally. the international dimen-
sions of Indias security are naturally 
of great concern to us. More 
particularly, the fact that external 
forces could interact with internal 
forces of discent in the political 
and socia-economic spheres to 
exacerbate our security Problems is 
a scenario that mUlt be rccknoned 
with." 

This is a very important observation in this 
Report. It must have been prepared at 
Jeast a month or a fortnight ago. 

There is an interview which Pakistan's 
President, Gen. Zia has given to the 
magazine 'New Life' in London, in which be 
has said that India wants to make Pakistan 
a scapegoat for its internal problems. 

14.31 hra. 

[MR. DEPUTY .. SPEAKER In the Chair] 

Here is a link, and I am happy that this bas 
b~en understood much better by or oVtn 
people ; but Zia bad to say it later on. 

So, it is of increasins concern to us that 
the western Super Powers are involving 
themselves in the internal forces of dissent 
in India, and they are trying to sharpen 
the conflict. Tbereby, it is a mattcr of 
grave concern for us. 

Our armed forces have bad to be called 
,upon to their duty sometimes to maintain 
internal security of the country, and I must 
apprecia te the roal played by them durin. 
the past few years in not only auardiol our 
frontiers, but also in maiotainiDI peace land 
harmony in tbis country whenever the)' havo 
been called upon to do 80. 

The commendable, role of tbe Forces 
can be seeD from tbo fact that a number or 
martyrs have laid dowll their liv. in the 
lucceuiYO "wan witb PakJltaD ID4 CbiDa. ia 
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the past few years since Independence. My 
own State, HimacbaJ, has dfored 1049 
martyrs in tbe armed forces of the country ; 
and tbat is a matter of pride for us. 

We bave to see tbat new challenges are 
emerging for our national defence.. One of 
these challenges is Pakistan's deteJmined 
effort for nuc1ear status, Secondly, the 
ruling "arty in Pakistan has recently passed 
resolutions. which are also a matter of 
concern to us. 

Similar1y, the intention of the Western 
Super Powers to make the ] ndian Ocean 
tbe play-field for their designs, is also a 
matter of concern for us. So. we have to 
remain prepared for all tbese eventualities; 
and I am sure that cur Armed Forces are 
at aU times ready to meet the challenges. 

It is in this cont ext that the money 
spent upon them is very generously granted 
by the nation, by the Government and by 
this House, and there is an appreciation 
for them on aU scores. We have not only 
to Jook after thdr various rt'quirements, 
including the new challenges of technology, 
new acquisition of weaponry, the arms 
race, acquisition of arms by Pakistan, but 
we have also to look to the various other 
aspects of our defence', tbe defence planning 
bas acquired its own status in the past 
few years; and it has com~ to stay. As 
some figures have been roUed out recently. 
as some friends bave said that 3 per cent 
of our (I NP is spent on expenditure. It 
is a very meagre amount, but it is spent 
and it is welt spent; it is the amount that is 
spent in guarding the country's frontiers and 
therefClre armed forces deserve a pat on 
their back. 

We have to pay special attention to our 
'ex-service men and we have to see that 
their welfare is the concern of tbe natioo. 
Since 1919. after the First World War tbe 
Soldiers Boards have been created in tbe 
country and our govtrnment bas taken 
many steps to strengthen the Zila Sainik 
Boards, the State Sainik Boards aod various 
other measures. But we have to 
pJan for a 1001 term strategy. because, at 
tbe moment, tbe services send out ,their 
PleD-I.Y 0 vcr 60,000 per aUDum-retire 

men at the aae of 35 or 37. So, it is an un-
favourable comparison witb theo l her services 
in tbe civil sector. The result is tbat when 
the)' have to find placemfnt, tbey find it 
difficult; and the amount of pension that 
we pay is buge according to one estimate, 
t.he bill for pensjon is comjng to 8S much 
85 ~s. 6CO crores per aDDllm and it may 
soon be over-taking the cost of salary. 
There fore, we have to take a fresh look 
at the strategy and we have to find 8. \\ay 
in which the money is welJ spent and the 
people in the armed forces are not made to 
suffer and feel any inconvenience at the agc 
of retirement. Therefore, I would plead 
that we may take a fresh look; we may 
have to review the whole situation and 
instead of retiring them at the age of 35. 
we may . retire them, let us say, at the age 
of 25 or near about 30; and tben make 
'their placement in the civil services in a 
manner that they draw regular salary so 
tbat the problem of pension is reduced to 
the minimum and they are not put to any 
unfavourable competition with the State 
services with the result that the armed 
forces remain young on the one band and 
tbere problem of pension is solved on the 
other. At tbe present moment, the ex-
service men are demanding removal of 
disparity in pension which has been referred, 
to the Fourth Pay Commission. I am 
happy to learn this. The High leve I 
committee for the welfare of ex-service 
men made certain recommenuations, and 
one of the recommendations was tbat a 
Parliamentary Committee of both the 
Houses shou]d be constituted so as to look 
after their welfare, because it is fek that the 
executive alone cannot ensure implementation 
of tbe various measures which are made 
in this House and outside for the welfare 
of the ex-service men. So, if there is a 
Parliamentary Committee and the sister 
committees in the State Leaislature, they 
will be abJe to call tbe executive to the 
scrutiny and that win be a step in the 
right dirtction. The demand for one 
rank one pension is also a cry for the 
ex-service IT-en. So. this may also be 
looked into sympa thetically • 

229 Zila Sainik Boards in the country 
are doing good work, but they need further 
strengtheniD8. In our tour-I was 
fortunately a member of this committee we 
fouod that lome of tbe ZUa SaiDik Boar'" 
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were suffering from lack of finance. 
Therofore, they sbould be strenghteoed. 

In my own constituency in my State, 
there is a proposal for setting up three 
military stations-one in Hamirpur, one in 
Una and one in Nogli in Shirnla and KuJu 
Districts on the border of both. An 
early' setting up of these mi1itary statioDs 
would belp us Similarly, a demand for tbe 
ordnance factory from our State- our 
Chief Minister ilas made tbjs demand-
should be looked "into by the Minister 
of Defence. I would appreciate the good 
work done by tbe armed forces and I 
would also appreciate the various steps 
taken by ths government headed by Sbri 
Rajiv Gandhi in keeping the YOUDg 
services at a very important key role position 
in guarding the nation's frontiers; they 
have so far guarded the frontiers of our 
country; they have also come to the 
rescue of the nation at a critical bour 
without any discri minatioo of coste, colour 
or creed. Their role in the disturbances in 
Punjab without any communal bias in them 
is a tribute to the secular nature of the 
armed forces and it must be appreciated 
at all hands that even at the risk ()f their 
life and even at the risk of being 
misunderstood they had pJayed a notuhJe 
role and saved the unity of India not only 
from challenges across the border but also 
against the cballenges on our' own soil. 

With these words, I commend this 
Report. 

MR. DEPUTY -SPEAKER: I request 
the hone Members .0 be brief. Already, 
we have exceeded the time. Now Shri 
Narayan Chou bey • 

SHRI NARAYAN CHOUBEY 
(Midnapore): At the outset, I pay my 

. tribute to the Armed Forces who are 
guarding our borders in the Himalayas or 
at Ha-sbores or in the deserts •. 

Fil'lt of all. I want to mention ODe or 
two points which I wan t tbe Prime Minister 
also to bear. I am astonished to see in the 
report tbat qaiD you arc equatioa tbe 
tWO luper power., OD tbo same fOOliD&. 
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Even Sbri Parashar al80 spoke about it • . ' you are puttlOg them on the same footing 
tba t tbe two super powers, are creatiDI 
tension in the world. It is for truth, Sbri' 
l<ajiv Gandhi knows it, an the Minister. 
know it, and you also know it. But io 
your reports you are equating the super 
powers. I cannot understand why you 
equate the super powers. Who js your 
friend, among the supers powers? Who is' 
your friend and who is your for? You know 
it. The U.S.S.R. bas stood by your side 
on all occasions and that you know. 
One super power is against tension, that 
super power is against tension and tbat 
super pow~r is asking for curtailment of 
tension. Anotber super power is asking 
for never and never explosive nuclear device, 
and it is not correct to equate tbe two 
super powers. That is my first submission. 

Second submission, Sjr, there is another 
super power, the Pentagon, of the U.S.A. 
They are not going to give us anything. 
They do not want to transfer any sensitive 
military technology to India, because, India 
did not sign the security military infromatioD 
agreement. India has not signed it, so 
India ha~ not been giv~n the informatioa, 
So, this is the position with one super power 
that is U,S.A. And, there is a super which 
is USSR. You know its behaviour towards 
India. . 

And, you know, Sir, many revelations 
are taking place, the Larkin Brotbers case, 
Ram Swaroop case, and so aD. Who is 
working for whom 7 All the Western 
countries are anxious to have our Defoncc 
installation infoJmation tbey want to aet 
information regarding our Defence installa-
tions and tbere are some scapeaoats or 
black sheep in the country, they work for 
them. 

So, I would request the Government 
Dot to equate tbe two super powers. and 
not to put them on tbe same footiDg. 

The third point I waDt to make is, It ey 
want to create trouble for India, actually 
the Sixth Fleet ships are tbere in Karachi. 
Pakistan has aiven bases to tbe U.S.A. 
there are all military basi, Biven to tLf' 
U.S.A. by Pakistan. 
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(Shri Narayan Choubey J 
Sri Lanka bas also given bases or is on 

the point of giving bases. And it is wrong 
to say that both the Super powers are 
making th~ Indian Ocean an area of conflict. 
Our problem is that the Indian Ocean 
should be declared a zone of peace. See 
what has bappend to Diego Garcia? V\'hat 
is happening in sucb a situation? Who 
are there with nuclear weapons? What 
Super power? Our Defence preparation 
should be there taking aJl these into 
Consideration and money, required for this 
should be given. We understand that more 
money is requjred. Because, new technology 
is developing and Defence should also be 
improved. 

I said it, you also know, we all know it, 
ours is a poor country. We have to see 
what is needed in the circumstances, and 
we have to spend in a corr~ct manner. In 
this situation, we are asking our Prime 
Minister and the Defenc~ Minister what we 
need for the country. Yes, I do agree that 
we require another Aircraft Carrier. We 
do agree, that the Eastern side and the 
other side, both need to be watched. But 
what is the use of taking the Hermes 
aircraft (rom the British? Even tbe British 
Navy said tbat it was Juok. 

SHRI SAIFUDDIN CHOWDHARY 
(katwa): We require junk. 

SHRI NARAYAN CHOUBEY: Some 
say. it will cost 40 million Pounds. 1 he 
'Hindu' dated the 5th said that we need 
one bundred thousand crores. And. we 
are buying an out dated vessel when ever 
British Navy decided to make the Mothballing 
of Hermes. But you see, Australia did 
Dot buy it, Chile did not buy it, Brazil did 
Dot buy it. But I want to know, why Jodi'a 
is buying it. We wanted to know it. 

Moreover, in this report, we find tbat 
along with Hermes, you want to buy some 
Sea Harrier Jumper Jets, Sea· Kinss 
Helicopters, and large assert meats of 
missiles. and electronic equipment runnin, 
into several hundred erOles. I want to 
know as to wb, this is beiDI bought. Will 
tbat ~elp us in any way? When arc we 
,UiDS to produce our own aircraft carrier? 

It seems tbat tbe Defence Department 
is on a bia buyin spree from toreian 
country. It is reported that we will be 
buying 400 pieces of 155 MM field gUDS 
from Sweden costing Rs. 1 SOO crores. Only 
yesterday, tbe PAC in its report on Ministry 
of Defence has said : 

"From the perusal of the Enquiry 
Committee Report. the Committe e 
have observed that there were 
lapses on the part of Technical 
Evaluation Committee, Negotiating 
Committee, tbe second team of 
Government officials, the Resident 
Inspector who cleared tbe item 
before pre-shipment and of officers 
who did not initiate legal action 
against the firm as early as in 
July/Aulust, 1979." 

So, tbe~e people who are deaJing in 
arms deal are earning a lot of money. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT 
(SHRI ARUN SINGH): In 1979 it was 
your Government. 

SHRI NARAYAN CHOUBEY: In 
1981 the country was ruled by you. Anybow 
it was an independent country whether ruled 
by you or by Janata and it was country's 
sum. It should be 10nO into. 

want to know why Wd are buyiol 
those things from abroad which can be and 
are being produced here. What is ,tho 
reason of buying parachutes worth Rs. 10 
crores from South Korea when they can be 
produced in Kanpur? What is the uso of 
buying 1000 pi(ces of gOI8)es? (lnlelruptions) 
You go through the report publisbed in 
tbe recent India Today". We have tbe 
reports that we are going to buy I.S milion 
woollen blankets (rom Austral ia for tbe 
Army. I do not know wby there 18 • 
craze for foreign soods even ;n the Army. 

We welcome modernisation. It I, well 
and good. But then we are told tbat in 
the Daroo of modernisation )'ou are goinl to 
reduce 30 per ~Dt· of tbe emplO)'CCl. 
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Yesterday. tbe Minilter of State for Defence 
Production has said tbat we bave lot very 
skilled people. I do Dot think you can' 
dispense with them. You can make use of 
tbem. Both tbe recognised federations have 
protested aaainst tbat. 

We are told tbat in the name of 
modernisation you are doing privativation in 
tbe defence units. The clothing factories 
under Ordnance factories, which are 
producing tents. etc. are not getting orders 
and you are giving orders to private firms. 
Orders for Artic tents and army clothings 
are being off loaded to big contractors. In 
UK, tbe Government of Mrs. Thatcher, is 
trying to allow privatisation in defence 
industry. I am sure, our Government led 
by Shri Rajiv Gandhi, would not follow 
tbem in this regard. 

170 bigh skilled workers jn HA L Agra 
were laid off. With the induction of AN 32, 
I am sure, tbey will be bavining enough job. 
I hope, the Minister will look into it. 

IlD7 employees of Class C&D working 
variouq defence units under the ~irector 
General of Inspection have been rendered 
surplus. I hope, the Minister will look into 
it and they wHI not be rendered surplus. 

You have accepted tbat there is a good 
cordial relation in th~ Defence Production 
Departmen'ts. But in the Defence 
Production area, there is the Anoma!ipe 
Committee's report of 1981 which has been 
accepted by the Government on 14.]0.85. 
But that still bas Dot been implemented. 
I want you to implement it. 

I have personal knowledge of corruption 
in MES Department. I know what is 
bappening at Kalalkunde air base in 
Midnapore District. There the contractors 

. are fattening. The officers in the Garrison 
Enaineers are fattening. And your services 
are not dono in 8 proper order. 1 would 
like you to look into it and se" tbat it is 
.topped. 

As many of our friends from both sides 
have, demanded. tbe sufferiog of the 
employ. wo~kiDI in tbe Border Roada 

Organisation should be looked into. I 
would request you to look to the employees 
also. Who arc they? They are neither 
civiUan nor Army men. 

(TranI/aI/on] 

Neither fish nor fowl. 

[English} 

I would like to say that either vou allow 
tbem to from their unions as the civilian 
employees arc allowed to do, or· accept 
them as army men so that they get all the 
benefits of army men. Neither doiol tbis 
nor tbat sbould he stopped. 

I want to make another point regardin, 
ex-servicemen, Regarding ex-servicemen 
some good things have been talked about 
in your Report. This single wjndow 
clearance system is meant for fetitin, 
employees of Defence Secretariat and Service 
headquarters. Our ex-servicemen are 
praised throughout India. If you make 
only one single window clearance system in 
Delhi, that will not belp. At least in every 
State capital there should be such a thing. 
I hope tbe hoo. Minister will kindly look 
into it. 

The last point I want to make is that 
in my district Midnapore, the Defenco 
Department bas given notice to some 25 
villages in Jbargram and Sankarail" police 
stations. They want to occupy tbose 
villages for Air Force training. The 
authorities have oot given them proper 
notice. They do not talk to 'hem. They 
behave in a most beauracratic manner. 
If for the Deeds of Defence these villages 
have to be taken over, let them take over 
but they should kindJy give them due com-
pensation they should be given due notice 
and also they should try to give them 
employment as far as possible. I know it 
is not possible to give employment to 
everybody. But if in these cases they onl, 
give notices. and do not behave with the 
civilians as a civiJian and behave in ~ most 
bigh-handed maDner, I request tbat tbele 
tbings should be looked iota. 
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(Shri Narayan Cboubey1 
With these words I bel to submit that 

our Defence personnel have performed very 
100d things and I hope that in future also 
they will be able to defend our borders and 
save tbe integrity of tho nation. 

THE MINISTBR OF STATB IN THE 
DEPARTMENT OF DBFENCE PRO-
DUCTION AND DEFENCE SUPPtIES 
(SHRT SUKH RAM): Sir, the bon. 
Member bas just DOW said that about thirty 
per cent employees of the Defence Production 

'Department are going to be retrenched. 
I think probably the hone Member was not 
present in the House yesterday. I made it 
very clear that in tbe process of modernisa. 
tion, DO employees is going to be retrenched. 
The hon. Member should correct his 
impression. 

[Tra",latlon] 

SHRI BANWARI LAL PUROHIT 
(Nagpur): Mr. Deputy Speaker, Sir. I rise 
to support the Demands for Grants of tbe 
Ministry of Defence. Sir, it is a point to 
be kept in mind that war may break out 
any time. The wars do Dot break out on a 
fixed date or on a 'muburt'. We can n~t 
claim that in the next five years we shan 
not have to fight a was against any nation. 
If we see tbe present conditions, then it 
appears to us tbat our neighbouring countries, 
i. e., Pakistan, China or Sri Lanka may 
wage a war alainst us at any time. We can 
only talk ab!>ut our intentions. We do not 
have any bad intention against our neighbours 
and we do not inteod to figbt witb any 
country. but the same we cannot say about 
their intention, Tbere is no guarantee tbat 
they will not fight. Our hone Members 
from tbe Opposition bave asked as to wh, 
we wanted to buy the old aircraft carriers. 
I want to tell them that in case after four 
month, a war is thrust upon ua, then sball 

. we be able to fight tbe enemy with a sinlle 
aircraft carrier-Vikrant? It cannot move 
to Arabian sea or to Indian ocean as well as 
to the Bay of Bengal simultaneously. We 
Deed at least 3 to 4 Aircraft carriers. These 
people 10 only by tbe newspapen. We 
need Dot to by newspapers. You sbould 
keep it In ),our mind bow the fC)relaD poweR 
plant storioa in tile newspapen, We have 

lot ex,pertise. On OM band, we say that 
we have full faith in the expertise of Our 
officers of Army, Navy and Air Porce and 
on the otber we talk in tbis manner. Wbat 
objection is tbere in accepting their ideas? 
We should consult them only. We should 
decide about our security instead of loins 
through the planted stories in the maaazines 
by foriean powers. It il a very de)jcate 
matter Bnd we should not be carried away 
by emotions. I am of ' the opinion tbat we 
should act according to the advice of our 
officers. Today there is tbe utmost need 
to strengthen our Navy. We have morc 
than 7000 kms. of sea coast as our boundary. 
There is a great need to protect and 
strengtben it. You should acquire 

. submarines for this purpose. In my opinion, 
for Navy we should make av li1able as much 
funds as possible. 

Hon. Minister, Sir, you should take 
steps to stop spying in tbe Navy. In 
Bombay where Shri Dandavate lives, there 
is a 35 storeyed Taj MabaJ Hotel. You 
should keep a watch on the Navy officers 
coming from foreign countries who stay 
there and use binoculars at the top floor of 
the Hote1. They might indulge in spying 
activities about our naval activities. You 
should look into it. Today, sopbilticated 
arms have been manufactured. New types of 
missiles and rockets have come into 
existence. If somebody comes there with 
two suitcases and stays at the Hotel, he may 
have a rocket in 'a suitcase which migbt 
damage our one or two ships. You sbould 
consider this matter seriously. This need 
not be ignored or laughed away. I went to 
draw your attention to this as it is very 
important for the security of tbe country. 

Above 811. we need a closed port for our 
Navy in tbe country. All our ports are 
open and we do not have a closed port. 
AU our ships are anchored at the ports aDd 
our enemy may watch their activities. You 
abould alao ketp this in mind. Tbis is 
my special lubmissioD to you. 

Our def cnco production is al80 very 
Important. We have made a Jot of progress 
in tbe field of defenco production. Our 
defence production has doubled. But the 
actual production is less tben the "fiauret 
famished b,1011. ,Your prodoc:dOD 6 ..... 



)53 b.G. (Gen.) 1986-87 CHAITRA 18. 1908 (S.4I'.4) 

are based on the price level of 1980, wbereas 
in 1985, tbe prices have risen to a Ireat 
extent. No doubt the production bas 
doubJed on tbe basis of those prices, but 
you should also take into accouD~' the 
inflation during these five years. If we Jook 
at our progress from this angle, we sban 
Dot be very happy. We cannot say that OUf 
.production bas increased if we take this 
aspect into consideration while eva1uatins 
our growth in the field of defence production. 
We should increase the defence production 
in our country. 

One of tbe most ~igoificant shortcomings 
in our country is that our factories are 
very old. Some of these factories were 
established 70 to 80 yeats back. Those 
plants were obsolete even at the time of their 
installation and old machinery was installed 
at that time. Till now the plants have not 
been modernised. Therefore, there should 
be rapid modernisation of these factories. 

war widows. Hence J request you to'pa, 
special attentioQ to tbe conditioQ' 01 ·the 
war widows and tbe ex-servicemen. 

[En,llsh] 

SHRI AMAR ROYPRADHAN 
(Cooch Bebar): Sir. lookioa to tbe alobal 
situation and nuclear war tbreat b}l USA'. 
Sixth Fleet in the Pakistan border and tbe 
tense situation prevailing in our border. 
I am not worried about how much budgetary 
provisfon has been made for Defence. but I 
am worried how this money is aoing to. be 
spent. J am puttina tbis question to tbe 
Prime Minister. May I know whether the 
purchase of Hermes Aircraft Carrier will 
not be a waste of money? Sir. I am 
worried how the jawans and soldiers aad 
sailors and airmen' are being treated. I am 
worried bow the jawans of our country are 
,etting frustrated in the Defence Services II 
you go out in the country and visit different 
parts of the country. you will find tbat there 
are slogans and phrasses: '''Defend abe 
Country's iecurity and safety witb . aU your 
might" ; "Join the Army, serve the Nation." 
This type of advertisementl aU over the 
country attracted lalchs of youths. 

([nle rrup tiP" s) 

J5.00 Jan, 

MR. DEPUTY ·SPEAKER : Mr. Pradban. 
you address me. 

SHRI AMAR ROYPRADHAN: I am 
addressinJ you, Sir. 

(Int" f uptlolls) 

In th~ end, I would emphasize that 
special attention should be paid to the 
war widows. Once a heart-rending story 
of a war widow came to my notice, which 
touchod me deeply. She had been wiowed 
after IS days of her wedding, during the 
1971 war. The Government showed some 
sympathy. According to tbe rules of those 
times, two persons could jointly lihare ~ gas 
agency. One of them was a war wldo~ 
and another a disabled person. Under thiS 
schemo, tbe war wid&w of our story a)ona 
with a disabled partner started a small 
business. The Government allotted a pla~e 
ae an annual rent of Rs. 460 for thiS 
purpose. After a period of five years, an 
eviction notice was issued to them. It was 
stated by your Estate Officer in tho notice 
tbat the yearly rent was Rs. 10.000 and not 
Rs. 460 which they bad been paying. They 
'wore also asked to pay Rs. SO,OOO as arrears 
for havinl used tbe place for fiv~ years. 
The present situation is such that. they bave 
to m.ke a payment of over Ra. 2 lakhs. 
On oDe hand, the Governmen~ wants to help 
the war widows, on the otber, tts bureaucracy 

[ Trarr,latlo,,) 

ia bent upon barassing them. ~? ~e 
attention must be paid to tbe condition ~()f 
war widows. Merely sbeddina crocodile 
tears would Dot help., I have related an 
eumplo of bow tho bureaUQ1'lO)' baraBHI tho 

SMRI BALKA VI BAIRAOI (Mand •• ur): 
He is even otherwise immortal, wby sbould 
be weep then? Unl!rrup,f01ld 

SHRI AMAR ROYPR.ADHAN r 
weep when .1 see tbe coDditions mated b1 
Jou io l'CI~ of ow dlfooco. . . 
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(In,cr,.,p.lonS> 

If tbey make ilOilO io this maDDcr, how can 
I speak, Sir ? 

One could find that bundreds of YOUDI 
mea with sound health, full of viaour and 
enerlY and with 10 many plus points are 
.tandiD8 before tbe Defence Recruitina 
Centre. But it is a fact that for final selec-
tion one will have to add so Ulany plUS and 
bacJdDa points. ADd 1 shall ask the bOD. 
Prime Minister to enquire about it in 
different recruiting centres. However wbat-
ever cost a youog man has to pay, he forsets 
~erything as be considers himself to be 
fortunate enough when his name appears in 
tile list of selected people. or course, in 
these days of unemployment, jf be is 
appointed as a sepo)' be considers himself 
fortunate even if be bas to pay for it. The 
boy never looks back. Though strenuous 
be goes on marching round the clock aa be 
is oommitted to the sacred soil of our 
'M othetland. He is iDspired when be bears 
the slogans' "Jai Jawantt and "Jai Hind". 
and when he joins the Army be is ready to 
sacrifice bimself in the service of the 
Motherland. He gets the inspiration from 
Tennyson'. poem Wbicb says: 

"Theirs not to make reply Tbeirs 
not to reason why Theirs but to 
do or dic." 

SOt the boy mentally prepares for the 
supreme sacrifice for the nation. 

, 
But his frustration begins when bis name 

is included in a particular Regiment. whetber 
it is a Sikh Regiment wbether it i. a lat 
Regiment, whether it is a Gorkha Regiment, 
whether it \8 a MadIas Regiment, wbether it 
is a Maratha RegiEnent or DOlra Reaiment 
or aajput Regiment. The boy does not find 
lbe Rqiment in tbe name of Bent.1ee or 
Odya or Auamele. He thinks that lome 
lort of t'Climentation baa bteo started OIl the 
concept of national in ..... tioD in tbe 
»efeoce . Services. So, in tb~ Dame of 
Nomorland 'Wby a1'O you im\utainala · these 
tJPII of CODQD\lDal ad ~tiaD 'o\1dOC$' 

W.by dOD't you accept tbe idea of ADd liisd 
fouz of Azad Hind Govetnment beaded .." 
Netaji Subbash Chandra Bose lona back, in 
tbo year 1943 'I The Primo Minister ... 
.ying tbat be would 80 to the list century. 
~t him come to the 21st century, but let 
bUD also 80 back to 1943 and re-Dsmc thOle 
regiments in the It),le or Azad Hind Govern-
ment. like Gandhi Briaade, lawaharlal Nehru 
Briaade, Subbash Chandra Bose Briaacle. 
AUld Briaade, Rani Jbanai Briaade and 10 
OD. Let there be a Gandhi Bripdo, 
JawaharJal Nehru Brigade, Indira Brigade 
~Dd so o~. Let there be national integration 
10 the minds or tbe jawaDI. 

PROF. MADHU DANDAVATB 
(Rajapur): Let there be Bhasat Brisade. 

SHRI AMAR ROYPRADHAN: Yes 
let (there be Bhagat Singh Brigade 
(Inl.rruplloR-'). Why are y·ou telling in tbis 
manner? This should be done. 

Another thins is tbat this frustration is 
coming ~cr)' risht}, to the janDs for whom 
)'OU shed crocodile tears. The frustration 
is when tbe jawan is on the dining table. 
Wbat does he find on tbe dining table ? 
What is his miDU and what is the meno ror 
tbe Army otllcer. Please let me know die 
daily items served for tbe officer. of tbe 
Brigadier rant. 

For Officers, tbe quota of rioe/atta it 
4508ms. 'For Jawaos and otbers, it is 620 
sml. It is better. Vegetables. 110 jlnS for 
officers aod 110 ams for others. Salt, 20 
JIIlS ror officers and 20 lIDS. ror athen. 
Dal 40 gma. for otlicers and 90 Iml. 'fo; 
ja.wans. It is, of course better. But fea.t-
ding meat, for officers, it is 260 pst 
whereas for jawans it is only 110 ami. 'Milt. 
'00 011. 'for officers and 220 mI. for ot'hel1. 
E .. ~, 2 eggs for officers and ull for others 
~utter, 20 gms. for olicers aDd t1fl to; 
Jawans and otbers. Corn flake •• 7 IOlS lor 
otlicm and nil for jaweDI. Dalia. 20 &mi. 
for ,officers and nil rot Jawans. 



SRaI AMAR ROYPRADRAN: This 
i. • fact.. The Prime Minister may come 
out and cbalJonao tbiB fact. Why it is loiDa 
oa like that ? 

SHRI CHANDRA PRATAP NARAIN 
SINGH (Padrauna): Mr. Deputy-Speaker, 
Sir every Member of this House is Jookin8 
G'p to tbe Defence Forces for defending our 
country. I think, it is Dot a very fair thina 
to create a difference between officers and 
jawans. 

SHRI AMAR ROYPRADHAN: Let 
them deny it. Let the Prime Minister deny 
it. Jawans are gctting only this much. Tbis 
is how the jawans are being treated in this 
country. The House should know wby tbey 
are given a different treatment. 

MR. DEPUTY-SPEAK.ER 
wind up. You please conclude 

Please 

SHRI AMAR ROYPRADHAN: Yes, 
Sir. Regardiog fruits, 230 gms. for officers 
and 100 gms. for jawans. About condi-
ments, it is 20 gms. or Rs. 50/- per month, 
whereas fo~ jawans it is only Rs. 5.05 p.m. 
Regarding oil. it is 31H mI. for officers 
whereas for jawans, it is 0.5 ml. I "now, 
oil is much more necessary for tbe officers 
because they have to oil the superior officers. 
But for tbe jawans, only 5 mi. of oil is 
provided. 

But jawans are doina the manual labour 
aDd why should they not get butter, milk, 
dalia and fruits, at por with the officers. 
Ileaardinll tbese items, the jawans and other 
raot. sbould also be aiven. Otherwise tbe 
entire morale of the jaw8ns will go down. 
You please do somethinl for the betterment 
of tbe jawans, for whom you don't only 
shed crocodile tears but you please do 
IOIDetbinl. 

[Tranllallon] 

PROF. NIRMALA J(UMARI 
SHAK.TAWAT (Cbittoraarb): Mr. Deputy 
Speaker, Sir, 1 rise to .upport the Demands 
fer GraDts of tbe Ministry of Defonce. This ,.at all outlay of RI. 8728 crores bas been 
., .. arked, for tb' Dof.noc Bud_. Tbis 

O'ltl"Y ,il .t. 867 cror. more tbaa .... 

year'. budget. Altboup tile balil of oar 
loreian policy is Non-Alignment, Disarma-
ment and PaochshecJ, yet for tbe defence 01 
our borders and to maintain our intemal 
peace and security, tbe Army, Navy and Air 
Forco arc most essential. In view of thO 
present circumstan~ wben Pakistban baa 
developed an atom bomb and 'Chiaa b •• 
shown Arunachal Pradesh as its territor), iD 
its map and tbe Indian ocean bas become a 
zone of unrest particularly since a U.S.A. 
Warship Enterprise bas been anchored._ 
tho Karacbi port, this additional budalt 
allocation of Rs. 867 crores cannot be said 
to be excessive. When compared, it will .,. 
found that our neiahbouring countries liko 
Pakisthan, Burma, China and Indonesia 
spend much more on defence than U3. If 
we are to move towa rds self -reHan in arm.-
production in the 21st century, tben we mUIS 
incur this extra expenditure .. 

Though we want to maintain aood 
relations with our neighbouring countries, 
yet we should always be prepared to face 
any situation which is thrust upon UI. At 
present we are r.oofronted with threats OD all 
our borders. On our western border. 
Pakistan is getting more and more military 
aid in tbe name of meeting the threat from 
Afghanistan and Pakistan has concentrated 
her forces in Pooncb, Rajouri and Hajipecr 
sectors. In the Muzatfarabad and Rawalkot 
areas of the so-called Azad Kashmir. Air 
Force bases have been set up. Besides, it 
has attacked Sia-Chin area of Ladakh four 
times this year. These evidences amply 
indicate tbat tbey do not bave good inten-
tions towards Sia-chin arca. Not only tbil. 
tbe USA and China have begun showina 
siachin as a part of Pakistan in their maps. 

00 the other band, when we look at our 
nortbern borders. we find tbreats from Chjna. 
Before 1962, India and China never had to 
encounter each other, but when tbe la". 
Irabbed Tibet which is located jn betwOfD 
tbe two countries, China's expansion.t 
policies came to liabt. In pursuance of 
Ibis polic" sbe first raised the slogn 'Hindi-
Cbini Bhai Bbar and then attacked us 
aDd grabbed 1400t) aquan 
miles of our land. Heoce, it is ossential to 
be a}waYI atort and viliJant undor, 'J '. 
cirC\lmlWlCOl. . 
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II we look towards our southern borders, 

we find big powers concentrating there. The 
United States of America has already set up 
ber military base at Diego garcia and tbis is 
an open secret. Besides, Sri Lanka has aho 
startled us by aiving inhuman treatment to 
the Tamilians there. Thus, the over all 
situation is very explosive. And when we 
are facing tbe possibility of war from all 
sides. we should not adopt the ostrich like 
policy and bury our necks in sand, but f~ce 
tbe situation squarely. As to the accusation 
of some Opposition Members that lhe 
increase in the defence budget is wrong" I 
would say that in' view of the overall 
situation, it is a step in the right direction. 
The Government must also be congratulated 
for its efforts to modernise the Armed Forces 
and in this manner our Government must 
wnstantly move towards self-reliance in this 
field. 

Sir, I would like to request the Prime 
Minister that it is high time that we adopt 
an offensive policy in place of a defensive 
one, because, all the nations in tbe world 
today have developed nu~lear capabilities. 
When we look towards our neighbour, 
Pakistan. we see that Dr. Abdul Qadir 
Khan bas openly declared that she is 25 
years ahead of India in her uranium enr .ch-
ment technology. Besides, the huge stock 
piling of nuclear weapons by the big powers 
of the world is even beyond our 
imagination •••• 

Sir, I have just begun and kindly do not 
discriminate against the women M.Ps. I 
would finish my s peecb in another five 
minutes. 

We must be alert and cautious against 
tbe motives of the Super Powers. Apin, 
although we have been Using atomic energy 
for peaceful purpos,es, yet the United States 
of America has been continuously indulaina 
in 'alse propaganda aaainst us. At Tarapur 
uranium is being enriched only for generatina 
atomic power. In spite of posse_ins capa-
bilities for developing an atom bomb, we 
sball not sign the Nuclear Non-Proliferation 
Treaty which we are beina urged to do. 
because Lbis Troaty is partial al)d, therefore. 
. we OlD Dot sian aD1 lueb dilcrimia.atorl 

agreement, I would also like to submi& tbat 
tbere cannot be any agreement against our 
freedom and prosperity. No doubt. we 
should continue to use our atomic energy 
for peaceful purposes, but we should develop 
the' capability of using tbe samo otherwise 
also, if it is required to do so. Our 
mythology bears testimony that althoulh 
Lord Shiva was very peace-loving, yet to 
annihilate tbe demons He had to open bis 
third eye. Hence. we must be prepared for 
every emergency and must not lag behind. 

Sir t our Armed F orees are full of heroes 
and there are innumerable stories of their 
heroic deeds. We cannot doubt their 
courage. Also there can be no doubt that 
our soldiers would fight with great couraae 
and bravery during wars, but if they have to 
combat the atomic weapons, their valour 
would not work. The battles in future, 
would be fought in tbe air and in water and 
not on the earth. In such a situation, it is 
essential to increase the striking power of 
our Air Force aud Navy. Today. Pakistan 
bas acquired F-16 aeroplanes, and we have 
MiG 23, MIG 27, Miraj 2000 and Jaguars. 
But it is doubtful whether our aircraft can 
successfully combat the F-16 planes of 
Pakistan. I want to draw tbe Minister's 
attention to the fact that the Soviet A.N-32 
planes have been responsible for tbe deaths 
of many of our brave personnel of tbe Air 
Force. That is why J would request him to 
ensure that our officers of the Air Force are 
properly trained before actually flying sucb 
aeroplanes whicb are acquired from abroad. 
Proper training should be imparted to avoid 
such accidents. 

Sir, a11 our atomic plants particularly 
Narora, Rana Pratap Sagar and also RAPP 
atomic plant which is situated in Rawat 
bhata in my constituency are not safe. So. 
steps should be taken for their safet,Y and 
Air Force should be made alert to protect 
them, because the effects of an at~mic 
explosion could be very devastatina. 

S,r, there is a need to strenatlJen our 
basic industries, because weaponl procured 
from other countries become uSeless when 
their spare parts are not available from tbe 
suppliers. Hence, we sbould inVjte our own 
scientists from abroad to help modernise our 
industries: and ordinance faQtoriea, 10 tbat w. caD bcc:omc solf-reliant iD evo, reaPlOt •. 



At present, there is no need to increase 
the strength of our Anny, but tbo second 
line of defence, that is the CRP and other 
para-military forces should also be streng-
thened. Tbe sentinels in our border areas 
ba vc to work under very ad verse conditions. 
The, have to face terrible cold and heavy 
snow fall. We are responsible for their 
8~fety. I would like to SU8Sest, through 
you, Sir, that the children of our soldiers, 
wherever they might reside, should be 
provided with the facility of free education. 
My second suggestion would be that the 
Government should ensure accommodation 
for tbeir families. if tbey bappen to live in 
the cities. 

1 would also say that the widows of the 
defence personnel who die in war exercises 
are not Biven tbe same facilities and impor-
tance as the war widows. I am proud to be 
tbe sister of a brave soldior who had fought 
in the Bangladesh war in 1971 during 
Indo .. Pak conflict. My younger brother, 
Major Vija)' Singb Sbaktawat, died during a 
war exercise and I am proud of him. But 
his widow and children ale not setiog the 
same facilities a., other war widows. Hence, 
I would request that the widows of those 
defence personnel who die in war exercises 
'should be considered at par with tho 
war widows. The personnel who are working 
in the field .••••• 

[English] 

MR. DEPUTY -SPEAKER 
plcase conclude. 

Now 

PROF. NIRMALA KUMARI 
SHAKT A W AT: Only two minutes more, I 
will finish. 

(Trans/ntlon) 
, 

I would like to raise a point regardins 
Sainik Scbools. As many as" 18 Saioik 
Schools bave be .. n established throupout 
the country by the q ~verDment. One moro 
Sainik School has been established in 
Chittoraarb, the land of the brave people. 
The results of tbis Scbool have been very 
eocouraaiDa." The Board and tbe Priocipal 
deservCl coaaratlliatiou. for sucb a, aood 
rcault. 

The 18 Sainik Scbools which bave beea 
opened are for boys" I would like to submit 
that at Jeast one Sainik School should be 
opened for girls also 80 tbat tbey may alao 
get military education aDd may join Ail' 
Force aod other offices. 

In the end, I would submit tbat tbe reiaa 
of defence in our country are in the band. 
of our beloved Jeader Sbri Rajiv Gandhi iD 
whose intellect, wisdom and farsiabtodne8I, 
the country as well as the people bave full 
faith. Our borders arc not only safe, but 
tbey are well guarded 8S well and under bis 
leadership the coun try will always remain 
united. 

With these words,) convey my thanks 
to you for giving me an oppor~unity as 
speak. 

[English] 

SHRI K. P. UNNIKRISHNAN 
(Badagara): Mr. Deputy Speaker, Sir, I 
am v~ry conscIous of your very alert, time 
sense. Forgive me, jf 1 observe that we 
have successfuUy reduced tbe annual debate 
on the demands of this vitaJ Ministry into 
a ritual i.c. we dIspose of about Rs. 8000 
croces of tax .. payers money in about 6 
hours and I do not want .•.••. 

MR. DEPUTY-SPEAKER: The timo 
is decided by the Business Ad viso!,), 
Committee. 

SHRI K.. P. UNNIKRISHNAN: I 
am not talking about it. 1 am sorry. 
Nothing about you. 'We' mean tbe 
'House'. Therefore', I shall confine my 
observations to some of tbe essentials of 
our approach and policy and I sbould DOl 
&0 into the many details I would otberwjlO 
like to. 

I shall beain with tbe AnDual Ropor£ of 
the Ministry of Defence wbich ouabt to 
be tbe frarue-work for our debate. Sir. 
in tbe true bureaucI'8tic fashion tbo Report 

adopts the stance of tbe three Cbinese monkey, 
wise monkeys. It does not want to invite 
the reader'a attt.Dtion to tho'areal danier' 
P91Cd to tbe world pcau;e by tbo Slar Wa. ~ ut 
dao Strateaic befooge IDitiadvo of PretW_ 
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Reagan and the United States' military-
industtial complex. It lives a fairly good 
narrative, I must say, of issues at stake. 
But it does not say who is behind what? 
It refets, for example. to the theatre of the 
third world which remains in a cockpit of 
international tensions and tbat their 
IOvereijntyand integrity and freedom are 
threatened. But who is responsible for 
this? It fails to focus attention on the 
criminal activities of President Reagan and 
tbe US military industrial complex wanting 
to play tbeir 'Gendarme' to the world, 
whetber it is in South Asia and South· East 

. Asia, Latin America or in Africa. ,So is 
the case witb the grave dangers (bat are 
arising in India's own security horizon in 
tbe Indian Ocean theatre. The pOlition 
adopted is that of weakling Umpire who 
bas sot the Whistle but would Dot even use 
it. It is an extremely politically naive 
position to take 'Alice in the Wonderland' 
position, tbat is reflected in the report on 
national security environment. You can 
afford, and undoubtedJy, to be naive at 
your own cost in a complex internal political 
environment. Possihly you can also 
correct some of these mistakes; but you 
just cannot afford to be naive and refuse 
to call a spade a sr)ade in lnatter, which 
ooncern our vital security interest. 

In para 11 of the Chapter on National 
Security Environment, I nDd a reference 
and a strong reference and 1 quote : 

"Finally, the internal dimensions 
of india's security are naturally of 

~ 

areat concern to us, morc part ieu-
lady the fact that the external 
fqrces could interact with internal 
forces of dissent in the political and 
socioeconomic spheres to exacerbate 
our security problomaris a scenario 
tbat must be reckoned with". 

What exactly, 1 would like to know, do 
yoU meaD by tbis partisan reference to 
internal forces of dissent? Disioot is 
relevant and vital to a democracy and in 
a democratic set .. up. In fact, tbe entire 
democratic PI acess depends upon the 
vigorous dissent. We on this side represent 
\bat "i$soot. Are you in ~ wa)' cbal'at• 

aDY of us with interaction with external 
forces? This is far too -serious a charI" for 
anybody to make without adducinl proof. 
But jf you are referring to tbose who are 
trying to subvert our integrity and indulge in 
senseless violence and a~ts of secessionism ••• 
••. (l nt,rruplion8) 

AN HON. MEMBER: Wby do you 
think tbat it refers to you 1 . 

SHRI K.P. UNNIKRISHNAN: I am 
not yieldins. 

••. you should httve specifically said so 
and not put across a subtle innuendo whicb 
would implicate tbe entire Opposition. This 
is not a one-party democracy. Tbe 
democratic processes of our constitutional 
democracy as reflected by Parliament are 
supreme and supremacy of civil authority 
unquestioned. Therefore. it is deplorable 
that consciously or uDconsciously-I am 
prepared to say tbat it is 'unconscious'-
these references have crept in or appeared 
in .a document of this kiod. This calls 
for an explanation. 

Independent India's strategic environment 
changed first wi th partition of the sub-
continent. On the West and North·West 
we bad a belligerent and asgressive neighbour 
who sought to change the balance of power 
by its recourse to aggression in tbe State 
of Jammu and Kashmir. The situation in 
the North was cbanginl with our final 
acceptance of Chinese 8uverainty over Tibet 
throuah whicb we tried to buy time. 

There was that great and vigorous 
Chinese Revolution with the forccs that it 
has released which we had hoped to 
befriend but could not, but it aradually 
turned hostile and completed tbe arc of 
potential asaression. 

Our nei&hbour Pakistan lot enmeshed 
in th~ sloba) security interests and involve-
ment. of the United State. and U.S. 
nco-colonialism. It was the 8trateaic theor1 
of Sir Olaf Caroe, onco Governor of North-
West Frontier, a areat apoloai8t for 
imperialism wbicb was se~D at work in tbe 
SUb""coD,tincnt. We weDt throup the win 
of 1947·49, 1962' aDd 1965 and saw, thAt 
dOQtdn, at work. '. 
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The 1962 experience enlivened tbe 
iaiatorically dormant nortbern frontier which 
we were able to partially rectify only in 
19'1. But tbe developments in WISt Asia 
aDd tbe consequent changes in Afghanistan 
ebanled tbe scenario again in tbe Seventies. 
And now with tbe developments and 
problems of our own national integrity 
thrown up by certain violent movements in 
Punjab. one bas the temptation to look at 
this problem by going back to history and 
see a kind of military position or sccnario-
if you revert back to the days of Lord 
Dalhousie or Hardinge and the days of 
Sikh wars wbich it is very similar. 

It is as thougb certain groups of 
people-one aided with State power and 
the other motivated by senseless bigotry 
and violence-are holding tbe entire sub-
continent to ransom. And territorial1y, 
unfortunately, may I say that it COttles 
from both sides of Punjab and is one of 
tbe great ironies of . history tbat one aided 
by military State power and tbe other 
motivated by partisan, secessionist and a 
kind of misguided religious bigotry arc 
trying to pose a threat to the entire sub-
continent. 

With the developments in the Indian 
Ocean and nearer home in and around 
Sri Lanka and in West Asia and the 
aggressive moves of tbe United States in tbe 
theatre of the Indian Oceao, it would be 
ourroct to say that all our frontiers 
iDcludinl tbe long coastJine have become 
alivo again-alive all along. And it is 
with this geo-strategic parameter in mind 
tbat one should approach tbe problems of 
our defence and security •. 

Yesterday I listened. with rapt attention 
to' the maidon intervention of our YOUDg 
Minister of State, Mr. Aeun Singh. It was 
an impressive performance by any yardstick, 
but he would for sive me if I sa, tbat it 
was ratber an apolitical performanoc which 
of coune" docs riot detract from the value 
of what be said. But Sir. it cJeared somo 
ef my doubts i but many of t~em still 
remaiD. I would aaree witb him to a I.rae 
atent when be ,'aid that there is DO self-
lU1ijcie~Q)' in tbo modern ~rfare .yltQf;Dl. 
Se1I.aumcicocy should Qot be confuled. witb 
.. Jl .. roIiu" apd, .8 bo riptJ)' aai4. w, 

-
cannot blunt the cutting edae of scienco. 
But what ought to be reiterated is tho 
signi6cant interdependence between defence 
and development and, therefore. self.reliance 
stregthens the sinews of our economy. 
Consequently our capacity to defend 
ourse) yes and our territories and tbe 
teChnologies we borrow or update should be 
complementary. In other words we should 
be self-reliant in all the critical a'-eas. That 
is to SlY, the responsibility of defence with 
all its components and with all its burdens 
shou ld be our own and not be passed OD 
to anybody elses shoulders. That is tbe 
esseDce of our sovereignity. 

Therefore, there is a close linkage 
between our efforts and pattern aod path 
of development that we cboose for ourselves 
and our foreign and defenco policies. Our 
foreign policy is non-alignment and peace 
also integrated witb our anti-imperialist 
outlook which we inherited from our freedom 
struggle, our policy of self .. reliant develop. 
ment of our skill. and resources and 
economy are both complementary efforts 
to strengthen our capacity to defend our 
territorial integrity. 

Sir, it is more important for U8 to have 
a long term defence pI an. I know you 
have one, but we need a more scientific onc. 
more important tban tbe loug term fiscal 
policy of the new Finance Minister. 
Somebody yesterday said that one does not 
grudge the defence expenditure which seems 
to grow. It is important that Rs. 8000 
crores that we spend today which will 
cross Rs. 10000 crotes in another decade 
even before the turn of the century, should 
be spent economically and every paisa 
should be spent in a cost effective manner. 
It is true that there is a nexus between 
defence spending and expansion of tbe 
economy. It has to be an integrated 
process used for and towards modernisation 
and nation building. 

Sir, tbe most important tbinl is, I woulc;l 
repeat, tbe de;ployment of fuods in a COlt 
effective maDDer. It is more relevant ad 
more important in a society witb UDeveD 
development and the uneven' nature of 
disJribution of weaJth and tho resources we 
ma, na,~ to eke dut of this economy with it. 
9Q10l&a1 b\Uden or vital bQrden-laQl ~ .. 
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grudging a paisa of it-should be spent in 
a cost effective manner. As there are 
different product mixes in an industry, there 
ad different mixes 'or alternatives and 
choices in defertce as well. That is why 
one would like to pose certain questions on 
some of tbe recent dt'als as in the case 
of the purchase of 21 Westland helicopters 
wbich was dubbed only the other day by 
our own Prime Minister-who was also a 
pilot-on the floor of Parliament as unsuit-
able to our needs. Why then did we buy 
it? Same is the case with aircraft carriers 
Hermes. 

One of our great patriots Dadabhoy 
Nauroji once evolved a drain tbeory. Tbat 
was one of the most powerful and intellec-
tual arsenal that we had during our 
freedom movement. He proved how the 
Britisbers were sucking the life blood of tbis 
areat nation nnd how it was taken. But 
eight decades after he wrote this. tbe 
independent India seems to be doing the 
same tbing. When the production line of 
Jaguars was to be closed down. we want 
to their rescue. The Westland also had a 
similar fate. according to the Press Report8. 
It has been forced to dissentinue it. 
production and then we went to their 
rescue. It is sought to be financed, I know, 
through a 65 million pounds British Aid, 
which according to Press Reports again, 
they bad said can only be used to buy this 
junk. What advantage did we bave in 
buying tbis junk, the Parliament is entitled 
to know. 

I don't want to 80 into other details. 
As I said earlier tremendous R&D efforts 
have been put in. There are also many 
unseen, unsung heroes-not only those who 
ao to the front, but also those who work in 
tbe laboratories. For example, I know a 
young boy who has developed, contributed 
a areat deal in developing aD armour in the 
BRDL set up in Hyderabad. There are 
many. tbose who work for a pittance of 
aalarY-one-fiftb or one-tenth of what tbey 
could aet abroad. We owe a deep debt of 
aratitude to them. 

In conclusion I would like to say that 
approach the Defence ma.y not only be 
~fiQe4 to tbe wa, we nan and direct theIo 

forces or even the R&D effect but also it 
bas to be fully integrated progress wi tbin 
our economy-whether' it is transport or 
commuJ)ications system or rapid modernisa-
tion of production and difiusion of skiUs 
in this country. Let Desence be a spear-
point. It is important that this Parliament 
or at least some of its Committees be set-up 
so that We may get more opportunities tn 
debate this policy at length. 

SHRI VIJAY N. PATIL (ErandoJ): 
Sir, I rise to support the Demands of the 
~inistrY of Defence. The Defence budget 
In any country depends on' the mental 
attitude of tbe head of the Government and 
the form of Government that a country has. 
In tbis world we ha ve got democracies 
dictatorships, kingdoms and other form; 
of Governmet. Ours is the biggest 
democracy and our priority is for social 
aod economic development. Further. ours 
the land of Gandhi and Nehru and we 
believe in peace and peaceful co ... exitlltence. 

But, Sir, when there are determined 
enemies in the neighbourhood we cannot 
predict when the potential enemy may 
strike. In this context, I would like to say 
tbat there is a book written by late loban 
F. Kennedy, ex-President of USA. He has 
a Naval officer in the second world war. 
He has written in a book "why England 
slept," how England was caught nappioll 
when Germany attacked it. So, we must 
be in complete readiness. So, In Defence 
the emphasis has shifted more from land 
to air.1 We need more aircraft carriers. 
We need surveiUance objects. America, 
USSR and other countries have lot satelJite 
spying. Fortunate)y we have got our own 
satellite aod our radar system is tbe bette 
It is second to none in the world. Our 
scientists have developed sateJlite launching 
vehicles for which we can increase the pay 
load and if need bo we can develop Dot 
only atem bombs but also ICBMs. 

But, Sir. when we believe in peaceful 
co-existence and dis-armament we cannot 
80 fast in this direction. At the same time 
we must be ready and we must develop new 
capabilities and modernise our Army, tbe 
commando operations and the intc8l'ated 
approach of tbe Navy. Military and Air 
Force. t'. 
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Sir, the morale of tbe Defence personnel 
depends on how you treat tbe ex-servicemen. 
There is need for immediate rea employment 
of the ex .. servicemen. There is a plan of 
establishing eeological task force where there 
will be environmental protection. In this 
ecological task force more and more defence 
personnel will be employed. I would urge 
upon the Prime Min 'ster to take effective 
steps in establishing and developing this 
task force-

This morals and discipline comes tbrough 
games and sports. There was a talk of a 
sport plan for whicb an allocation of Rs. 20 
crores was to he made. But I fail to find 
tbat in the budget beret I urge that this 
allocation must be made for such a plan. 
It is through sports' that discipline is 
inculcated and the team spirit develops and 
it helps to enhance the national strength. 

The strength of the country is not only 
in the armed personnel but it is also in its 
peopJe. We must be able to create defence 
awarenC'ss in our people aod for imparting 
training to more people, we bave got plans 
for Salnik Schools. 1 come from 8 State 
where the Britishers had started the first 
National Defence Academy. I come from 
a place which is backward. The Prime 
Minister is shortly visiting there, and I 
request him lO start a Saioik Scbool there. 

Lastly, looking at the concentration 
of military forces in the Indian Ocean and 
tbe experience of Folkland Island, we must 
build strong military bases in AndamaI's, 
Nicobar and Lakshdweep Islands as also 
other islands. Prevention is better than 
cure. 

I also wanted to make some more points 
but as we are anxious to listen to the Ptime 
Minister, I would conclude here. With 
these words, I su t'port tbe Demands for 
Grants of the De; cnce Ministry and also 
thank you for giving me thi9 opportunity 
to speak. . 

[ TranslatIon).,. 

DR. O. S. RAJHANS (Jbanjbarpur): 
Mr. Deputy Speaker, Sir. I would take a 
very little time. I would like to submit 

only two or three points regarding th" 
security environment. Ooly yes.terday 8.Q 

bOD. Member from the Opp:)sition bad sai4 
that Cbina had not done BDY harm to us 
and in future also sho wouJd not harm u • 
•..••. ( Inter' uptlonJ) No information reaa~~ 
ding China could be more factual than 
what has been given in the' repolt of the 
Defence Ministry. In the report of the 
Defence Miniltry, tbe nexus betweeo Cbina 
and PakistaD has been explained in a v~f1. 
frank manner which is really commendabW 
...... (lme"uprhJIIs) 1 would lite to speak 'on 
-Sri Lanka, The country is passing througb 
such a critical phase which it has not 
witnessed earlier during the post-independence 
period. The nexus betwoen China and 
Pakistan is very dangerous. China js 8 very 
closed society from \\ here little information 
is available. The Chinese watchers in tbe 
world are of the opinion tbat China 'is 
concentrating huge armed forces in Tibet. 
The strength of the Chinese forces in Tibet 
has increased manifold today than what it 
was when DaJai Lama left Tibet in 1959. 
This is a ,'ery dangerous situation for us to 
which we cannot close our eyes easily. 
The attitude of PaJds1an towards us is 
ominous. We are apprehensive that PakistaD 
might create some trouble after seme months 
and China would support her. 

Pakistan would have got arms even jf 
there was no Afghanistan problem. You 
might recall that during 'he regime of Pandit 
Nebru, when the USA suppJied arms to 
Pakistan, Pandit Nehru bad objected to that. 
The USA had said at that time that tbose 
arms were meet against China and Dot 
against India. But those arms were used 
against India. The USA is behind tho 
nexus between Pakistan and China ...... 
(In,,,,upfiom) ... ••• We are self .. sufficient in 
the matter of deft:nce. Unle~s we become 
strong, no one will r~spect us. Such a 
thiog can not be tolerated that others should 
bold threats 10 us and we should talk of 
friendship with tbem. China achieved 
jDdepeDdenc~ in 1949. From 1949 to 1965. 
she had committed acts of treacbery saainst 
India a number of times which 00 other 
~uotry bas committC(f. No other COWltry 
deceived Pandit Nehru tbe way CbiDa did. 
India is surrounded by hostile neiahbour •• 
There is a nexus. between Sri Lanka and 
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Pakistan and the U.S.A. is also belpina 
them. The situation is very critical and it 
needs our serious attention. It cannot be 
treated lightly. Even citizen should be 
security conscious. 

I am Dot satisfied with the study 
conducted by the Institute of Defence Study 
arid Analysis. The analysis is not 
latisfactory. The study in regard to our 
defence should be conducted in a very 
serious manner and every information 
obtained from all quarters shou1d be 
analysed seriously. 

In the end, I would like to say that the 
security environment is posing a danger for 
us and it should be looked into in all 
seriousness. 

• SHRI C. SA MBU (Bapatla): Mr. 
Deputy Speaker, Sir, we have been 
discussing tbe demands for arants of t~e 
Ministry of Defence since yesterday: . Su, 
Defence Ministry is an important MlDlstry. 
The armed forces are claying a com~en~a~le 
role during war and peace. In malotalDl?g 
law and order and in rescue . ~nd rehef 
operations during natural calamitIes, their 
contribution is immense. 

Sir OD three sides we have waters. 
We ha~e got a very 100g coastal line,. Yet. 
the Government bad been concentratlDg on 
tbe Army on1y. Air force and navy were 
accorded only a secondary importance. 
Now tbe Indian Ocean has become th: hot 
bed of super power dvaJry. The attItude 
of our neighbours i.e. Pakistan and Srilanka 
towards us is quite unfriendly. In. these 
circumstances it is imperative that we sbould 
strengthen our Navy and Air Force. M?re 
money should be allocated for the expansion 
of our navy and its development. We know 
what bas happened in Libya r~ntly. 
Americans conducted naval exercises in the 
gulf of Sidra off the coast of LibY

A
8 ca~sin8 

much damage to Libyans. The merlc~ns 
have BODe to the extent of threatenl~g 
L ·bya to not only destroy the naval and air 
f~rce bases but also oil installations on the 

-The Speecb was ollinalJ), delivered ia 
Te~u. 

coast of Libya. Keepina in view all tbose 
global developments, we must 'trcDltben 
our navy and Air force. We bave importlnt 
oil installations like Bombay High etc. 
which are vital for our economic Irowtb. 
These places are constant Iy . exposed to 
danaer, Our enemies can attack tbeao 
installations witbout. much difficulty. 
Hence, the need of the hour is to streolthen 
our navy. The navy must get the pride of 
place in our defence mattors. 

Sir, Visakbapatnam is a natural harbour. 
It cao very easily be developed iDto one of 
the most outstanding naval bases in tbe 
world. It needs rapid expansion. Hence 
I take tbis opportunity to request tbo 
Government to develop Vizag which is 
strategically located, into one of the most 
modern naval bases not only in tbe countlY 
but in tbe region . 

Sir. we have got regiments like Sikh 
regiment, Gurkha regiment and Assam 
Rifles etc. in out army. Some time back 
we demanded naming the regiment were 
jawans are predominentJy Te)gu people IS 
Andbra regiment. Even our Cbief Minister 
Shri N. T. Rama R ao also requested (be 
Centre for Anahra rtgiment. But tbe 
request was turned down saying that it i. 
a parochial demand. Sir, we Jbe TelulU 
people are second to none in patrotism. 
There were several outstanding leaden 
bailing from Andhra like Prakasam AlIuri 
Seetba Rama Raju etc. Thousands of men 
and women have sacrificed their life for the 
sake of our beloved. mother land. Our 
demand for Andbra regiment is not parochial. 
We are demanding it only to provide more 
jawans to figbt for the ca~se of the country. 
I 'hope, the Governmen t would give a 
favourable response. To our demand to 
form Andhra regiment on the lines of 
Gurkha and Sikh regime-nts. It would 
certainly contribute to tho unity and 
integrity of the country. Sir, an ordnance 
factory was set up at Medak. The 
foundation stone· was laid by Jate Smt. 
Indira Gandhi who once represented tbis 
constituency. But for some unknown 
reasons, the Govt. decided to· manufacture 
onJy bodies of beavy vehicles hero and tho 
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eoline! would come from elsewhere, Sir, 
tbis is not proper. The cost of production 
would also go up. It would hamper 
production Hence I request tbe GOyt, to 
drop the idea of manufacturing cosines 
elsewbere and start producing tbem at 
Mcdak only. It is better jf every 
component is manufactured under one roof. 
I hope the Govt. would revise its decision. 

Sir, oqr ex-servicemen are facina many 
difficulties today. They are JeadiDI a 
miserable life. At tbe age of 3S or so, 
tbey are thrown out of employment. They 
have nothing to fall back on when they 
retire from active service. Many such 
ex-servicemen in my constituency are pulling 
cycle-rickshaws in order to earn their 
livelihood. It is the responsibility of the 
Central and the State Governments to show 
them employment. So that they can lead 
a respectable 'life. I request tbe Govt. to 
step up the allocation ment fo, Ex-
servicemen and rescue tbem from their 
present miserable conditions. Similarly. Sir. 
I request the Government to extend timely 
help to our war widows. The Government 
should provide all facilities to the Ex-
servicemen and war widows. Loans on 
liberal terms should be exIt nded to these 
people, so, tbat tbey can stand on their own 
fect. This is the responsibility of the Govt. 

Sir, compulsory military training should 
be provided to all in the country_ It should 
be made compulsory in all the schools and 
colleges. N.C.C. be made eonlpulsory at 
all stages of education. The military 
training will tum out our students to be 
disCiplined and patriotic. 

Sir, the modernisation of armed forces 
is quite necessary. The Govt. should see 
that our armed forces are modernised as 
rapidly as possible. 

Sir. ) thank you vcry much for giving 
me tbe opportunity to speak and conclude m, speech. 

[Btwlllh] 

58k1 P. K. THUNGON (Arunachal 
West): Sir, I belong to a constituency 
.biGb '. quit' of tCD treacbcrousi), sbown in 

the maps of China. Therefore, I am thankful 
to you because, I am the last person perhaps 
you have given thi' opportunity to speak. 
Since, I beJong to a border arC8, I would Ute 
to sh'ue some of our experiences in Bo~der 
areas and would like to put forward some 
suggestions. I would like to recall that 
in 1962, whatever had happened was mos, 
treacherous and most dangerous so far al 
border area people are concerned. Therefore 
since then, onwards, we have been having a 
feeling tbat until and unless, there is faith 
and good relationship between the defence 
forces and local people. it may be very 
dangerous and the fighting forces in those 
areas may not be so successful. 

Therefore, I would like to suggest few 
points that is, in those border aJ eas, wben 
land is acquired by defence personnel for 
defence purposes, Quick actions should be 
taken so that people are not put to 
harassment. 

Tbere are instances in Arunachal Pradesh 
particularly in my constituency. when land 
is taken on bire for. years together, but no 
hire charge is paid. Sometimes, tbe 
acquisition charges are very low. In this 
regard. I would like to urge that certain 
steps be taken, so that people have good 
faith in the m cn of our fighting forces, 
because the people there do Dot see the 
Government; they see only the General. 
Officers and tbe Jawanl, If this kind of 
confusion rather the irritants are removed, 
good relations can be developed very easily. 

It is also a fact tbat in Arunachal 
Pradesh, roads can be constructed only upto 
a certain point from the international border. 
Until and unless Defence clearance is taken, 
the State Government cannot construct 
roads in the border areas. But it is quite 
often seeD by the local people in the border 
areas, that just across the border, in the 
Chinese territory, roads are constructed and 
vehicles are plying. This creates a sense of 
insecurity, or a (eeHng in tbe people of 
border areas as if tbey are being neglected, 
and that in the event of an attack by China, 
they may be left bebind apin, 
and they may not be taken care of. 
Tbereforc!, I would like to urae tba t the 
polic)' that Defenco clearance ihoulu b, 
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obtained, be removed. In any case, if 
some clearance bas to be taken, we have 
our Home Ministry ; and tbis matter can be 
taken care of by the Home M inistfY. 

So m.any other social and economic 
developmental activities depend on the 
Def~nce population in those areas. It is 
quite often seen in tbe matter of supplies. 
The local people produce fruits, vegetables 
etc. but they cannot supply them to the 
Def~nce people there. The Defence people 
engage contractors from outside. An 
arrangement may be thought of in such a 
way that the local people themselves ('an 
supply tbese items because they are s01all 
Carmers. and they can produce fluits and 
~eletables which are perishable. 

Coming to the national level, I have 
heard with rapt attentiQn the suggestions 
put fcrward by our bon. Members. I would 
also like to add that Defence no doubt is 
most important for the integrity and freedom 
of the cotmtry. f t gives morale, protection, 
and it defends OUf rights, our freedom our 
boders and thus our national integrity, 
Tberefole, we should be self-reliant. If we 
keep on buying or purchasing, or being 
dependent on other countries, at tbe Hme 
of need W~ may not be able to do well. So, 
I would like to particularly stress that the 
Research and Dev.::)opment department of 
the Defence Ministry ~hould be strengthened. 
Researh should be conducted in such a way, 
as some hOD. Members stated, that we can 
produce our own requirements, our own 
equipments and whatever is requifed, in 
accordance with the conditions prevailing 
around our country. 

1 would like to mention here-we are 
told- tbat when an aircraft flies very low, 
the existing radar facilities cannot catch the 
image of the aircraft. But jf we can develop 
in such a way that we can have a stationary 
satellite by which tbe image of a low flying 
aircraft can b~ caught, tben in tbat way. 
our defence capability caD be strengthened 
more. 

16.00 firs. 

I would like to answer the point raised 
by Mr. Cbaubey. He said that tbe orders 
for clothing requirement of our defence 
should not be given to the private sector 
it should be taken care of by. the defence 
department. In this regard. I world try to 
convince Mr. Chaubey. Jf tbe pr1vate 
sector are capable or producing shoes and 
clothes for defence people, why should we 
burden the Defence Department" for this 
requirement, because tbey have got so many 
other things to do which are more urgent. 
Thertfore, I don't think that placing 
orders for 9cfence requirement on defence 
department, onJy wiJl be justified. By not 
asking the Defence Department to do, I 
think, we will be doing better and the whole 
nation will become more involved and 
responsible in this regard. . 

Our youllg boys should be mentally 
prepared to join the Defence Services at 
any time at the time of requirement. 
Here 1 must iotent:on that so many 
members are vigorously pleading-
Shri Mohd. Ayub Khan and others-for ex· 
servicemen. 1 would )ike to plead for the 
existing service men and would be ex-service 
men. Our youngsters should be mentally 
motivated to join our defence forces. If 
there are better amenities. then they will 
JOIl1 uur defence services. Today the 
situation is that our talents are going to 
the private sector where more money is 
paid. But our defence servic,-s do not get 
proper talent, do not attract more talent. 
I must congratuJate the han. Prime Minister 
for increasing their emoluments. I would 
like to urge that more amenities should be 
given to the services, more amenities should 
be given to our officers and thus attract 
talents at the time of recruitment. If there 
are no proper amenities, emoluments and 
other status, we cannot attract better talent. 
Therefore, right from the level of the 
student motivation should be started parti .. 
cularly we can start from tbe border areas 
Hke Arunachal Pradesh, or U.P. hills, 
Himachal Pradesh, Nagaland and Jammu 
and Kashmir. Nee can be made 
compul~ory throughout tbe country. If it 
is no~ possible to make N.C.C. CompuJsorr 
tbrouabout the count!')' tben. at leaa •• ''''0 
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can start it from these areas to see how 
best we can work out. With these few 
words. I support the Demands for Grants 
of tbe Ministry of Defence. 

. SHRI ZAINUL BASHER (Ghazipur):" 
While supporting the Demands for Grants 
of the Ministry of Defence and commending 
the good role played by or defence forces, 
I like to draw the attention of tbe hone 
Prime Minister through you to certain points 
which I am putting forward. 

There are certain areas and certain 
communities in this country which have 
participated in the d~fence efforts 
ttad itionally. They used to send their 
boys, to the Defence Forces not for earning 
a livelihood, but because they wante to take 
part in the Defence effort and they were 
proud of participating in the Armed Forces. 

Sir, that was a real prestige that they have 
sent their SODS for taking part in the Anncd' 
Forces, Sir, my constituency belongs to 
tbat area and also, there are certain 
communities in my constituency and neigh-
bourhood which were taking part in the 
Defence Forces. 

Sir, the first Victoria Cross winner was 
Khuda Dad Khan, the first Indian wbo got 
the Param Veer Chakra, Hawaldar Abdul 
Hameed, Brigad ier Osman Sboukat A Ii 
Ansari, both got Maha Veer Chakra-·they 
belong to that area. 

The young men of that community, 
particularly they are all Muslims, tbey want 
to enrol tbemseJ vC's in tbe Armed Forces. 
When tbey reported to the Varanasi 
Recruiting Office, tbey were told tbat no 
vacancies for the Muslims had come. 
Whenever they report to thp Varanasi 
Recruitin& Office, they are pia Inly told tbat 
DO vacancies for the Muslim had come. 

SHRI NARAYAN CHAUBEY: Is it 
so? 

SHRl ZAINUL BASHER: Yes, Sir, 
it is so. '1 have written several letters to 
the MiDisters of Defence. I am still a~ai· 
tiD, • "rep I), • 
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AN HON. MEMBER: It is riot in 
good sensc. 

SHRI ZAINUL BASHER: Certainly, 
it is not in good tense and there arc 
maximum number of people from our area 
in the Defence Forces, for which we are 
proud. Our Defence Forces have nothina 
to do with any community or region or 
anytbing like that, but there may bt certain 
black sheep, certain officers who are in this 
service, I request tbe Minister particularly 
han. Minister. Shri Arun Singh to look into 
this matter 

SHRI AMAL DATTA (Diamond 
Harbour): You request the Prime Minister. 

SHRI ZAINUL BASHER: Secondly, 
my district is one of tbe two districts of 
U ttar prade~h, wh :ch sends people to the 
Armed Forces. One is the Bulandlhahr 
District which my bon. friend Shri Surendra, 
Pal Singh represcn ts, and the second is 
Gbazipur whiCh sends many young men to 
the Defence Forces. There are some 60,000 
retired Defence Forces personnel in my 
district alone and I think Bulandshahr most 
probably they have little more. I expect it 
so. There was a proposal to open a BPM 
office and an office of the Defence Accounts 
in my district. But, I do not know why. 
but the proposal has been shifted, tbougb 
Gbazipur district a;~d Bulandl!.hahr send so 
many peopJe- -_. to Balia which has very 
little number of Defence personnel. very 
little 'comparej ~o Ghazipur. 1 have been 
told that tbere is a certain officer in that 
place who belongs to Balia and be wanted it 
to be· shifted there, so the BPM was shifted 
to Balia. I request the hoo. Minisier, - -
Sbri Arun Singhji '0 look into the matter. 
Ghazipur bas got more than 60,000 retired 
Defence personnel, more than one thousand 
war widows, and many olhers. So, a BPM 
office should be located at Ghazipur. 

Aga in, Sir, my district bas lot 260 acrea 
of Defence lands which beJoDI to the Air 
Force, and there used to be an air-field. 
But DOW it has been closed. I request tbat 
a Defence Production Unit should be 
established at that place. It is situated at 
Village Ferozepur, Mobammadabad tabsil. 
District Ghazipur. Two bundred aDd sixty-
acres of land iI 'bcre, aDd • J.)efep~ 
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Production unit can easily be established. 
There is no Defence Production Unit in the 
whole of Eastern U.P. There is DaDe In 
Western U.P., yes, there are units, but no 
Defence Production Unit is there in the 
Eastern U.P. and here the land is available. 
I bave drawn the attention of, the han. 
Minister, and I bope that be will take note 
of it. And, that is all. Thank you, 

THE PRIME MINISTER (SHRI 
RAllV GANDHI): Mr. Deputy-Speaker, 
Sir, I must first apologise for my absence 
from the House yesterday. But as bon. 
Members ale aware, we spent tbe whole day 
at the National Integration Council on a 
subject which is exercising aU our minds. 
And I have been sitting here most of tbis 
afternoon listening to wha t the House has 
to say. 

I wou1d like to start first with congratu-
latins our defence forces for their action in 
war and in peace time. their devotion to 
duty, their patriotism, their valour, their 
sacrifice for tbe nation. 

The first consideration in any defence 
debate must be the security environmen not 
only just around us but also in the whole 
world. We have seen during the past year 
tbe general international security environ-
ment deteriorated. There have been many 
attempts to try and reduce tension, but W('l 

still see teDsio'n rising in many parts of the 
world. We see active involvement of major 
powers in a way that we have not seen for a 
long time. And tbis only adds to the 
situation tbat existed earlier. 

Disarmament is perhaps tbe most 
important issue in the international ~nviron

ment. It is not just a question of pedantics 
and India trying to take a major role for 
itself. Nuclear arms race effects India in 
many ways. No nuclear entanglement will 
remain limited to any sphere or any area of 
war or zone of war today. It will spread 
very very quick1y and it will affect not just 
areas or people close to the war zone, but it 
wnl very ddlnitely ,affect perbaps everyone 
in the world, perhaps all forms of life in tbe 
wOlld. 'It bas been mado very clear by 
~rtajnl)' lome .Iof tbe major" 'Duclear powen 

'(."" 

that they do Dot believe that nuclear war 
can be a limited nuclear war and if aDY one 
nuclear power docs Dot believe that it caD 
be a limited war, tben it is Dot loiD, to be 
a limited war and we must pJan on tbat 
basis. The only plans which we can make 
are those of tryinl to build public opinioD 
to push for disarmament amongst those 
nations that are armed with nuclear weapons. 
The tffects of nuclear war arc well know to 
tbe House. We bave debated it on a 
number of occasions and it bas been answered 
to questions on a Dumber of occasions. 
But it is still worth bringing out that the 
effects are not limited to radiation or direct 
damage but a nuclear winter which does 
tbreaten to eliminate all forms of life 00' 
eartb. We were extremely glad to know the 
proposals and initiative taken by the Soviet 
leadership on disarmament. The initiative 
raised our hopes. Then further concessions 
were given; new initiatives were givon. 
Hopes were further raised. The Geneva 
Summit again brought about a cbanged 
mood in the wold. Unfortunately, in recent 
montbs, we have only seen a deterioration 
from that situation aod we have not seen 
adequate follow up on the proposals tbat 
have been made. We have not see adequate 
action on the proposals that have been put 
forward. If this opportunity for disarma-
ment is lost to the world, the only word 
that could describe it, would be 
'unforgivable' • 

India has taken a major role in 
disarmament over the years and more 
especially, since the middle of 1984. when 
the five-continent, Six-Nation initiative wal 
started. We have worked for a test ban, 
we have put forward proposals for verifica-
tion and we have condemned tbe move to 
take arms race into new dimensions. We 
have had a very positive response from 
certainly one nuclear power and from peoplo 
all over the world, more especially. in tbe 
nuclear power countries. and we believe tbat 
this movement must be strengthened, we 
must came out very stroo'gly to build public 
opinion further so tbat the move for 
disarmament comes about in every nuclear 
weapon country. 

Closer to bome, we have tried to reduce 
tensions in our. OWn resion. Perhaps the 
ODe really concrete step forWard that Iiu ... ' 



CHAJTltA 18, 1908 (SAKA) D.O. (ti.n.) 1986.8' 382 

been taken is, tbe formation of tbe South 
Alian Association ,for Rogional Cooperation. 
SAAaC will help io reducinl tension in our 
part of tbe world and in bringing about the 
new friendship among member countries. 
Work ins tbrouab SAARC and bilaterally, 
we bope tbat tbe differences amonpt us can 
be reduced and the atmosphere of tension 
which still prevail. in certain areal can be 
totally removod. Unfortunate))', in our 
very region, tbere has been a substantial 
change in tbe military atmosphere, a quali-
tative change. The arms tbat are available 
to certain countries are new available against 
very loft financial credit. The veil that was 
being used-the veil of Afghanistan-has 
been removed. We have aJwa)'s maintained 
that the types of weapons that were being 
brought into the region were not such as 
could be utilised in tbe mountainous terrain 
of Afghanistan and I had pointed tbis out 
to very senior leaders on my visits abroad. 
Today, even that veil baa been removed. 
Wo bave to think very seriously if these 
weapons are not to be used in Afghanistan, 
wheJe are they to be used? And Our 
J."lanning must keep tbis in mind. 

One other aspect in tbe region bas been 
drawing the attention not only of this House 
but of all of us in India and that is 
Pakistan's nuclear ptOaramme. As I have 
reiterated many times in this House-and' 
I would like to respect again tbat India does 
not want to go ahead with tbe nuclear 
weapOQ programme. We do not have a 
nuclear weapon programme. But we have 
every indication an~ information that leads 
UI to believe that Pakistan has not given 
up its nuclear weapon programme and is 
beot on acquiring a nuclear weapon. A 
nuclear weapon wit h Pakistan win very 
definitely chanle tbe atmospbere in our area 
and our nuclear programme which is entirely 
pCaccful aod which we want to maintain as 
a peaceful programme, but if Pakistan docs 
set a weapon, we will have to seriously think 
about our own options. '''e bave been 
lakina a' very active stand on this with 
anyone and everyone that could use influence 
to try and atop any move for a nuclear 
weapon capability by Pakistan. 

With China, well. the border problem 
nmaiDa, In spite of wbat lome of our 
Memben believe. I 'IIU Dot hero y.cerda, 

but I do haver tbe transcript of wbat some 
peopJe S8 jd yesterday-aod that ,aJ80 briDII 
OJO to what ono of our Members said toda.,. 
I also read in tbe papers-there was some 
comment about my bavins caUed lOme 
opposition parties anti-nat'onal. Now, I 
have oot, and I do Dot believe that every 
opposition party is anti·national. It is Dot. 
But )'ou cannot deny that there are a few 
opposition parties--opposition means 
opposed to us--in certain border States 
which are anti-national. This fact yoU 
callnot deny. And what I said in the speech 
in Bombay was in relation to that. But. 
sometimes one has to re-think, and I would 
like to quote: This is from the Lok Sabha 
Debates of, I beJive, yesterday: 

·'1 do not feel ashamed because 
China has never harmed India, 
according to mc. It 

(lnterraptlon,) 

SHRI AMAL DATTA: What is wrona? 
I said it. 

SHRI BASUDEB ACHARJA (Bantura): 
What is wroDa 1 

(Interruption') 

MR. DEPUTY .. SPEAKER. 
order. 

Plea,e, 

SHRI ItAJIV GANDHI: I am lorry. 
I did not bear that. 

SHRI AMAL DATTA: I said After 
the war, they have not taken a ,iDIIe incb 
of Indian terri tory. After the war, they 
went back to where they were before the 
war. That is what I said. It is unfortunate 
that it has Dot come on tbe record. And 
that is how I came to this conclusion tbat 
by the war they have not harmed us. 

(Int"l7IplltJn.) 

SHRI RAlIV GANDHI: Mr. Deputy 
Speaker, Sir, I do not .know Whether that 
has gone on record; but I wouJd lito .•• 
(/""r,,,ptlom) I believ. wbat the hOD 
Member bas said ia that after tbe wat, ~ 
CbiDoae went back from the territory that 
tho), bad occupied. 
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,. SHRI AMAL DATTA: Tbey went 
back to where they had started. I am not 
ex.,rossing any. I opinion about the border 
dispute. But they have not taken advantage 
of the war to occupy a single ioch of Indian 
territory. 

(Int,rruptlons) 

SHRI RAllV GANDHI: Mr. Deputy 
. Speaker, Sir, 1 am absolutely dumbfounded. 

PROF. MADHU DANDAVATE 
(Rajapur): Sir, I ':Vanl to go on record that 
even today part of Indian territory is in the 
hands of the Chinese. 

SHRI AMAL DATTA: You tell us 
bow many square kilometres of Indian 
territolY China bas occupied after the war. 
I say, after the war. 

(JnUI ruptions) 

SHRI RAJ lV GANDHI: Sir, I am 
absolutely dumbfounded. I do not know 
from wbel'~ the bon Member gets his 
information. And 1 would like to thank 
Prof. Dandavate for substantiating what 
we tave always upheld. 

SHRI AMAL DATTA: The question 
regarding the border is different. 

SHRI RAllV GANDHI: I know. 

MR. DEPUTY·SPEAKEk: You 10 

on further. 

SHal RAJIV GANDHI: I do not 
want to talk apin. 

(lnllfruptions) 

MR. DEPUTY ·SPBAKER ; Everybody 
knows about tbe Cbinese aarc6sion. 
,Evorybody knows what is it. Ploase takc 
,our 1M'. I do Dot Willt further discussioD 
OD ibis. 

SHRI SAlFUDDIN CHOWDHARY: 
Tben wbat ia tbe 101utioD of ,lliS ? 

. MR. DEPUTY. SPEAKER : Kindly ,It 
down. 

SHRI RAJIV GANDHI: I think the 
bOll. Member has very clearly said, as I 
understand •. . (/nterruptlons) Let me finish 
please. (Interruptions) As 1 understand you 
have very clearly said that China does not 
occupy any territory of India today. 

SHRI AMAL DAtTA: What I said 
was ... 

SHRI RAlIV GANDHI: You said it 
just DOW. 

SHRI AMAL DATTA: Let me explain 
it. And let it be very clear. 

SHRI RAllV GANDHI: Sir, we are 
not bavin8 a discussion. (lnter(uptlon~) I 
do not think we need an explanation. 

( Interruptions) 

MR. DEPUTY-SPEAKER: Please .take 
your seat. 

SHRI RAllV GANDHI If the hone 
Member wants to explain ••• 

(In 'errup lions) 

SHRI AMAL DATTA: Uncorrected 
records are not to be quoted, you know 
that. I will corrected it, I said, they have 
not occupied any 1ndian territory after the 
war. 

AN HON. MEMBER Oh. after tbe 
war! 

(Interruptions) 

SHRI RAJIV GANDHI: I am sorry, 
Sir, I have misunderstood that. They baye 
Dot occupied a'oy of our terrltorry after tbe 
war I 

( Inl,rrllpllon,) 

SHRI AMAL DATIA: Have tbey D~t 
lone bact to their oriaiDaJ place '1 If they 
'.bfvO not, ~ou toll m~.· 



385 D.G. (GIn.) /986.87 CBAITRA 18. 1908 . (S.4KA) D.O. (Gen.) 19ld.81 386 

PROF. MAOHU DANDAVATE: Sir, 
I suglest that this controversy should riot be 
dragged further, it will not be in the 
national interest to carryon this controversy. 
I think we should leave it at that. You 
Ibould 80 on. 

SHRI RAJIV GANDHI: I agree 
entirely with Prof. Dandavate ji. so we 
should not discuss this. But I would just 
liko to remind --I do not know whether 
tbeyare Members in this House, but I 
remember in one of our Consulative 
Committee meetings we were discussion the 
Cbina problem aod our border problem with 
Cbina, and I believe the Member did belong 
to the same Party. He also said that we 
&bould give up Aksai Chin and it did not 
belong to us. And this can be taken from 
the Consultative Committee recor ds. 

( Intcnuption.,) 

SHRI S. JAIPAL REDDY (Mahbub 
nagar): 1 am on a point of order, Sir. 

MR. DEPUTY-SPEAKER: What is 
your point of order ? 

(In terrup lions) 

SHRI AMAL DATTA: You are not 
supposed to quote from the Consultative 
Committee records. 

SHRI RAJIY GANDHI: I have not 
quoted. 

(Interruptions) 

SHRI SAIFUDDIN CHOWDHARY: 
•••••• whetber tbere is any provision like tbis. 

SHRI BASUDEB ACHARIA: He 
cannot disclose that. 

(lnle,rupllon" ) 

SHRI SAlfUDDIN CHOWDHARY: 
He should not do like tbat. 

MR. DEPUTY.SPEAKER: He bas 
Dot quoted. 

SHRI RAJIV GANDHI: I have only 
mentioned the point because ••• _-

(Inl,"Vllon,) 

SHRI S. JAIPAL REDDY: I am on 
a point of order, Sir. 

.' MR. DEPUTY .. SPEAKER Wbat il 
your point of order '/ 

(lnte"upt 'on8) 

SHRI SAIFUDDIN CHOWDHARY· 
I just cannot accept it. In that meeting i 
was there, I know what transpired .••..• 

(Interruptions) 

MR. DEPUTY··SPEAKER : I do "not 
want you to discuss anything further. I do 
not want to allow anything further. Please 
sit dowD. 

(Interruptions) 

MR.' DEPUTY· SPEAKER : Mr. 
Chowdhary, please sit down. I won't allow 
you, Nothing will go on record. 

(lnt~r,uptionJ)" 

MR. DEPUTY-SPEAKER Why are 
you discussing this point now? 

(Inlt"uptlon8) 

SHRI SAIFUDDfN CAOWDHARY: 
It is very wrong. 

(lnle"uptlons) 

SURI RAllY GANDHI: I will 
answer you. Just sit down for one minute. 

(Inte"uplloRI) 

SURf SAIFUDDIN CHOWDHARY: 
Don't you know what is our stand? 

MR. DEPUTY-SPEAKER: Mr. 
Cbowdhary. please take your seat. 

SURI S. JAIPAL REDDY I am OD 
a point of order, Sir. 

MR. DEPUTV ·SPBAKER : What I. 
your point ot order? 
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saRI RAJIV GANDHI: I withdraw 
my remarks in respect of the Consultative 
Committee. I was only reacting to what 
one bon. Member said about my baving said 
tbat certain parties acted in an anti .. national 
mannel. I have just giveti a question from 
tbe debate of this very House. (lnle"up,ton,) 
Well. I will stand corrected wben you 
corroet it. 

(Interruption,) 

SHRI SAIFUDDIN CHOWDHARY: 
Let is &0 on record that in this manner he 
is trying to equate our P Jrty with anti-
nationals. They are doing a great harm to 
tbe national integrity. 

MR. DEPUTY·SPEAKER: Why are 
you gettina e)(cited? He bas Dot meant 
like that. He only quoted the Member, 
that is all. 

(Int~rruptlons ) 

MR. DEPUTY ·SPEAKER: No, no. 
He never said like that. 

SHRI BASUDEB ACHARIA: Sir, 
our stand is very clear. 

(Interruptions) 

MR. DEJ'UTY.SPEAKER: He never 
told tbat your Party is anti .. national. He 
never told tbat. Take yout seat. 

(Int." uptlon ) 

MR. DEPUTY-SPEAKER : Please tako 
your seats. 

(Interruptions) 

MR. DEPUTY·SPEAKER: May I 
request the Members to take their seats 
first 1 

(luterruptlo",) 

MR. DEPUTY.SPEAKER: Please, 
all of you take your seats. I do not want 
any further discussion. I do not want you 
to interpret anything. 

MR. DEPUTY • SPEAKER : Tap your 
leat. All of you please take your leat fint. 
Mr. Acharia, take your seat. 

(1 nlerrllpt lon8) 

MR. DEPUTY-SPEAKER: Madam, 
please take your seat. The hone Prime 
Minister bas never said--any Party i, 
anti .. national or like that. He only quoted 
the Member. He gave some clarification. 

(1 Ifterrllption,) 

MR. DEPUTY-SPEAKER: Take your 
seat. Anti-national, he never told like tbat. 

SHRI BASUDEB ACHARIA: He 
should not. 

MR. DEPUTY -SPEAKER : He quoted 
some thing and the Member denied that. 
That is all the matter. There is no further 
discussion. 

SHRI RAllV GANDHI: I do not 
understand ••• ( Interrup,'ons). 

SHRI S. JAIPAL REDDY: Sir, point 
of order. 

MR. DEPUTY.SPEAKER: You quote 
the rute. 

SHR.I S. JAIPAL REDDY: I am 
reading. 

SHRI RAllV GANDHI: I think. 
tbere is no point of order. 

MR. DEPUTY ·SPEAKER: What is 
the rule? 

SHRI RAllV GANDHI: How can 
there be a point of order? 

MR. DEPUTY-SPEAKER: What is 
the rule which is violated? Which rule are 
you referring? You tell me. 

PROF. MADHU 'DANDAVATE: He 
is quoting from the report. 

MR. DEPUTY .. SPEAKER.: There is 
no point of order. 

(llf,nrupnons) 
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Mil. DEPUTY·SPEAKER : You quote 
the rule. You quote the rule. Which rule 
do you want to quote? You tell mc. 
Which I ule is violated ? 

SHRI S. JAIPAL REDDY: While 
proudly ••• (Inte,ruptlon,) 

MR. DEPUTY -SPEAKER: No. I do 
not want any statement. Nothinl will 10 

OD record. 

(Inlerruptlon ") •• 

MR. DEPUTY-SPEAKER: You quote 
tbo rule. 

(In,e,,upllonl) 

MR. DEPU fY -SPEAKER: Pleas., 
Order. 

SHRI RAllV GANDHI: I do not 
went to press the point. But .•• ( Inlerruptions) 

MR. DEPUTY·SPEAKER: There ia 
no point of order. Take your seat. 

PROF. MADHU DANDAVATE : The 
point that is raised is, whatever happened in 
tbe Consultative Committee ••.••• 

SHRI RAllV GANDHI: I have 
withdrawn. 

MR DEPUTY-SPEAKER: He says, 
be bas already withdrawn it. That is why, 
I said, there is 00 point of order. He has 
already withdrawn that. He has announced 
it. The Prime Minister has tolu it. 

SHRI RAllV GANDHI: I have with-
drawn that point. J have said it myself 
long 81('. 

SURI AMAL DATTA: You withdraw 
my point also. (1 nter.rupl;or.S) 

MR. DEPUTY .. SPEAKER 
Order. 

Please. 

SHRI RAllV GANDHI: Sir, 1 may 
be permitted, as I am repJying to the debate 
OD the ,Demands for Grants of the Ministry 

··Not rec:ordod. 

of Defence. I may be permitted to quote 
from this ve,y debate. In what I am 
quoting from tbis very debate, ] see notbiol 
about "before the war" or "after the war". 

AN HON. MEMBER: It was Dot 
mentioned. 

SHRI RAJIV GANDHI: No. 

SHRI AMAL DATTA: There were 
Interruptions. 

PROF. MADHU DANDAVATE: It 
might be that the word might be expuDBcd 
because it is unparJiamentary I 

SHRI RAlIV GANDHI: Sir, let me 
just read the substantive portion of what 
has been said. I have got it, marked it in 
yellow. I should have marked it in 
red perhaps. 

SHRI BASUDEB ACHARIA: It i. 
"uncorrected" • 

[Tram,latlon] 

SHRI RAJIV GANDHI: To what 
extent you win correct it ? 

[EnglishJ 

You cannot change the substaDce of 
what bas been said. You can correct a 
comma, a full-stop, a preposition. You 
cannot correct the meaning of what haa 
been said. The meanin& is very clear. 
The meanin& is : 

HI do not feel ashamed because 
China bas never harmed India ••• •t 

This is what you said. (Interruptions) 

ls this what you wanted to say? If you 
did not, you might clarify it in a personal 
explanation at some other time. But let us 
not waste tbe time of the House now. 

SHRI SAIFUDDIN CHOWDHARY: 
He wiU clarify later ODe 

S8&1 RAJlV GA NDHI: 1 am lure. 
be will. (l,,'erruption,s.) 
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MR. DEPUTY ·SPEAKER: Please, 
Order. 

SMRI RAllV GANDHI: Sir, digress-
ing just for a minute, because an don. 
Member has raised the point. 

When I said that some Opposition 
Parties were anti-national, like I said, I did 
not mean all the Parties. But if the cap 
does fit in and somebody wants to wear it, 
tben I cannot prevent you from wearing it. 

SHRI NARAYAN CHAUBEY: It is 
too much. (Int.rrup; ions) 

SHRI RAlIV GANDHI: I have not 
taken any name. (In lerrup tions) 

SHRI NARAYAN CHAUBEY: Is 
this tbe way the PI ime Minister should 
speak? 

MR. DEPUTY SPEAKER: You have 
already spoken. You please take your seat. 

SHRI NARAYAN CHAUBEY: 
Quoting a certain portio~ of a speecb, be is 
rubbing it like a boy in a college. 

MR. DEPUTY SPEAKER: Please 
take your seat, I\1r. Basudeb Acharia. 
( Interruptions). 

SHRI RAllV GANDHI: As we are 
talking about the subject, there is oDe more 
tbiog also-the Paper which is laid on the 
Table of the House and one bon. Member 
referred to this Paper. So, I will also refer 
to it. lhis is the Report of the Public 
Accounts Committee, 1985-86, Defence 
Ministry, one Member talked about it 
"Now what can be more anti-national than 
getting defective equipment for defence 
because you are really suhverting our defence 
forces 1" We agree entirely with you. I 
would just like to remind the Member 
that this import was done in 1978 1 
(J"terruptlons). 

One other Member-- I was going to 
come to it a little later--one other 
Member talked about tbe Jaguar aircraft 
and production line beina c1osed, and we 
aro buying rubbish. It was bought in 1978-
1979. It was not bouabt by our GOVCl'DlDODt. 

SHRI K.P. Ur-~N1KRlSHNAN : But it 
is a continuing thing. (Interruption\). I 
was referring from Jaguar to West-land. 
Answer Westland. 

. SHRI RAJIV GANDHI: I will 
answer for Westiand. 

SHRI K. P. UNNIKRISHNAN: You 
leave now Jaguar and answer for Westland. 

SHRI RAJlV GANDHI: I will answer 
for Westland. (lnt,rruption) 

saRI AMAL DATTA: I am sorry 
you did not say. There were interruptions 
after the sentence of my speech you quoted. 
Part of my speech bas been washtd out. 

MR. DEPUTY·SPEAKER: No, no. 

SHRI AMAL DATTA: It should 
not be taken out of its conttxt. 

SHRI RAJIV GANDHI: I would have 
told him a bout the Westland also but the 
Defence is not procuring the Westland. 
( Interruptlolls.) 

SHRI K. P. UNNIKRISHNAN: I 
am SOIfY for your remark. You are the 
Prime Minister 1 am sorry for your 
remark. You are speaking in Parliament. 

SHRI S. JAIPAL REDDY ~ You are 
speaking in the Parliament of India. 

SHRI RAllV GANDHI: I will 
explain to the hon. Member some other 
time, not in the Defence debate because it 
does not belong here. But there is absolutely 
nothing wrong with the Westland. We 
had a couple of complaints about it. They 
have been rectified. (Ir. terrupt ions) I have 
said we had a couple of complaints. I am 
stiB saying we had a couple of complaints 
and those have been rectified. One 
complaint was on tbe financial aspect of 
how much it cost to run. Anyway, we 
would not go into that discussion here. 
(/"ter ruptI0I78 J 

PROF. MADHU DANDAVATE: 
Complaint about an equipment is not an 
anti-national pbenomenon. It is too late 
ill tho day. 
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SHRI RAJIV GANDHI: No, no. I 
am not complaining--importing defective 
equipme~t. I am talking of importing 
defectivo equipment. 

. PROF. MADHU DANDAVATE: 
There can be difference. Please don't try 
to stretch it •••••• 

SHRI RAJIV GANDHI l I was only 
referring to the point that was raised here 
in this debate. I am not talking about other 
points. (Inl~rruptJonl). 

SHRI AMAL DATTA : We are entitled 
to information. You do not &ive us any 
information. 

SHRI RAllY GANDHI: I will come 
to giving you information also. 

SHRI AMAL DATTA: We have to 
collect information from all places and if 
we make a mi&takc, tbllerruptions), you say 
"Ob! ) ou have made a mistake", 
(Interrupttow,). The Westland point 1 raised 
in the debate (Interrupttons). It is the 
central point I raised. 

SHRI RAJIV GANDHI Perbaps 
other Menloers are not aware but 1 believe 
hone Member luroself was given a briefing. 
Certain Opposition Members were given a 
briefing on questions that they asked. 
Anyway, let me get back to our immediate 
environment. 

SHRI AMAL DATTA: We spoke to 
Mr. Arun Singh just now. But no briefing. 

SHRI RAJIV GANDHI: So you did 
clarify and get your information from the 
Defence Minister. (Jnterrupt;ous') 

SHRI AMAL DATTA: Ciarified, but 
we did not get any information as to what 
should be done in future. 

SHRI RAllY GANDHI: What marc 
can we do when tbere is information which 
we feel should not be mado public 1 We 
aUow the Minister to talk to tho individual 
Members to clarify tbeir doubts. What 
mote can be dODe? And the sad part of 
it is tbat tbe particular individual wllo sot 
tb~' opportuDity is "Yina that bo was Dot 

given the opportunity. 1 can understand 
other memben saying 'We are not involved.-
But the member who was given the 
opportunity to ask questions is sayins tbat 
we are not given information .....• 

(1 nterruptlons) 

MR. DEPUTY·SPEAKER: Mr. Am_) 
Dutta, please take you seat. 

(1 nterruptlons) 

SHRI RAllV GANDHI: Dattaji, 1 
know you are feeling bad that you said tbat 
and it is embarrassing but lr~ me finish tbo 
rest of what I have to say .•..•. 

SHRI AMAL DATTA: Please read 
my ent ire speech, it will be educative. 

SHRI RAlIV GANDHI : Coming back 
to our immediate environment .•.••• 

PROF. MADHU DANDAVATE: 
You are again reading ? 

SHRI RAJIV GANDHI: You waDt it 
again " ....... (InterruptlOlls) Sri Lanka is 
another area where the int~rnal disturbances 
are causioi a problem because a lot of 
refugees are coming over into India and the 
tension in that countJ y is also causina 
tension within our own areas. But, perhaps, 
what is even more disturbing from our 
defence point of view is the vanous defence 
presences tbat this IS inspiring in Sri Lanka. 
And, as bas been said a number of times, 
politics make strange bed-fellows. I do not 
want to point it out here. But it i. 
incredible that in Sri Lanka we see tbo 
Pakistanis and the Israelis working together 
and hand in band. Jt is in~eed extra-ordinary. 

The Indian Ocea n is an area wbere we 
have always wanted to have no external 
pre~ences. Unfortunately, this bas not 
worked out like it should have due to 
certain big power presences and big power 
objecLives in the area. What started out as a 
zone of peace is becomin& much more a ZODO 
of tonsion. But every effort must ~o OD to 
turn the area into a zone of peace. 

One member mentioned dissent \\ ilbiu, J 
think •••••• 
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AN HON. MEMBER: Mr. 
Unolkrishnan. 

SHRI RAJIV GANDHI: Who 
mentioned it is not relevant. I agree 
entirely with bim~ I am agre,eing with him 
for a change. I agree entirely with him 
that dissent is an inherent part of democracy 
and it must be there and we want dissent. 
But the dissen~ must be within the system 
and through the system. Dissent cannot be 
picking up a gun or pickin3 up a weapon 
or bomb •••••• 

SHR( K. P. UNNIKRISHNAN : That 
is not dissent. That becomes subversion ••• 
(InlerrUplions) 

SHRI RAlIV GANDHI : That is also 
dissent •••••• 

PROF. MADHU DANDAVATE: You 
cannot take an arm aod call it dissent. 
That is not our idea at all. 

SHRI RAlIV GANDHI: I am just 
clarifying what the thinking is and if there 
has been a mistake, we can correct it ...... 

SHRI AMAL DATTA: Change the 
language in that teport. 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE): It is not decent 
dissent.' It is indecent dissent. 

SHRI RAllV GANDHI : In our own 
environment, tbe defence environment itself 
is changing v'!ry repidly. New technologies, 
sophisticated technologies are being brought 
in and such technologies do cost money. 
They are expensive. They are expensive 
to buy. Sometimes they are expensive to 
run. expensive to maintain and expensive to 
train OUf people to use them effectively. 
But, unfortunately, the numbers and 
quantities in \\hich it is coming into our 
region force us to equip our selves to match 
tbat. We cannot be complacent. If we 
are to maintain our independent posture, 
our freedom of action and policy, then it 
is necessary that we bear this cost. There 
is no alternative. There can be an alterna-
tive if we want to compromise on our 
mtegrity and on our freedom and our 
policy. But we do Dot waut to b~rter thOlO 
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away as some countries bave t to £et access 
to higb technology on easy terms alld eas, 
way, But if we are to maintain our 
independence, there is only one way aDd we 
have to bear tbat cost. I am very glad to 
hear a very 1arge Dumber of members 
supporting this basic idea and concept eveo 
in their speeches ....... (lntt'"upIfOn6) 

I see not everybody )ikes tbis idea. 

SHRI AMAL DATTA: We said, we 
should be able to make them by this time. 

SHRI RAJIV GANDHI: I do Dot 
really want to know what you said, neither 
does the House ...••• 

SHRI AMAL DATTA: You should 
know. You should have read the entire 
speech. 

(l"terruptlonJ) 

MR. DEPUTY SPEAKER: Mr. Datta, 
please take your seat. 

SHRI AMAL DATTA: You should 
know because W~ said tbat we should be 
able to make them by this time. 

SHRI RAJIV GANDHI: Perhaps aD 
tbe territory, that you say, belongs to them.' 

SHRI AMAL DATfA: Again you SO 
on repeating the same thing 1 

SHRI RAlIV GANDHI: An intesral 
part of any such process has to be our self-
reliance. As my Minister of State baa 
clarified, self·reliance does not mean that we 
manufacture every nut and bolt, washer aod 
every component because it does reI ate to 
the cost of the whol" project and some 
things are inefficient and somethings are not, 
but strategic items, yes, we must make them. 
Another point that came up is : why we are 
stopping making shoes and uniforms. The 
fact is that there is sufficient capability and 
capacity in the country in the small scale 
and e.ven in tbc smaller than small scale to 
m8nufac·ture these thiDgs aod there i. DO 
need at this stage which there was, may be 
20 years alO w,hen this ca'J)8city had DOt 
beOD developc4 for defence productieD· to 
make lUCIa It.m.. But. tod. Y it· i.· ....,.." 



397· D.G. (Gen.) 1986-87 CHAITRA 18, 1908 (SAKA) D.G. (Gen.) 1986.87 398 

for defence production to concentrate ~n, 
items which are not available to us where 
biah technologies are involved, very advanced 
technologies are involved which we are not 
able to get, from outside aod if this 
concentration has to be in ooe area, we 
cannot be doing all tbis mundane production 
across the board. Then, Government 
industries public sector sometimes is more 
expensive tban smaller units and the units 
that would be making these will be abso-
luteely Indian units. Tbere is no doubt a bout 
their intearit, or their loyalty to tbe nation 
and we see no reason why more and more 
people should not be involved in defending 
the country, in whatever way they can. 

But self-reliance must have frontline 
R&D and we are having thrust areas where 
we will develop. We must improve our 
production process to be efficient, to be fa~t 
enough to produce the equipment on'time 
and in sufficient numbers. But perhaps most 
of all, and this is something a question 
wbich will keep coming to the House is that 
if we are going to stick our necks out on 
Defence R&D, we have to take certain 
risks in development processes. There may 
be failures. there may be faults, but unless 
we have the guts to take those steps, we will 
never learn and we have to take that. The 
House will be taken into confidence, but we 
will need all your support for our defence 
scientists, our technologists and our defence 
production managers. 

SHRI AMAL DATTA: The House 
has never been taken into confidence before. 

SHRI RAlIV GANDHI: Very suJlen 
to-day. 

SHRI AMAL DATTA: It is true; 
tbat is wb, .•.••• 

SHRI VASANT SATHE: Mr. Amal 
Dat ta is not going to sleep tonight. 

SHRI RAllV GANDHI: Perbaps the 
amount of elaboration that bas been given 
iQ this particular debate by tbe two MOSs 
for It & D and DRDO and Production, 
tbat amount of elaboration bas never been 
liven to the House before and that is one 
of the reasoDs that why I do Dot want to 10 
iDto minute detail of evcl1tllins. Most of 

it has already been covered. Now, I am 
tryiD~ to talk in general concept. At this 
time we should also appreciate the work that 
our R&D and production and technologists 
have done to-date. We cannot tell you 
everything because it would not be right. 
But I would just )ike to tell you some of the 
work that they have done is as advanced as 
the work that is taking place in any country 
in tbe world. 

(1 nterruptlons) 

You cannot please everyone all the time. 

(1 nterruptlons) 

Much has been made about the secrecy of 
Defence contracts, dealings, assessments aod 
I wou1d like to say two words about this. 
First I would like to say that the question 
of classification of documents because there 
is a feeling in this House, I know and I 
myself have that feeling that there is over-
classification of documents. I am not talking 
at this stage just about Defence but it is a 
whole of all other departments and we will 
look into this and try to rationalise this. 
There are tremendous difficulties because 
Defence thinks is top secret or what Defence 
thinks just may be secret, the equivalent of 
that may be taken as top secret by another 
Ministry. Atom:c Energy might think that 
this is all irrelevant and does not bather any 
one and it can be de·classified. So, there 
are these differences of view point on single 
issues. We wi]) try to and bring about 
something which will rationalise the classi-
fication of documents and perhaps make it 
easier. There is no intention at any time to 
keep Parliament or the country in the dark 
about any detail s bu t ••.••• 

SHRI AMAL DATTA: Arms acqui-
sition ? 

SHRI RAJIV GANDHI: I will come 
to all tbat and we would like MPs and the 
House to have discusssion on any such 
issues. In tbe House, outside the House 
and in tbe Press wo will welcome these 
discussions. But you must reaJise that we 
ourselves have certain limitations. We 
cannot disclose to you the porformance 
limitations of tbe equipment that we have. 
We cannot dis(;losc tp )'OU the ov"_tion 
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(Sbri Rajiv Gandb I) 
reports of the equipment tbat we have 
because that win compromise our Defence 
aDd our security. That you will have to 
allow us to keep to ourselves. 

PROF. MADHU DANDAVATE 
(Rajapur): Some secrels may not come to 
Ministers also! 

(Inter; up tions) 

AN HON. MEMBER; There are 
people who pass it on to China. 

( lntlrruplion8) 

SHRI RAJIV GANDHI Under the 
present circumstances like just I have 
mentioned with the high technology and 
weapons, with the cost constraints that are 
put on us and the compromises tbat we have 
to make between a development programme' 
and a Defence programqte, we have to see 
tbat Defence expenditure is optimised to the 
maximum. Tha t means, we get the 
maximum defence out of every rupee that 
we spend. Now, this will require, perhaps, 
shifting people around. But like the 
Minister of State has said there is no 
question of actually sacking anyone or 
large .. scale unemployment coming about 
because of any such programme, But you 
will have to bear with us when we say that 
certain technologies are changing and we 
cannot have 200 people working here and 
they must shift and work somewhere else. 
We will train them, we will put them there. 
But the social difficulties will have to be 
borne by the families and we will try and 
belp tbem.. But if Defence is to be optimum 
tben tbis must take place. 

We are now planning a new structure 
for Defence Planning. It will definitely be 
more scientific. One member said that our 
Defence Planning structure is not scientific. 
In the same breath be said: "You do not 
tell us wbat your Plan is." 1 do not know 
how the two go together. But I can assure 
the meal berl •••••• 

SHRI AMAL DATTA: There is a 
cJitrorence betwecn a ·.truct\lre' and a ·Plan-. 

SHRI' RAJIV GANDHI: But jf you 
do not know it, bow do you know t'lat it is 
scientific or '1is not scientific? 

( Irjll~r,uptlons) 

SHRI AMAL DATTA 
is not disclosed. 

But the plan 

SHRI RAllV GANDHI: I am a little 
confused again by the hon. Member because 
either tbe hone Member knows our defence 
plan in which case be cannot complain about 
secrecy or .• ,0 (Interrupt/ol;s) 

SHRI AMAL DATTA: The structure 
is inadequate. But the plan is not disclosed 
Thore is a difference between structure and 
plan. 

SHRI RAnV GANDHI : We are 
having a look at the stnlcture and we are 
bringing out a new defence planning 
structure. It will be more scientific and it 
will be much more dyuamic .•• 

SHRI AMAL DATTA: I will be 
happy. 

SHRI SAIFUDDIN CHOWDHARY: 
We will be bappy. 

SHRI RAJIV OANDH.I : He is already 
laughing. 

MR. DEPUTY-SPEAKER: He is in a 
good mood now. 

SHR I RAJIV GANDHI: Perhaps be 
will sleep in peace. 

We have to optimise our logistic anel 
adinistrstive mechanizm. We havc to see 
that our command (.~ont rol and communi-
cation systems arc not just optimal but aJso 
functioning and operating in the bestpossible 
manncr. Our tactical intelligence needs to 
be optimised. Our weapon-mix, our .inter-
and intra-Service weapon-mix, bas to be 
optimised. Perhaps, the maximum coordi-
nation is required amongst the three Servrices, 
the R&D set-up, the production' units and 
the political and administrative set-up a. 
well. 

Tbe future battle-field would demand a 
very close link between tbe three Services 
whicb bas been demoDstrated in many reQeDt 
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conflicts. Members would also be aware 
that one of the pending issues before the 
Defence Ministry in this connection was the 
question of creating an Army Aviation 
Corps. While appreciating the significant 
role- which the attack helicopter would 
OccQ,",Y in future battle-field", we have bad 
under consideration for some time now the 
possible recruitment of an Army Aviation 
Corps. Government ful1y al'preciate tbat, 
in today', warfare, total inte,ration is 
necessary between tank regiments and attack 
helicopter squadron for optimum results in 
battle. However, Government is convinced 
that this integration is possible within the 
existing structures of tbe Army and the Air 
Force by rationalising the organisation and 
command and control of the helicopter 
squadron without creating a separate Army 
Aviation Corps. The attack helicopter 
'squadron, while being owned and maintained 
by the Air Force, will henceforth come under 
tbe command and control of the Army. 
The pilots in this Squadron will be trained 
i.n the tactics and operation of both the 
helicopter squadron and tank regimc;nts so 
as to understand fully the entire gamut of 
anti-tank and anti-helicopter operation. 

In moderni sing our Army t we have 
looked into many new areas. Night fighting 
equipment is perhaps the most highly 
advanced of them al1. Opto-electronics are-
now coming _ into the Army and they win be 
soon an jDteg{a~ part of the Army. 

Air defence capability is being increased. 
MobHity of infantry and combat support 
unit is being tremendously increased. 
Artillery systems are beina updated. We are 
also at the same time upgradio8 our tanks, 
our air defence guns and our communication 
equipment. 

'Ihe Navy is getting new maritime 
reconnaissance aircraft. Anti-submarine 
capability, whether it is air to sub-surface 
or surface to sub-surface or sub-surface to 
sub-Iur.facet is beiDg improved. We are 
-strengtbening the Navv in all the three 
clim~sioD-air, on the surface and below 
the surface. 

Many MPa have been talking about tbe 
Hetms aircraft carrier. Well at tbis stage 
111 oao teU you is tb-t tbo Delotiation, 

are under way and are at a substantIally 
advanced stase. I would also like to poInt 
out that some of the figures tbat you have 
got OD the cost of tbe Hermes are very 
highly eX8gqerated. All I can compare 
them to is your idea of what we spent on 
the Asian Games. The dimensions .rt tho' 
same-sometimes ten times and sometimes 
more. 

1'.00 hn. 

In the Air Force, again, the new dimeo.ion. 
are proceed ing as per schedule, We are 
getting a new improved air defence system. 
ECM and ECCM systems are being incorpo-
rated. Flight safety which has been a 
prqblem of late, although there bas been 
some improvement in the past months but 
we are setting up a new Inspector General 
Branch in the Air Headquarters wbich 
wi)) set and analyse standards for flisht 
safety. We hope that this will, improve tbo 
safety standards. 

The most important of a1l, in any 
defence set UP. is the man behind the 
equipment. It is, perhaps, here that we 
must concentrate most. Training has to be 
one of the key factors in optimising the man 
for the battle field, for defence; Physical 
training, military training on specialised 
equipment- wbether it is actually usinS the 
equipment which today is not really that 
complicated; but much more complicated 
is maintaining and keeping that equipment 
serviceable. With new technologies coming 
in~ this will require very bigb levels of 
training in our armed forces. 

Attitudes and motivation of the people 
must be an integral part of the traiDil1l 
process and this bas to be looked at vory 
carefully. Modern education s7stems are 
being brought in and the quality and 
quantity of training is being substantially 
increased, raised. 

We are also look ina into the term. aDd 
conditions of service. Proposal, rot 
improvemt"nt have been sent to the Pourtb 
Pay Commission. Tbe Government are 
also cODsidering the possibility of modif)'m. 
the terms of engagement without sacd8ciDa 
tbe ii,htm, eftlcieoC1 of the ArDU' 0\\1' 
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(Sbrl Rajiv Gandhi) 
objective Is to tackle tbe problem, of ox-· 
servicemen more effectively, increase 
their employability and reduce the financial 
burden for tbe Government· by way or 
construction of accommodation and 
payment of pension. 

Welfare measures are one of tbe key 
fact on in keeping a hiah morale in the 
forces. We are going to construct 70 new 
Central Schools every year for four yearl. 
Housing also will be looked at on a priority 
basis. We are reviewina tbe disability 
pension. 

Ex-servicemen have always felt that we 
have not done enough for tbem. We bad 
a high level committee which looked into 
various aspects. Out of the 68 recommen-
dations tbat the Committee had recommended 
we bave accepted S 1-48 wholly and 3 
partially. Pension policies bave for the first 
timo ever, been soot to tbe Pay Commission. 
We are loing to open a new division in tbe 
Ministry of Defence to look after tbe 
welfare, resettlement of ex-servicemen and 
the liaison between ex-servicemen and tbe 
various State Governmen tl. 

Mr. Deputy Speaker Sir, this debate ha, 
been very useful. Many suggestions, 
contributions by the Members bave been 
taten not, of and we wilt keep them in 
mind. We are always strivinl for constant 
improvement and any inputs tbat we aet, we 
will try aod use them. 

SHRI K. P. UNNIKRISHNAN: 
Bven from Shri Amat Datta. 

SHRI RAllV GANDHI: Sometimes, 
depending of course on what be says. 

Perbaps, it would be right for me to 
clarify at this stale what we, under no 
circumstances, are of the view tbat be h-
on tbat part tbat I quoted. 1bo 
Government bas totally a different view. 
We feel that our territories are definitely 
occupied aod we cannot be complacent and 
pretend tbat they do not belooa to us. 
Perhaps tho bon. Member could be taken 
to Ladakh by our boo. Member 'rom 
Ladakh and ,bOWD tho territoriea, 10 bo can 
look .crQlS aod MO, 

SHaI P. NAMGYAL: Ho wUl set 
hlab altitude bani over. 

SHRI RAJIV GANDHI: I do not 
know weth;.r it is different from low altitude 
banlOyor. 

( Tralll/atioll] 

SHRI BALKA VI BAIRAGI (Mandsaur): 
Mr. Deputy Speaker, Sir, and HOD. Prime 
Minister, I want to read an Urdu couplet. 
As Chaubey Sabeb is a senior Member, be 
may perhaps explain ita meaninl to Datta 
Sabeb :-

Kal Unhone khutl·ha.khud ,hllnghat UthtJ"a tho 
Ab Aap hal" kl aD) hi Sh.~,hQ dikha dlya 

[&,It,h] 

SHRI RAJIV GANDHI: Sir, laatly 
may I just end by saying that India is Dot 
expansionist in any way. We do Dot cover 
otbers territory. We do not interfere in 
others internal affairs. We have never 
attacked any other country but we wiJl Dot 
compromise on our independence. our 
lovereignity, OUr territorial integrity or tbe 
freedom of tbought and our. actions. Our 
Defence Forces are and always will be ready 
to face aDY challenge or fven1uality tbat 
they may be called upon to face. I would 
request al1 the hone Members who have 
moved cut motions to with draw them and 
pass tbe Demands. 

MR. DEPUTY SPBAKER: J sball 
now put aU the cut motioos moved to tbe 
Demands for Grants relating to the Ministry 
of Defence to vote together, unless any bon. 
member desires tbat any of bis cdt motions 
may be put separate)y. 

~1111te tilt motions wer, Pili and ""otl,_ 

MR. DEPUTY-SPEAKER: J .hall now 
put tbe Demands for Grants relatiDS to tbo 
Ministry of Defence to vote. Tbe qU.dOD 
i. : . 

"That the respective . IUIDJ DOC 
.. ediDI tbo amounts ~D Rev __ 
AOQOupt apd Capital Accquas 



sbown In tbe fourth column of the 
Order Paper' be aranted to the 
President out of the Consolidated 
Fund of India to complete the 
luma necessary to defray tbe charaes 
tbat will come ig course of pay-
meDt durin, the )'ear endiD8 31s' 
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day of March, 1987 in respect of 
the beads of Demands entered in 
the second column thereof againt 
Demand NOl. 17 to 22 relating to 
the Ministry of Defence." 

The mOlloll HI odOptM. 
,. 

, DemaDd for Grants [General], 1986·87 ia relpeet of the Ministry of Defeaee ,ofed by 
Lot ~.bba 

No. of 
Demand 

Name of 
Demand 

Amount of Demand for 
Grant on account voted by 
the House on 15th March, 
1986 

Amount of Demand for 
Grant voted by the 
House 

Revenue 
Rs. 

17. Ministry of ~9 ,SO,S J ,000 
Defence 

18 •. Defencc Pensions 91.74,88,000 

19. Defence Servicos- 9,10,96,20,000 
Army 

20. Defen~ Services- 1.13.3S,00,000 
Navy 

21. Defence services- 3,11,23,08,000 
Air Force 

22. Capital Outlay on . .. 
Defence Servicea 

DEMAND FOR OR ANTS (GENERAL 
1986-87-*Contd. 

(.1) Mlalstr, of Water Resources 

[E.",'""J 
MR. DEPUTY -SPEAKER: The House 

will QOW take up discussion and voting on 
Demand No. 97 reiaUDI to the MiDistryof 
Water Resources for whieb 5 hours have 
been allotted. 

. ,*M.qvecI .ltb the recoJDrDeDdatioD of the _.t. 

Capital Revenue Capital 
Rs. Rs. Rs. 

23,72, 04,000 4,43, 27.S5,000 J .18,60,21,000 

• •• 4,58,74,37,000 

45,54,81,02,000 . ... 
5.66,75,00,000 

15,56,15,42,000 . ... 
~ 

1,82,08,00,000 9,10,40.00,000 

·HoD. members present In the House 
whose cut motions to the Demand for 
Grant have been circulated may, if tbey 
desire to more their Cllt motions. send 
slips to the Table within loS minutes indica-
tina the sorial numbers of tbe cut motions 
they would like to move. Those cut 
motions only will be treated as moved. 

A list sbowioS tbe serial numbers of 
.cut motions treated as moved wjJJ be put up 
00 the Notice Board shortly. In case .an)' 
member finds any discrepancy in the list he 
·may kindly bring it to tbe notice of tbo ' 
omcor at tho Tablo widlout doJar •. 
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[Mr. Deputy Speaker] 
Motion moved: 

"That tbe respective sums Dot 
exceeding the amounts on Revenue 
Account and Capital Account 
shown in tbe F ourtb column of 
the Order Paper be granted to the 
President out of the Consolidated 

Fund of India to completo tbe 
sums necessary to defray tbe 
charges that will come in course of 
payment during the year ending 31st 
day of March, 1987 in respect of 
the beads of Demands entered in 
the second column tber~of against 
"De'mand No. 97." relating to tbe 
Ministry of Water Resources." , 

Demaad for Grants (General) 1986-87 10 respect of tbe Ministry of Water 
,Resources submitted to tbe vote of Lok Sabba 

No. of 
Damand 

Name of 
Demand 

Amount of Demand for 
Grant on account voted 
by the House on 13th 
March, 1986 

Amount of Demand for 
Grant submitted to the 
vote of thl! House 

1 2 

Revenue 
Rs. 

3 

Capital 
Rs. 

Revenue 
Rs. 

Capital 
Ra. 

97. Ministry of Water 
Resources 

27,12,29,000 2.57.07.000 1,25,43,92,000 12,88,33.000 

MR. DEPUTY -SPEAKER: Shri V. 
Sobhanadreeswara Rao may begin. 

SHRI v. SPBHANADREESWARA 
RAO (Vijayawada): Sir, I (bank you for 
giving me the opportunity to initiate the 
d'iscussion on this important Demand of 
Water Resources. Irrigation is a very very 
important item for the alround progress of 
the country. In our couDtry nearly seventy 
per cent of the population are having 
agriculture as their main preocupation and 
without adequate irrigation, agriculture 
cannot provide food and food products that 
aro required for the people and also the raw 
materials such as cotton, jute, and sugarcane 
required for the industry. . Any major 
shortfall in production of crops will have 
serious repercussions on tbe economy. The 
Prime objective and the main ap~roacb of 
the Government should be to divert and 
Itore water in the respective river baains 
aDd make it available for aaricultwal and 
other consumptive PUrpOHl. 

Assured irrigation is a prerequisite for 
agricuJ tural development and for increase in 
the peoples standard of living. 

Out of the estimated ultimate potential 
of 58 million hectares from major and 
medium projects and 55 million hectares 
from minor schemes, till the end of 6th 
l)laD, the potential created by the major 
and medium irrigation projects is 30.5 
million hectares, and from minor irrigation 
proj~cts, it is 37 million hectares. 

The 7th Plan envisages creation of 
additional potential of 12,9 million hectares 
at an estimated outlay of Rs. 14,360 crates. 
With the total outlay being Rs. 1,80,000 
crores this allocation for water resources 
work. out to 7.9 per cent only. Tbls i. 
the alJotment for irrigation. 

The nation bas already paid· a beavy 
price for the mistake committed in the past. 
From the Second Plan, the aHocatioa, ~or 



irrigation bas gone down as a result of 
which, the country had to Import foodgrains 
worth thousands of crores of rupees from 
other countrics. Let us Dot commit tbe 
same mistake DOW. 

As time is passing, there are terrible 
pressures from all sides for completion of 
projects already taken us as well as new 
projects and schemes to be takt;n up for 
socio-economic development of backward 
areas, and in particular, cbronicaUy drought 
prone areas. I suggest tbat more funds 
should be re-allocated to water resources in 
the 7th Plan. 

Assured irrigation belps in eradication of 
poverty. The Government is proposing to 
spend Rs. 9.000 crores on anti-poverty 
programmes such as lRDPt NREP, RLEGP 
etc. With assured irrigation, the farmer can 
be very sure of more tban one crop in a 
year, and definitely one crop in a year and 
the agricultural labour will also get more 
working days and they will· receive increastd 
wages as a result of which it will &0 a long 
way to eradicate poverty among the millions 
of poorest of the poor agricultural labourers 
in th e rural areas. 

Highest priority should be given to 
minor irrigation schemes, because in respect 
of minor irrigation, the gestation period is 
small and it will take a very short time to 
complete minor irrigation schemes. Wbi1e 
in the major and medium schemes providing 
irrigation facility tbe cost pcr acre comes to 
Rs. 10,000 or even more, in respect of 
minor irrigation schemes. it is around Rs. 
3000 crores. The Government should 
provide more fuods for minor irrigation 
schemes. 

1 BUgaest that there should be a redital 
change in the attitude of the Government 
towards tubewells. Government .is collecting 
water tax from the farn:ers whether the 
irrigation source is provided ei ther by the 
Government or through the own efforts 
of the farmers. Government is spending 
nearly R.s. 10,000 or more per acrc in 
respect of . major/medium schemes. In 
rClard to tubewells. only small and marainal 
far Iller. are liven a subsidy of nearly 33 and 
25 ,Per cent under minor irriaaUoD 8Ghemes. 
So. . iD tbo oatioaal .interest, let tbe Govern-

ment give a subsidy of 20 per cent to the 
other farmer. allo, elpeciaUy in tbose areas 
which are not covered by any irrigation 
projects or to be covered in future by 
irrigation projects. 

In respect of ground water potential, 
some States have completely tapped tho 
sources. In lucb States, Government sbould 
restrict further tapping of underground 
water, because already tapped sources will 
go empty and it will damaac their· own 
interest. In States like Andhra Pradelh, 
where only SO per cent underground water 
is tapped, I request that the Government 
should provide more funds for minor 
irrigations schemes. In such areas where 
~ntensive survey has already been completed 
In respect of the availability of around-
water. Intensive survey should alain be 
conducted to guide and enlighten the farmer 
regarding the availability of ground water 
its depth and the quantity tbat can be t8ke~ 
per minute. 

Government is Ilvana some subsidy in 
respect of failed wells. I sugsest· that this 
facility should be extended in the case of 
those farmers a)so, who might have suffered 
because of failed tube wells or dug wells. 
I suggest this because the criteria is the 
same and the loss.is same to the farmers. 
So, this facility should be extended to tbem 
also. 

Regarding sprinkler and drip irrigation 
equipment, the Government is living 20 
per cent subsidy to tbose farmers who aro 
~utside the purview of the small and marginal 
farmers. For the small and marginal 
farmers, it is 50 per cent. Let it be so and 
it is okay. But the upper limit on the 
amount as subsidy received by other farmers 
should be increased not only in the interelt 
of the other farmers, but in the national 
interest as well, because this will help to 
cover 30 per cent more area with the lamo 
quantity of water. As the cost of sprinkle" 
system is very hiah, Government should 
increase the upper limit of the subsidy 
amount to the othor farmers. 

Abnormal delay is takinl place in the 
clearance of tbe project proposals and 
several projects are pending with tbe 
Government from all tbe Stat~. Tbia iI • 
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tbing which deserves the immediate attention 
of the Government. Because of this delay. 
the estimated cost of the projects is increasing 
every year and it is putting a lot of burden 
OD tbe State Governments. The Central 
Water Commission is not soeking tbe 
information in a single format. They put 
some questions and when tbose questions 
are answered by tbe State GoverDm~ts. 
tbey again express some more doubts. Like 
this, it is gojng on and on and very 

. precious time is being lost. So, let the 
ewe put fortb only one sinille format for 
all the information that is required by them, 
so at to enable the process to be completed 
as early as possible. 

Non-clearance of the projects from the 
Forest and Environment Department has 
become another stumbling block for taking 
up the projects. Members in this august 
Hou~e ha~e mentioned many number of 
times regarding the inordinate delay caused 
by the Department of Forests and 
Environment in glVlOg clearance to the 
projects. We do share the concern of the 
Government regarding the reduction in the 
forest - area. An allocation of Rs. 7000 
crores in the Seventh Plan for reforestation 
itself clearly shows what the Government's 
concern is. I would like to mention that 
we are also of' the some view. At the 
same time, the implementation of the 1980 
Forest Act should not come in tbe way of 
the development of our nation. The 
Government bas accepted that during the 
last 30 years, on an average, 1.5 lakhs 
hectares of forest land was lost per year. 
And now, this bas been brought down to 
about 3600 hectares per annum after 
bringing this ACf into force since 25.10.80. 
But, I would like to say that State Govern-
ments, only when there is no other 
alternative, make a proposal for alienation 
of forest land tbat is paraty required for 
the pr oject and for tbe canals. At the 
same time, the State Government also 
takes up the responsibility of reforesting . 
equal area elsewhere in the State and 
banding over it to tbe FOlest Department. 
So, in these circumstances, tbe Government 
should clear those projects which are 
pending and in tbis context. I will Quote a 
single example pertaining to my constituency 
which I havo brouabt to your Dotice a180 
previously •. 

"There are Eilht' Scbemes UDder 
Nagarjuna Sagar ClDsJs in Krishna 
District wbere only 60 hectarca are 
involved and there 60 hectares of laDd 
are also not forest land but wasto land 
with busbes which can irrisate 6386 
hectares." 

There are on)' shrub. and the other 
portions of tbe canal were already dUI by 
the time the Forest Act came into force and 
jf tbis is cleared, 6386 hectares of land can 
be irrigated. The Government's policy· is 
to fully utilise tbe existing potentia) already 
created to reap the benefits by the fa. mers. 
So this is a sinBle example regarding the 
opathy of Forest department which I desire 
to bring to your notice. The Forest 
Department is consuming a lot of time. 
I would like to say that the State Govern-
ments arc also responsible Governments 
just like your Central Government. They 
are also aware of their responsibilities. 
So upto 200 bectares of land, tbe power be 
given to the State Government, over and 
above that, tho Central Government can 
deal with it to reduce the time that is 
required for processing of tbes cases and 
c1earing of projects. I think a stage has 
come where the Government-both Central 
as wen as the States should give necessary 
advise to tbe farmers. because already tbe 
country has reached a stage where the 
foodgrains production bas reched a 
satisfactory level and wt are having enough 
food stocks. At the same time, we are 
short of oiJseeds, pulses aDd grams. And 
for tbe last 20 years, the grams' level have 
not increased. So the Government should 
sa), tbat in respect of tbeir command areas 
only where the land is very )ow-Iyin, and it 
is only fit for the food cultivation like rice. 
then only it is allowed to grow paddy, 
Whreas in other areas, the farmers should 
be advised to go in for irrigated dry crops, 
where with tbe same quantity of water. more 
land can be irrigated, more number of 
farmers can be benefited through tbelO 
irrigation systems. Water Manaaemcnt 
Call bas a very key r01e· to play and it 
bas to advise the farmers depending upon 
water requirements. Under the concerned 
projects, the crops that are grown iD that 
area and tbe nature of tbe soil. they should 
live infor~ation rClardina these modern 
manapmeot ~ praotices to the farmer. • 
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well as the officials cODcerned there. 
Sorts should be made to inv()lve the farmers 
ill the command areas~ Till now, we have 
been adoptinl the same old practices that 
'wo there right from the days of tbo British 
Government. Now, the farmers are. Dot 
Involved in any way with tbe Water Distri-
bution System as a result of which a sense 
of belonging bas not come. They fell it is 
entirely different and I need not say how 
much bungJin" tbese officials at tbe lower 
level are resorting to, as a result of wbich 
the farmers face Jot of troubles. I need 
not Quote in detail. But I would like to 
say that while in Dhule and Nasik districts 
of Maharashtra, where the "phad" system 
fs going on, where the farmers themselves 
are managing distribution of water for the 
last three hundred to four hundred years, 
why not this system be extended to other 
areas also so tbat the farmers themselves 
can take up the distribution of water. 
Mohini Water Cooperative in Kakrapur 
project in Gujarat bas started tbe initiative. 
The farmers themselves are maintaining the 
Micro·Distribution System and they are 
collecting the water taxes. With the 
farmers' involvement, water can be equitably 
distributed, and optimum usage of water can 
also be achieved in the Command. 

Coming to the problems pertaining to 
our State-regarding clearance of tbe 
irrigation projects, I am com peUed to say 
that the Central Government is intentionally 
delaying the clearance of Telugu Ganga 
project. This project is the only hope of 
the chronically drought-prone areas of 
Rayalascema region. Rayalaseema is 
recoanized as a permanent drought- p~~ne 
arca ever since the days of the British 
Government. I will not go into the details 

~ of the scheme, which I have brought to 
your notice earler. Myself as well as my 
other colleagues from our party ba ve 
brought it to the notice of the Government 
on seVeral occasions. 1 would like to say 
ODce again that the Bachwat Tribunal ha~ 
made it crystal clear that Aodhra Pradesh 
is permitted to use all the water that. is 
coming in excess of its sbare, as otherWise 
the water will simply 10 waste into the sea. 

The Tribunal also mado it clear tbat by 
utiliziDI these surplus waters, .Andbra 
Pradesb will Dot ·acquire any risbt 10 loeb 

warers. Our Government OD all occasioDs 
ball made it very clear that we stand by .tbe 
Accord, we stand by the words and judie-
ment aiven by the Bacbawat Tribunal. 
It can be re-opened after the year 2000 A.D. 
Now it is the responsibility of the Govern-
ment of India to implement the Award. 
If some State says lomethina countrary to 
the Bachawat Tribunal's award or some 
other tribunal's award. and if tbe Central 
Government does not try to implement the 
Award, what is the sanctity of the Award? 
Why'a tribunal or a commission at aU? 
Why should it take an the pains and give 
its judgement, 'when it is Dot going to be 
implemented ? 

I request that Government of India 
should not play politics and delay the 
justified and genuine demand of the 
RayaJaseema people in Andbra Pradesh. 
This type of behaviour on the part of the 
Centre win strain the otherwise normal 
relations between the Centre and the States. 

I am bappy that Karnataka has at last 
come see the realities. It has accepted 
that Andhra Pradesh can use the excess 
water; but it wants Andhra Pradesh to 
restrict that usage to only 25% of the excess 
water. If the Andhra Pradesh Government 
uses only 25% water .. the remaining 75" will 
go to the sea, which wilJ be a waste; and 
it will not serve tbe national interests. 

The Bachawat Tribunal has clearly 
stated that Andhra Pradesh is entitled to usc 
all the waters so Jet not Karnataka come 
in the way of the Te)ugu Ganga project. 

The Polavaram project is an equally 
important one. Apart from irrigating 7.25 
1akb acres, it will suppJy water to the 
Visakbapatnam Steel Plant. The VisRkba-
Patnam Steel Plant Phase·} will be ready 
by 1988, as per Government's latest 
information. So, this Polavaram project 
should be cleared by Government of India. 
There is proposal for power aeneration of 
720 MWs also in that project, includiol 
a firm power genera tion of 60 MWa. 
Throu_h the Pohlvsram project, 80 TMC. 
of water can be diverted from Godawar; to 
Krisboa river. In fact, this can be a part 
of tho presti,lous project, tbat is linkiD, of 
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Ganga with KaverL By the construction 
of tbis project, 80 TMCs of water in the 
Krishna river can be utilized in tbe drought-
prone Rayalaseema area, because this 
Godavari water can be supplied to Krishna 
river above the Prakasam barrage. 

So, in view of the national importance' 
that this project has, I request tbe Ctntre to 
take up this full project. In case it is not 
able to do so, at least the energy component 
of it let the Government of India take up, 
and eKpose the remaining part to World 
Bank. 

The Vall1sadhara Stage .. ll is very 
impoltant project in respect of north 
coastal Andhra di~tricts. The only tbing is 
that the Chief Ministers of the two States 
have to sit together and finalize the question 
regarding the 6ubmersi(m of land in Orissa. 
Already, talks at tbe Ministerial and official 
levels have taken pJace; and our Chief 
Minister bas written a number of times 
to the Chief Minister of Orissa as wen as 
to you for arranging a meeting; and we 
again reiterate our request for arranging a 
meeting of the two Chief Ministers to 
resolve this issue. 

Modified stage I ana stage II of 
Sreerama Sagar Project are yet to be 
cleared by Central Water Commission. 
The total area envisaged in the revised stago 
I bas increased from 5 lakh acres to 10.22 
lakh acres. It is under consideration of 
C.W.C. for quite 1008 time. I suggest that it 
should be cleared without any further loss 
of time. 

Regarding the stage II. the expert 
committee constituted by the Government 
of Aodbra Pradesh bas submitted a' revised 
study report establishing the net 75 per cent 
dependable yield at Sree Rama Sagar 
Project site as 171.7 TMC. This report 
was sent OD 31.7.1985. I suggest tbat the 
ewe should clear it immediate1y. 

Yeleru Reservoir Project-it ia aD 
imPOrtlDt Project which is to supply 73 
mad of water to Visakbapatnam Steel Plant 
apart from stabilisiDI the &yacut uDder tbo 

river channa1s. Sinco the Visakhapataam 
Steel Plan t is coming to be ready by 1988, 
we request tbat tbis project sbo .. l)d bo 
cleared immediately over ""bleb tbe 
Government of Andhra Pradesh bas already 
spent nearly Rs. 46 crores. 

Regarding modernisation of Krishna 
Delta System. it was a, century old system. 
the structures have outlived their age Canals 
silted uI>. need to selective Uving of canals 
and so on. So. already tbere is a scbeme 
for modernising of tbis system and it has to 
be cleared by tbe government. 

Finally, to reduce losses due to flood 
a.nd .drought, the government should take up 
hnkmg of Ganga- Kaveri. This can be a 
project which will help a lot in minimising 
losses due to drought and floods. Only in 
the year 198~ .. 86t the government has 
povided an assistance to the tune of Rs. 527 
crores for drought relief and another Rs. 
502 c.rores on flood relief programme. In 
tbe SIngle year 1983, tbe damage to crop 
was estimated to be Rs. 1280 crOfes. You 
are not compensating the farmers' you . . ' are not glvmg an, assistance to tbe farmers. 
All tbese years, if we calculate, if we 
compound. if we add, these Josses will go 
to several thousands and thousands of 
crores of rupees. So, to reduce these 
l?sses, u1timately this scheme, Ganga-Kaveri 
hnk should be taken up. Of course, it is 
a very costly matter and it need big effort 
but, Jet a beginning be made· let th; 
~nemployed youths in the villages b'e involved 
In that programme so that uJtimately this 
cou~try can utilise the God's gift, this 
precIous and perennial water resource which 
is not availabJe to all other countries: 'which 
our country alone i. bavins in tbe from of 
Himalayas in tbe north through which we 
can get irrigation water round the year 
Witb tbese words, 1 conclude. • 

17.34 M. 

[SHRI SHARAD DIGHE In .he ChQI,) 

[Tran,lallon] , 

SHRIMATI KRISHNA SAHI 
(Beausarai) : Mr. Chairman. Sir, I rile to 
'lJ~port the Demands for Grants of tbe 
M1Distey of Wlter Reaourctl. ' 
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At the outset, I would like to congra-
tulate 'tbe bon. Prime Minister and express 
my gratitude to bim for the untiriog efforts 

; be bas made for making tbe waters of the 
'Ganga river, which is a symbol of the 
culture and civilization of India. clean and 
pure. I visited Hardwar on the occasion 
of Kumbb festival. At that time, many 
'eminent sc;holars and philosophers from 
various parts of the country were present 
there. Everyone praised the efforts of the 
Government in cleaning tbe river waters 
with one voice. I hope and expect that 
effective steps to control the pollution of 
other main rivers like tbe Ganga river will 
be taken up under the Jeadership of our 
Hon. Prime Minister. I am happy that 
our Government bas constituted a National 
Council of Water Resources. Its first 
meeting was held on 30th of October under 
the Chairmanship of our Hon. Prime 
Minister. In the meeting of tbe Council it 
was opined tbat water is a rare and valuable 
national wealth. It was decided that it 
should be utilised as a rare commodity. 
Besides this. concern bad been expressed 
to utilise tbe underground and ground water 
to the maximum possible extent. It is a 
matter of great pleasure that our Government 
has laid great stress on the need for 
formulating a National Water Policy after 
a Jong time. 

Sir, I have gone through the Approach 
Paper. A areat emphasis bas been laid 
therein on the development of infrastructure 
like irrjgation and power. ]t bas also been 
mentioned in tbe Approach Paper how to 
,utilise the irrigation potentiality to tbe 
'maximum and how to execute the on-going 
schemes whicb are under implementation 
for a. very long time. There are a number 
of such schemes wbich cannot prove to be 
"cry effective perhaps in the present times. 
A review of these schemes is called for so 
that tbey may either be recast or given up 
and in their place otter schemes may be 
taken up. All tbese tbings have been given 
priority in tbe Approach Paper. 

10 our country. water resources are a 
lift of natore. It is a bounty bestowed 
upon us by a God. lla:rouah it we caD 
brio. about prosperity ia tbe country and 
....... tbe }ife .of the farmer for tbe better. 
tlabir economic :condition c;80 be iOlproved. 

BUf, unfortunately, we have not been ab~ 
to utilise fuUy tbe total cu}tivable Janel so 
far. A vast part of our land has been 
deprived of the facility of irrigation.. J do 
not want to dwell OD statistics. I oolt 
want to say tbat survey has not been carried 
out to utilise the vast resources of water in 
tbe predominantly agricultural Sta'tes Ii. 
Uttar Pradesh, Bihar, Bengal, Assam add 
otbers.. It should be examined as to how 
we could use such a large source of wllter. 
The Central Government has itself admitt~ 
that there are many projects in aJmost all 
the States, which are going on for maD' 
years and there has been undue deJay in 
their execution rtsuhing in escalation of tbe 
cost of the projects and this is provin. to 
be a ereat financial burden for us. J would 
also Hke to say that since independence. 
many commissions were set up and so man, 
experiments were carritd out. Man:; 
commissions like Central Water Commission. 
Agriculture Commission, PJood Commission 
Irrigation Commission, etc., bad been set 
up and all of tbem have concluded that wo 
are not abJe to utilise the entire rainy water 
and it goes waste Therefore, attention 
should be paid towards this. The PJannin8 
Commission also says that irrigation 
potential has not been utilised to the full 
extent. Sir. tbis is a boon as wen 8S a 
curse. Every year · 'huge Joss of life and 
property is caused due to floods, drought, 
sail erosion, cyclones and other natural 
calamities. During the period from 1953 
to 1983, a damage of approximately Ra. 
335 crores per year has been caused due to 
the Hoods. After natural calamities, 
Flood Control Board was set up at tbe 
national level and River Commission was 
set up at international level. but tbese 
commissions have not discbarged tbeir 
responsibilities to the expected extent and 
these have not proved to be effective. Their 
task was to construct especially tbe ]ona 
embankments and drainage canals, to do 
away with water logging and to raise the 
levtJ of the viJJaaes. AU these tasks remaill 
incomplete. As a result, tbe people livin, 
in tbe vi11ages are facing a Jot of difficultie •• 
Even after 37 years of indepeodeoee, •• 
ha ve not been able to use 0., water 
resources properl),. It is a vel')' serio .... 
matt~r, 
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(Sbrimati Krishna Sabi1 
It is true tbat we should conceive and 

formulate big projects and display farsighted-
ness, bl.t I would like to submit to tbe 
bon. Minister that there are many small 
schemes which are beneficial to the villagers 
and which are implemented by the State 
Governnlents, but there are many short-
comings in those schemes. Such sman 
schemes include cleaning of wens, repair of 
embankments and minor dams. These 
works have not been completed. Tubewells 
have been installed for irrigationa} purposes, 
hut these have proved to be whi to elephant, 
because crores of rupees ha ve been spent on 
the administrative set up alone. Even the 
work relating to these tubewel1s could nol 
be implemented in a planned and time-bound 
manner. In this regard, I would like to 
mention the examples of Bihar and Uttar 
Pradesh where Government Tubewelts have 
proved to be a total failure and the people 
are not gettins any benefit out of them. 

It is a matter of great happiness for us 
that our achievement in the field of 
foodgrains production has teen very 
commendable. There can not be two 
(lpinions about it. But despite our talk 
about green revolution and self-sufficiency, 
J would like to say that we have not been 
able to acbieve self-sufficiency in the matter 
of all the foodgrains. With regard to rice 
and wheat. we may talk of self-sufficiency, 
but are we not lagging behind in the matter 
of oilsetds and pulses? If we eat rice and 
bread, would we not eat pulses along with 
them? The poor aod those who are 
deficient in protein, require pulses. 87 per 
cent cuI tiva don of pulses out of the total 
world production is done in our country. 
Pulses are produced in eight States i.e. 
Uttar Pradesh, Madhya Pradesh, Rajasthan 
Rnd Maharashtra, etc. India is the only 
country where tbe acreage under pulses 
production is tbe maximum throughout the 
world. Despite such a large acreage under 
pulses cult iVa tion in India, the yield of 
pulses rer hectare is very low. We have 
not been able to increase the production of 
pulses durin~ the last two decades. The 
(n08t painful thing is that most of the pulses 
are produced in unirrigated areas. I bad 
laid this in the last session also aod since 
1980, when I was elected as M.P., I have 
been drawios tbe attention of the Government 

continuously to the fact that Mokama and 
Badahiya in our area arc very fertile in tbe 
matter of pulses production. but our GOVetD-
ment is Dot taking Gny steps to increase t~e 
production of pulses there. There is 410 
square miles of such area. 

I would like to refer to Sivaraman 
Committee's report in which it bas beeDr 
stated tbat Rajasthan where there is majo 
content of sand and hilly areas are suitable 
for production of pulses. the Central Govern-
ment should formulate and implement 
special schemes for such areas and the State 
Governments should be provided special 
fuods for this purpose. I would like to 
draw your attention to the fact that our 
State of Bihar is genel ally affected by. floods 
or drought. A vast area of Bihar consists 
of sand and 'Diar', our colleague Shri D.P. 
Yadava also comes from that area. Tho 
Central Government should provide special 
funds for the purpose and formulate special 
schemes. It is very ~ssentia1. I would like 
to submit that we should pay attention 
towards the resources of foreign excbange 
also. Our foreign exchange reserves are 
being affected very badly. We should. 
therefore, pay special attention . towards 
the cultivation of pulses and oilseeds. It 
is most regrettable that a lot of land erosion 
is taking· place and this erosion is affecting 
the general public in such a way that 
agricultural land is being damaged. I was 
going through a book entitled "Forest 
Far.ning of India" which contained all these 
figures. I do not know to what extent these 
figures are true or false. But it has been 
said in that book that during the last SO 
years, there has been indiscriminate fellin, 
of trees and 9 or 10 crore hectares of forest 
land has been denuded of forests. It baa 
also been said that 600 crore tonnes of soil 
is washed away every year. This means 
that 60 or 70 lakh acres of fertile land is 
lost every year. In this connection I would 
like to submit to you that you sbould kindly 
implement Mokama Badahiya Pulses Project 
which is pending for the last 20 years. Tbis 
project should not be considered a project 
of the State Oovernment. The Central 
Government should pay special attention 
towards this project as it is a very importaD t 
and useful scheme for our country. When 
Shri K.L. Rao wa& the Minister. he bad · 
·visited Mokama twice and ho himself IIa4 
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found that tbe land tbere was very fertile. 
If pulses are grown there by using modern 
techniques not only tbis area would be 
solf-sufficient in tbe matter of pulses, but it 
would provide pulses to the entire country 
in case irrigation facilities are provided. 

Secondly, I would like (0 submit and I 
have been making this submission repeatedly 
that a large area of Bihar bas been affected 
by erosion by river Ganga and the people 
bave become homeless. The Government 
should formulate a long tern1 plan to check 
this menace. In the 8Psence of a long term 
plan, the State Governmt:nt and the Cen1r~1 

Gove~nment have to spend crOfes of rupees. 
If a lona term plan is formulated. tbe people 
Jiving in the country· sidt: would be benefited 
and their difficulties "ould be removed for 
over. 

So much about the natural calamities, 
Now 1 would like to ask tbe hon. Minister 
as to what action would be taken against 
tbe man-made difficulties? We all know 
that your ideals are very high. All of us 
want tbat big tatiks should be accompHshed 
and tbere should be co-ordination every ... 
where. You have created a new Department 
of Water Resources. You want that tbe 
Department of Water Resources should 
co-ordinate the cntile work in such a manDer 
that there is an increase in the irrigational 
facilities and irrigaticn potential of the 
country is increased, but what would ,you do 
with tbe administrative set up through which 
you want to implement the schemes? You 
have renamed ahe Department of Irrigation 
as the Department of Water Resources, but 
merely chang ins of tbe name is not going 
to solve the problem. You have to give 
due thought to. it also. What steps would 
you take wbich rna)' prove to be Aladin's 
lamp? The bon. Ministc:-r would have to 
pay attention to earlier mistakes. due to 
which we could not increase our irrigation 
potential and could not formu1ate time .. 
bound schemes. 

I would like to ask the bon. Minister 
how be will check the corruption and tbe 
red tapism in the Departmcn t of ) rriga tion ? 

. He will have to give an assurance to us in 
tbis regard. He will bav( to teU UIS what 
measures be is gOinB to adopt in tbis regard 
You mi&ht be aware that perhaps i.o evcQ' 
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Department, thel e is talk of economic 
offences, mafia or corruption, but I would 
like to submit to you that there is a mafia 
saDg in the lrrigation Department also which 
mjsappropl'iates 50 per cent of the budgtt 
al1ocations. I would like to ask you bow 
)'ou are Boing to check it ? 

Before concluding I would like to ask 
how you are going (0 soh'e the pro bIen) of 
water lo!?ging. We have recei\led tbe annual 
report regarding this Ministry, but there is 
not mention about water logging or about 
the measures which would solve this serious 
problem being f~ced by tbe country. \Vater 
is life. Water is priceltss and it is vital for 
our survival. Despite that we have not been 
abJe to make arrangements for drink ing 
water supply in the villages even after so 
m2ny years of indepcndeuce. With a view 
to make arrangements for supply of drink ing 
water in the far-flung viJIages, you will have 
to make changes in the system. One 
Department shifs its responsibility to the 
other Department. The Department of 
Public Health says that it is not their our 
responsibility and the other Department 
would do it.· After an, who is responsible 
to make. arrangements f(,r drinking water 
supply in the villages and how could the 
maximum irrigational facilities be provided 
in the villages ? 

With these words, I wouJd like to 
express my thanks to you for giviof! me an 
opportunity to spt'ak. 1 hope that after 
crea tion of this new Depatmtnt, there", ouid 
ce ftainjy JJe some improvement in the 
situation. In future, there will be some 
cbange in the Set up and the functioning. 

r English] 

SHRI K. RAMACHANDRA REEDY 
(Hindupur): I beg to move-

"Tbat the demand under tbe head 
'Ministry of Water Resources' be reduced 
by Rs. 100." 

[Need to continue tbe TUDgsbhadra 
Board.) (24) , 

"That the demand under the he ad 
Ministry of Water Resources be reou~c~ 
by B.s. 100." 
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(Ne~d for Cen,tral assistance for the 
early c()J11pletion of Pennahobilam 
Balancing Reservoir and Dharma-
varam caonal in An antapur in 
Andhra Pradesh.1 (25) 

"That the demand under the head 
'Ministry of Water Resources' be reduced 
by Re. 100. " 

[Need to resolve the Water disputes 
of Cbitravathi and Penner rivers 
between the States of Karnataka 
and Andhra Pradesh.) (26) 

·-That the demand under the head 
'Ministry of Water Resources' be reduced 
by Rs. 100." 

lNeed to restore free flow of water 
in the Bakkapatnam (AP) Tank 
through Chitravati.] (27) 

"That tbe demand under the head 
'Ministry of Water Resources' be reduced 
by Rs. 100." 

[Need to allot more funds for 
taking up in-well Bore Project at 
massive scale in the district of 
Anantapur in Andhra Pradesh.] 
(28) 

"That the demand under the head 
'Ministry of Water Resources' be reduced 
by Rs. leO:' 

(Need to provide deep drilling Rigs 
to Anantapur district in Andhra 
Pradesh to exploit fully the under-
ground water.} (29) 

"That the demand under the head 
'Ministry of Water Resources' be reduced 
by Rs, 100." 

(Need to take up detailed survey of 
uoderaround water in Anan tapur 
District of Ra.yaiseema.1 (30) 

"That the demand under the head 
1M inis",Y of Water Resources' be reduced 
b~ RI. 100." 

b.G. (G.,,,.) J~".J1, 4~, 

{Need to allot sufficient fundi for 
exp]oi talion of underground water 
in Anantapur district in Andllr. 
Pradesh to save this area from' 
turning into desert.] (31) 

UTbat the demand under tbe bead 
'Ministry of Water Resources' be reduced 
by Rs. 100." 

(Need to sanction Parallel Cannal 
Project from foreshore to Tunga .. 
b.badra to irriga te certain Talukas 
in Anantapur district in Andhra 
Pradesh.) (32) 

"That tbe demand under the bead 
'Ministry of Water Resources' be reduced 
by Rs. 100." 

[Need for immediate survey of 
~1jversion of Netrsvatbi from west 
to east to irrigate the parched land 
in the districts of Anantapur 
Chittoor, Chitradurg. Tamkur an(l 
Kolar which war cbronicaJJy 
affected by drought.] (33) 

"That the demand under the bead 
'Ministry of Water Resources' be reduced 
by Rs. )00." 

[Need to open a Regional Office of 
the Central Ground Water Board 
at Hyderabad.1 (34) 

"That the demand under the head 
'Ministry of Water Resources' be reduced 
by Rs. 100." 

[Need to prepare a special plan and 
allot sufficient funds for better 
exploitation of groundwater in 
chronic drought prone areas in tbe 
country.1 (35) 

"Tbat the demand under tbe bead 
'Ministry of Water Resources' be reduced 
by Rs. 100." 

[Need to natioDalise all river watell 
in tbe country to prevent· dispute 
botweca tbo StatOl.) (36) 



"That the, domand uader 'be bead 
'Ministry of Wacer Resources' bo reduced 
by as. 100." 

[Need to take up I~bcbampal1i 
Project to benefit Andhra Pradesb, 
Orissa arad Mabarasbtra.1 (37) 

"That the demand under the head 
tMinistry of Water Resources' be reduced 
by Rs. 100:' 

Need to consider Telugu Gan&a 
Project as a national project and 
allot funds for its early completion.1 
(38) 

"Tbat tbe demand under tbe head 
'Ministry of Water Resources' be reduced 
by Rs. 100." 

[Need to deepen the Tungabbadra 
Project which is silting up at a very 
fast rate.] (39) 

·That the demand under the head 
'Ministry of Water Resources' be reduced 
by Rs. 100." 

[Need to improve and activise the 
working of the Water Management 
CeIJ.] (40) 

"That tbe demand under the head 
. tMinistry of Water Resources' be reduced 
by Rs. 100.'" 

lNeed to acti vise tbe centrally 
sponsored minor irriaation scbemes 
in Anantapur distnct in Andhra 
Pradesb.] (41) 

"That tbe demand under tbe bead 
'Ministry of Water' Resources' be reduced 
by Rs. !OO." 

[Need to streamline and improvo 
the functioning of the flood fOIC-
casting system in Andbra P{~oeib 
aDd Tamil Nadu.) (42) 

SHRI GOrAL KRISHNA T.HOTA 
(~iDada): I ~ to moy~ 

"That the demand uoder tbe heatfl 
'Ministry of Water Resources' be .,,,duQOd 
by Rs. 100." 

(Need to aive financial assistance to 
the Yeleru Reservoir Project for 
supply of water for VizaS Steol 
Plant and also for irriaalioD 
purpo~e.] (59) 

"That the demand under tbe head 
Ministry of Water Resources' be reduced 
by Rs. 100.' 

[Need (0 increase the staff of the 
Central Ground Water Board.] (60) 

"That the demand under the bead 
'Ministry of Water Resources' be reduced 
by Rs. 100." 

[Need to increase the financial 
assistance to the farmers for bore-
wells.] (61) 

"That the demand under the bead 
'Ministry of Water Resources' be reduced 
by Rs. 100." 

[Need to take steps to resolve 
diff(;rences between the States 
arising out of water disputes.] (62) 

"That t he demand under the head 
'Ministry of Water Resources' be reduced 
by Rs. 100." 

[Need to give clearance to Pola .. 
vararo Project.) (63) 

SHRI M. S. GILL (Ludhiaoa) : Mr. 
Chairman, Sir, you please excuse me if I 
express my opinion over the working of 
tbis Ministry at the very outset. 

In my humble opinioD, if there is one 
Ministry in the Central Government which 
wben looked into from different anlles. can 
be accused of sross negligence and resultant 
ineffiCiency, tbat is this Ministry of Water 
Resources. It hal 80t a hiatory behind it, 

It is a common concept of the peopJe 
of tbis country, both inside tbe House an4 
outside tho HOUlO, that Wa"r--(l)a~ bt 
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rain water or river water or lake water--
is the property of the t'ntire people . of our 
country. But unfortunately, this Ministry, 
successively and progressively, bas failed 
to bring new law or to change existing law 
to sbow that the aspirations of the people 
are realised. 

Sir, I would like to tUfn the pages of 
history back to tbe time when our 
Coustitution ... naktrs were seized of this 
problem and they, somehow or other, in 
their own wisdom, incorporated therelo, 
half-backed. borrowed ideas from the 
Constitutions of Western Democracies 
whereby this subject of 'Irrigation' of 'Water. 
Resources" was left with the States as a 
State subject. It was then and there that 
tbe Constitution-makers incorporated these 
ideas in Article 262. 

And thereafter again. I want to turn the 
pages of history to the time when the Inter~ 
State Water Disputes Act, 1956 was enacted 
by this august House. 

I would like to draw the attention of . 
this honourable House to these legislations 
and the failure of the Government to bring 
in a changed law, so that the disputes 
regarding the waters are avoided or 
eliminated. I t was here, when tbe 
Constitution ",as made that, for tbe first 
time, this subject of ·Water' was Jeft with 
tbe States and not with the Centre with the 
resul t that a colossaJ problem was seeded 
in tbe womb of provincialism. It was here, 
for tbe first time, tbat this very idea well .. 
recognised well-established and well-accepted 
principle of national jusis prudence that aU 
Waters are natural resources and the 
property of tbe entire peopJe of India, was 
ahaken, shattered and smashed. It was 
here for tbe first time tha t the Ilparian 
States were given the idea tbat they alone are 
the 0 wners of the waters that flow through 
their lands and sands and they alone are 
the owners of the waters wbiQb arc formioa 
the lakes in their terri tories. I t was here 
tbat the non-riparian States for the first 
time were made to feel that tbey are not 
entitled to a drop of water which is not 
flowing throuah their lands and the)' were 
mude to look to the skies for the merely of 
(loo c1' !:Jin and to seek tbe· help of so 
1*1'1 othor oddities. 

I bappened to be in Rajasthan about a 
couple of years 8g0 because I wanted to see 
for myself--I was given to undentand 
by tbe pales of the history tbat my 
ancestors and for that matter, tbe ancestors 
of the farmers of Punjab, came down from 
Rajasthan to Punjab. When the rains 
ff'jled them in their crops and their cattlo 
and famina conditions were mado, they were 
compelled to move in waves and batches to 
the greenery of tbe Punjab or to tbe 
greenery of the Himalayas. I t was with 
this very idea tbat J happened to go to tbe 
remote corners of Rajasthan Hke Jaiselmer, 
Barn er and other places and I cou Id see 
for myself sand danes standing 00 their 
toes in perpetuity and with their noses 
towa) jS the sky praying for every drop of 
water. I could see with m)f own eyes 
sisters and mothers carrying pitcher fuJI of 
water on their beads for a distance of more 
tban 3 to 5 kilometres for thoir kids, for their 
oldies and for their si(.;k. And I could read 
through their eyes that one tumbJer of water 
was much more precious for them than 
millions of lonnes of silicon under their feet 
and beaps of uranium lying underneath their 
scorched land. They are also sons and 
daughters of Bbarat Mata where the Ganga, 
the Goda vari and other rivers flow and carry 
along with tbem nlillions of tonnes of 
surplus water into the Indian Oc~aD. These 
are the people whose SODS have sacrificed 
their lives maY be in Bomdila. may be in 
Zozila or any other place for 
every jnch of our motherland. They 
are sucb people, but they have been 
denied this riabt because of the failure of 
the Ministry to change tbe law and to bring 
it up to the elpectations of the people. 

Mr. Chairman, we ba ve to see whether 
these people have to pay tor every drop of 
water which goes down their tbroat with tbe 

. same number of drops of water of their 
Sweat flowing out of their body. This is 
where the Central Government has failed 
aDd )'ou would find that althougb tbey are 
the people of this country, the Supreme 
Court Judges and the Hjgh Court JudlcS 
sittiol as a tribunal under tbe Inter-State 
Water Disputes Act 1954, bad to tell tho 
Rajasthanis that Rajasthall has got DO 
'locus .standi,- . Rajasthan is not entitJed 
to have any claim over tbe Narbada waters 
aldloUlh the Narbada m&1 be GOwiDI'G1ote 
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to tbe ribs of Rajaathan. Why? Because 
tbe law or the Inter-States Water Disputes 
Act !las said that · only tbe riperian States 
are eQtitled under tbe law. The hone 
Minister while replying to tbe debates on 
tbo Ravi and Beas Water Tribunal Bi1l, put 
forth the arguments which to my opinion 
do not carry much weight. This is tbe 
judgment of tbe Tribunal presided over by 
the Judges of the Supreme Court tbat non-
riparian States have on 'locus standi' or 
they cannot cIa im any water from rivers 
flowing in other States This is what has 
happened. This is also what has happened 
in tbe case of Godavari aod Krishna Water 
Disputes Tribunals. This is the law 
because Judge'S cannot afford to traverse 
beyond the limitations of law and the rules 
made by this august House. This was the 
occasion, when tbe Ravi-Beas Waters 
Tribunal Bill came for d iscussioD. to look 
into the whole past history of the law and 
bring it upto date. But no effort has been 
made to bring it upto date and the law 
stands as it is, with tbe result that certain 
non-riperian States have been left at the 
mercy of the riperian States. It is due to 
these reaSOnS that certain disputes have 
ariseo. One of the disputes has arisen 
between Punjab, Haryana and Rajasthan. 
The other disputes have also arisen. They 
have arisen not because the J)eople do not 
want to share the natural resources with 
each other but because they have been given 
to understand by "irtue of the provisions of 
law, tbat certain people are entitled to and 
the other people are not entitled to. This 
is to be changed. Unless the Ministry 
cbanges this law, this idea "HI continue 
to be going in the minds of the people and 
the disputes will continue to be arising. 

1800 brs. 

I just give an example, Before the 
partition of tbe Punjab, the Jamuna river 
was passing through Punjab and U.P. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OHULAM NABI AZAD): 
Sir, we will extend the time of the House 
by one bour. 

MR. CHAIRM AN: I take it that the 
House agrees for extending the time by one 

'bour. I 

You need not take one hour. 

SHRI M. S. GILL: Sir, I will take 
only proportionate time. 

Before partition of the Punjab. Jamuna 
rivers was passinJ through the Punjab and 
it was a border between the Punjab and 
U.P. After the partition, Haryana claimed 
Jamuna to be its own river because it 
flowed on the soil of Haryana. And the 
verdict of Mrs. Indira Gandhi, the tben 
Prime Minister. was that Punjab W86 not 
entitled to any water from the Jamuna 
river through the Jamuna Charbi canal, 
only because Punjab was no more a riparian 
State of Jamuna. Thus the Question arose 
that if the people of Punjab are not entitled 
to Jamuna water, Haryana too is not 
entitled to Ravi and Beas waters. This 
controversy started. ]t started only because 
there is a defect in the law. That bas to be 
corrected and brought up to date. 

The other day, the hone Minister, while 
arguinR about the Inter-State Water Tribunal 
Bill, said that the words any State in the 
river valley, would mean any state in the 
Indus Valley. Unfortunately. this is not 
correct. at the same time, the bon. Minister 
Quoted one sentence from the Indus VaJley 
Treaty which was signed by Jawaharlal 
Nehru. There the word used was. "The 
system of rivers". The system of Indus 
river is absolutely different from tbe river 
vaHey. "River vaney" is a very short term, 
whether it is Indus river valley, JamuDa river 
va l1y Ganges river valley or Brahmaputra, 
river valley. It belongs to only one river. 

It does not mean rivers valley. There ... 
fore, the present Jaw would not cover this 
inte-r·State issues or cover the situation 
which has arisen in this country. The law 
bas to be amended. The Constitution has 
to be amended in such a that the water 
should be taken ag a natural resource and 
it should be taken as a property of all 

. Indian people an.d should be distributed as 
and when and wbeJ;e it is required and that 
can be done only by the change of Jaw. 

Our State, Punjab do not exactly say 
that Haryaoa or Rajasthan should Dot get 
water. We 'will be tbe bappiest person •• ' 
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if we are able to ~bare our water resource 
with our brothers wbo need lit most, as 1 
have already said. But tbe question is 
field or Punjab also need more water. We 
have to supply them some energy, may-be 
in tbe form of atomic energy unit or some 
other manner wbereby tbey caD pull water 
from underneath and use it for crops,' or 
lome other method baa to be used, for this 
purpose. That is why, we have to -think 
and rise above these petty disputes and, at 
a national level, we have to enact laws. 

With these words, I thank you Mr. 
Chairman. 

SHRI H. N. NANJE GOWDA 
(Hassan): Mr. Chairman, Sir, I rise to 
support the Demands for Grants reJating to 
tbe Ministry of Water Resources. At least. 
after 39 years of independence, the 
Government have thought it fit to evolve a 
national water policy. It is a good thing. 
But first, before prescribing medicine!, we 
bave to diagnose. If there is proper 
diagnosis, then we can give proper medicine. 

Now we have to understand the problem 
first to find out long lasting settlement of 
disputes in tbis country regarding water 
disputes. We bave to analyse the problem 
first. In tbe earlter day~, that is before 
independence, in the 1930s and 405, the 
development of water resources was very 
scanty in' this country merely because they 
did not find the necessi~y. At that time, 
the total population of undivided India-
comprlsmg today's India, Pakistan and 
Bana1adesh was only 33 crores. Now i~ is 
more than treble. AU the same, even 
during tbat period also, the vast arid and 
semi-arid reg.ioDs or pockets in the country 
bad been suiTering from famine aod pesti-
lences throughout the ages. 

During the British period, they 
concentrated on dcvelopinl only delta 
irrigation, Dot uplands irrigation in tbe 
basin. That is bow. some of the States 
where delta areas are more, the percentage 
of irrigation alsQ more and other States, 
upper ri4)ariall States, tbey were arid and 
famine-strickee. Tborc was 00· proper 
"Oft to develop iRiptioa tbere. What 

bappened was even if attempt. were tbete 
to construct projects and develop irrigation 
in tbe upper ripa'rian States, tbe Brttitb 
Government which had- sovereilnty over 
tbe native States had prevented it. So, we 
have inherited a country after independence, 
only with very little irrigation and also- a 
country with lopsided development of 
irrigation in the delta :areas. What was tbe 
position in 1947? There were plans also 
to use the remaining waters by tbe Jower 
riparian. States only, not by the upstream 
States which were hit by drought. So, tbe 
Centre had a responsibility to hold the scale 
even and order an equitable distribution of 
water resources. But what tbe Centre 
did? It has miserably faiJed--1 'am 
sorry to use tbis word - -by resorting to 
ad hocism and yielding to pre~sure. That 
is wbat tbe Centre has done up to this. 
There is no national water policy. There 
is no rectification of the inadequate 

. deficiencies in the law. Even to tbis day, 
nearly 39 y('ars after independence we do 
not have a national water policy. Not 
tbat nobody wanted a water po1 icy. Some 
States like Karoataka had been crying for 
a national water policy so that it could be 
a guideline even for the tribunal. Since 
1960, Karnataka bas been pleading for a 
national water policy. At last, the 
Government has now come forward. ' It is 
a welcome tbing. 

There are deficiencies in tbe Inter-State 
River Disputes Act. Tbe River Disputes 
Act recognise the river basin only to the 
extent of as~essment of Basis water. But 
what about the distlibution? It would Dot 
restrict distribution witbin tbe basin arca. 
It allows distribution outside tbe basin also. 
,That is tribunals are constituted the 
tribunal will assess the when water in basin 
area only. But, While allocating the water 
tbey allocate outside tbe basin also. That 
is bow it bappened even in the cases of the 
Krishna tribunal. ]0 fact, as per the 
statement of tbe late Sbri Hafiz Mohd. 
Ibrahim who was tbe Irrigation Minister in 
1963, it w.as tf) b. Krishna Godavari 
Tribunal. But _ wbile the Tribunal was 
constituted. because tbey say that Jaw 
restricts the tribunal for a river basin. 80 
ooly it was Krisbo& Tribunal. What 
happened? Tbe TribpDal also a]located 
waters outside tbe basin alao. Now, 
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iacfgpjW '. aDd~, iaj"stige ,i.;: inbuUt.,; jQ~i' tbt~, 
~l,dltl 18'11:. tllf.t . is' Jotor·State ~ .&i~ ,t 
l)iaputu Act., I am hapPY,tbe other daY I' 
~ iQ the n,wspaper tbat !wo. Miniat_, 
Sbri·., Sb-.Clkar_andji, is reported to ha VI. 

4, •• id that the Js\VJs inaqoquate .to deal: :with: 
, water disputes. With such an inadequate 
Jaw, what sort ,of a solution can, be eJPected 
froD) , tbQ tribunal? their' decisions 81$0 
a.rc bound', to 'be ad hQc and mor~ often 
de~ianed to meet the political ex~ellcies" 
The consequences of this state of' affairs 
are disastrous so far as tbe peninsular areas 
are concerned. Most of tbe upper basins 
are famine stricken, rainshadow belt of 
Sahyadris (Western ghats). While most of 
tbe river flows are from these mountains, 
the usc of waters for these famine-strickel) 
areas are heing restricted, by entertaining 
demands by a lower State to use water mostly 
'outside the river basins where 40 to; 45 
inches of rainfall is there. The Government 
can recognise even bow the areas and the 
people of a river basin to have the right and 
priority in the use of water of that basin, 
as tbey have no other source of sustenance. 
That would go a long way in solving the 
problems of· the droughtaaffec~ed areas. 

One importapt point is tb~ question of 
dependability. During tbe 19305 there was 
not so much of population. They adopted 
90 per cent of the dependability. After 
independence. the Central Water and Power 
Commission advocated 75% dependability. 
Now, all over the world, the depe~dabjJity 

adopted is SO per cenl. I am telling tbis 
because· if the dependability is not lower, 
)10U cannot have more surplus water. If 
tbe dependability is higber, there are no 
surpluses left for diversion also. While 
mak'ing the National Water policy, tbe 
Government must .adopt this dependability. 
I 'would request the Minister also to make a ' 
note about this and try to implement it. 

No, 'W they are investigating a scheme to . ' divert Mahanadi waters to' Cauvery. I do 
not know, what our Orissa coJ)cagucs say. 
Itow Go-vornmeot bav'~. come to tbe decision 
th.~. ~be're are sur~tuse,s..in' Maha~adt Wbat 
cq~~~ ha~e (tbey ad~PJ~~ to know whet~~r 
. t~c: 'ir've~ ,basitls a~~ ~~iDI surplus. or n,?~ 1 
Jt.~~. th~y CODle to, aby ~adonaJ stab~ards 

, ot the, ,per~n.a8e, of' iNiaation?', Whhdut ... pr_ibin," lOme . formula atcepta:ble' to .' "all 

tho .Stat. how is it ~PQssib'" ,1 ~Gt OK.~P~i 
s~r~~ tb~ G()v~rnmt.nt jnle~~~ to, ~ko 
minimum '0 per ccnt' of'irriSStJOD in all'tbe 
Itste's •.. 'Then if there is above 50 pc'r cent, it r' ..,' . , '" 
should be decided as surplus. But if it is 
Dot tbe case, then wbat is ihe ctheri. to 
asses the'· surplus. So, the Government 
should . prescribe SO Iietcen t dcpendabHit)' 
also. Also prescribe what amount of 

,irrigation should be in a river valley so tbat 
it can be declared surplus and' theu doftcJrs 
and surplus can be incorpoi'at.ed. 

For diverting waters from Mabanadi to 
reach Cauvery. I understand, it requires 
400 .it. of lift irrigation. ActuaJly it is un 
irrigation. Water goes to the delta arel~ 
where,40 to 45 inches of rainfall is there .. 
If it is justified then is necessary to proVide 
lift irrigation to arid and semi-arid regi()DI. 
also. For exampJe, in Karnataka, if w6 . 
take into consideration the Krisbana waten, 
we have to atJoast- pro\lide 200ft lift il'risatiOD 
for drought-affected areas like BJjapur et,c. 

There are always famine stricien 8'tU. 
Fo~ example, Karnataka bas been reeUD~ 
under drought for the four consecutive years. 
Temporary reHef measures are. repeatedly 
taktn. Instead, when they evolve national 
policy on waters OJ) the projects in the arid 
arid semi-arid regions, Government of India 
should finance 100 per cent. Ot.herwiae, 
(: ve r y year we have to gO OD repeatedly 
speridiDI some amount in the name of 
drought relief. Instead as a permanent , .. Iier 
tbe centre should finance ]00 J.1ercent for 
the projects In arid and semi-arid regioDs. 

To sum up, National Water Policy 
should recognise ! 

(0 priority rights of'land and people 
. of a river basin for use of its 
waters; and 

(ii) arnendi.ng the Water Dispute Act 
So as to con from' to eq uitable 
rigbts of ' the land and people of' • 

. river basin. Divert the surpJU&es 
only after fully moetioB lhe 'rieeti. 
of the basin. " 

" (ii,.) 50 per cont dependabilIty in place 
ol"obiolete ..,,,, per -cent in' a".ina 
tb. quaatk, '0' ,water, ie',. ,:'.Iitt. 
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(iv) Centre's special responsibilities to 

provide and finance jrrilatioD 
projects in arid and lemi-arid 
regioDs. 

(v) Acceptable formula to assess deficit 
and surpIu.es in a river basin. 

(vi) Lift irrilation ~heme in arid and 
semi-arid resioDs to be recognised. 

I request tbe bon. Minister to include 
these points while formulating the National 
Water Policy. Without a proper Water 
Policy and Water Disputes Act based on 
equitabe principle there could be no lastina 
settlement of any dispute which could 
command the respect of the concerned. 
States. 

SHRI V. S. KRISHNA IYER (Bangalore 
South): Mr. Chairman, Sir, 1 am very 
happy to make a few remarks on the 
Demands for Orants of tbe Ministry of 
Water Resources. 

. Since we discussed this subject last year, 
there bas been a' national consensus in 
favour of evolving a national policy for the 
development and use of wa ter resources In 
the national interest. It is· really a bap py 
augur:y tbat a National Water Resources 
Council bas been set up under the cbairman-
ship of the Prime Minister. There is 
unanimity in tbe country that water resources 
should be treated 8S a very percious and 
scare national resour("e and sbould be dealt 
with accordingly. Tbere is an urgent need 
to evolve a National W.ater Policy. That 
bas been accepted, and just now my friend, 
Mr. Nanje Gowda, bas given certain 
suggestions in tbis bebalf. What is impor-
tant is that not only should we evolve .a 
National Water Policy very soon, without 
any delay, but it should also be implemented 
effectively. While welcoming a National 
Water Policy, what I would like to suggest 
is tbis. To implement the National Water 
Policy it is very necessary that there shonId 
be a good atmosphere in the wbole country. 
particularly amona tbe riparian States. What 
I w.ould SUllest is tbat, wbile ~volvin. a tbe 
National Policy, we should see tbat the 
pen6iDJ water disputea are .. tt,ed b1 m\ltual 

settlement. ·In tbls connectioD I welcome 
the stal!d taken by tho bon. Minister for 
Water Resources. I think, there are tbree 
. or four majo~ water disputes aod be b .. 
beeD atrainin8 every nerve to see that these 
disputes are settled amicably. 

One sucb dispute is tho Cauvery water 
dispute. I once alain urlO the hOD. 
Minister to caU tbe Ministers of Karnatata.· 
Tamil Nadu, and other concerned States 
and see tbat there is a mutual settlement. I 
personally "leel tbat the best settlement is the 
one tbat is arrived at by mutua) agreement. 
because these Tribunals are ineffective, the, 
bave no teeth. How are you soinl to 
enforce their decisions? . You cannot enforce 
!hem.. Tbat is . why ] feel tbat every-body' 
IncludlDg the Prime Minister sbould use tbeir 
lood offices to see tbat these disputes are 
settled. 

We are all agreed that a country lik. 
India canoot afford to waste even a drop of 
water. Tbe rainfall in our country is noC 
unifrom in all the parts. In some areas 
tbe rainfall is about 40 inches and there are 
also areas which are drouaht PI one and 
where tbe rainfaU is only four inches. We 

. have the drought-prone areas, we bave tbe 
water-logging areas. Sucb is our couotry. 
Therefore, I urge upon tbe ton. Minister .to 
see that there is proper management of 
water. 

My friend, Mr. Sobbaoadrteswara Rao, 
who initiated the debate, mentioned about 
tbe Telugu:OaoS8 scbeme. Tbe otber day 
we bad a discussion on tbis subject. 1 would 
like to make the stand of the Kamataka 
Government on tbis matter very clear. . So 
far as Karnataka' is concerned, Karnataka 
stands by the Bacchawat Award. 'There bal 
been lome misunderstanding because Mr. 
Rao has said that there bas been a chango 
in the ·attitude of the Karnataka GovemOlent. 
There bas been no cbange, and tbe stand of 
tbe Kamatata Government bas beeIi very 
consistaot. We bave been saying that tbe 
Bacchawat Award shou1d be implemented in 
letter and in spirit.. Our fear'· a bout the . 
Telulu .. OaDj. sclJeme i. tbis: \Vbe,. J, 
tbe surplus water for the Andhra Prad.b 
GOverDD'eot to take up luch a biS project--
on lueb a bi, s~l,? The JacblW" 



Tribunal has aUoeated water not only upto 
2060 TMC • but allo'-tvcn when there is 
lurp)UI. it' has clearly stated - when the 
quantity is about 2060 TMC and upto 2130, 
then also Mabarasbtra will get 35%. 
Karnataka will pt SO% and ADdbra Pladelb 
will let t5%. When it is above 2130 TMC, 
the Stato of Mabarasbtra win aet 25%,-
Karnataka ~O% and Andhra Pradesh 25%. 

, So rar as the -present 800 T l\iC which 
is already allocated to ,And bra, Pradesh il 
concornod. it i, committed up to 749 TMC 
aDd the evaporation lossess are that at 
Srisailam it is about 33 TMC and· for 
Zurilla Project. it is. 18 TMC. 

Andbra Pradesh and Karnataka are very 
lood neighbours. So alsO in tbe North 
Avenue both of \fs are very good neighbours. 
So we have got cordial friendship not only 
in the Nort b A venue, but also between 
Andhra Pradesh and Karnataka. So, what 
I would sUSlest to the HOD.' Members of. 
Teluau Desam is that you please come to the 
negotiation table. Shri Sbankafanand has 
invited Aodbra Pradesh Government for two-
three meetings. Even the officers did not 
attend.the meetinls. We shall have to sit 
and decide. There is some 'mis-understan-
ding we shall solve tb is problem because we 
belong to on e nation and one country. Our 
interests are tbe same. Our national inte ... 
rosts are supreme for all of us. , So, I 
earnestly request the Minister to settle this 
matter. There is no use in our simply 
• ayiDI that it bas not been cJear~d. There 
is some miiunderstanding. We say that we 
abido by tbe Bachawat Tribunal, you say 
tbat )'ou also abide by the Bachawat Tribunal 
When both ,of us ba ve got tbe same aim ••. 

Ma. CHAIRMAN 
Mo.rubtra. 

DOD~t ;8Dor" 

SHRJ V. SOBHANADREESWARA 
RAO: 'What my Hon. co]Jealue bas 
mentioned is after the year 2000. Before 
tbe year 2000, Andhra Pradesh i. entitled to 
UIO the full surplus water 

(""",,,,,,/0116) 
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SHRI V. S. KRISHNA IYER: Wben 
the Maharashtra Members speak, they will 
also certainly mention· about it.· 'What 
iuarantee is tbere about the surpluses ? 
Bec.use surplus also has been allocated 
among the states. For your scbeme jf tbe· 
en tire water surplus is liven to you then it 
is all right because you a~· inVClting 700 
crores. If the entire water is given to yl'U. 
without Mabarash tra and Karnataka setting 
any abare, then 'you will ba vo sutBcien t 
water for tbe project which is envisaged. 
So. Sir. we will leave it at that. Anyhow we 
will discuss it. 

I would Jike to mention two or there 
more points. So far as irrigation PQtentiality 
in our country is concerned, I think. we 
have got about 150 minion hectares wbich 
can be brougbt under cultivation. Out of 
it only 50% bas been brought under 
cultivation now. We have to strive and 
see that the other SO% is also brought under 
cultivation. In this connection I would 
like to draw the attention of the HOD. 
Minister to tbe fact tbat ,inee tbe. 
commencement of the plan development. 
in 19S' till the beginning of the 6th Plan, 
only 205 major and 900 medium irrigation 
projects have been taken up. Only 29 major 
and 460 medium projects have been 
completed at the beginning of the 6th Plan. 
What is the position today? The position 

. today is. at tbe beginnina of tbe Seventh 
Plan there-were 118 major and 4:3 medium 
projects are on-going projects with a total 
spil-over cost - astronomical figure - of Rs . 
24,600/- crOfes. Even to complete the 
on-going schemes in our country we requ,ire 
Rs. 24.(:00 crores. Where to get this money? 
Some of tbe schemes are pending for tbe 
past. 20 years. 

So Sir, priority should be given to the 
on .. going projects. In tbe report also it has 
been stated. What I earnestly suggeu to 
the Hon. Minister is tbat you have to 
somehow find resources for these projects. 
You cannot tell the States tbat it is tbis 
business to find money. Because unless yOU 
come to the rescue of tbe States, it is 
impossible for any of the States to complete 
tbem. 
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, Take' "for . example Kartrataka. To 

~mplete ,the,. oo"aoing projects we require 
Rs. 6000 crores.. The Minister also very 
well knows about it. ]n Karnat~ka their 
jrrigation potential i's SS "lakb hectares 
wbcrea. they' have utilised only 2S Jakb 
hectares VVbereas in Andhra 'Pradtsh, tbe 
,pe~eent8le of irrigation is' 40%. ,In Tamil 
Nadu, it is 40% and in Karnataka . it is only 
22%. '10 our State there are se'ven major 
rivers with a number of tributaries." We 
have not yet been able to' barness riv'er 
water because of constraint of' financial 
resources. So, you .hould provide more 
funds. You must figbt with tbe Planning 
Commission for provision of mote funds. 

What is' the total alJocation in the 
Seven~h Plan? It is only Rs" 14,000 crores 
wbereas the spill over works alone will cost 
Rs. 24,600 CTores. So, \\ here are we 
Biving we will l:;e \\-here we were. 
So, I earlJestly appeal that so far as 
Karnataka is concel ned in Seventh Plan a 
number of projects have been included, 
reccromcnd(d and sent to the Centre for 
approval. We know there is financial 
constrahlt but at the, same tinle you 
remember that Karnataka Government 
has H;que~t(d the Central GovernJT\ent to 
allow tbem to have assistance from external 
sources so that Karnat~ka call take up and 
complete all the projects.' OUf P.W. 
Minister bas also made' a special appeal to 
you to release Rs. 100 crOfes outside Plan 
every year. I am sure you will c('nsider it 
lympatheticall~ • 

[Tramlation] 

SHRI RAM PUJAN PATEL (l:lbulpur): 
Mr. Chairman, ~ ir, I am thankful to you foI' 
giving me an opportunity to expross my 
views OD the Demands for GIants of the 
Ministry of Water Resources. The hon. 
Mini$ter bas presented demands of bis 
Mini.).try and I feel these are very important 
demands. 

, Ours is an agricultural country. Witbout 
development of aariculture our country 
cannot become ,trong, because 80 per ceot 
of tbe people of this country are d~~ent 
gO aaricult\1rc and earn tboir livelihood 

',\' ~(1. (6en.) IH6.", " ••• 

smootbly ftom tbis sour,ct. If tbue ,18 
shortage of' water, the faimers wUtno't 'be 
abJe to have resources of irrigation and aa a 
result "of that there will be lesser production 
of foodgraios aoa the country's' economic 
conditidn will be weakened. After indepen-
dence, cur Government fotmulated FiYe Year 
PJails and through these Plans, the farm en 
of the country .tremendous·ly increased tbe 
production ,of foodgrains with the result tbat 
now we do noi have to import foodgraiDI 

. from forei!D countries. I feel ,that 'the way 
the farmers of the country have contributed 

:.in making tbis country strong with tbeir 
untiring bardwOI'k; they deserve a pat 00 
their back. 

A little earlier, the Demands for Grants 
of the Defence M mistly were ~eing discussed 
in the House. I am of the view tbat in tb«, 
development of tbis country the farmers and 
in the, defence of the, country the jawans 
have played a ~ital role. Therefore, the 
demands presented by the hon. Minister of 
Water Resources for his Ministry should be 
considered bel iously and should be utilised 
well. Only tben tbe farmers and the country 
could be benefited. 

In our country, the rain waters are not 
utilised properly.' 1 wcutd request that a 
survey should be conducted in tbis respect. 
Unle&s we are able to uti1ise the natural 
water resourc~:s pro(Xrly, we shaH remain 
legging behind, because most of the \\ater 
flows down to the sea. Floods occur due 
to this reaSOD. The flowing away of rajn 
water. causes soil erosion and results in 
floods and we have to face many difficult.ies. 
If we are able to collect rain waters aDd 
prepare some projects to ut.i1ise it, J tbink 
we can cbeck the level of underground water 
from goiog down further. With the ,storina 
of water, climale can also change and if the 
water level rises high, the people can sink 
wells and can use water for drinking as .well 
as for irrigation. 

For the advancement 'of tbe farmers, 
better seeds, fertilisers, water and insecticides 
are needed Water is aiost important. I, 
therefor.e. would like to empbasis that the 
Government must prepare projects to, 8,tor. 
rain waters, J know in Madb),a Pradesh 
larae tracts ,?f )a~d are Irina waste. 11 amali 
poDds are cODstr~tc4 thore. Udptioll 



, faoilh- ',;cculd "be ;mtde' available ~throu8b 
,r:dwm. l' fee}' tha.t the Government '"should 

" take 'interest in donsttuc-t'inl' ponds in' the 
',~ntry side, ·00 tbe' village community land 
'.lyiog waite. ":'In' these, ponds. 'water can 'be' 
stored in large quantities which "will :he,p in 
lessening tbe fury of Boods to some extent. 
,Wo ' bavo ,Ito 'apiuld erOIes of rupees ,every 
. year to ,give relief to the flood-affecced 
people. 

One"thing more. In ,our country, tube-
\ .... ells are being installed OD a large scale. 
-Tbe Government also 'intends to increase', the 
'irrigation :facilities ,through' tubewells. But 
'I would like to' subm it onc' thing in this 
connection. The tubewelts sunk by the 
.Government Department are supervised by 
, .he technical personnel like ebgineers and 
overseers and in the villages 'these; tubewetis 
are installed by the Don-technical persons, 
.but these, tubewells do not go out of: other 

. for ten to twenty years and provide good 
service and belp in increasing the produc-
tion of foodgrains, whereas tbe Government 
tubewclls which cost three to four Jakb 
rupees per tu hewell, go out of order after a 
year or two. Their drains get broken, 
thougb these are . constructed with material 
in the ratio of 1 : 4.. On the other band 
the farmers use m.aterial in the ratio of 1 : 6 
and even tben they do not get damaged for 
ten years. The drains or the Go\ernment 
tubewells get damaged within two years. 
When we ask tbe engineers and other officers, 
tbey say it is technical ·matter. It is an 
ordinary thing and injustice is don'e in the 
name of technical knowledge. 1 want to 

,submit that the offi~ers Should put their 
. beart arid soil in their work and should 'keep 

tbe interes: of the country in m'ind and 
, . should strengthen this vast country. Work 

cannot be done with law and .fear only. 
The Government should pay attention 
towards this and whClever irreguJarities are 
detected in the construction work, strict 
action sbould be taken',against the:conc~rned 

. officers because rod' and carrot both are 
required to get the work done. If you are 
too polite, even then you cannot,set the 
work done. 1 t needs ,to be speciaJly taken 
care pf. 1 come from, Uttar Pradesh and 
Bee there tbat more than balf of the ,tube-
wells ale JyUlS opt of order. J want to 
k.oow ,tlae reuons ,for thi ••. , We sbould be 

, , I' ainD witablc ·aanw.' ',1'be tubewetll;OWDcd 

by farmer_, who are 'Dbft .. tecbnical' . 'pinola .. 
remain workable r or 18 to 20 yean aDd tbe 
Government. tubewells wbich cost 1.8. 4 lat!ls 
,each go out of' order very sooo. It shows 
that the work is done dishonestly. 

I would also like to lubmit that 'lot of 
water flows alway without being used~ "This 
aspect should be paid attentioD to spei:fal1y. 
I have been' elected 'from Phu'lpur cODStI· 
t~ency in Uttar' Pradesb. There is aD 
important matter whicb relates to that area. 
There is seepage in the caDal 'constructed 
under Sharda· Sahayak Project. Due to 'this 
seepage the crops of the farmers are 
damaged. Irrigation charges are recovered 
from the farmers, whereas instead of ' 
recovering dues tbey shou1d'bave (?een com-
pensated for this and as the farmers are a 
very simple community and' tbey do not have 
any organisation or union, they continue to 
suffer. It is the responsibility of the 
Government to see that the seepage is 
stopped, because that is damaging their 
crops and production is b~ing affected adver-
sely thereby. As a result of this, situation 
is becoming grave in my area and the farmers 
are suffering. I request the bon. Minister 
that due to the loss being suffered by the 
farmers, no revel:ue should be recovered from 

'" tbem and they sb'ould be suitably compen. 
sated. 

Along with the problem of irrigation. ] 
want to draw your attention to the drinking 
water problem also ]n the areas where 
tbtre are canals, the water of the wells due 
to seepage has becvme undrinkabJe as it ,bas 
become so much dirty tbat it cannot be used 
for drinking. The Government intends to 
instal handpumps in 'the areas where tbe 
poor, Harijans, Scheduled Castes. and 
Scheduled Tribes live, but what does actually 
bappen? The rich and, affluent people in 
the villases get tbose handpumps installod in 
their areas with the result tbat tbe poor are 
deprived of drinking water facility. I would 
request that in the matter of iDstallinl 
handpumps. priority should be aiven .0 tho 

. poor. An amouut of about Rs. 20,000 is 
spent OD each handpump and these bud-
pump go out of orde.r vcry S~D. For tbis 
well tbough out steps should be taken so 
that the bandpumps do Dot 10 out of orde.r 
and the drintiDa water auppl)r to the POQr 
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is eosu'red. The purpose for which 
allocation is made by the Government is oot 
served. It is th~ poor who hal to suffer 
always. The amount .allocated for tbo 
welrare of the poor is actually not' spent 
for t~eir benefits and uitimately it goes to 
tbe big contractors and middlemen; The 
poor are always tb~ loosers. In the rural 
areas. wells are more durable tban the 
baodpumps which go out of order within 
two or three years only. There should be 
some permanent, arrangement of drinking 
water for tbe people, so that tb~, may be 
. benefited. Nation is above aU Until or 
unless we adopt some permal)ent measures 
ano complete such programmes, we cannot 
stabilise our country's progress. 

During the last session, I had made a 
request for checking of pollution in tbe 
Ganga. Our' bon. Prime Minister Sbri Rajiv 
Gandhi deserves appreciation as be bad 
initiated this work at Allahabad which 
fulfilled' the peoole's aspiratio,n and it is 
really a sacred wor k. 

In the end, I would like to draw your 
attention towards som~ main problems, in 
my constituency. When I ~as a Minister in 
Uttar Pradesh, I blld proposed the construc-
tion of a dam· from Mubarkpur to Sitakund 
in Kaudihar Development Block of District 
Allababad. Survey work was also under· 
taken, but it is not known as to why wOlk 
on it was stopped. There are- about 3S 
villages and about 30.000 or 35,000 acres of 
land is submerged by the floods every yeal. 
Had this dam been constructed, the villages 
would have been protected from the floods 
and flood-affected land could be used for 
agriculture. Nilapur is a village in Pbulpur 
area which was about .to be washed away 
in 1973 .. 74 floods. At that time our Finance 
Minister was a M-ember of Parliament from 
tbat constituency and the Minister too. 
He got a dam constructed aDd an 
embankment was raised there to save tbe 
village. 'As a result, the village was saved. 
otherwise j1 would have been submersed. 
But this dam has not completely solved tbe 
. problem. There is still scope for improvina 
tbe situation. I think tbe area .hould be 
surveyed and some permanent arrangemeot 
should be made 10 tbat tbe people may be 
bcMlitcd. 

Witb tbele woi'dalsupport the Domaada 
for Grants and request you' to issue 
directions to )'our officers .8D,d atatr to 
utilise the', aUoca.tioo properly. J' .tho7 
utilise it property. our country. will make 
more prolress rapidly. ' 

SHRI D. P. YADAVA (Monsbyr): 
~r. Chairman. Sir, we bave been discu.siDI 
and arc dicussio8 tho Demands for Grants 
of the Ministry of Irrigation. ,DOW known 8S 
,Ministry of Water Resources. I have been 
observiog since 1971 that what we used to 
say in 1971. even toda, we are 
repcatioa the Il:iDc thina. The tbiolS have 
Dot cbanpd a bit,. Every ycar we develop 
some potentiality and increase the area for 
irrigation, but with developing' potentiality 
we acne rally overlook tbe depletion in the 
area of irriaation. 

I would like to teU my friend Shri 
Sbankaranand about tbe real condition of 
our villasers. We taU, about, irrigation 
facilities for them. but have we ever s8ked 
tbem about their rea! conditioD. I made an 
experiment in my constituency. There arc 
11 blocks coosistinB of 1100 villa&e8. I 
conducted a survey to know their veiws 
about irription proarammes. I sent a 
questionnaire to the villagers. lhe people 
living in 1100 vilJagcs lent theIr written 
replies to me. My questioD was: 'What 
arc the irrigation facilities which aro avaHabl. 
in your village area? What benefits you 
are deriving flom minor irrisatiOD schemes 
major irriaatioD schemes. tubeweUs or priva~ 
~umpin~ sets 1 ~r~ you facins any difficult, 
ID 80ttlng tbe arrlaation facilities? If so 
what are those ditliculu.s and what are your· 
suuestions to solve them 1'. Tbese were my , 
questions and 1n tbeir replies, the vH1aaera 
expressed their owo fcelinas aDd ~xperieoce. 
If I read out all the replies of the People of 
1100 villaaen, it will take entire time of the 
House. So, I think it is Dot proper for mo 
to read 'tbem out bere. I feel that tbeir 
difticulties and probloma' are Doi reacbiDl 
you. Your statistics or tbe' ltalittics of 
your PlaDDiDI C~mmjsaioJl are only an 0)" 
wasb. ID realitJ tbe Jaod beiDa irri .. 'tcd I. 
leu tban 40 per cent as sbown in the itatia • 
tj~l. You aro in the Ministry and ita ... 
orders. The Sec:rotar)'. Additional SeGretarJ 
JoiDt Scoretar)' , ,equal w.. CommiliiOD 
IUld 1iO.1D8D' oa. aa-o- are u.n ~ 
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laaue order. while Ilulol' in' their Cbambers. 
but· tbe, do not take care to loot into tho 
real problems ot tbe farmers. 'The land of 
our 'Villale is iRi.-ted from Mourbey dam 
and .Qual Dabini. We. feet 'much' 
Inconvenience aDd face' difticulties in ICtdDI 
water frQm Bbuyika village channel. That 
sbould be repaired aDd expended". It is' , 
laid in the ,report of the Central 'Water 
Commission that 400 acrts of land is being 
irrigated by Mourbey dam~ but tbe f~rmer8 
are' of tbe view tbat the chaonel is Dot 
clear. And due to beavy rainfall, the 
cbannel was broken and as a result of it 
Kbarif crops cou1d Dot be irrigated.. I 
wouJd like to request the bOD. Minister 10 
vis.it the vilJsges for two-three days along 
with . bis officers during the inter-session 
period in July-August and enquire from the. 
vmagers about irrigation scbemes. Then 
only be will come to know the reality. You 
mayor may not· visit Karnafaka, but my 
State is a backward one and if you once 
visit it, you will come 10 know about tbe 
real problems of our country and you win 
be able to find out tboir solution. 

1 want to say that it is an era of 
c,omputers, satellites and of space discoveries 
and photo interpretation. There are about 
seven 1akh villages in our country. Will our. 
Ministry· of Water Resources prepare a 
village level states map and computelise it? 
If ·it is done, I think it would be a 
revolutionary achievement. You must say 
something about it in your reply. I would 
be very grateful to you jf you reply to it. 
All· tbe documeDts which we bave received 
sbow the S8me condition tbat, . we have 
'developed potentiality, but have not 
estimated the tail end correctly. That is 
wby ,your figure. are proving to be wrong 
and we are not setting as mucb benefits as 
we had expected. I want to say about my 
State that, accordina to YOQ, we have poten-
tiality of irrigation facilities in 113 million 
becta1'OS of land. 50 million bectares QIlder 
major aDd medium' Icb,emcs and 55 million 
heclares under minor irri,at'on .system. We 
bave already achieved 68 million bcetare. 
aDd ~S million .. bectares we have yet to 
achieve. 

·1. Bnd that there is provision' for minor 
~iOD t\lbewelle, IURaQl well. ad' acnall 

, diaaDetto' tube".U. fot 45' r.raQfiop ,btc·t ..... 

of land. But your Ministry is snent 
reaardina pumping system and Lift. system 
for water manalement and resources 
management. The small farmers need a 
pump set for irrigation of one or two acres 
of land. I would like to remind you tbat ' 
if )'ou dont provide a pump set of S to 10 
H.P. to the farmers of this country fot Ra. 
2000 or Rs. 2~OO, you Cannot achieve tbil 
tarlet. There is a \Yater Resources 
Development Centre in I.A.R.I. It hu 
done a commendable job by designing various 
types of pumps. Under the IRDP scheme, 
the farmers are being supplied these sets at 
a cost of Rs. 6600. Pumps should be made 
availab!e ~o the farmers at the manufacturing 
cost. The farmers should not be asked to 
pay more than tbis. ActuaUy what happens 
is tbat the manufacturing cost of a pump 
let oomes fO Rs.· 2000, now a brand name is 
put on it, then it goes to tbe broker, whole' 
saler distributor and retailer and after tbat 
B.D.O., A.D.M. and D.M. also come into 
the picture and finally its cost comes to Rs. 
6600. The innocent farmer buys it by 
payins an extra amount of Rs. 4600. He 
does not know tbat be is also liabJe to pay 
interest on it. After three or four years 
when the interest burden comes to him, he 
cries for help. Therefore, jnstead of deriv .. 
ins benefit, be is put to Joss. You should 
not ian ore these minor points. The farmer 
innocent. But we, sitting -in Delbi, ignore 
these minor issues and spend money lavishly 
on other big tbings. You must. stop thil. 
If you want to know the real condition. then 
you should go and have a .look at the 
irrigation arrangements in the rainy seaSOD: 
There is a place called Deara, wb ich . bas 
water re-cbargable capability, bot irriaation 
bas been neglected in that area. You can 
have tbe maximum' utilization there. You 
should at least implement tbe recommenda. 
dons of the National Flood' Control 
Commission. Mr. Rao from Andhra 
Pradesh bas taJ~ed about Sprinkler System 
and Drip System. Tbis is an advance 
system for whicb a subsidy should be raised 

.. from 2S to ~O per cent. The distinction 
between big farmers and small farmers shoUld 
be done away with ~re country' need, 
production. Therefore. you should work 
'practically . and not theoretically. The 
acience aDd techno)olY are adv8DciDa day b1 
da1. But the tecbnolop relaUa, to 
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construction of dam's and completion of· . 
irrl.atlon projects it loing backward after . 
every five years. Twenty )ears ago if it' 

I took four years to' eoostruct a dam_ it 
should be constructed now in one and a 
balf yoars· time. But instead, it takes 1 S to, 
20' years now .. This is because of mis-
ebievious buman skill, selfish peoplt-. corrupt 
people. and dealers~ They ~bould be 
eliminated'. It is the duty of the Minister. 
iftcbarge of tbe Ministry of Water Resourcts 
to take action aga inst those people who 
deliberately put hurdles in tbe creation of 
irrjga~ion potential. State Governments 
should also be asked to bring to book' those 
people who barass the p~ople in tbis manner. 

Our technoJo@y is makinl advancem~nt, 

whereas our irrigation ~cheme Is lapging 
behind. Wben you can construct a super 
thermal power station in the Central Sector" 
tbere is no harm in formulating some Central 
scheme for Super Irrigation Scheme. 

Then, we have many construction 
companies and 'agencies, _ such as National 
Building Construction Corporation and 
Mi,nerals and Metals Trading Corporation. 
which are working under the Government 
and a good expertize is available with them. 

- Some State Oovergments arc of 1he view 
that these are untouchables and are not 
aUowed to enter the States~ ,,'because with the 
entry of tbe~e corporations,. some people 
would not be able to work according to 
tbeir wishes. I would like to submit that 
wbenever any irrilatioD scheme is.saDctioned 
wbCtber it is for Karnataka or Bihar, you 
sbould also specify lome construction 
qency for this purpose. For that, you 
should' also make availale steel, coal, cement 
etc. in advance. 

The Government started Command Area 
Development AgODCY with a areat fufare 
u4' ,we tbought tbat, th~ Centte would 
pIOYidc: money for, the scheme., Wben 
CADA: aQbeIllC w~ opeJ;a,"" we tbouabt 
,b.at it mtabt flourisb automati~a1Jy' and 
jriiption potential might be deve1oped. But 
, ha'e it"bas become'. a, fal1Qer~·killia':.I'n'cy 
which" i$ .. ptun~t":.,a94 loot~I.. ~pu 
~ wind it up 'lmaDOdia&elf. ' 

FiMlJy. r want: to speak ab~t O~~ .. 
Flood COJll.issicD. WblC~l hat its h~"q¥aJ~~ 
at ~atD8~ AJtbOU&~) it ba. a· bia name. and 
b4tve also pr¢pared :bia, map" ,~ut we rail, to 
uode{stand . its rttDctioDI~ - Sometim~s tl)cy 
visit Uttar Pladesb, sometimes Shiar, bUi 
thei..- executi~~ POW.~IS are Dot c)~ar.4, If,'tbeJ 
do. not have any executive powers, then )'()u 
sbould . merl~ it; With tbe Central Water 
Co,mpli6sion. There tbc,CllsiDeers bav~ ,don. 
a, lot of work. You should call the Chi~f 
engineers who·' are sitting., in . Pat~a aDd 
Lucknow'to Delhi as tbey ar~ .feeling incon-
venience there. It win also giv~. reliet to 
tbe, peop!e.~ Actually I do not beli~ve' in 
proliferation of institutioD, but jf Ganaa 
Flood Control Commjssion is not functioning 
pr(\perly. then you should delegate it SOQlCl 

executive powers or merge it with tbe 
Central Water' Commission 60 that tbey 
could work smoothly in R K. Puram. Delbi. 
1 hose tngineers wjIJ. draw up big plans here 
because they a,fe very good eDli~eers. 

10 the end. I must. say ont thing, Whether 
it rains in Madhya Pradesh or -in the upper 
regions of Uttar Pradesh, it adversely affects 
the lower regions of Bibar .the most. It rains 
some\\helc else and it causes damage some .. 
where else. Thus damaee is caused to our 
area. Therefore. you should make a 
provision for giving compGIlsation to th~se 
people who are affected by natural calamities 
1ike exc~ssive rains or fiopds. I do not say 
that it is a C~ntral sUQject or State subject, 
but it is a subject of' tbe Nature. The 
Commission and Backward Area Development 
Committee, which were formed for natural 
calamities, also sajd tbat in, order to com-
pensate the natural calamity affected areas, 
tbe Central Governmeot sbpuld provide 
some relief. With these word •• I would: like 
to submit that 1 have full' r.itb in your 
d)'D~llljsm. I req~est you to take appro-
priate action on these issues. I woul«," alio 
like to request the Ministel; incharae of this 
Minlst.:y to "ish ~,atna and MODsbyr in tbe 
rainy Season. I,.al,so pray for, tbo pr()8rCss 

_ of your Mi,nistry' under your' leadership. 
Mr .. Chairmap" 'Sl.r,· I ,also' tbaok you for 
givin. mo _titnC~, '.' . 

SURI BHISH'MA DEO DUDE (Banda) : 
M,r. < ~hajr~,~I:\-", Sj r, , tll~ Ilousp adj,9lJl'lls at 
7 ~.N __ 804:,): h.,,~ ib~D ,&t~~D, ,ti_~ at 1855 hO,ura' I ~~"," t~at' '1- . '1'~ ..:..: ~., " ,!; ': ,,~: 

,., "' ,f ".",.,.... w .~'k'.v.6·~Jre~r ;.,p.pu ~":' ": ,:' 'i9W,~,:,to 
,..~ ... . V ,.+T"" 
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Mr. Chairman, Sir, I am here to SUI-lP..Jft 
tbe Demaftds for Grang of tbe Ministr)' of 
Water Reaources. Our country is an qri. 
cultur~ depends on irrisfttion. If we proylde 
resources for irrigation, then it will help UI 
in agriculture as well a. in lettiog 'finance 
lat~r 00. There are very 100d schemes for 
irrIaatioD, but DObody bothers about -tbom. 

Sir, when we talk about tbe backward 
States, U.P. also figures in them and wb.n 
we talk about the backward areas of U.P., 
Bundelkband is also one of them. Banda, 
which 1& my constituency, is a backward area 
of Buodelkband. A scheme was formulated 
for Banda and lome other areas under 
United Nations Development Prolrammo 
which bad been approved by the Governing 
Body of U.N.D.P. in 1979. After scrutiny 
of that scheme, the State Government bad 
submitted the lamo to tbe Central Govero-
ment and it bas been pend ina with the Central 
Government since 1st December 1981. Sir. 
tbis scheme was to be included in Sistb 
Five Year Plan which is already over and 
now this baa not been included even in 
Seventh Plan. This act of the Government 
bas made this backward area even morc 
backward a8d it bas even been pushed back 
by ten year •• 

1908 ..... 

Sir. tbis project of UNDP includos five 
districts of Bundelkband i. 0., Buda, 
Lalitpur, Jhanli, JalauD and Hamirpllr and 
three dittricta of Allahabad. Banaras aod 

Mirzapur, wblch is • portion of DecC&D 
PlatellU of Satpura Rani' ia the billy area. 
ThUI, tbe lCbeme baa been formulated ror 
tho above-mentioned eigbt diltricut wbleb 
have been IU"lyed cursorily. Tbia area 
has Plenty of uoderaround water. You 
lbouJd exploro aDd exploit this water for 
irriaetlen throualt water chaDDeI.. artiaaa 
well and Peraioa 'Wheel. 

I would like to tell you about Ill, 
resion. We have Irrilation faciJiti.. for 
one third of tbo total agricultural Jand, abo 
remaining three-fourth of the area is 
snirrleated. Drougbt, beavy raia. and 
other calamities are a reaul-r feature in this 
area. The people (\f this area do Dot have 
any source of income other tban agriculture 
and even tlreo the situatioD is that bia 
schemes and projects remain nealected 
because you do not pay your kind attenuOll 
to them. 

I wrote about it last year allo •••••• 

MR. CHAI8.MAN : You may contioue 
tomorrow. 

19.01 btl. 

The Lok Sabha th~1I tJdJlHlr.d 1111 EIrI." 
o/the Clock 011 Wednt".J', AP,,19. 
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